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LOK SABHA

Tuesday, August 6, 1968/Sravana 15,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
AND OTHER

Trape witH USSR
COUNTRIES

SHRI CH#‘I:ITAMANI PANI-
GRAHI :

SHRI S. P. RAMA-
MOORTHY :

SHRI D. N, DEB :

SHRI N. K. SOMANI :

SHRI K. M. KOUSHIK :

Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have asked
the U.S.S.R. Government to make con-
cessions in the prices of its exports to
India which have got inflited as a re-
sult of the devaluation of the rupee;

(b) if so, whether efforts on our part
have vielded any result in this direc-
tion;

{c) if not, the reaction of the
US.S.R. Government thereto and how
India propeses to tackle this problem;
and

(d) whether other countries with
whom we are having Rupee Payment
Trade have also refused to accede to
our request or have considered the im-
plications of the devaluation of the
rupee and consequently given conces-
sions in the prices ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (d).
The value of commodities imported in-
t0 India from the USSR and other

*331.

countries with which India is having a
rupee payment arrangement, is deter-
mined at the international Jevel of
prices and as a result of devaluation of
the rupee, such prices had to be re-
adjusted, in terms of the rupee, after
the devaluation in June, 1966. The

.same is the position. in respect of im-

ports from the rest of the world.

The question of the Government of
India asking for a concession in prices
does not, therefore, arise. In some
cases importers in India, including im-
porters in the public sector, have been
able to negotiate lower prices due to

world price movements of particular
SHRI CHINTAMANI PANI-
GRAHI : May 1 know  whether

recently the Government of India had
any long-term agreement, or

to have long-term agreement, with the
Soviet Union for imports and exports
during the entire Fourth Plan period
and, if so, whether the present trade
pattern with the Soviet Union is going
to be changed so far as our export of
primary goods and traditional exports
are concerned and import of machinery
is concerned so that 60 per cent of our
manufactured goods can be exported
and the import of machinery from the
Soviet Union can be reduced with
more of Industrial raw materials,

SHRI DINESH SINGH : We shall
be discussing with the Soviet Umion
shortly the trade plans and trade agree-
ments for the next five years and we
shall bear in mind the suggestions made
by the hon.: Member.

SHRI  CHINTAMAM PANI-
GRAHI : May I know whether it is
a fact that there is some kind of a com-
plaint that wc are getting bess price for
our exports to the Soviet Union with
whom we have rupee-payment agree-
ment? 1 would like to know whether
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it is not a fact that we charge Rs. 12
to 15 for a pair of shoes exported to
United States whereas we charge Rs. 28
for the same pair exported to the
Soviet Union ?

SHRI DINESH SINGH : The trade
between Soviet Union and India is
handled not only by the public-sector
corporations but also by the private sec-
tor and prices are fixed between the
private parties here and the exporting
houses in the Soviet Union in keeping
with the market prices. It is very
difficult for me to give the exact price
of any particular commodity. Further,
if we make these comparisons and if
I on behalf of the Government were to
give the price differences for sales bet-
ween different countries, it only en-
courages people or countries either to
ask for decrease in prices or seek other
cheaper markets. But I may say that
trade with rupee-payment countries, of
which Soviet Union forms a part, is of
great advantage to us.

SHRI K. M. KOUSHIK : L it a
fact that our government has offered
deferred-payment terms for East Euro-
pean countries, like Russia, for engineer-
ing and other goods supplied by us and,
if so, has not the World Bank objected
to this on the ground that Russia, be-
ing a developed and industrialised coun-
try, is not entitled to this concession ?
If so, why was this concession shown
to Russia 7

SHRI DINESH SINGH : Gene-
rally speaking, I can say that we have
not extended any deferred-payment
terms. Individual exporters may have
given certain credit facilities, But the
trade between the rupee-payment coun-
tries and India is part of the annual
trade plan which has to be balanced.
-So, there would not be any question of
credits. Apart from that, what we have
got to bear in mind and what I would
beg of the hon. Members to give some
consideration to is this. We are con-
stantly talking about trade with free
foreign exchange, World Bank and re-
payment. Here is a situation where we
have trade with a developed country
like Soviet Union which is a balanced
trade. Whatever we buy from the
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Soviet Union is matched by their pur-
chases from India and this is of tre-
mendous advantage to us. Nobody,
whether the World Bank or any other
body, can take objection to our trade
agreement which is of advantage to us.
If the World Baok is so particular about
it, it should persuade its members also
to buy from us,

SHRI D, N, PATODIA : The qoes-
tion was whether any objection has been
taken by the World Bank with regard
to the deferred-payment terms offered
to Russia.

SHRI DINESH SINGH : As I said,
there is no question of offering defer-
red-payment terms.

SHRI D. N. PATODIA : The ques-
tion is whether any objection has been
raised.

SHRI DINESH SINGH : If the
World Bank has raised any objection,
I am sure my colleague, the Finance
Minister would be able to give an
answer.

SHRI HEM BARUA : In view of
the fact that the Suez Canal has been
continuously closed, a fact that has Jed
to the increase in freight rates, a fact
that has affected our trade relations with
Soviet Russia, is it not a fact that Mr.
Kosygin during his last visit to Delhi
suggested a land route through Pakis-
tan and Afghanistan in order to facili-
tate trade between these two countries
and, if so, what is the reaction of our
government to this suggestion made by
Mr. Kosygin ? Secondly, may I know
whether devaluation of the rupee has
affected our trade with Soviet Russia
in any way or not ?

SHRI DINESH SINGH : So far as
the first part of the question is concern-
ed, we would welcome the opening of
a land route to Soviet Union, So far
as | can recollect—I am afraid, I can-
not say with absolute certainty—there is
no specific proposal before us at this
moment. So far as the effect of de-
valuation on our ftrade with Soviet
Union is concerned, our trade with
Soviet Union has increased,
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- SHRI HEM BARUA : Sir, he lus'not
replied to the first part of my question,
which was very specific, whether Mr.
Kosygin has suggested a land route
through Pakistan and Afghanistan to
Soviet Russia in order to facilitate our
trade. Now the Minister has stated that
it is for them to implement it.  But
Mr. Kosygin wants India to implement
this, How far will India co-operate
with the Soviet Union in implementing
this suggestion 7

SHRI DINESH SINGH : As 1
said, we would welcome the opening of
such a trade route with the Soviet
Union, With regard to the specific
question of the hon, Member, 1 could
not answer it; may be a suggestion like
this has been received in some other
Ministry. But, to my mind, no specific
suggestion like this has come.

SHRI HEM BARUA :
suggestion was made to
Minister by Mr. Kosygin during his
vigit, our Prime Minister must have
mformed the Minister in charge of
Commerce about it.

MR, SPEAKER :
he is not aware of it

sy 7o qo wi : ¥ AN e amfae
7! & A gAT farar Frad) ST
t aR @ FE § feadft st ar
wad gt g ?

oft feam fag : sigra+ 59 9 §O9
A FrEdt ®1 s w6 ofar #4849
a

Wige o wi : ®W AR T
srwfs w9 ¥ w19 &7 gOT 97 |

SHRI INDRAJIT GUPTA : Has
the Government of India.been making
any special efforts to secure orders from
the Soviet Union for such items from
our country as may have been affected
by conditions of recession, some of our
industries which are not able to pro-
duce up to capacity or to sell due to
marketing difficulties ? If so, what
i::u tl!,f this kind have been discussed

what is the response from the
Soviet gide ?

Since this
our Prime

He has said that

SRAVANA 15, 1890 (SAKA)

380

Oral Answers

SHRI RANGA : tex-

tiles,

SHRI DINESH SINGH : Yes, we
have been discussing with the Sowiet
Union the export of jtems which have
been facing recession. The hon. Mem-
ber and the House are aware that we
have been discussing with the Sowviet
Union the export of railway wagons.
When the order, which is for over
50,000 wagons, materialises it will give
a tremendous boost to our industry
which had shown some recession,

Especially

SHRI D. C. SHARMA : It has
been said that this rupee payment busi-
ness has worked on the whole to the
disadvantage of our country. What
truth js there in that and, if there is no
truth in that, what are the factors to
show that this rupee payment business
is working to the advantage of our
country ?

SHRI DINESH SINGH : The rupee
arrangement is only a clearing house
arrangement and, as I said earlier, the
main advantage with the rupee trade is
that it is a balanced trade. It has not
increased our foreign indebtedness and,
at the same time, it gives a boost to our
industries to be able to compete in the
world markets,

oft sgrorw g WY - ww F A
=T R & w107 IHET 47 Aglega
¢ fr ag dat Wt aga- N & i
o7 % afar ¢, foaw at § afewsi
3w R & § | F 9 AT wmEa
g 5w == %1 ot apma faafa s
# 9a% a7 7 g foae amm s
@ §, A% TM &7, AT gAwEr AY
4 *t fewa A &, SEF1 A owT,
AT g gs 7 § ?

I tfraramea ¥ aw
¥ AT O, A gw ofeadt Y &
Hr @ & N TW AT g § A oA
Fmm @iy & fag &7 #r wew
g ofx g, @ W fag s oww
framrar @ g ?
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it fikw fg : ot &7 1 72 Tw R o
% fod g YA wT W E

ot wgvew fag wroly T ST
foor or wr & ?

fu fodn faz : 5o a1 o s
gt T AR

SHRI SHIVAJIRAO S. DESH-
MUKH : Will the hon. Minister be
pleased to telt us what is the propor-
ion of agro-based industries in exports
2 Russia and is he in a position to en-
sure us that compared to this percent-
age, the imports have got the same per-
centage of agricultural machinery that
we import from Russia ? In view of
the acute shortage of tractors, tractor
spares and tractor tyres in India, fow
does the Minister propose to explain
that we did not import a single tractor
for the last two years from Russia ?
What is it that he is discussing with the
Russiens for the last 8 or 9 months
without importing a single tractor and
what steps does he propose to take to
specifically see to it that we import at
least' a comparable number of tractors
that our small neighbour Pakistan is
importing, which is importing 8,000
tractors ?

SHRI DINESH SINGH : I am
afraid, 1 cannot say offhand the per-
centage of exports of agro-based indus-
tries to the Soviet Union. We shall
have to work that out.

Regarding the question of import of
tractors, we have under the trade plan
a provision to import tractors from the
Soviet Union.

SHRI RANGA : Spare parts also.

SHRI DINESH SINGH : Spare
parts also. We are proposing to buy
more tractors from the Soviet Union.

SHRI SHIVAJIRAO S. DESH-
MUKH : Sir, the Minister was point-
edly asked : Is it or is it not a fact
that he did not import a single tractor
for the last 14 vyears ? He should
answer that,
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SHRI DINESH SINGH : The ques-
tion was whether we had ismposted any
tractor in the last two years. We had
imported.

SHRI SHIVAJIRAO §S. DESH-
MUKH : In the last eighteen months?

st wavewer qow ;¥ oAE WE &
& gt f gifme s<w o fae
w9 7w ¥ Ay rE & swEr I
FCT E; AT N, AV AT [T wEET
9 T 4, a1 W IHA @ GHew T
s &7 4Y; svre #Y off, At e
Far afeors faserr ?

ot fadwr fag o &t 0 2

SHRI NATH PAI : Sir, as you have
heard from the tenor of debates in this
House, there is a degree of confusion,
a lot of misunderstanding and, I think.
a vast amount of misapprehension about
what is happening to the so-called rupee
trade. The Government never tires of
singing the praise of the so-called rupee
trade and the benefits accruing to the
country from that, but the people do
not seem to be very convinced about
this. This is a very serious matter. In
the light of this may I ask the Minister
—1 do not want his reply; this is a sug-
gestion for action—whether to put it on
the proper level and to remove all this
misunderstanding, misapprehension etc..
the Government will appoint a com-
mittee of Parliament to go into the
whole pattern of our trade with the so-
called rupce trade area ? We had al-
ready demanded as to what was hap-
pening to the funds under PL-480 and
the Government has been rather wary
of accepting this. May I know what is
the Government’s reaction to this ?

SHRI DINESH SINGH : I am very
sorry to know that the hon. Member
has any doubts or confusion.

SHRI NATH PAI : Sir, I want to
correct him. [ said that from the tenor
of debates and the comment of the
country it seems that there is an im-
pression of misunderstanding and con-
fusion. Do not start on the wrong
foot. The hon. Member does not have
any. My mind is very clear.
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SHRI DINESH SINGH : I am very
glagd to know that the hon. Member has
disseciated himself from the rest of the
people he has been talking about,

AN HON. MEMBER : Including
vou,
SHRI DINESH SINGH : 1 am not

aware of this so-called confusion that
he talks of and | am not aware of
which people he is particularly think-
ing of. So far as we are concerned,
we have on cvery possible occasion re-
moved every possible doubt that may
have existed in the minds of the people
in this connection. I do not think there
would be any necessity of any committee
for this purpose.

"SHRI SWELL: 1 would like to
know whether it is a fact that in ex-
change for these wagons that we pro-
pose to sell 1o Soviet Russia, Russia is
trying to dump in our country aero-
planes and other machines which we
do pot think will be to our advantage
to have and which we think we can
more profitably buy from other count-
ries.

SHRI DINESH SINGH : Wo, Sir.
We shall be free to buy what we wish
fram the Soviet Union for the amount
of goods that they buy from us.

SHRI RANGA : Is it a fact that
though the Russian tractors are priced
camparatively low they charge inordi-
nately high prices for spare parts and
do not also provide the necessury know-
how to repair them when they go out of
condition: also, sufficient quantities of
sparc parts arc also not being made
available in our country ?

SHRI DINESH SINGH : 1 would
not say so judging from the popularity
of the Russian tractors in this country.
If there were not enough repair facili-
ties and if there were such an acute
shortage of parts as the hon. Member
has pointed out, we would not have

such a large waiting list for Russian
tractors.
SHRI RANGA : Would the hon.

Minister take the trouble of making
specific inquiries about this matter ? 1
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am speaking on the basis of facts and
experience of our kisans.

SHRIMATI ILA PALCHOU-
DHURI : Since in Russia Indian
handicrafts and textiles are greatly

liked, has he made any effort 1o publi-
cise them and to take part in any fair
showing our textiles in Russia ?

SHRI DINESH SINGH : The hon.
Member is aware that purchases or
sales in the Soviet Union are not through
the operation of the free market eco-

nomy; the purchases are through the
import organisations. We make every
effort to popularise our goods with

them. We have an STC office in Mos-
cow and they have a good selection of
goods there as also literature. They
take every opportunity to show our
goods to the importing house. When 1
was in Moscow on the last occasion,
we discussed with the Soviet Minister
for Foreign Trade the possibility of
our having greater opportunity o
popularise Indian goods for Soviet con-
sumption.

i} 7aale fgg e = AT qEt
7 & W A g A1 AT AN £,

T FETANAS wrsfaa w1 3fee 7w
BN 1 IH T AW e g 7
sStfgamfag : @ 201 AW A
TRAT, A1 AT gAA F41 7
SHRI PILOO MODY : The Minis-
ter has made a great deal about the

balance that we enjoy in our trade with
the Soviet Union. According to the
information that | have. in the last ten
years the rupee vis-a-vis the Soviet
rouble has been devalued to the extent
of 85 per cent. If that is so, even he,
I am sure, can balance the trade bet-
ween India and the Soviet Union. The
fact of the matter is that our trade with
the Soviet Union is not balanced and it
is highly in our favour. Being in our
favour it is compensated by our buy-
ing Soviet arms which are nowhere dec-
lared or do not appear in any budgetury
figures. 1 would like to know from the
Minister. Are we going to trade with
the Soviet Union on this unfair price
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differential, that is vis-a-vis the rupee
and the rouble or is some effort being
made to rectify the differential between
the rupee and the rouble in parity with
world prices.

SHRI DINESH SINGH : It seems
my hon. friend, Shri Piloo Mody, will
have to teach me mathematics all over
again to prove how..... ot

SHRI PILOO MODY : 1 have tried
three times in the past.

SHRI DINESH SINGH : As I was
going to say, the trend from the past
will have to be reversed. But I do not
think that the statement made by the
hon. Member is quite correct. There
is nothing to establish that the parity of
the rupee vis-a-vis the rouble has been
anything different than the parity viss-
vis other currencies after devaluation.

THEFT OF RAILWAY PROPERTY

*333, SHRI YAINA DATT
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that cases of
theft of Railway property and other
crimes have considerably increased in
he trains and the railway premises;

(b) whether the State Governments
have shown their inability to spare any
more resources for checking crime on
railways in their jurisdiction; and

(e) if so, the steps taken by Gov-
ernment to strengthen the railway police
for combating the crime ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
There has been an increase in cases of
theft of Railway property and other
crimes on Railways,

(b) and (¢). The matter was recently
discussed with the Chief Ministers, who
have assured full co-operation. Some
of the Chief Ministers, have however,
pointed out that lack of adequate finan-
cial resources stood in the way of an
increase in the strength of police forces.
Necessary steps are being taken to ana-
lyse crimo incidents particularly in cer-
tain notorious sections of the Railways,
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so that the State Governments con-
cerned could be requested to augment.
the strength of the Government Rail-
way Police.

ot ow 7wt : A AP Wy
g f5 W ¥ o< fom g2 aw Iifa
T & | qremey § 77 foee a
ATy § o g1 fF www 1 9
T R AT I @ Ak
TFT § FAAEL AT F IO A ¥
YT |7 97 o o ko T ot W
T XX A, @AY AR TOH &
fesq, wrgar s W0 ¥ F T2 3o
= grd feafa & wfwsr & & &t
TErRT ¥ s w@gan g fE oS
FHATY 77 qFC F ARy 7 g
W fawmr B 3 § IO F afa-
sl A R & agfeafa sz ¢ e
oy FHfEl # AFE, SogE
g # a7 freee 8, T 3 R,
37 ¥ fewte F fear arar § av g@se
* fean are &, <afog ot = g
g9 2 §, TH gEAT ¥ A 97
uF at 17 F fawg gw T 7 /¥
AT Z@ FFTT A ID I FE-
aifgar #Y 97 9F AR T £ oFS
TqT QH AT X AT FAWMOATN wr
SraTE 1 w1 suFeur W fawmr &
w4 | ?

SHRI C. M. POONACHA : We
have a special pgency with the Railways
to collect all the necessary intelligence
in this regard. There is also the 'State
Government inteiligence  Department
working side by side. It is a fact that
so far as the State Government Police,
that is, the Government Railway Police,
is concerned, the order branch of
G.R.P. is sufficiently adequate while
the crime branch of G.R.P. is not ade-
quate. This point was made at the
State Chief Ministers Conference and
this was discussed. They have agreed
to take necessary steps to improve the
strength of the G.R.P. on the crimes
branch side. As regards certain infor-
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mation that come to us from various
sources, we take prompt action. In this
regard, it would be interesting to know
that we have the Railway Property Un-
lawful Possession Act of 1966 brought
into force from 1-4-68, this year, and
during this 3 months period, the Rail-
way Magistrates have taken up as many
as 761, cases out of 1571 registered,
and about 1980 persons have been
arrested in this connection. We have
our own magistracy, our own prosecut-
ing officer under the Act. We are now

taking necessary action to deal with this
increasing incidence of thefts and
crimes.

st 7w xe vt ;oA wRw ¥ F
U 919 W AR ¥ qeAT A g
e &Y =% F=rd g v A Tfay
F g9AT AT B 23X § IT 1 1€ faww
SICOTgT 39 €7 AT =Ty K3 wqifw
T ®) AL T LARE F4T AT ATT A
fret ot aHey & ag sarer wiwwmen
gt fag gFT ? St A9 FT 57 qFW
# W gEw X § IT W g AT
* wqr ®§ Faeqr Ef AT 3T &Y
faamr & s A W oAwT GG
| ALY AT FET § IT X qUA
" wré sqaear % 7

SHRI C. M. POONACHA : We
have a system of rewarding people who
give us valuable information not only

in this connection but in respect of other
matters too.

st ®o Aro famt : fareraT wTET
AT GETC TT=AT FT HTo HTTo Glo
%ﬁﬁiﬂﬁtmmﬂzﬁﬂ!ﬁ:ﬂ
WX F e g §, 9% Q@ &,
I ® T wrafE@ Y & oy AN fs
SR § A8 wRg ar gEe WAl #
Har g ?

SHRI C. M. POONACHA : 1 could
not subscribe to that view. As a
matter of fact, State Governments are
extending all possibje assistance in this
regard. So far as the order branch, as
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I referred to earlier, is concerned, we
meet the expenditure incurred by the
State Governmeats in that regard. So
far as the crime branch is concerned it
is the responsibility of the State Gov-
ernments because all these things will
bave to be taken due cognizance of
under the LP.C. It does not fall within
the purview of the Rlulwly administra-
tion.

i} srawrorew e ¢ 49T ag e wEy
tﬁsﬂmmﬁﬁmaﬁ{{
fe ™2 & 7w

mﬁrmarﬁv%%mﬂﬁw
43 gT A IT €T W w § AR
7w aceEr W7

SHRI C. M . POONACHA : Such

things have not come to my notice. If
my hon. friend has any specific infor-

mation, I would be very happy to have.
it.

s fre mamer ¢ §F = fafree
¥ ag o wgm fe oaw & A A
gfew &< agrft ¢ a0 & wew
«qT aT w9 AT ! § OF qraree @
wrgen § v faweft are wa & mar Ay qr
o T W A 2 9 oaq | Tt
9 & Ho Ho Ty AT gfaw a¥
77 1Y e $T o Tt T w1 W
= @ 9| 73 e fem ot g A
ATA-TTH GAT | § FEAT WTEAT § T
mmﬁaﬁi‘ﬂﬁtﬂﬁﬁﬁwr
£ ¥fet xa W2 fawmr ¥ W 3%
&Y arer T R
SHRI C. M, POONACHA : I am
sure my hon, friend would have brought

this fact to the notice of the authorities
concerned for necessary action,

oft ferw aTOTw &/, IW AT AT
wara Dfxy fe wew agy a1 w2y ?
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SHRI S. KANDAPPAN : I would
kike to know whether it is not a fact
that since the inception of the Railway
Protection Force, the pilferage in the
Railways has increased. I would also
like to know whether it s not a fact,
after the Radway Protection Force came
into force, that State Governments have
lost their initiative in tackling this prob-
lem of Railways because they thought
that it is the responsibility of the
Centre since they have got their own
Protection Force. Thirdly, I would
like to know. taking into consideration
the past experience, whether the Gov-
ermnment propose to consider the whole
matter and to entrust the responsibility
fully to the States meeting the finances
involved in that.

SHRI C. M. POONACHA : Ans-
wering the last part of the question, we
have a high-powered committee. My
hon, friend, Shri Shantilal Shah is the
Chaitman of that committee. They are
going into this matter and the report is
likely to be received by 15th Septem-
ber. On receipt of that report, neces-
sary steps will be taken after giving due
consideration to the recommendations.

So far as RPF and GRP are con-
cerned, 1 must say that the GRP has
never disowned its responsibility merely
because the RPF has come into exis-
tence. The RPF is a watch and ward
organisation of the railways to guard
its own properties and to do certain
special duties. The GRP has not ab-
solved itself of its responsibility. But
the fact remains that but for the RPF
probably the incidence of theft and
other things would have been much

higher,

SHRI S. KANDAPPAN What
about my pointed query whether there
has been an increase in theft and other
things after the RPF came into being ?

SHRI C, M. POONACHA : There
is a general increass in so far as inci-
dgnce of thefts and crimes are concern-
ed. -

ot Tt waw fay A& s
wgRE & wrem wger g e faew
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o are § e &1 90 WA § gt
W ga ¥ v few www & gk ?

Y srzwm fagre: wowd : fagre 7

SHRI C. M. POONACHA : &k do
not have the break-up, but I can give
the all-India figure.

MR. SPEAKER : Dr, Ranen Sen.

DR. RANEN SEN : It is known
that a section of the railway employees
is also involved in these pilferages; at
least there is some collusion with these
thefts and other things. Apart from
that, may I know why it takes a long
time for the Railway authorities to re-
place the articles and goods stolen from:
railway carriages? Why should the
travelling public be penalised for the
negligence on the part of Railway Pro-
tection Force ?

SHRI C. M. POONACHA : It is
true that some of the railway em-
ployees are themselves involved in these
thefts and other things. According to
the figures I have, during the last three
months, after the introduction of the
new Act, out of 1980 persons arrested.
344 were railway employees and 38
were RPF personnel.  (Interruptions)
All possible steps are being taken to
prevent the increase in the involvement
of railway employees themselves in
these operations.

As for the replacement programme,
as and when thefts take place, we make
all efforts to replace them, but at times
it becomes physically difficult to make
quick replacements of the things that
are stolen continuously on running
trains particularly. (Inferruptions).

DR. RANEN SEN : It is difcult
tos replace electric bulbs !

SHRI NATH PAI : Out of 300
railway employees, how many are from
the Railway Board 7 (Imserruptions).

SHRI C. M. POONACHA : Noas.
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Please clarify

SHRI-NATH PAI :
Board

how many from the Railway
are involved.

SHRI C. M. POONACHA rose—

MR, SPEAKER : You need mnot

answer that. |

SHRI SONAVANE: [ want to
know whether. after the introduction

of this Act, Railway Property (Unlaw-
ful Prossession) Act, the Railway

Police or the  RPF have suo motu
searched anv suspected employees,
Class II or Class IV or officials of rail-
way workshops who often indulge in
such kinds of things.

SHRI C. M. POONACHA : Yes,
Sir; there have been many searches.

sft ow o : semy wEET, T
S § & suremTa o w8 ¥ ¥ g
F@ TUT | AT TGT | FHIX ATHAT
qEEY A MO ATET AT AGT F w4
&, s aaem fx foed mde o=
Tg HOAT B TIHN ¥ AT W F
TPNT FT TZ 4, IART 3 FATT TR
FT §9F AT AT AT | FGT I
WL X A ANITWN HTTE O ATAC
¢, afz amar & & 3w feafed & amax
T sEAEr w1 2 7

SHRI C. M. POONACHA : We
have received a complaint in this regard
and the matter is being looked into and
the GRP are making investigations.

o €31 ™ W0 A 2,
AT S3W § Ux AT CAEE AW §
Ag T qGEIC O FA-IT@ &
gt 9 €1 A F T §—0F Or
M gwe oy afY &, Afew e
W HewEry 97 o9Ts fegr o § o
T HA AERT KT AR § W -
Iy FAT § ¥ AT ®Weq 9T W
0 §, faas aog & gAY 10-15
arferg &7 ®rer WY arar § AT AW &
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o wriy AT WY WW YT o
T GIOE 9H TH ¥ weaew § e
ST Amar § 7 e Aoy agt ¥
Frqyex giaat w1 gera, ayi o ploat
¥ WSuT AF AT WIXA B T K@
* fagt wYE 2ot aATE & ar Wk o
form & 7

SHRL C. M. POONACHA : The
railway concerned bas been instructed
to keep a very close watch with regard
to unauthorised persons coming into
the platform and other premises to
handle goods transhipment; they are
not being permitted to enter the railway
premises and I am sure the nmilway
concerned would have taken necessary
action.

SHRI LOBO PRABHU : Thefts in
railways occur in the coacles, on the
line and in the goods-shed. There are
officials in charge of each of these three
sections. The question that I would
like to ask of the Minister is this. Al-
though the police have a responsibility,
it is subsidiary and subsequent to the
responsibility of the officials concerned.
Has the Minister considered why an
explanation from the officials concerned
in the watch and ward of these three
sections is not enforced, why there is
no drill asking for an explanation
whether they had taken the necessary
precautions and where they had default-
ed? Untl that is done, until the res-
ponsibility is fixed at that stage, I think,
thefts would not decrease.

SHRI C, M. POONACHA : Most
of the thefts take place at the yarde—
the yards are big areas protected with
fences. So, thefts take place in the
yards. We have armed patrolling there;
we have now pressed the police dogs
also to go round; and have had good
results after we have introduced this
armed pawolling as well as the dog
squad patrolling round the night. Offi-
cers in charge are, of course, responsi-
ble, but the hon. Member will perhlp
realise the fact that railway work s
dmmundlheclocklnduﬂno(u
if one officer is working there
out; three or four work per day Ily
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shifts. As such, on whom could the
precise responsibility be fixed ? It is
not that simple as the hon. Member
envisages,

SHRI HEM BARUA : I wanted to
have some information from you. Your
worthy predecessor, Shri Ananthasaya-
nam Ayyangar, once said in this House
that somebody sent him two cases of
mangoes and that the cases were all
right, but there was not even a single
mango inside. Have things improved
during your tenure in any way ?

MR. SPEAKER : 1 would request
Mr. Hem Barua to send me one basket
of mangoes and 1 will be able to report
about it

oft freecor & : seny wERE, §
= Aot ot § g Tgw 5 q@m ag
¥y ¢ fr faoet & weamEE S §69T

i I R, 9@ § wfafer S

¢ o wifedi 1 fawe® 9z faan

VT &, 4T 9w ME ¥ §e ME
. gqT aF &g ad =ear ? afy &,

&Y T T §F F&ARN 1 T & fag

T ¥%H ITE § 7

SHRI C_ M. POONACHA : On this
sector as well as on some other notorious
sectors, we have the incidence of suih
thefts on the increase, and the State
Governments have recently agreed to
post armed guards on the running trains.

o Fo AFZAT : FATL AT VT HIT

AT @BVl ¥ AF § I w2

@y —ferd alx ed Tw—

AET T AT AT AT FT A4 T I AT

AT @ A IAX o I & o

wetar arer w1 qar sk fear @y o

Tz § a7 fawr @@ {0 W

vy ¥ fog wqr S @ AW

woeTe # 906 & fear mm g 7

st sfiw W AwE AERT,
weft TEET ¥ X w7 I Y JC wW
t v 35 W2Wi & weg wfadt ¥ oy
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TGN 9rT W F—y DA =)
T &g i qqar AR F2 &
$9 faelts sgmar adt fasnlt, ¥ 37
et w7 § qu vg@T @ ¥
T | & st S g fe ey o

Qe el & Freor ar) Ty aeaf A1
S & s # gEd afalfem Wi

A WE IV IAEE g § AT

oY Y 1Y &, SF Fror Ty fawm

9 A7 T favar A T A1 Iaq

X W) I @ A T 5w W2 AT

e & fog AT T awfa Y DD

F1 Q% F faq 77 97 7391 ® qgEar

am, mfs ¥ g wgaw 7 A6 7

SHRI C. M. POONACHA : The
matter is under consideration.

MR, SPEAKER: |Next
Q. No. 334,

question.

ot gwEA = AW : IEF A
Yo ®o 335 @ 341 & W1 ¥ femr
TF |
MR. SPEAKER : Q. No, 335 may
be answered along with Q. 334, But

Q. No, 341 is different. There is three

years' difference between the two sets
of questions.

INDIAN GOODs AND EQUIPMENT HELD
BY PAKISTAN

-+

*334. SHRI YASHPAL SINGH :
SHRI BABURAO PATEL :
SHRI NJHAL SINGH :

Will the Minister of COMMERCE
be pleased to state :

(2) whether it is a fact 1hat_ Pakistan
is still having in her possession the
goods and other equipment which were
captured by them during the Indo-
Pakistan conflict of 1965;

(b) if so, the nature of the goods
held and the value thereof; and

(c) the steps taken by Government
to get back the same ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes,
Sir, except the AID cargoes of the
value of about Rs. 70 lakhs which have
been released by Pakistan and the two
ships exchanged for two Pakistani
ships.

(b) A statement is laid on the Table
of the House.
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(c) Several gestures made to the
Government of Pakistan ever since the
cessation of the hostilities, to discumss
the overall question of restitution of
the properties assets, cargoes, etc.
seized by both the Governments during
the conflicts, have failed to evoke any
favourable response from them so far.
Efforts in this direction are however
continuing.

Statement

ABSTRACT OF CLAIMS COMPILED FROM CLAIM APPLICATIONS RECEIVED
FROM INDIAN NATIONALS AND FIRMS UPTO 31-3-1967

S. Nature of claim Amount
No.
1. Cargoes ex neutral and Pakistaniships unloaded at Karachi 4,73,08,199
2. Indian firms in Pakistan taken over by that Government 58,29,13,725
3. Assets of Indian Banks in Pakistan territories . . 8,21,39,325
4, Commercial claims against persons and firms in Pakistan . 2,10,66,420
5. Indian sharcholdings in Pakistan companies 2,01,02,716
6. Claims from Indian nationals against employers in Pakmn ror pay,
provident fund and gratuity (blocked by Pakistan) 41,456,701
7. Indian owned tea cargoes confiscated by Pakistan Govcrnmt whep
in transit between West Bengal and Assam 2,14,80,79%
8. Indian owned jute cargoes confiscated by Pl.hxta.n Guvermnent wben
in transit between West Bengal and Assam 2,26,15,33¢
9. Indian owned ships, motor vessels, flats, side pednlled steamers otc. 6,73,30,656
10. Indian owned cargoes confiscated by Pakistan Government during
transit between West Bengal and Assam . . 4,00,13,810
11. Indian owned immoveable property in Pakistan tal.cn over by Plkutln
Government . 10,28,41,050
12. Moveable property taken over by the Pl.klsun Gommcm fmm !ndnn
Nationals at the time of latters repatriation from Pakistan 2,74,060
ToraL . 1,01,26,32,797

CARGO VESSELs CAPTURED BY PAKISTAN
AND INDIA DURING INDO-PAKISTAN
ConFLICT

*335. SHRI BENI SHANKER
SHARMA : Wil the Minister of
COMMERCE be pleased to state :

(a) the number of cargo vessels to-
gether with the value thereof captured

and detained by Pakistan and India,
respectively, during the last Indo-
Pakistan conflict of 1965;

(b) whether any part of the same

has been returned after the signing of
the Tashkent declaration by either of
the two parties; and

(c¢) if so, the number and the value
thereof ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH): (a) 186
Indian vessels of the estimated value of
Rs. 8.07 crores and 4 Pakistani vessels
of the estimated value of Rs, 1.70 crores
were seized by the Governments of
Pakistan and India respectively during
the 1965 conflict.
" (b) and (¢). Two Indian ships of
the value of Rs. 1.34 crores were ex-
changed on reciprocal basis for two
Pakistani ships of the value of Rs. 1.26
crores after the signing of the Tashkent
Declaration.
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oft weewe by : da e Ao ez
e fewn FuR) ¥ ¥ W g ¥
f6 w6 &Y w0y & s Sew IFEA
| gt T & A & e ¥ A
g e fagdy faad ar few ded
& AT TR A AT T AW wEH
Jow § afs ag A g anfuw
faa g% 7 faQw-gai & a@maT §ER

T THG T F I Q1 G, F|ifw

I W B T AAT E, A oo TER
21 g% &, S F1 qre-are w4 drawn
aIwmEe?

oft fadw Twg : sneaey wgvew, o1 a0
& 22w & i F A w7 g F
¥, ¥ fpa oY T & o feefy &
w97 w9 & FW A W1 g, 67
W gH I% TR FTU § 1 3EE
e A fade-aw WS &7 gt o
wYer fAem gWH g% ATd AT &7 A
gz wifiwr ¥ & ag w9an a7 &t
A |

it g fog & T SEa
i oifearA &1 forem J90 gWTY T
¥ qr—aa g HI i @
18 feAt & dr=r 37 ga—3awA e
AT qwEr, 394 & feaen amw fon
T fFeT a2 7

oYy RAw T8y : wnaw wgIEE, gHA T
IAH FTCN THT IAH AT A F g
w gl e 2 g g T fea oa@
WA IE! Svevar, § g Fma A ag
qT JAT P E |

SHRI BABURAO PATEL : What
is the trade balance in this banditry bet-
ween the two countries ? Is this trade
-palance in our favour or in favour of
Pakistan in these seizures of goods ?
We have over Rs. 100 crores, and we
are not likely to get them in the near
future. How long are the Government
going to be submissive to Pakistan and
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‘not press Sorward our claims by seme

other means ?

SHRI NATH PAIl : As [ong as
they are in power.

SHRI DINESH SINGH : The hon.

Member is aware that there is no trade
between India and Pakistan at the mo-
ment. ...

SHRI NATH PAI :+ He asked about
banditry. He asked about the balance
of banditry.

MR. SPEAKER :
used the wrong word.

SHRI DINESH SINGH : 1 was
only thinking that perhaps 1 had mis-
heard him. ...

MR. SPEAKER :
him correctly.

SHRI DINESH SINGH : I have
not maintained a record of banditry.

I think he has

No, he has heard

o fremm fay : sremer wEtw, w@
a3z A few A 93 #1492 qAEw
€ wAwT W @Far & 5 3z awwe
AAAY ®1 I=9A & ! gfe zt, @ |
fora¥ Fearaa § ag anstar gam a1,
TAEF AAT WAT AT qE IO AR 7

=it faatm fay : sreqer vy, 39 g2
7 fFadt & wdar 1@ O TF A A
& f& A= OOoT & AT IAET
AT A1 afa| FT AT 9f5q 1wy
AF THE gHU & FgA T a9 &, AA-
A Feeg IAa § fE agr A1 F21 Fraw
2, 8% y«ATET oY gH FEY T ATT
TN F ©F 71T &1 Fors wwr
T § f6 @ a9 F @l &
FAT i TR #Y ame ST Ad Ay
wifed, ga%T a1 gR &L IT FEC L)

o ¥ wwe wat ;o wemw wEw,
I qIRATT AT ST A W AF F I
& w1 & fw ) g Wansa $feq o
yrfeeerr & gL BT o gHA ot g%
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o wgry om feq, @ & wEET wTEAT
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ol ww ey ofeETT &Y A 8,
i fedt o o sEA oT ¢ W
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& wx o fwga wwew fafrez, fre
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AW A FET 47 R § qiE qRRR
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w1 fedm feg : wta w=eg & wmaR
A | g g feoaw
AT ¢dE gAT TREr & IH orer A€
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wl gEW W WBAW W7 AW ¥
fod aTaw UF qFET 9T AT AEAT H
9%T § av o ?

ot fedvw Ty - gt o wifawe qowT
¥ £q I@ I FgA T TG g, A
I YT T FEC R |

SHRIMATI SUSHILA ROHATG] :
Secing that in the past our efforts 1o
redeem all this property from Pakistan
have failed to get any good response
from Pakistan and also seeing that
Pakistan has still not paid back the
debt of nearly Rs. 350 crores which it
owes to us and it has now become ab-
solutely obvious that Pakistan has be-
<come immune to our language of peace-
fyl negotiation, may I ask the hon.
Minister whether he is prepared to
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change the tone of his language and the
tone of our Government and to take up
an attitude of practical persistence s0
that Pakistan may respond more favour-
has
only been unfavourable as far as we
could see ?

SHRI DINESH SINGH : As the
House is aware, we have had varying
tones with Pakistan resultimg also in
certain hostilities. But 1 would still beg
of hon. Members to consider that apart
from peaceful negotiations there is no
other way of dealing with the interna-
tional community.

SHRI BAL RAJ MADHOK : The
hon. Minister has laid down befere the
House a detailed statement which shows
that Pakistan has confiscated our goods
and other thmgs worth about Rs, 101
crores. He has also told us in this’
House earlicr that the Pakistani mate-
rial which we have amounts to just a
few crores. In view of the fact that

. Government have been talking herc

about reciprocal dealing with Pakistan,
may 1 know what our Government have
done to meet the Pakistani challenge in
this matter 7 May | know whether there
are shares held by Pakistani nationals
who are working here or whether there
are any other Pakistani materials here
which are still not confiscated but which

should be confiscated on a reciprocal
basis 7
Secondly, in the joint communique

that was issued after our President's
visit to Russia, it is said that the Russian
Government appreciates the mutual
cfforts being made by India and Pakis-
tan to settle their problems peacefully.
Are these mutual efforts ? Has any
effort been made by Pakistan to settle
anything peacefully? We are only
making unilateral efforts, and Pakistan
is only rebuffing us and has confiscated
all our properties, In view of this, may
I know whether it was not the duty of
the Government of India to say that
this kind of language should not be
inserted in the communique and whether
our Governrent will even now tell
Russia that they should not use this
language because there is no mutual
effort and whatever effort is being made
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for settlement is only on our side and
no effort is being made from the Pakis-
tani side ?

SHRI DINESH SINGH : So far as
the question of reciprocity is concern-
ed, the House is aware that we seized
the property of Pakistani nationals
fallowing the hostilities when they seiz-
ed the property of Indian citizens, and
it was a reciprocal act; we ascertained
the property of Pakistani nationals and
seized the property which could be es-
tablished as having belonged to Pakis-
tani nationals, There is, of cqurse, this
large difference, because obviously our
nationals had more property in Pakistan
-than Pakistani nationals in India. This
imbalance is therefore there.

So far as the question of informing
the Soviet Union is concerned, as 1
have mentioned, we have taken every
possible opportunity to convey to the
Soviet Government that while we have
tried in every possible manner to imple-
ment the Tashkent Declaration there
has been no reciprocity from Pakistan.

SHRI BAL RAJ MADHOK : He
has not answered my question. In the
communique that was issued after our
President’s visit to Russia, the Russians
have said that there are mutual efforts.
Would our Government tell the Russian
Government that there are no mutual
efforts but that the efforts are there only
on our side and not on the side of
Pakistan ? Has the hon. Minister
brought this to the notice of the
Russian Government ?

SHRI DINESH SINGH : As I have
said, what the Russians say is some-
thing that is not under our control.

SHRI LILADHAR KOTOKI : From
the statement we find that there is a
large amount of cargo which was con-
fiscated by Pakistan from our vessels
such as tea, jute and other things. What
has happened to these cargoes 7 Have
they been sold out or have they perish-
ed 7 What has happened to the cargo
confiscated by Pakistan ? Apart from
the value, what has actually happened

to the goods ?
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SHRI DINESH SINGH : We bave
heard that Pakistan has been selling
some of the cargo seized by them and
belonging to Indian nationals, and we
have lodged a strong protest that in
keeping with international practice they
should not dispose of these goods which
they bold under trust because those
goods belong to Indian nationals.

SHRI NATH PAI : It was indeed
very gratifying to note that Government
are striking a new note and it was very
refreshing for us to take note of it
namely that we should depend on our-
selves for the legitimate defence of our
own rights. May I read article 8 of
the Tashkent Declaration which states
among other things as follows :

“They further agreed to discuss
the return of the property and
assets taken over by either side
in connexion with the con-
flict.”

The bon. Minister has told us the futility
of protests being lodged with Pakistan
and also the equal futility and irrele-
vance of taking the matter up with the
Soviet Union. In the light of this and
in the light of Pakistan’s international
piracy—this is nothing short of piracy:
this seizure of goods is nothing short of
piracy—are Government contemplat-
ing to take this matter to the Interna-
tional Court because of the volume of
Indian goods involved in this matter ?

SHRI DINESH SINGH : [ am very
happy to hear that even at this late
stage, the hon., Member has realised
that we have always depended on our-

selves and Government have made
every effort to do so....

SHRI NATH PAI : Now, he is
beginning to realise it.

SHRI DINESH SINGH : So far as
the International Court is concerned,

we do not think that any useful purpose
will be served in taking it to the Inter-
national Court.

SHRI NATH PAI: Has he examin-
ed this? It & a very serious commit-
ment on the part of the Government.
What I am raising is a basic matter of
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importance to the interests of the ' & & fr TaT ¥ faagw IEA MM

nation. Has he given any thought to
this matter of taking it to the Interna-
tional Court 7

"MR. SPEAKER :
given the answer.

SHRI NATH PAI : 1 do not think
that he ever thought about this,
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SHRI NATH PAI : I did not ask
about reference of any other question
to the International Court; I only want-

ed to know about reference of the ques-

tion of the property seized illegally
which has to be restituted.

MR. SPEAKER : Has he thw;ht
of any alternative to going to
Court ?

sft fedw fog : anomwr g, a
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MR. SPEAKER; If he has not
answered it, I cannot help it. He can-
not waste the time of the House now.
I cannot help it if he has not given any
Aanswer.
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3 & ford oy Frfvw S0 § fE gt
amfan & ot afa ofeem § R
ag Iv§ anfaw e |

MR, SPEAKER : Now, Shri Hukam
Chand Kachwai.

SHRI HUKAM CHAND KACH-
WAI rose—

SHRIMATI SHARDA MUKER-
JEE : 1 would like to ask a very rele-
vant question.

MR. SPEAKER : I have called Shri
Hukam Chand Kachwai.

SHRIMATI SHARDA MUKER-
JEE : T have been getting up so many
times.

MR. SPEAKER : Let mc see. If
there is time, I shall call her, but I can-
not guarantee.

SHRIMATI SHARDA MUKER-
JEE : On a point of order....

MR. SPEAKER : There is no point
of order during the Question Hour.

SHRIMATI SHARDA MUKER-
JEE : If the Member on the other side
have their own rules, surely we can
also have some rules of our own.

MR. SPEAKER : There is no point
of order during the Question Hour.
Now, Shri Hukam Chand Kachwai, If
he wants to put his supplementary ques-
tion he may do so. Otherwise, I shall
call some other Member.

AN HON. MEMBER : 1 think he
is withdrawing in favour of the lady
Member.

MR. SPEAKER : I do not think so.
He is getting up again.
s gFR T TBAW g A1 HaAT Wi
F e & g fe amIT enaty F
T & o7 ag o Fwd § 1 fam o
#q FAQI AT & 7 T oA |
AT & |

qrf=aTd 7 1 474, 1 FI9F, 26 9TE,
32 JATT, 797 %o FT FATA #TH Tr



407  Written Answers
g1 & | oy % TT F S FRATE F
2, w1 3 ¥ 99 A oy wer § fw
awwﬂﬁsrfrﬁ’éaaﬁtmﬁm
a1 ®ter 34 ¢ afz 7@, ar a
Iq & T | T FIL FI9 I5@ A
7 g fora ¥ gH 3T WA AV AT FT
73 | Har #gRd 4 e & g
FEA-TT AT FAT A7 VET & | qE WA
# 7 &4, 59 & fg T waf 7
a1 T & A% faaq e s g @
39 F1 AT § frar 79 F90 7

il fram fag : 77 avY Faamar fF
g WM g7 wifaqel 4w gEREE F7
i IT ANz, TT AT A
a1 I31E FrAT § W A= o AT 71
fierar & 59 a1@ 1 g9 A & | TET
AT AT ATEr 7 AEE F A H
w31, @ ag A1 qI-A FIAT A
§ 1 U FgaT 9 W g & 9 aEw
TTHX § dF TIEF AL |

sl gFR T FOAM ;| AL AT F
397 AFY Ay | § F qer g1 fr fEat

safr g€ & 1
MR. SPEAKER : Question-hour is
ovVer now,

WRITTEN ANSWERS TO
QUESTIONS

CONSORTIUM FOR PRODUCTION OF
WacoNs FOR ExporT To USS.R.

*332. SHRI S. R. DAMANI : Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that a con-
sortium is proposed to be set up to
finance the production of wagons for
export to US.S.R.;

(b) if so, the reasons therefor; and

(c) whether any assessment of the
internal finance required for this pur-
pose has been made 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) t
(c). Assessment of the internal finance
required for the purpose of production
of wagons for export to USS.R. has
been undertaken by the State Trading
Corporation and a s ion for set-
ting up of a Consortium of Banks has
been received. This is under consider-
ation.

INDO-CEYLON AGREEMENT FOR JOINT
VENTURES

*336, SHRI HIMATSINGKA : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether the Indo-Ceylon - talks
on tea and trade were held in New
Delhi for four days from the 31st May,
1968 for exploring prospects of setling
up joint ventures in Ceylon and for im-
proving the trade between the two
countries;

(b) if so, what specific schemes were
discussed at the meeting and the deci-
sion taken thereon; and

(c) the steps being taken to imple-
ment those decisions ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (¢).
The Indo-Ceylon Tea and Trade Talks
took place between the 31st May and
6th June, 1968. So far as tea is con-
cerned, the two counfries agreed to set
up a Working Group to draft the con-
stitution and define precisely the objeec-
tives, functions, financial and adminis-
trative structure and scope of operations
of a Joint Tea Consortium to promote
the sale of tea in blended and pack-
aged form. The Working Group will
be set up as soon as the Government of
Ceylon have ratified this decision.

The other important' decisions taken
relate to joint market surveys, joint re-
view of the existing auction machinery
with particular reference to the desir-
ability of new sale outlets, exchange of
information periodically on marketing
conditions, setting-up of a joint Com-
mittee to coordinate tea research work
carried on in both the countries,
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The steps to be taken for implement-
ing these decisions are proposed to be
discussed with Ceylon shortly.

The flow of trade between India and
Ceylon over the last few years was also
reviewed at these talks and it was noted
that there was considerable scope for
expansion of trade and co-operation in
several flelds consistent with ecach
country’s export potentials and its im-
port requirements. The two countries
agreed to set up a Joint Commiltee on
Economic Co-operation charged with
the task of formulating and pursuing
continuously measures for co-operation
between India and Ceylon in a number
of fields including trade, industry, utili-
sation of available training facilities,
promotion of tourism, etc. Specific
suggestions on economic Co-operation
between the two countries will be dis-
cussed by this Joint Committee. The
Joint Committee will meet once a year,
alternately in New Delhi and Colombo.
Its first meeting is likely to be held
during the course of this year.
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STRIKE IN DURGAPUR STEEL PLANT
AND ALLOY STEEL PLANT, DURGAPUR

*338. SHRI S. K. TAPURIAH :
SHRI GANESH GHOSH :
SHRI MOHAMMAD

ISMAIL :
SHRI JYOTIRMOY BASU :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether workers of the Durga-
pur Steel Plant and the Alloy Steel
Plant at Durgapur went on one-day
token strike on the 12th July, 1968;

(b) if so, the efforts made to face
the strike;

(c) the total loss in terms of produc-
tion at the Durgapur Steel Plant on
account of strikes and other labour
troubles at Durgapur during the years
1967 and 1968; and

(d) the steps taken to ensure indus-
trial peace at Durgapur in particular and
other public sector Steel Plants in
general ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI):
(a) Yes, Sir.

(b) Efforts were made to prevent the
strike including a reference to the
Deputy Labour Commissioner, but this
did not resolve the matter. A number
of steps were then taken to deal with
the situation. These included restrict-
ing of production to save the plant units
from damage, arrangements for bring-
ing willing workers and officers to the
plant, etc.

(c) Information is being collected, al-
though it is difficult to make an exact
asgessment of such losses.
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(d) Industrial relations at Bhilai are
satisfactory. At Rourkela, the situation
has improved since the beginning of this
year. The troubles in Durgapur Steel
Plant seem to be mainly due to inter-
Union rivalries. The issue of recogni-
tion of the rival Union is under refe-
rence to the State Government. For
its part, the Management of the Plant
is talking suitable action to streamline
personnel policies and improve labour
relationship but for better Industrial
relations the present approach and atti-
tude of the labour also needs a change.

DURGAPUR PRoOJECT LTD.

*339. SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
Durgapur Project Ltd., West Bengal has
been incurring a huge loss since its in-
ception;

(b) if so, the total loss incurred so
far, year-wise;

(c) whether Government have en-

quired into the causes of loss;
(d) if so, the findings thereof; and

(e) the action taken in the matter ?

THE MINISTER OF STATE . IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) to (c). The information is being
collected and will be laid on the Table
of the House.

TRADE ZONE FOR ANDHRA
PRADESH

*340. SHRI P. C. ADICHAN : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) the decision taken on the ques-
tion of creating a free trade zone, like
the one at Kandla, in Andhra Pradesh
or any other place nearby;

FREE

(b) whether the scheme for creation
of such a zone is likely to be included
in the Fourth Five Year Plan; and
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(¢) if so, the broad features the;eof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Government do not for the present
propose to establish a free trade zone
in Andhra Pradesh or any other place.

(b) No, Sir.
(c) Does not arise.
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BRITAIN'S ENTRY INTO EUROPEAN
COMMON MARKET

*342. SHRI CHENGALRAYA
NAIDU :
SHRI ANBUCHEZHIAN :

Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
British High Commission in India has
stated that Britain's entry into the
European Common Market will benefit
India and will be helpful to the deve-
loping countries; and

(b) if so, Government’s
thereto ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Gov-
emment are not aware of any such
categorical statement. However, U.K.
Government have been putting forward
their points of view from time to time.

reaction

(b) Government of India's point of
view is well known and has been stated
in the House,
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REPORT OF SAREAR COMMITTEE ON

j’eu, TRANSACTIONS

#344 "SHRI MADHU LIMAYE :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have con-
sidered the Report of the Sarkar Com-
mittee on Steel transactions;

(b) whether Government have also
luken into consideration the minute of
dissent given by a Member of the Com-
mittee; and

(c) if so, Government's decisions on
the report ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI):
(a) to (c). Government have consider-
cd the Rmf the Committee of In-

uiry (St nsactions) including the
303 of Dissent by one of the Mem-
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bers. Government’s decisions on the
Report have been set out in the Minis-
try of Steel, Mines and Metals Resolu-
tion No. SO." 14(3)/68, dated 10th
May, 1968, which has been laid on the
Table of the House along with the Re-
port,

STEEL PLANT AT SaALEM

*345. DR, RANEN SEN : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether a proposal to set up a
steel plant at Salem has been approved
by Government;

(b) if so, the main feature thereof;
and

(c) whether the project will be in-
cluded in the Fourth Plan period ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) No, Sir.

(b) Question does not arise.

(c) The Government have yet to
finalise its Fourth Five Year Plan for
iron and steel.

SUGAR MILLS UNDER BRITISH INDIA
CORPORATION

*346. SHRI E. K. NAYANAR :
SHRI R, UMANATH :
SHRI P. RAMAMURTI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a num-
ber of Sugar Mills under the control of
the British India Corporation were sold
just on the eve of partial decontrol of
Sugar;

(b) if so, the names of the Mills and
the amount for which each mill has
been sold and the persons to whom
these were sold;

_ (¢) whether Government propose to
investigate the matter; and

(d) if so, when; and if not,
reasons thereof ?

the
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The British India Corpo-
ration Limited did not own any suger
factories. It held 142466 Equity
Shares out of 3,00,000 of cawnpore
Sugar Works Ltd. and 75,300 Equity
Shares out of 1,80,000 in Champarun
Sugar Company Ltd. Out of these,
1,42,000 of the former and 75,000 of
the latter were sold to M/s. Prosan
Chand Bothra & Son for Rs. 15 lakhs
and Rs, 22.5 lakhs respectively. These
two sugar companies within themselves
own six sugar factories. It is reported
that the Board of Directors of the Bri-
tish India Corporation Ltd. took a
decision in the matter towards the end
of August, 1967 after the announcement
of the Sugar Policy for 1967-68,

(¢) and*(d). The Department have
received certain complaints in the matter
which are under examination.

BoNUs To CoFFEE BOARD EMPLOYEES

*347, SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :
SHRI A, K. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of COMMERCE
be pleased to refer to the reply given

to Unstarred Question No, 1695 on
the 7th May, 1968 and state :

(a) the nature of legal implications
involved in the question of payment of
bonus to the employees of the Coffee
Board under the Bonus Act;

(b) whether Government have com-
pleted examination of these legal im-
plications;

(c) if so, the decision taken in the
matter;

(d) if not, when the decision is likely
to be taken; and

(e) the reasons for the delay ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
The question whether the Coffee Board
is, or is pot, am institution established
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for purposes of profit, is the main issue
in determining the eligibility of the em-
ployees of the Coffee Board for pay-
ment of bonus. Besides the legal as-
pect, the administrative repercussions
which a decision in this case may have
on other establishments also require
careful examination. All these aspects
are being examined by Government and
a decision will be taken as early as

M/s. CooPER ALLEN COMPANY,
KANPUR

*348, SHRI SATYA
SINGH :

SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government are con-
sidering any proposal to constitute M/s.
Cooper Allen Company, Kanpur into
a new company jointly owned by Gov-
eirnmenl and the British India Corpora-
tion;

NARAIN

(b) if so. the details thereof;

(c) whether it is a fact that Govern-
ment along with the Life Insurance
Corporation and other State Financing
Institutions are holding 39 per cent
share;

(d) if so, whether Government are
considering to purchase more shares to
have complete control over the concern:
and

(e) if not, the reason therefor;

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED)
(a) and (b). As stated in reply to parts
(a) and (c¢) of Starred Question No, 37
in the Lok Sabha on the 23rd July,
1968, at the Annual General Meeting of
the B.I.C. held on the 28th June, 1968,
the shareholders passed a resolution
approving the sale or transfer of Cooper
Allen Branch and North West Tannery
Branch of the Company as going con-
cern to a company proposed to. be in-
corporsted under the name and style
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“Cooper Allen and North-West Tan-
nery Ltd.” on certain conditions. The
Company will be a 100% subsidiary of
the BIC. However, an offer has been
made by one of the Directors to sell
the unit of the Ministry of Defence.
The proposal is under consideration.

(¢) The President of India owns
22.21% shares in the British India
Corporation. The L.1.C. holds 16.67%
and Unit Trust of India 0.62% of
shares.

(d) No proposal for the government
to purchase more shares is under con-
sideration,

(¢) Government is examining various
ways and means for improving the
working of the Company.

CENTRAL BANK FOR SMALL' SCALE
INDUSTRIES

*349. SHRI SHRI.CHAND
GOYAL :
SHRI SHARDA NAND :
SHRI BHARAT SINGH
CHAUHAN

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAI-
PAYEE :

SHRI HARDAYAL DEV-

GUN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there is a proposal under
consideration of Government to estab-
lish a Central Bank for the aid of small
scale industries; and

(b) if so, the Getails thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(aY and (b). Yes, Sir. The Small Scale
Industries Board has recommended that
a separate financial institution called
“National Investment House for Small
Industries” be set up. This recom-
mendation is under the consideration of
Government of India.
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COMPLAINTS AGAINST S.T.C. OFFICERS

*351. SHRI KANWAR LAL
GUPTA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government have re-
ceived any complaints against the
Chairman and certain other Officers of
the State Trading Corporation for cor-
rupt practices; and

(b) if so, the details thereof and the
action taken by Government in the
matter 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). Complaints in regard to certain
transactions handled by some of the
officers of S.T.C. including the former
Chairman were received and are under
examination.

Complaints alleging corrupt praclices
in respect of certain other matters dealt
with by some of the officers of the
S.T.C. were taken up by the C.B.I. for
investigation during 1966—68. They
are under different stages of considera-
tion.

AYURVEDIC TREATMENT FOR RaIL-

WAY EMPLOYEES

*352, SHRI RAM SWARUP VIDY-
ARTHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that there is
no provision for Ayurvedic treatment
of the Railway employees serving in
Delhi/New Delhi with the result that
several employees who have no faith
in allopathic drugs, go in privately for
the Ayurvedic treatment;

(b) whether it is also a fact that
there is a provision for Ayurvedic treat-
ment under the Central Government
Health Scheme for the employees serv-

ing in various other Centrel Govern-
ment offices located in Delhi/New
Delhi:

(c) if so, whether the reimbursement
of expenses is made to the Railway
employees who undertake the Ayurvedic
treatment; and
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(d) if not, the reasons therefor and
the steps taken to provide Ayurvedic
treatment to the Railway employees ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) Faci-
lities for Ayurvedic treatment of Rail-
way employees in Delhi area have not
so far been provided. There is, how-
ever, no information as to whether such
of the railway employees who have no
faith in allopathy go in privately for
Ayurvedic treatment, but judging from
the increasingly heavy attendance at
the Reilway Hospitals and Health Units,
it may be presumed that allopathic
trcatment is quite popular among rail-
way employees.

(b) Yes, Sir. Two Ayurvedic Dis-
pensaries have been opened in Delhi
area as an experimental measure under
the Central Government Health Scheme
for employees serving in other Central
Government offices located in Delhi/
New Delhi.

(¢) No, Sir.
Government Health Scheme, no reim-
bursement of the expenditure incurred
on treatment under the Indian systems
of medicine outside the Central Gov-
ernment Health Scheme is permitted.

(d) Non-allopathic systems of medi-
cine have not yet been recognised hy
the Government for development of
health services. However, the question
of providing facilities for treatment in
Indian systems of medicine to railway
employees in Delhi area, purely as an
experimental measure, is receiving the
attention of Government,
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TRADE WITH AUSTRALIA

*354, SHRI D. N. PATODIA :
SHRI Y. A. PRASAD :

Will the Minister of COMMERCE
be pleased to state :

(a) whether the Prime Minister dur-
ing her visit to Australia had discussed
with the Australian Government the
unfavourable situation which the Indian
Textile Exports to Australia are facing
at present as a result of dumping of the
Chinese goods there;

(b) if so, the steps proposed to be
taken by both the countries in this re-
gard; and

(c) whether any agreement is pro-
posed to be signed to obviate the above
difficulties ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No,
Sir,

(b) and (¢). Do not arise,

Diesel. ENGINE WORKSHOP, BHAKTIAR-
PUR (BIHAR)

*355. SHRI SITARAM KESRI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the pre-
liminary survey and the selection of a
site had been done for the location of
the Diesel Engine Workshop at Bhak-
tiarpur in Bihar;

(b) whether the workshop site was
shifted to Calcutta subsequently;

(c) whether it is a fact that the cost
of construction would have been cheaper
at Bhaktiarpur; and

(d) if so, the reasons for the deci-
sion to shift the workshop site to Cal-
cutta ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(¢). No, Sir,

(d) Does not arise.

INCREASE IN PRICE oF CoAL

*356. SHRI K. LAKKAPPA :
SHRI SRADHAKAR SUPA-
KAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Railways
have agreed to give increased price for
coal consumed by them; and

(b) if so, the reasons for giving in-
creased price ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. A statement showing the price in-
creases is laid on the Table of the
Sabha. [Placed in Library, See No, LT-
1633/68].

(b) Government examined the prices
of coal and considered the increases as
reasonable.

SRAVANA 15, 1890 (54KA)

424

Written Answers

RAILWAY CATERING VENDORS' TRADE
Unions

*357. SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any decision has been
taken on the basis of the representation
of the Railway Catering Vendors' Trade
Unions to the Railways Catering and
Passengers’ Amenities Committee re-
garding the licensing of Commissioned
Vendors or, in the alternative, their
employment under the Railway Cater-
ing Department as regular salaried staff
with usual rights and privileges granted
to Railwaymen; and

(b) what proportion of the staff of
the previous catering contractors has
been taken over by the Railways ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
Railway Catering and Passenger Ameni-
ties Committee has made the following
recommendations in regard to these
matters after taking into account re-
presentations made to the Committee
and all other relevant factors.

(1) Recommendation No. 10(1)

With a view to minimising the losses
in the operation of mobile units the
Committee recommend the following :

(i) The practice of appointing
pay-cum-commission  bearers
should be replaced by some
other system which would res-
tore incentive on the part of
the bearers,

(2) Recomnmendation No. 15

The Committee are of the view that
in the interest of economic viability of
departmental catering at stations, the
present arrangements for vending should
continue.

(3) Recommendation No. 18

The Committee are of the view that
at stations where there is departmental
catering, vending should be entrusted
to individual vendors on a commission
basis and pot to vending contractors.
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Recommendation at (1) above is
under consideration. Recommenda-

tions at (2) and (3) have been accept-
ed by the Government and orders for
their implementation have been issued.

(b) No such record is available.

Prices oF INDIAN Cars

_*358. SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the producers of motor
vehicles have asked for an increase in
car prices if the Pande Committee re-
port is to be implemented;

(b) whether the present prices of
Indian cars compare favourably with

prices in other countries, viz. U.S.A.
France, England etc; and
(c) if not, whether Government

would consider attaining the economy
of large scale production of cars by
securing majority State participation in
the industry as an alternative to small
car project in public sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Following acceptance of the re-
commendations of the Motor Car
Quality Enquiry Committee, Statutory
directions under section 16 of the In-
dustries (Development and Regula-
tions) Act, 1951, were issued to the
three car manufacturers in the country
to ensure compliance with some of the
major recommendations of the Com-
mittee. A copy of the statutory direc-
tions was attached to the reply given
to Unstarred Question No. 463 in the
Lok Sabha on the 23rd July, 1968. One
of the directions to the manufacturers
stipulates that the warranty with which
cars are sold shall be uniformly valid
for a period of 12 months or a distance
covered of 16,000 Kms., whichever
occurs earlier. One of the car manu-
facturing Companies, in whose case the
duration of the warranty allowed hither-
to was less than what has been pres-
cribed now, has stated that they are
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agreeable to the extension of the
warranty period as directed provided
due note is taken by Government of
the additional financial burden involved
and they are permitted to adjust their
selling price suitably to absorb this
additional burden. They have, how-
cver, not yet made a specific request
for price increase on this account. An-
other of the car manufacturing Com-
panies in whose case also the period of
the warranty allowed hitherto was less
than what has been prescribed now has
also stated that implementation of the
recommendations of the Motor Car
Quality Enquiry Committee will involve
additional heavy financial commitment.
However, they have also not made any
specific request so far for price increase
on this account.

(b) The prices of cars manufactured
in the country are higher than the
prices of corresponding models in the
country of origin. This is due to a
variety of factors including low volume
of production and higher cost of pro-
duction.

(c) The question of inclusion of the
small car project in the Fourth Five
Year Plan is being pursued with the
Planning Commission. Government
would also consider all necessary «nd
feasible measures to achieve economies
in car production. The specific sug-

gestion made in the question has been
noted.
Exports BY HM.T.
*359. SHRI N. R, LASKAR : Will

the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that Govein-
ment are taking steps to double the ex-
port performance of the Heavy Machine
Tools Ltd;

(b) whether some experts of the
H.M.T. had visited European countries
and also the U.S.A.; and

(¢) whether it is also a fact that the

H.M.T. proposc to appoint agents in
the UK. and Western Europe ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Hindustan Machine Tools Limited,
Bangalore .are trying to step up their
exports and have kept a target of Rupees
One crore worth of Machine Tools for
the year 1968-69,

(b) Yes, Sir.

(c) Agents have been appointed in
U.K. and West Europe.
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VioLATiON oF TERMs oOF IMPORT AND
ExporT LICENCES

2815. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(2) the names and addresses of the

ns or firms actually convicted and

the nature of the convictions in each

case for the violation of the terms of

import-export licences during the year
1967; and

(b) the names and addresses of the
persons or firms blacklisted for those
offences during the same period ?

THE MINISTER OF COMMERCE
(SHRI. DINESH SINGH) : (a) The in.
formation is being collected and will be
laid on the Table of the House,

(b) A statement showing the names
and addresses of persons or firms who
were debarred for violating the terms of
import-export licences during the year
1967 is laid on the Table of the Housc
|Placed in Library, See WNo. LT-1634/
68].

EXpPORT oF HIDES AND SKINS

2816. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity and the value of
finished leather or skins of goat, sheep
and bovine animals exported, animal-wise
and country-wise, cvery year during the
last three years;

(b) the rates of export duty levied on
these skins and the amount collected
during the same period;

(¢) whether a representation has becn
received by Government for the abolition
of the export duty on these skins with a
view to promote cxport;

(d) if so, the decision taken by Gov-
crnment thereon and its date; and

(e) the names of other countries
which compete with us in their exports
and their annual turnover ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A
statement is laid on the Table of the
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House. [Placed in Library. See No. LT-
1635/68).

(b) With effect from 6-6-1966 export
duty @ 10% ad-valorem was imposed
on hides, skins and leather tanned a
untanned, all sorts, but not including
manufactures of leather, With effect
from 7-2-1968 the following modiflca-
tion was made therein :—

(i) Finished leather of goat, sheep
and bovine animals and of their
young ones as well as tanned
hides of bovine animals (exclud-
ing calf skins) have been exem-

pted from duty.

(ii) The duty on snake sking was rais.
ed from 10% to 25% ad-
valorem.

The following have been the revenue
realisation on account of export duty :—

1966-67 Rs. 5.06 crores
1967-68 Rs. 5.84 crores
April-May 1968.  Rs. 1.49 crores
(e¢) Yes, Sir.

(d) Export duty levied on 6-6-1966
was modified to the extent indicated
against part (b) above with effect from
7-2-1968,

(e) Information is being collected and
will be placed on the Table of the House.

Export oF RaiLway Wacons To
USSR,

2817. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that an official
team is intending to visit Russia to dis-
cuss the question of exporting Railway
wagons to USS.R.;

(b) if so, whether it is proposed to
discuss the special tile tensile capacity of
sheets to be used in the manufacture of
Wagons; and

(c) whether the purpose of their visit
cannot be achieved through correspon-
dence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
is no proposal at present for an official
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team to visit Russia to discuss the ques-
tion of exporting railway wagons to
USSR

(b) and (c). Do not arise.

PayMmENT oF RovaLTy oN CoAL TO

WEST BENGAL GOVERNMENT

2818, SHRI ESWARA REDDY; Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the names of coal mines and em-
ployers which have not paid royalty on
coal to the West Bengal Government for
the period from 1960 to 1968;

(b) the amount due against each of
the coal mines; and

(c) the steps which have been taken
to recover them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :
(a) to (c). The question relates to a
matter which is primarily the concern of
the State Government. However, the in-
formation is being collected from the
State Government and would be laid on
the Table of the House.

DEVELOPMENT OF SMALL-SCALE INDUS-
TRIES IN ANDAMAN AND NICOBAR ISLANDS

2819. SHRI K. R. GANESH : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of small-scale Indus-
tries established in the Andaman and
Nicobar Islands, the nature and trades of
these industries;

(b) the amount of loan sanctioned to
these industries upto-date and the
amount allocated for disbursement in
1968;

(¢) whether the amount sanctioned is
sufficient to meet the requirements of
the territory; and

(d) the progress of the different small
scale industries to which loans have been
advanced ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (d). The information is being collect-
ed from the concerned authorities and
will be laid on the Table of the House.

NEeYVELI LIGNITE CORPORATION

2821, SHRI K. M. KOUSHIK : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the
Neyveli Lignite Corporation has a culti-
vation of 836 acres using the water of
the mines; and

(b) if so, the gross outturns and ex-
penses of cultivation during the years
1965-66, and 1966-67 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) Yes, Sir. Over 800 acres of land has
been earmarked for development and
such cultivation,

(b) During 1965-66 as against an ex-
penditure of Rs. 3.22 lakhs, the receipt
was Rs. 2.33 lakhs. During 1966-67, as
against the expenditure of Rs. 5.59 lakhs,
the receipt was Rs, 4.89 lakhs,

BHARAT HeAVY ELECTRICALS LTD.

2822, SHRI K. M, KOUSHIK : Will
the  Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Bharat Heavy Electricals Limited sus-
tained a loss of Rs. 5,79,07.69 in the
year 1966-67;

(b) whether in the previous years also
it sustained heavy losses;

(c) whether Government probed into
its working to find out the reasons for
the heavy losses; and

(d) if so, the details thereof and the
steps Government have taken to ensure
its profitable working ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
YAPFAIISSE (SHRI F. A. AHMED) : (a)

es, Sir.
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(b) Yes; the total loss upto the end
of 1965-66, was Rs, 1,47,36,894.

(c) and (d). In view of the heavy
initial capital investment and the long
gestation period due to gradual build-up
of production and labour productivity
together with the substantial manufactur-
ing cycle for heavy electrical equipment.
it is not unusual for capital-intensive en-
gineering projects of this specilaised type
1o suffer losses to the extent of this under
taking in the first few years of produc-
tion, Besides, this undertaking comprises
of five projects, which are in different
stages of construction and production.
One of these projects viz. the High Pres-
sure Boiler Plant at Tiruchy has already
made a small profit for the year 1967-68.
The position of the other projects will
also improve substantially as construc-
tion js completed and the production
tempo builds up in the different manufac-
turing units,

MANUFACTURE oOF Gas CYLINDERS

2823. SHRI G. S. MISHRA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether any of the manufacturers
of gas cylinders have come forward in
the recent past to provide indigenous
substitute to Government and public
undertaking indentors for the imported
one subject to requiring some kind of
assistance from Government for develop-
ing the indigenous items; and

(b) if so, the name of the party, its
terms and condition of supply and the
kind of assistance required by it and
Government's reaction to its proposals ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
We are not aware of any manufacturer
of Gas cylinders who has come forward
in the recent past to providz to Govern-
ment and the Public Sector Indentors, an
indigenous substitute for the imported
high pressure gas cylinders. Liquid
Petroleum gas cylinders are already being
produced in the country and their import
is banned.

(b) Does not arise.
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EXPORT OF TANNED AND RAW GOAT
SKiNs

2824. SHRI SHIVA- CHANDRA
JHA : Will the Minister of COM-
MERCE be pleased to state ;

(a) the total value of both tanned and
raw goat skins exported abroad annually,
especially to Pakistan and the amount of
foreign exchange earned therefrom per
anoum; and

(b) their total exports during the last
five years, country-wise, and the total
amount of foreign exchange earned
therefrom during the same period in
general and from Pakistan in particular ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF QURESHI) : (a) and
(b). The total value of exports of tanned
and raw goat skins and kid skins was as
follows :

1963-64 Rs. 49.79 lakbs ) & o
1964-65 Rs. 41,38 lakhs | = 5
1965-66 Rs. 33,00 lakhs gq‘é‘“
1966-67 Rs. 46,59 lakhs j o€
1967-68  Rs. 31,49 lakhs £=

A statement of total exports during the
last 5 years, country-wise is laid on the
Table of the House. [Placed in Library.
See No. LT-1636/68).

There were negligible exports to
Pakistan. The figures being Rs. 15,000
in 1963-64; Rs, 18,000 in 1964-65 and
Rs. 6,000 in 1965-66. There were no
cxports during 1966-67 and 1967-68.
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UNSOLD sToCK oOF FERTILIZERs IN
RoURKELA FERTILIZER FACTORY

2826, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether Government are awarc
that huge quantities of fertilizers manu-
factured in the Rourkela Fertilizers
Factory are lying unsold;

(b) the share of the produce which
the Central Government buy from their
factory; and

(c¢) whether it is a fact that the State
Government is not lifting its share of the
produce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :
(a) The Rourkela Fertilizer Plant had
a stock of about 30,000 tonnes of C.A.N.
in the last week of July, 1968. As
against this, the plant has been able to
secure orders for 28,733 tonnes in July,
1968. In addition, they have in hand
despatch instructions for another 37,441
tonnes.

(b) According to present arrange.
ments Government of India takes over
50% of the production for the Central
Fertilizer Pool and allots it to different
States, The remaining 50% is allowed
for free sale,

(¢) Yes, Sir,
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AssEsTOs CEMENT PLANT IN LIBYA

2827. SHRI S. A. AGADI : Will the
Minister of COMMERCE be pleased to
sfate :

(a) whether it is a fact that the Cen-
tral Government have given its approval
to an Indian firm for setting up as asbes-
tos cement plant in Libya;

{b) if so, the contribution of the
Indian firm towards the share capital of
this project;

(¢) whether any foreign exchange has
been allowed or any alternative proposal
has been made in this respect; and

(d) the details thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c).
Yes, Sir. The Indian firm has been allow-
ed to take up equity shares worth 50,000
Libyan pounds against the export of
Indian machinery. No remittance of
foreign exchange has been allowed,

(d) This is to be an Indo-Libyan-
Kuwaiti-joint venture, The authorised™
and the paid up capital of the néw com-
pany to be incorporated in
Libya will be one million and 5,00,000
Libyan Pounds respectively. Of this 51%
shares will be held by Libyans 39% by
the Kuwaiti partner and 10% by the
Indian firm.

INVESTMENTS MADE BY INDIAN INDUS-
TRIALISTS ABROAD

2828. SHRI JYOTIRMOY BASU :
Will the Minister of COMMERCE be
pleased to state ;

{a) the investments made abroad by
the Indian Industrialists up to the' 31st
March, 1968;

(b) the names of countries where
such investments have been made;

(c) the names of persons/firms who
have made such investments; and

(d) the tekms of such investments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) 51

involvi uity investment of

about Rs. lrs“::‘illiz l:; various Indian

Industrialists were approved to be esta-
L34LSS5/68—3
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blished in different parts of the world
upto 31st March, 1968: '
(b) The following are the countries in
which these projects are to be located: : —
. Ethiopia
Ghana
. Kenya ;
. Libya
Nigeria .
. Tanzania
Uganda
Zambia
Ceylon
. Iran
. Iraq
12. Lebanon 1
13. Saudi Arabia
14. Ireland
15. N. Ireland
16. Malaysia
17. UK.
18. Canada; and
19. Columbia,
(c) The Indian parties collaborating
in these projects are : '

©®NAWM e

-
—_0

1. M/s. Birla Brothers (P.) L,
Calcutta.

2. M/s., Bombay Soap Factory,
Bombay.

3. M/s. Duncan Brothers & Co.
Ltd., Calcutta.

4, M/s. Escorts International,
Faridabad.

5. M/s. K. T. Dongre and Co., (P.)
Ltd., Bombay.

.6, Shri R. M. Goculdas, Bombay,
7. M/s. Karamchand Premchand,
Ahmedabad.

8. Shri N. L. Contractor, Bombay.

M/s. Raymond Woollen l(llll
Ltd., Bombay.

. M/s. Premier Lighting Industries

(P.) Ltd., Bombay.

. M/s. H. L. Malhotra & Gens
(P.) Ltd., Calcutta,
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- 12. M/s. Indian Cork Mills, Bombay.

13, M/s, Indian Hume Pipe Com-
pany Ltd.,, Bombay.

14, M/s,

Standard Pencil Factory,

Madras.

15. M/s. Mrs, Sarla Somani, Bom-
bay.

16, M/s. Bengal Enamel Works, Cal-
cutta, '

17. M/s. Jay Engineering Works,
Calcutta,

18. M/s. General Industries Co. (P.)
Ltd., Calcutta,

19. M/s. Swastik Glass Works,
Chandrapur.

20. M/s. Ashok Leylands, Madras,

21. M/s. The Bhor Industries (P.)
Ltd., Bombay.

22, M/s. Kamani Metals & Alloys
Ltd., Bombay.

23, M/s. Mahindry and Mahindra
Ltd.. Bombay.

M/s. Electric Construction &
Equipment Co.. Calcutta,

25. M/s, Parle Bottling Co.
L., Bombay.

£ " 26 Dr. A. Sarup, Calcutta,

'27. M/s. Ahmed Oomerbhoy, Bom-
<5 bay

28, M/s. Godrej & Boyce Mfg. Co.
(P.) Ltd, Bombay.

M/s. Inter Trade Corporation,
Visakhapatnam,

30. M/s. Jg. Glass Industries, Poona,

" "31. M/s. Garware Plastics (P.) Ltd.,
Bombay.

M/s. Mafatlal Gagalbhai
(P.) Ltd., Bombay

M/s. Anil Hardboards Ltd.,
Bombay; and

M/s. Indian Tool Manufacturers
L1d., Bombay.

Indian pnmclpatmn in joint over-

seas industrial enterprises is allowed only
in ﬂlg shape of indigenous machinery,
equipment, technical know-how etc, to
be exported from India. No cash remit-
fance is normally allowed,

24,

(P.)

29.

+i32, Co.
33,

34,
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PAYMENT oF CIvIL RATES TO THE
CasuaL RaiLway Lasour

2829. SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :
P. P. ESTHOSE :
SHRI E, K. NAYANAR :

Will the Minister of RAILWAYS be
pleased to state.

(a) whether it is a fact that the Rai-
way Board has issued a Circular No.
E(NG)1I67CL/48, dated the 18th Jan-
uary, 1968 regarding the payment of
civil rates as furnished by the Collector
as minimum to casual shift and the Rail-
way may declare higher ratio keeping the
local condition and the nature of jobs
in view;

(b) if so, whether these instructions
of the Railway Board have been imple-
mented;

(c) if not, the reason therefor;

(d) whether Government have receiv-
ed any memorandum from the Secretary.
South Eastern Railwaymen's Union,
Bilaspur Branch; and

(e) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A
copy of the letter referred to is laid on
the Table of the House. [Placed in
Library, See No. LT-1637/68.]

(b) and (c). The orders issued by the
Railway Board provide for a particular
action being taken in a certain eventua-
lity. The question of implementation will
arise only if the eventuality materialises.
If any specific case of non-implementa-
tion is brought t> Government’s notice
it will be looked into.

fd) Yes.

(¢) It has been stated in the represen-
tation that the rates of casual labour were
revised by the Civil Authority from

1-1-1968 and the same have been en-
forced by the Railway Administration
from 1-5-1968 instead of from 1-4-1968.
The matter is receiving further comsi-
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RUBBER PLANTATIONS IN KERALA

2831. SHRI P. C. ADICHAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have Fe-
cetived any scheme from the Kerala
Government for the development of
rubber plantations in Kerala under the
Fourth Five Year Plan;

(b) if so, the details thereof including
its_outlay and the targets of production;
and

(c) Government's decision thereon?

' THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
S,

(b) and (c¢). Do not arise.

" MANUFACTURE OF TRACTORS WITH
" SOVIET ASSISTANCE

'2832. SHRI D. N. DEB ;
SHRI B. N. SHASTRI :

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that a proposal
to manufacture tractors with Russian

help is under the consideration of
Government;
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(b) if so, the broad details thereof;
and

(c) the foreign exchange involved

therein ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c). M/s. Ghaziabad Engineering Pri-
vate Ltd, New Delhi have submitted a
proposal for the manufacture of agricul-
tural tractors in collaboration with M/s.
Prommashexport of Moscow (USSR).
The proposal envisages establishment of
facilities for an annual production of
10,000 Nos. tractors in the range below
20 HP in the first instance and introduc-
ing at a later stage facilities for annual
production of 5,000 Nos. tractors of 50
HP range. The firm has been asked to
submit more precise estimates of the
total investment required for the project,
indicating . separately the value of land,
buildings, imported capital goods, tools,
jigs etc. and the value of machinery/
tools to be procured locally. These de-
tails are awaited.

ExporT oF JUTE Goons

2833. SHRI RAM  SWARUP
VIDYARTHI : Will the Minister of
COMMERCE be pleased to state :

(a) whether it is a fact that theugh
the export of jute goods during the
year 1967-68 was better than the pre-
vous year, the unit price realised was
less; and

(b) if so, the reasons therefor and
the steps taken to improve the position ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) There was a fall in the average
unit price realised by jute goods in 1967-
68 because of competition from other
countries. The unit value can be im-
proved upon by larger exports of those
items which command a higher price in
foreign markets, such as carpet backing
and other speciality goods. Govern-
ment have also earmarked Rs. 5 crores
for financial assistance to the jute indus-
try to diversify and encourage produc-
tion of jtems which fetch generally
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higher unit prices and which have im-
mediate export prospects. The Market
Development Fund also assists in Re-
search programmes of product develop-
ment with the same end in view.

LLLEGAL TRANSFER OF LANDED PROPERTY
OF PAKISTAN CITIZENS IN INDIA

2834, SHRI YAINA DATT
SHARMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are aware
that recently some illegal transfers of
landed property of Pakistani citizens in
India, which was declared enemy pro-
perty at the time of Pakistan’s aggres-
sion, have taken place and the money
flown out to Pakistan in violation of the
notification issued by his Ministry in
September, 1965;

(b) whether these transfers were
affected without any intimation to the
Reserve Bank of India; and

(¢) whether Government have in-
vestigated into the matter and, if so, the
result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c) The Reserve Bank of India had in-
formed the Custodian of Enemy Pro-
perty that a number of cases of registra-
tion of Pakistani properties either for
sale of exchange were ‘eported by
Registrars of West Bengal to the Ex-
change Control Department of the Re-
serve Bank of India, Calcutta.

Since all immovable properties of
Pakistani nationals in India are vested
in the Custodian of Enemy Property
with effect from 10th September, 1965,
the Government of West Bengal were ad-
vised that sale or exchange of such pro-
perties would be void. Accordingly, the
Government of West Bengal issved ins-
tructions to the concerned authorities
to report cases of sale or tramsfer of
Pakistani property to the Custodian, The
Custodian of Enemy Praperge has in

cular pointed out to District
a:fi:iu-iﬁu in ‘West Bengal that all deals
of sale or exchange of Pakistani proper-
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ties on or after 10th September, 1965 are
illegal and cannot be recognised.

As there are not remittance facilities
between the two countries, the transfer
ofaalemoeedslohkimn does mot
arise,
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STUDY TEAM ON RECESSION IN SMALL

SCALE INDUSTRIES

2842, DR. RANEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether the study team on reces-
sion in small scale industries has sub-

mitted its report;

(b) if so, thc main findings and re-
commendations thereof; and

(c) the decision taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) The main recommendations of
the Team relate to cxtents of liberal ere-
dit facilities. liberalisation of the Credit
Guarantee Scheme of the Governmeat
of India, provision of adequate technical
and management consultancy assistance
to the small scale sector, marketing
counselling service, and setting up of
Trade Centres to help small scale indus-
tries to market their products in an or-
ganised manner, allocation of an equi-
table share in Government purchases to
the small scale sector, formation of spe-
cial consortia of small scale units to
undertake bulk orders from the Govern-
ment and the public sector undertakings,
supply of adequate raw material which
are in short supply, and holding of
seminars and study of the future demand
pattern of machine tools in the country.

(c) The recommendations are under
consideration of the Goverriment.
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. BXpANSION OF JURISDICTION OF THE
i BUREAU OF MINES

2843. DR. RANEN SEN: Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the proposal to expand
the activities of the Bureau of Mines
has been finalised; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). To enable the Indian Bureau
of Mines to underiake the additional
responsibilities of rescarch and of ren-
dering advice to the mining industry, it
has been decided to set up a Consultancy
Cell in the organisation. The scheme
is under consideration.

EXPORT OF BANANAs

2844. DR, RANEN SEN : Will the
Minister of COMMERCE bhe pleased to
state :

(a) whether it is a fact that India's
share in the export of bananas is very
negligible;

(b) if so, the reasons therefor;

(c) the quantity and value of bananas
exported during the last year; and

(d) the steps taken to step up ils ex-
port 7

"THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
gl;‘OHD. SHAFI QURESHI) : (a) Yes,

(b) The reasons are as follows :—

(i) Only during the last few years,
special effort has been made to
explore posibility of exporting
bananas, Exports of bananas
to Italy a few year back were
not successful. The feasibility
of transporting this perishable
commodity to destinations far
away had to be established be-

fore any large scale exports
could take place.

Although India is a big produ-
cer of bananas, the quality

(i)
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which can be exported is not
produced in compact areas
near Ports. The collection of
bananas and their transporta-
tion to the ports is a major
problem.

Solutions to the problems of
preservation of bananas in
good condition, the ripeness at
which they should be plucked
and the temperature at which
they should be kept after
plucking for exports, have
been found only recently,

(¢) During the year 1967, 5,072
tonnes of bananas valued at Rs. 29.11
lakbhs werc exported.

(d) The following steps have been
taken to increase the export of bananas :

(i) The State Trading Corporation
has been asked to establish the
feasibility of exporting bana-
nas to distant markets, A lot of
development work -has been
done in this direction.

Packaging of bananas in card-
board cartons as is dome im
other big banana exporting
countries has also been esta-
blished after a lot of experi-
mentation,

The technical institutions in
the country have carried oul
extensive and intensive re-
search on transportation of
bananas. After various ex-
perimentations we have Dow
come to a definite conclusion
regarding factors like tempera-
ture control, degree of ripemess
at which bananas should be
plucked, chemical spray
necessary for preventing de-
terioration etc,

A market survey has been Ire-
cently conducted on fresh
fruits, including bananas, and
the action required to be taken
_in this direction is under con-
sideration,

there is a Banana and Fruit
Development Committee which
advises the Government on ex-
port policy.

(iii)

(i)

(iii)

(iv)

v)
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TrapE wiTH U.S.S.R.

2845. SHRI S. R. DAMANI :
SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
SHRI RABI RAY :
SHR1 SRADHAKAR SUPA-
KAR :

Will the Minister of COMMERCE
be pleased to state :

(a) the outcome of his recent discus-
sions with the U.S.S.R. Government in
Moscow; and

(b) the modifications brought about
in the nature of Indian imports from the
Sovict Union and in the items of exports
to that country ?

THE MINISTER OF COMMERCE
(SHR]1 DINESH SINGH) : (a) and
(b). The talks which were held in
Moscow from 23rd to 26th June, 1968,
between the Commerce Minister of
India and he Minister of Foreign Trade
of US.S.R.,, covered a wide range of
subjects and centred around particular
‘steps to be taken towards increased and
- diversified trade ‘exchanges.

The subjects discussed could be divid-
ed into two parts :

(a) trends in current trade ex-
change and

(b) new perspeclives in commer-
cial and economic cooperation.

!

Both sides noted that the spectacular
growth in Indo-Soviet trade was a result
of the desirc on the part of India and
Sowviet Union to expand the area and
volume of trade exchange on the basis
of mutual bepefit and close cooperation.
The import of machinery and equipment
from Soviet Union to meet India's
growing developmental requirements had
been matched with, and given impetus
to, the exports of a whole range of tra-
ditional and non-traditional products
from India to the Soviet Union.

The two Ministers analysed at length
the current trends in trade and came to
the conclusion that there was scope for
further expansion in the exports of tra-
ditional items from India to the Soviet
‘Union, At the same time, growing trade
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contracts and better knowledge of each
others export potential had opened up
new vistas of exports from India of such
items as Railway wagons, steel complete
machinery ctc. to U.S.S.R. and imports
from U.S.S.R. of ships, aircrafts, heli-
copters and other sophisticated machin-
ery and plants into India. The discos-
sions indicated a growth pattern which
would result in the increase of both the
volume and the range of goods exchang-
ed between the two countries.

One of the important subjects touch-
ed upon during the talks was the possi-
bility of providing to Indian Trade
Organisations better facilitics to obiain
better information about the taste and
preferences of the Soviet consumer for
different kinds of Indian goods thus
facilitating the supply of popular and
better quality products from India.

The two Ministers also discussed the
possibility of industrial collaboration
between the two countries and agreed
that immediate possibilities existed in
the ficld of leather and leather products
including  footwear, garments, fruit
juices and tractors. It was decided that
both sides will explore ways and means
to give effect to the desire of the two
countries to collaborate in the produc-
tion of these items, Further discussions
will be held to explore other fields of
collaboration also,

The Soviet side also expressed its de-
sire to buy more consumer goods such
as garments, footwear, jute. textiles and
fruit juices from India.

These new perspectives in commer-
cial and economic cooperation between
the two countries were stressed by the
two sides and it was agreed that all
practical steps should be taken o streng-
then contacts, facilitate exchange of in-
formation and bring about soch
adaptation in production and trading
patterns as may be nceded to maximise
the trade exchange and economic co-
operation between the two countries.
The decisions arrived at will be progres-
sively implemented by the enrichment
and adaptation of the commodily com-
position of the trade exchanges, as suitod
to the changing requirements of the two
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countries. For this purpose and for finali-

-ping a new Trade Agreement, covering
the years 1971-75, negotiations are likely
to be held late this year or in the begin-
ning of the next year,

The Soviet side reaffirmed its interest
and desire in purchasing a large number
of railway wagons from India. It was
noted that there had been satisfactory
progress in the exchange of information
about the technical specifications of the
wagons required by the Soviet railways
and confidence was expressed that other
details will be finalised soon with a view
to reaching a final agreement on the
supply of railway wagons to USS.R, In
the specific case of railway wagons, the
Indian side expects to make its commer-
cial offer shortly.

The Government of India is also con-
sidering a proposal to set up an export-
oriented Show Factory with Soviet colla-
boration, Government is also examining
what itenls of equipment and machinery
needed by the country can be bought
from the Soviet Union.

ExporT DUTY ON IRON ORE

2846. SHRI S, R. DAMANI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that the
Minerals Ores Advisory Committee have
urged Government to revise the export
duty on iron ore to enable the exporters
todoompctc in the International markets;
an

(b) if so0, the action Government pro-
pose to take in the matter ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Yes, Sir. The question of revision
of export duty on iron ore is under exa-
mination,

INCENTIVES FOR EXPORT OF HANDLOOMS

2847. SHRI 5. R, DAMANI : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Government have an-
pounged any new scheme of cash incen-
tives for the export of handlooms; and
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(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The Indian Cotton Mills Federation
are giving a cash assistance for exports
of handloom products varying from 71%
of the f.o.b, value of exports to 20% of
the f.0.b. value, depending upon varieties
of cloth exported and the countries to
which these are exported. This scheme
will be in operation for one year from
1st April 1968.

DEPOSITs OF PHOSPHATE

2848, SHRI S. R. DAMANI :
SHRI D. C. SHARMA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that a 50-mile
long rock phosphate belt has been dis-
covered recently in Mussoorie-Dehra Dup:
area:

(b) whether a large scale exploitation
of the mineral has started; and

(c) the extent to which it is going to
help country’s fertilizer industry and sav-
ing of foreign exchange on imports of
phosphate every year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

i

(b) The belt is still under exploration
by Geological Survey of India for assess-
ment of reserve and grade of the phos-
phate rock and exploitation can be doae
only after proving the deposit, 3

(¢) As the Geological Survey of Indid
arc still conducting investigations, it is
too early to indicate a' this stage the ex-
tent to which these deposits would help
the country’s fertilizer industry and sav-
ing of foreign exchange. '

OVERCROWDING TN PUNJAB MAIL ON'
DELHI-FEROZEPORE SECTION

2849, SHRI YAINA DATT
SHARMA : Will the Minister of RAL-
WAYS be pleased to state :

(a) whether Government are aware
that there is too much of rush and
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overcrowding in the Punjab Mail on the
Delhi-Ferozepore section;

(b) if so, the steps taken by Govern-
ment to provide additional railway facili-
ties to the travelling public on this
section;

(c) whether there is any proposal to
extend the Haryana Express to Bhatinda
and, if so, when; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.
(c) No.
(d) Lack of traffic justification,

BriTisH INDIA CORPORATION

2850. SHRI YAINA DATT
SHARMA : Will the Minister of IN-
DUSTRIAL DEVLOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether all the three Government-

" appointed Directors of the British India

Corporation have calegorically stated

that their being on the Board has been

of no avail in exercising any check on the
management;

. (b) whether these Directors have told
Government to initiate speedy action for
- taking over ils management from private
hands and prevent further damage to the
Corporation and its finan .1l bankruptey;
und

() if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) ; (a)
Government as a shareholder has no
power to appoint any director on the
Board of the Directors of the Company.
However. two directors, whose names
were originally suggested by Government
as a shareholder to the Company for be-
ing' chosen as such, have indicated that
in the absence of a mn]orlty on the erd
of Directors of the Compnny they could
haw no effective voice in its manage-
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(b) and (c). Some directors have
voiced dissatisfaction about some aspects
of management of the Company. Books
of Accounts of the Company have beea
inspected under Section 209(4) of the
Companies Act, The Report is under
consideration, Ministry of Defence is
also considering the proposal to take
over the Cooper Allen Unit,

New VicToria MiLLs, KANPUR

2851. SHRI E. K. NAYANAR :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL:
SHRI K. RAMANI :

Will the Minister of COMMERCE be
pleased to state

(a) whether it is a fact that he met
the textile workers’ representatives at
Kanpur on the 9th February, 1968;

(b) if so, the details of the discussion
held; )

(c) whether Government are consider.
ing any proposal in consultation with the
U.P. Government to start New Victoria
Mills at Kanpur.

(d) if so, the details of the proposal;
and

(e) when the mill is
started 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). The Commerce Minister met the re-
presentatives of workers at Kanpur on
9th July, 1968 and discussed with them
the position of textile industry in Kanpur.
Some other matters effecting workers in
other industries were also raised.

(e) Yes, Sir.

(d) and (e). The proposal being dis-
cussed with the Government of U.P.
will enable the mill to be started partially,
as soon as possible. }

BUFFER SToCcK oF COTTON YARN |

2852. SHRI E. K. NAYANAR :
SHRI UMANATH : |
SHRI A, K. GOPALAN : -
SHRI K. RAMANTI :
Will the Minister of COMMERCE be
pleased to state :
(a) whether it is a fact that he gave
an assurance to the South Indian Mill

likely to be
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Qwners’ Association that Rs. 5 crores
would be arranged by Government to
create a buffer stock of cotton yamn;

(b) if so, whether the assurance has
been fulfilled; and.

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). No such assurance was given. How-
ever, a scheme for retention of stocks
of cotton yarn of the South Indian Mills
by the Southern India Millowners’ Asso-
ciation and the Tamil Nad Millowners’
Association by raising funds from the
State Bank of India against guarantees
of the Government for the margin money
is under consideration,

MusTER RoLL EMBEZZLEMENT

2853, SHRI P. GOPALAN :
SHRI K. M. ABRAHAM ;
SHRI VISWANATHA

MENON :
SHR1 P. RAMAMURTI :

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to the Starred Question
No. 1694 on the 7th May, 1968 and
state ;

(a) whether the Special Police Esta-
bfishment has completed the investiga-
tion of cases against Shri T. K. Chopra;

¢b) if so, the action taken thereon;

(c) the action taken by the Khetri
€opper Project authorities against other
persons involved in the muster roll em-
bezzlement cases; and

(d) if not, the reasons therefor ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The investigation is still in progress,

(b) Does not arise

(c) Of the other four persoms involv-
ed one was discharged on 28-3-68 and
two werc retrenched on  19-6-68. The
fourth person has been transferred to
another Project and has been charge-
sheated,

(d) Does not arise,
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DieseL LocoMOTIVE WORKS, VARANASI

2854. SHRI SATYA  NARAIN
SINGH : Will the Minister of RAIL-
WAYS be pleased to stato :

(a) whether it is a fact that Govern-
ment have declared Diesel Locomotive
Works, Varanasi as Open Line or is it
still being treated as Project;

(b) if it has been declared Open Line,
whether the liens of Railway employees
who came on transfer from other Rail-
ways have since been transferred lo the
Diesel Locomotive Works;

(¢) if the Diesel Locomotive Works
has not so far been declared Open Line,
the reasons therefor; and

(d) the number of locomotives pro-
duced by the Diesel Locomotive Works
in 1966-67 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Itis
a Project.

(b) Does not arise,

(¢) The construction works are not
yet completed.

(d) 55 WDM2 Locomotives,

UnITED NaTIONS CONFERENCE ON TRADE
AND DEVELOPMENT

2855. SHRI SHRI CHAND GOYAL.:
Will the Minister of COMMERCE be
pleased to state :

(a) the total amount of expenditure
incurred by Government on the United
Nations Conference on Trade and Deve-
lopment held in Delh this year; and

(b) whether Government are aware
that there are allegations that a lot of
wastage could have been avoided with
prudent handling ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Accord-
ing to the terms of the agrecment sigmad
between the Government of India and
the United Nations in connection wish
UNCTAD-II, the Government of India
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are required to reimburse to the United
Nations the extra expenditure incurred
by the United Nations in holding UNC-
TAD-1I in New Delhi rather than at
their Headquarters in Geneva, The Final
Statement of Accounts on this Confer-
ence is yet to be received by us from the
United Nations, It is only after the
examination of these accounts the total
financial liability of the Government of
India can be assessed.

(b\ No, Sir.

CHANDIGARH RAILWAY STATION

2856. SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be
pleased to state the reasons for delay in
improving the Chandigarh Railway
station when the money has been sanc-
tioned for the same long ago ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : The work
has not been sanctioned, Due to paucity
of funds, the work has not 5o far been
included in the Works Programme.

L]
MicrowavE COMMUNICATION SYSTEM
IN N.E. RamLway

2857. SHRI R. UMANATH :
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the North Easternp Rail-
way is considering a proposal to intro-
duce microwave communication system
to improve punctuality of trains; and

(b) if so, the details thereof and the
estimated expenditure thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
A proposal for introducing microwave
communication systems on the North
Bastern Railway has already been consi-
dered and it has been programmed to in-
stall microwave links on Gorakhpur-
Katihar and  Gorakhpur-Lucknow
sections. Since the microwave communi-
cation system is expected to provide re-
liable, adequate and improved opera-
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tional circuits directly increasing the
operational efficiency, it can be reason-
ably concluded that it wil be one of the

important factors which will improve
the puncuality of trains.

(b) The work of providing microwave
communication on Gorakhpur Katihar
has been sanctioned at an estimated cdst
of Rs, 45 Iakhsandisiupmgrm The
work of providing microwave communi-
cation of Gorakhpur-Lucknow, has beea

approved in the Works Programme fisr
1968-69 at an estimated cost of Rs. 28
lakhs.
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CoOPERATIVE INDUSTRIAL ESTATES

2862, SHRI RAM SWARUP
VIDYARTHI : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the re-
commendations of the Estimates Com-
mittee to establish industrial estates on
co-operative pattern in urban areas have
been acoepted; and

(b) if so, the steps taken to promote
co-operative industrial estates and the
progress thereof in the wvarious States
separately ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Yes, Sir.

(b) As promotion and setting up of
the industrial estates is the responsibility
of the State Governments, the recom-
mendation of the Estimates Committee to
establish industrial estates on cooperative
pattern has been brought to their notice.
The number of cooperative industrial
estates set up and under construction in
different States is given below : —

Nn. of No.of Total

Estates estates
setup  under

8
2
§

Andhra Pradesh 1
Gujarat 6
Goa —_
Maharashtra 22
Madhya Pradesh 1
Madras 3
Rajasthan 1
u.pr 1

—— = DE D e

F - - =
=11 |2“‘lg
A

s

=1
*
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MARKETs For CLOSED Cou.'len.ms_

2863. SHRI RAM SWARWP
VIDYARTHI : Will the Minister of
STEEL, MINES AND METALS be
pleased to gtate :

(a) whether Government propesed'to
find markets before the opening of closed
collieries wherein huge capital is blocked;

(b) if not, the reasons |heret'or and

(c) the remedial measures propoced
to make up the loss suffered due to
closure of cergain collieries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c). The collieries closed so far (ex-
cept some in the Assam Coalfield which
closed down due to alleged very high
cost of mining under d fficult conditions)
have had to close down either on account
of exhaustion of reserves or because very
poor quality of coal is produced which is
not accepted by consumers. It is fer
collieries themselves to develop a market
for their product and no remedial mea-
sures are contemplated by
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Census oF MacHINE TooLs

2868. SHRI BENI SHANKER
SHARMA :
SHRI D. C, SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether his Ministry has under-
taken a second ceasus of machine tools;
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(b) if so, the object and reasons
thereof; and

(c) whether a report on the same
will be laid on the Table of the House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes.

(b) The census of machine tools will
provide information on the age of ma-
chine tools now in operation in different
sectors of industry and the general pat-
tern of the machine tools: installed in
the country. The information when
compiled, will enable the engineering
units to assess their competitiveness
vis-a-vis other similar units both in the
couniry and abroud. The data will also
form the basis for making a rational
estimate of the demand for machine
tools in the coming years.

No reliable statistics on the number
of machine tools installed in the coun-
try are available at present. The neces-
gity for holding a census was also stress-
ed by techmical bodies such as the
Development Council for Machine Tools
and United Nations Seminar on Ma.
chine Tools. Government of India have
accordingly decided to conduct a census
of machine tools.

(¢) Yes; the report of the Census of
Machine Tools will be laid on the Table
of the House after the work is complet-
ed and the report printed.

Heavy EBLEcTRICALS LTD.,, BHOPAL

2869. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that by 1970
the total losses to be suffered by the
Heavy Electricals Ltd., Bhopal will
amount to Rs. 32 crores;

(b) whether any schemes have been
formulated to diversify production to
bring down the losses; and

(c) if so, the details thereof and by
wha time the Heavy Electricals Ltd.

would be able to pass (he present phase
of losses and start making profit ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). It was envisaged in the
tailed Project Report itself of the Téch-
nical Consultants, which was accepted
by Government that this undertaking
would suffer losses to the extent of
Rs. 32 crores by 1970. In view of the
heavy capital investment and the inevit-
ably gradual build-up of manufacturing
capacity and labour productivity, losses
to this extent are not unusual in specia-
lised projects of this type and magni-
tude, during the first few years of pro-
duction. With substantially increased
production in the various manufacturing
shops and with improved productivity, it
is estimated that the company would
break even by 1971-72 and would make
a profit for that year and thereafter.

TEXTILE INDUSTRY

2871. SHRI D. N. PATODIA : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that at a
meeting of the Board of Trade held in
New Delhi, the representatives of the
Textile industry voiced grave concern
that unless immediate steps were taken
to tackle the problems facing the textile
industry the situation might go out of
control;

(b) whether it is also a fact that the
proposal to set up a Textile Corpora-
tion has not met with favourable res-
ponse from the State Chief Ministers;

(c) whether the industry have al-
ready made repeated complaints to Gov-
ernment that piece meal measure to re-
solve the present crisis in the industry
will not be effective; and

(d) if not, the steps Government
propose to take to resolve the crisis ?

THE DEPUTY MINISTER OF
' COMMERCE (SHRI MOHD. SHAFI
QURESHI) : (a) Yes, Sir,

(b) No, Sir.

(c) and (d). Various mpresematiqm
have been received from the textile in«
dustry for giving relief to it. In addi-
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tion to the measures announced in the
Parliament on the lst May, 1968, the
following measures have been taken :

(a) A special rebate of 5 per cent
has been sanctioned in addi-
tion to the normal rebate of 5
per cent on the sale of hand-
loom cloth by Cooperative So-
cieties for a period of 4 weeks
in the first instance which may
later be extended up to a total
period of 3 months.

A loan of Rs. 50 lakhs has
been sanctioned to the Gov-
ernment of Madras for re-
loaning to the Apex Coopera-
tive Societies to enable the
latter to purchase and stock
yarn,

In addition to the self-help
scheme of the Indian Cotton
Mills Federation, the Central
Government have decided 1o
give additional cash assistance
at a flat rate of 5 per cent of
the f.o.b. value of exporis.

A special additional assistance
of Rs. 2 per 10 Ibs. as freight
differential has been allowed to
stimulate the export of cone/
cheese yarn. This will espe-
cially help South Indian Mills
exporting to the UK. The
Southern India Millowners’
Association have also been ad-
vised to form an export group
to ensure timely supplies of
standard quality of yam to the

(b)

(c)

(d)

foreign buyers.
(e) Further expansion of the in-
dustry has been stopped for

the present; exception to be
made only for the purposes of
renovation and replacements.

In addition to the measures stated
above, some others are also undgr con-
sideration.

DEVELOPMENT OF INDUSTRIES

2872. SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that the De-
‘puty Chairman of the Planning Com-
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mission has reported to have stressed the
need for changing the process through
which the country’s industries have
developed on a high cost basis in a shel-
tered mraket and for freeing large sector
of industry from controls and licences
to enable them to develop competitively;

and

(b) if so, Government reaction m the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The Deputy Chairman of the
Planning Commission in his speech deli-
vered on the occasion of the tenth anni-
versary of the Maharashtra Economic
Development Council had referred, in
general terms, to the suggestions already
made in the Planning Commission’s
paper ‘Approach to the Fourth Five
Year Plan.”

(b) It is Governmpent's policy that
controls should be excrcised only where

it is in the larger interest of the

economy. '

ComMMITTEE ON CLosep TexTiLE MILLs
IN MADRAS

2873, SHRI NARENDRA KUMAR
SALVE : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the 3-man Investigating
Committee to go into the state of affairs
of the five closed cotton textile mills in
Madras State, has submitted its report;
and

(b) if so, the steps contemplated by
Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

PURCHASE OF CoAL BY RAILWAYS

2874. SHRI NARENDRA KUMAEF
SALVE : Will the Minister of RAII.
WAYS be pleased to state :

(a) the stocks of coal held by the
different Railways as on the 23rd July,
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1967 and purchases
August, 1967,

(b) the monthly purchase of coal
from the National Coal Development
Corporation and Singareni Collieries
during the year 1967, giving quality of
coal purchased; and

(c) the price negotiated or paid to
the Corporation and Singareni Collie-
ries' for local coal from the 20th July,
1967 to 30th September, 1967 ?

made up to 31st

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c¢). The information is given in the
statement laid on the Table of th
House. [Placed in Library. See No. LT-
1638/68).

SUSPENSION OF TRAIN SERVICES DUE TO
SaorTAGE OF CoAL

2875. SHRI NARENDRA KUMAR
SALVE: Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of train services sus-
.pended due to the shortage of coal and
also the period of their suspension;

(b) the route mileage, the passenger
and goods traffic and also the distance
involved in the above suspension of
services; and

(c) the stocks of coal accumulated in
depots as on the 16th September, 1967
dug to suspension of train services ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Due
to shortage of coal some train services
were curtailed during the period from
7-9-67 to 14-9-67. The figure of trains
curtailed varied from day to day, the
average number of passenger trains sus-
pended being 615.

(b) About 297726 passenger train
Kilometres were affected during the
whole_period from 7-9-67 to 14-9-67.

(c) It is presumed that the member
has in view stocks of coal at pit-heads at
the colliery depots. . Accumulation of
coal at such depots was not due to sus-
pension of train services but because
most private sector collieries refused to
load coal to the Railways. The figure
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of accumulated stocks is not available
for 16th September, 1967. Pit-head
stocks at the end of September, 1967
were 5.923 million tonnes as compared
to 5.536 million tonnes at the end of the
previous month according to figures
published by the Coal Controller,

REPRESENTATION AGAINST DISMANTLING
OF BRANCH LINES IN TAMILNAD

2876. SHR] NARENDRA KUMAR
SALVE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have re-
ceived any representation from the Gov-
ernment of Madras against the dis-
mantling of four Branch Lines in Tamil-
nad; and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
Government made ga reference to the
Government of Madras in regard to four
branch lines asking them to confirm that
there would be no difficulty in making
arrangements for such additions to road
transport capacity as might be found
necessary in the event of closure of
these branch lines. The Madras Gov-
ernment have replied so far in respect
of only one out of these four lines and
have expressed themselves against its
closure. In respect of the other 3 lines
no reply or representation has so far
been received from the Madras Govern-
meant.

(b) The matter is still under conside-
ration.

SHIFTING OF HEAD OFFICE OF BHARAT
ALUMINTUM COMPANY

2877. SHRI NAFENDRA KUMAR
SALVE : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether Government have taken
any decision  in the matter of shifting
the Head Office of the Bharat Alumi-
nium "Company to a place near its two
project sites in pursuance of the recom-
mendations of the Public Undertakings
Committee; and

(b) # not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (CHOWDHARY RAM
SEWAK) : (a) and (b). The Bharat
Aluminium Company has been permit-
ted to continue the Head Office in Delhi
temporarily pending finalisation of pre-
liminary arrangements, including con-
sultancy agreements, for the projects,
The qucstion of shifting it to a suitable
place near one of the two projects being
implemented by it will be considered
after these preliminary arrangements
have been completed.

TRADE AND INDUSTRIAL COLLABORATION
WITH POLAND

2878. SHRI SITARAM KESRI ; Will
the Minister of COMMERCE be pleas-
ed to state : )

(a) whether it is a fact that negotia-.
tions have been held between Poland
and India for further expansion of trade
and industrial collaboration between the
two countries;

(b) if so, the details thereof; and

(c) the total financial implications of
the new schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) No,
Sir. No negotiations have been held

- recently between Poland and India for
further expansion of trade and industrial
‘collaboration.

{b) and (¢). Do not arise.

MISBEHAVIOUR OF RAILWAY STAFP AT
DerLar MAIN AND NEw DELHI STATIONS

2879. SHRI K. LAKKAPPA : Wil
the Mmister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there are
large scale incidents of irresponsible and
impolite behaviour of Railway staff at
Delhi Main and New Delhi Railway sta-

&) if so, what action has been taken
to bring to book the erring staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
A few complaints were, however, re-
peived.
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(b) The complaints on receipt were
thoroughly investigated and deterrent
punishments were imposed on the erring
staff. Adequate measures have also been
taken to ensure reduction and investiga-
tion on the spot of such complaints.

REPORT OF ExPERT TEAM OF BRITISH
STEEL CORPORATION

2880. SHRI MOHAMMAD
ISMAIL :
SHRI BHAGABAN DAS :
SHR B, K. MODAK :
SHRI JYOTIRMOY BASU :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the British Steel Corpo-
ration expert team has submitted its re-
port on the Durgapur Steel Plant;

(b) if so, the details thereof; and

(c) the decisions taken thereon 7
..
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) and (c). The report has been re-
ceived recently and is under examina-

tion,

SHIFTING OF CHENGEL RAILWAY
STATION

2881. SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
RAILWAYS be pleased to state :

(a) the result of the enquiry made
by ‘Sarvashri B. C. Ganguli and P. C.
Aibara along with Shri S. C. Samanta,
M.P., about the shifting of the Chengel
Railway Station on the South Eastern
Railway from its earlier site to the pre-
sent one; and

(b) what increases, if any, in passen-
ger and goods have resulted from the
shifting of the station to the mew site
and the figures thereof monthwise since
the date shifting became effective 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Decisions taken on matters regarding
Chengel Station on South Eastern Rail-
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way referred for adjudication to Sarva-
shri B, C. Ganguli and P. B. Aibara are
given in the staternent laid on the Table
of the House, [Placed in Library. See
No. LT-1639/68].

(b) A statement is laid on the Table
of the House indicating the details of
passenger and goods traffic dealt with at
this station in 1965, 1966, 1967 and
1968 (up to June) and the average
monthly figures. There has been some
incrensegin the traffic. [Placed in Library.
See No. L.T.-1639/68].

RAILWAY BOARD'S STENOGRAPHERS'
SERVICE SCHEME

_ 2882. SHRI P, C. ADICHAN : Will
‘the Minister of RAILWAYS be pleased
to state :

(a) the date from which the Railway
Board’s Stenographers’ Service Scheme
has been made effective;

(b) the policy that is being followéd
by Government in the matter of assign-
ing seniority, confirmation, etc, of
Stenographers recruited on the basis of
the competitive cxaminations conducted
by the UPS.C,;

(c) whether all the Stenographers ap-
pointed as direct rccruits on the basis of
the examinations held by the U.PS.C.
are being treated equally in all respects;

(d) if not, the reasons therefor; and

(e) the steps Government propose to
take to remove the disparity ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a)
1-12-1954.

(b) Normally, the inter-se seniority
of open market candidates, appointed as
Stenographers on the results of the
Stenographers Examinations held by the
U.P.S.C., is determined by their order of
merit, Stenographers appointed as a re-
sult of an earlier cxamination being
senior to those appointed as a result of a
subsequent examination.

(c) to (e). Prior to 1962, only staff
already in railway service had been con-
sidered for regular and long-term ap-
pointment as Stenographers in the
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Board's office, after they had qualified
in an examination held by the U.P.S.C.
The inter-se seniority of all such Steno-
graphers was determined with reference
to their continuous length of service in
the grade in the Board's office. As such,
there is no disparity.

Track RECORDING Car

2883, SHRI S. C. SAMANTA : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether the trial of the Track
Recording Car manufactured with cent
per cent indigenous parts by the South-
Central Railway has proved successful
and satisfactory as compared to its im-
ported counterpart; and

(b) if so. whether the manufacturing
work is to be taken up in the public
sector or in the private sector ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA) : (a) The
trials Tor the track recording car have
not vet heen completed.

(b) Thc question of further manu-
facture will be taken up onmly after the
trial results are available.

Issut oF TicKeETs FoR G.T. EXPREss
BHOPAL

2884. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased
to slate :

(a) whether it is a fact that even the
First Class passengers and V.LPs, cannot
obtain tickets for themselves and their
attendan's from the Capital town of
Bhopal to Jhansi or Itarsi in the G.T.
Express and some other trains;

(b) whether it is also u fact that the
Attendant of a First Class Passenger
who is dropped at such a Station as
Bhopal canmot be picked up for onward
or return journey by purchasing a fresh
ticket for him the said destination; and

(c) whether Government propose to
withdraw such restrictions which are
causing harassment to the travelling
public ?

THE MINISTER OF RAILWAYS
(SHRI C. M.. POONACHA) : (a)
From 1st June, 1968, the Central Rail-
way imposed a distance restriction on
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travel by Dakshin Express and G.T./
AC. Express between New Delhi and
Balharshah, and under that restriction,
even First Class passengers and their
attendants could not travel by those
trains from Bhopal to Jhansi or Itarsi.

The restriction was withdrawn before
the month was out.

(b) Tickets for attendants of First
Class passengers may be purchased from
or to any station on the route covered
by the First Class tickets in connection
with which they are issued.

(c) In view of the answers to parts
(a) and (b), this question does not
arise,

TRADE AGREEMENT WITH TUNISIA

2885. SHRI N. R, LASKAR :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a trade
agreement between Tunisia and India
has been signed recently;

(b) if so, the main features thereof;
and

(c) the quantum of assistance pro-
posed to be given to Tunisia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI) : (a) to
(c). No, Sir. The Trade Agreement
between India and Tunisia, concluded

on 5th October, 1960 continues to be in
force. In July, 1968 an Indian delega-
tion visited Tunisia for holding discus-
sions with the Tunisian authorities in
regard to the difficulties arising from the
closure of the Suez Canal and the in-
creased incidence of freight by the
longer route via the Cape, particularly
in so far as rock phosphale shipments
from Tunisia were concerned. The
delegations of the two countries agreed
that phosphate shipments from Tunisia
to India would have to be deferred umtil
the reopening of the.Suez Canal. In
the meanwhile, in order to ensure the
continuance of the smooth flow of trade
between the two countries and to enable
Tunisia to finance the purchases of her
cwential requirements from India, it
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was agreed that the Government of
India would facilitate the extension, by
an appropriate agency, of a short-term
credit of Rs. 20 million to the central
purchasing organization of Tunisia. The
precise manner in which this credit can
be extended, the agency which will ex-
tend it and the terms and conditions are
being worked out.

SELECTION OF A.S.Is. OF RAmLwaAY
ProTECTION FORCE

2886. SHRI JYOTIRMOY BASU:
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of Assistant Sub-
Inspectors of the Railway Protection
Force who have been selected for the
Eastern "Railway as a result of Decem-
ber, 1967 examination;

(b) the number of those who ap-
peared in the above examinatiom;

(c) when was the result published;

and

(d) the minimum educational quali-
fications of those who were selected 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 61
Head Rakshaks have been selected for
promotion to the rank of Assistant
Sub-Inspectors.

(b) 281 Head Rakshaks appeared
in the examination.

(c) The results were published on
26-2-68.

(d) Out of 61 Head Rakshaks
selected for the post of Assistant Sub-
Inspectors in the Railway Pro'ection
Force. 5 has passed Intermediate exa-
mination, 31 Matriculation examina-
tion or its equivalent standard and the
remaining 25 had either failed in
Matriculation  examination or its
equivalent standard.

DURGAPUR CHEMICALS /[LTD., WEST
BENOAL

2887. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of employees, both
officers as well as others, technical as
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well as non-technical, now working in
the Durgapur Chemical Ltd, West
Bengal Government undertaking;

(b) whether the manning list of the
company was jointly prepared by the
foreign consultants M/s. Krebs & Co.
Paris and the Durgapur Chemicals Ltd.

(c) if so, whether recruitment has
been made according to the stipulation
made in the manning list; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) :
(a) the total number of employees now
at Durgapur Chemicals L., is 792.
The classification is as urder :—

Category  Technical Non- Total
‘Technical
1. Officers 41 13 54
2. Btaff 447 291 738
ToTAaL 488 304 792

(b) M/s. Krebs & Co. Paris initially
recommended a manning pattern with a
staff of 470 for the factory at Durgapur.
Subsequently a revised manning pattern
was drawn up by the Durgapur Chemi-
cals Ltd. with a total staff of 1,130.
Now a final manning pattern of different
production shops has been prepared by
the company in consultation with the
chief representative of M/s. Krebs &
Co. Paris;

(c) According to the information fur-
nished by the Company, recruitment has
been made on the basis of requirement
of personnel as per manning pattern re-
vised by the Durgapur Chemicals Ltd.;

(d) Does not arise.
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DEVELOPMENT OF SMALL SCALE

INDUSTRIES

2889. SHRI OM PRAKASH TYAGI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state.

(a) whether Government feel that in
view of the large population of India,
development of small-scale industries
would be more useful to India as is the
case in Japan;

(b) if so, whether Government pro-
pose to increase the number of small
scale industries in place of heavy indus-
tries during the Fourth Five Year Plan;
and

(c) if so, the outlines thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) Yes, Sir.
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(b) and (c). The successive five year
plans of India have accorded a high
priority to the programme of develop-
ment of Small Scale Industries. It is
-also proposed that during the Fourth
Plan the relationship between ancillary
small units and the large units should be
increasingly strengthened so that more
small units can be set up as ancillaries.
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TA.K!NO OVER OF CLOSED TEXTILE MILLS
BY MAHARASHTRA GOVERNMENT

2893. SHRI DEORAO PATIL:
Will the Minister of COMMERCE be
pleased to state the number of Textile
Mills which have closed down or are on
the verge of closure in the Stale of
Maharashtra and the Mills taken over
by the State Government under the
Industries (Development and Regula-
tion) Act, 19517

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : Seven
textile mills are lying closed in the
Maharashtra State, No notice of threat-
ened closure has been received from any
mill in the State. Five Textile Mills
have been taken over by the Govern-
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ment of India under the Industries
(ll;)evelopment and Regulation) Act,
51,

RATILWAY QUARTERS ON N. E. RAILWAY

2894, SHRI K. ANIRUDHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) the number of railway quarters
on the N. E. Railway with details of
type of I, II and 1II separately;

(b) the number of railway quarters
not provided with latrines with details
of type I, II and III separately;

() the number of railway quarters
non-electrified, giving details of type I,
II and I1I separately; and

(d) the percen:age of class I, II, III
and IV railway staff provided with rail-
way quarters, separately ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
number of railway quarters on the N. E.
Railway is as under :(—

Type I — 20,565
Type 11 — 11,413
Type I — 835

(b) About 30% of type 1 quarters

and 9% of type Il quarters are not pro-
vided with latrines.

(c) The number of non-electrified
quarters is as under :—
Type 1 — 14,578
Type 11 — 4,387
Type 111 -— 206

(d) About 99% of class I staff, 90%
of class 11 staff, 34% of class III staff
and 37% of class IV staff are provided
with quarters.

Jeeps FOR RaiLway OFFICERS

2895. SHRI A. K. GOPALAN : Wil
the Minister of RAILWAYS be pleased
to state :

(a) the number of jeeps provided o
the Railway Officers on the Indian Rail-
ways; :

(b) since when these jeeps have beem:.
provided to the Railway Officers;
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(c) the total cost of these jeeps pro-
vided under the charge of the Indian
Railways;

(d) the details of the objects and
utility of jeeps provided to the Railway
Officers; and

(e) whether it is a fact that the pur-
chase of jeeps for the Indian Railways
was necessitated for the purpose of serv-
ing the interest of a particular foreign
firm than of serving the Railways?

THE MINISTER OF RAILWAYS
(SHRI C. M: POONACHA) : (a) to
(e). The information is being collected
and will be laid on the Table of the
Sabha.

EXPENDITURE INCURRED BY INDIAN
RalLways oN JeEPs

2896, SHRT A. K. GOPALAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) the total emoluments paid to the
Drivers and Cleaners engaged by the
Indian Railways for driving and main-
tenance of jeeps in 1966-67; and

(b) the total cost of petrol, diesel oil
etc. comsumed by the jeeps during the
same period ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The information is being collected
;ghwill be placed on the Table of the

a.

TREATMENT OF RAILWAY EMPLOYEES
BY PRIVATE DOCTORs IN VARANASI
DisTrICT

2897. SHRIMATI SUSEELA GO-
PALAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the Rail-
way employees who do not have re-
liance on medical treatment by the Rail-
way doctors and undergo treatment by
the doctors of their confidence are treat-
ed absent without authorisation and their
salaries etc. are deducted even on sub-
mission of the Medical certificates from
registered and recognised doctors in sup-
port of their proof of absence due to
sickness;
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(b) the number of Railway em-
ployees who remained under treatment
of private doctors in Varanasi District
(N.E.R.) from January, 1967 to De-
cember, 1967;

(c) the number of Railway em-
ployees out of them who have not been
paid their salaries being treated as hav-
ing been on leave without pay; and

(d) the number of Railway em-
ployees who have been taken under Dis-
ciplinary and ::aepeal Rules for the
period of their a%ence under treatment
of private doctors ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). The information is being collected
and will be laid on the Table of the

House.

ALLOoTMENT oF Ranway Lanp TO
RArlLwAY EMPLOYEES AND OTHERS FOR
CULTIVATION

2898. SHRIMATI SUSEELA GO-
PALAN : Will the Minister of RAIL-
WAYS be pleased to state ;

(2) the criterion in allotting the land
belonging to the Railways for cultiva-
tion to the Railways employees and
others;

(b) whether it is a fact that some:
plots of land have been allotted to Rail-
way Officers in Varanasi District (N.E.
Railway) suppressing the claims of
eligible Railway employces;

(c) whether it is a fact that some
Railway officers posted at Gorakhpur
have been allotted land for cultivation
at Jhansi or elsewhere in Varanasi Dis-
trict but they have no fair means to cul-
tivate the land and they have sublet the
plots on batai system like Jamindars; -

(d) whether the Railway Administra-
tion is considering to frame a fair po-
licy to allot Railway land to landiess
Railway employees giving preference to
Class IV and III staff, respectively; and

(e) the number of Railway em-
P who have deposited the requisitc
rent of the Railway land for allotment
in Varanasi District, but neither the land’
has been alotted nor the money has yet
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been refunded for the last onc year and
above ?

THE MINISTER OF
(SHRI C. M. POONACHA) : (a)
Surplus Railway land within station
limits and in Railway Colonies fit for
cullivation purposes is to be licensed in
favour of Railway Employees in order
of receipt of their applications. Similar-
ly surplus cultivable land in between
stations is normally to be licensed to the
owners of the adjoining fields -either
through the State Ggvt. or directly by
the Railways.

(b) No, Land is allotted in the order
of receipt of applications from the Rail-
way Employees.

(c) Presumably the Hon. Member is
referring to allotment of land at Jhusi
and not Jhansi. One acre of land at
Jhusi has been allotted to an officer at
present postad at Gorakhpur. He is get-
ting it cultivated through some other
agency. This plot was carlier handed
over to the State Govt. but could not be
settled by the State Govt. and brought
under cultivation for a considerable
period of time.

(d) No.

(e) During the year 1963-64 eleven
Railway Employees had applied for land
at Manjhi Station in Varanasi District
and they had also deposited the requisite
rent. The land at Manjhi was wrongly
allotted by the Civil Authorities. The
Railway Employees were asked either to
apply for alternative land or for refund
of the rent. Five out of the Eleven
Employees applied for alternative land
and allotments made to them. The re-
maining six Employees have neither ap-
plied for alternative land nor for the
refund of the money.

RAILWAYS

IUNIFORMS FOR THE RAILWAY STAFF
WORKING IN RUNNING LoCo SHEDS

2899, SHRI VISWANATHA ME-
NON : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the categories of staff working in
the Running Loco Sheds of Indian Rail-
ways who are not supplied with Uni-
forms and the reasons therefor;
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(b) whether the staff of the Running
Loco Sheds are required to work on
Engines for cleaning and fitting while
putting on their own clothes which thus
become dirty; and .

(¢) if so, whether Government con-
template making provision for the sup-
ply of uniforms to such staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The categories of staff working in the
Running Loco Sheds of Railways who
are not being given uniforms vary from
Railway to Railway and include Loco
and Asstt. Loco Foreman, Boiler
Chargemen and certain skilled and Semi-
skilled workmen. Uniforms are not sup-
plied to these categories of staff as they
do not come into public contact.

(b) Yes.
(¢) No.

Loss To RAILWAYS DUE To FLooDs
SABOTAGE AND STRIKES

2900. SHRI ABDUL GHANI DAR :
Will the Minister of RATLWAYS be
pleased to state the total loss suffered
by the Railways due to floods, sabotage
and strikes of Railway employees in the
last thrue years 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The information is being collected and
will be laid on the Table of the Sabha.

TRAVEL TN AIR-CQNDITIONED COACHES
BY RAILWAY OFFICERS

2901. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some
Officers of the Ruailway Ministry are
allowed to ftravel in air-conditioned
coaches; -

(b) if so, the designations of such

(¢) the reasons for giving them per-
mission to use these air<conditioned
coaches; and

(d) the annual expenditure incurred
by the Railways on this account ?
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THE MINISTER OF RAILWAYS
{SH.R.I C. M. POONACHA) : (a)

to (c). In the Railway Ministry, as
on the Railways, only officers of the
rank of Junior Administrauve grade and
above are allowed to travel in air-condi-
tioned accommodation while on duty.
This is on the analogy of high officials
of Government authorised to travel in
air-conditioned class. When travelling
on privilege passes, all gazetted officers
are permitted to avail of air-conditioned
class travel by paying one-third the
difference between air-conditioned and
1 class.

(d) No statistics are maintained by
Railways on account of travel on duty
or otherwise by railway officers.

IMPORTS OF MuTTON TALLOW, COTTON
WooL ETC.

2902. SHR] ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that our de-
mands for mutton tallow, cotton and
wool etc. are met from our internal re-
Sources;
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(b) if so, the reasons for which Gov-
ernment have issued import licences for
these commodities;

(c) the amount of foreign exchange
spent for the import of these commodi-
ties during the last three years; and

(d) the names of the parties which
imported these items 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Import of Mutton Tallow, cotton
and wool is necessary to meet the de-
mand for raw material of the industrics
using these materials,

(d) Details of import licences issued,
including the names of the parties to
whom the licences are issued, are pub-
lished in the Weekly Bulletin of Indus-
trial Licences, Import Licences and Ex-
port Licences, published by the office of
the Chief Controller of Imports and
Exports, copy of which is supplied re-
gularly to the Parliament Library,

(c) A Statement is attached.

Statement

IMPORTS OF MUTTON TALLOW, COTTON AND WOOL DURING THE
YEARS 1965-66 TO 1967-68

Value in Ra. "000
Description 1965-66 1966-67 1967-68
1. Mutton Tallow 48,784 20,280 77,130
2. Cotton 4,62,060 5,64,338 8,34,815
3. Wool. 50,304 1,14,633 1,18,034
TRADE DELEGATIONS - THE DEPUTY MINISTER IN THE

2903. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of trade delegations
sent abroad during the last five years
and the number among them which
were joined by the Minister;

(b) the purpose of these delegations
and the names of members of each dele-
gation; and

(c) the amount of expendm.lre incur-
red on each delegation ?

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Sixty-two Trade Delegations have been
sent abroad by Government of India
during the last five years and Ten among
them were joined by the Minister. These
figures do not include Sales/Study
Teams sent out by the Trade.

(b) and (c¢). A statement showing
the purpose of these delegations, the
names of the Members of each delega-
tion end the amount of expenditure in-
curred on each delegation is laid on the
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Table of the House. [Placed in Library.
See No. LT-1640/68].

ExPORT oF RAILWAY WAGONS To
USSR

2904. SHRI S. M. BANERJEE:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that ten thou-
sand Railway wagons are likely to be
exported to USS.R.;

(b) if so, whether these wagons will
be manufactured in the Railway Work-
shops; and

(c) if not, the reason for getting the
entire quantity manufactured by the
private sector 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Ex-
port of Railway Wagons to USSR, is
estimated to be as follows :—

1969 10-12 Prototypes
1970-71 2000
1971-72 4000
1972-73 8000
1973.74 10,000
1974-75 10,000
1975-76 10,000
1976-77 10,000

(b) The question of manufactu}‘e of
some of these wagons in the Railway
Workshops is under consideration.

(c) The manvfacture of railwgy
wagons has traditionally developed in
the private sector which has acquired
adequate capacities for manufacturing
wagoms. The production programmes
for the order from U.S.S.R. will be so
organised as to make the best use of
the capacities available in the country.

APPOINTMENT OF CHAIRMAN OF
HINDUSTAN STEEL LTD.

2905. SHRI S. M. BANERIEE:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the Chairman of
the Hindustan Steel Ltd. has been ap-
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pointed with a view to improving the
working of the steel plants;

(b) if so, the qualifications of the
Chairman;

(c) whether any selection was made;
and

(d) if so,
candidates ?

the particulars of other

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :
(a) to (d). It is the duty and responsi-
bility of the Chairman and his colleagues
on the Board of Directors of the Com-
pany to run its affairs in the most effici-
ent and effective manner, The present
Chairman, Hindustan Steel Ltd., has
wide and varied expericnce of industry,
trade and administration. He has held
several  important assignments, viz.,
Director, Hindustan Lever, Director,
Indian Institute of Management, Cal-
culta; Chairman, Food Corporation of
India. The names of a number of other
persons from diverse fields had also been
considered.

M/s. CooPER ALLEN LTD., KANPUR

2906. SHRI S. M. BANERIJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Cooper Allen Com-
pany Limited, Kanpur has started work-
ing in full swing;

(b) if not, the reasons therefor;

(c) whether Government have taken
a final decision to take over this unit;
and -

(d) if not, the rcacons for the vacilla-
tion and delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI E. A. AHMED):
(a) and (b). The Cooner Allen Branch
as a Unit of the British India Corpora-
tion is carrying on within the limits im-

posed by finance.

(c) and (d). The Defence Ministry
is conmsidering to take over the Cooper

Allen Unit.
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ExporT oF BONEg

2907. SllRI HARDAYAL DEVGUN:
‘Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the ex-
port of bones has gone down;

(b) if so, the reasons therefor; and

(c) the amount of foreign exchange
-earped from the export of bones during
the years 1965 to 1967 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(¢). Exports of crushed bones increased
in quantity, but declined in value during
1967-68 when compared with the ex-

ports during 1966-67. Exports from
1965-66 up to 1967-68 stood as fol-
lows :
(Quanity in Lakh Kg)
(Value in Rs. lakhs)
(Post devaluation)
Years Quantity Value
1965-66 . 565 441
1966-67 . 679 552
1967-68 . 750 516

The decline in value is attributable to
lower unit price realization on account
of competition from several countries.

IMPORT REPLENISHMENT FOR WOOLLEN
HosIERY EXPORTERS

2908. SHRI HARDAYAL DEV-
GUN : Will the Minister of COM-
MERCE be pleased to refer to the reply
given to Unstarred Question No, 9109
on the 30th April, 1968 and state :

(a) whether Government have since
considered the report of the Textile
Commissioner regarding the import re-
plenishment to be allowed to the register-
ed exporters against woollen hosjery ex-
ports; and

(b) if so, the steps proposed to be
daken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The report of the Textile Commis-
sioner regarding import replenishment
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to be allowed to registered exporters
against woollen hosiery is still under Go-
vernment's consideration,

TR G ST
2909. i "9¥ T fag
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INCREASE IN PRICES OF STEEL

2910, SHRI PREM CHAND VER-
MA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state

(a) whether it is a fact that the re-
commendations for the upward revision

of steel prices have been accepted
Government; by

(b) if so, what is the basis for the
upward revision of prices and what is
the enhancement of price in each cate-
gory of steel;

_ () when were the prices revised Jast
time and what new factors have com-
pelled further revision since then; and

(d) what are comparative prices of
steel items in the international market
and what steps are being taken to en-
sure that the prices come down with
the expansion of productive capacity ?

THE DEPUTY M™NISTER IN THE
MINISTRY OF STEEL. MINES AND
METALS (SHRI RAM SEWAK) : (a).
Yes, Sir, Revised prices were announced
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by the
31-7-68.

(b) and (c). A statement showing the
prices as on 29-7-68 and on or after
midnight of 30/31-7-68 and the in-
creases allowed is laid on the Table of
the House [Placed in Library. See No.
LT—1641/68]. A general revision of
prices were last made on the Ist May,
1967 for a period of one year only.
Thereafter the cost of production of
steel had increased owing to the increase
in the price of coal, the rate of railway
freight, sale tax, wages and dearness al-
lowance etc.

Joint Plant Committee on

-

(d) A statement showing the com-
parative prices of some of the steel items
in India and other countries is laid on
the Table of the House, [Placed in Lib-
rary. See No, LT—1641/68). It is the
endeavour of Government to ensure that
prices are kept at a reasonable level by
raising productive efficiency as well as
by expansion productive capacity.

COMMITTEE ON CLOSED TEXTILE MIiLLS

2911. SHRI PREM CHAND VER-
MA : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that a large
number of Textile Mills in the country
have closed down;

(b) if so, which of the textile mills
have stopped production, causes of their
closure, the extent to which the produc-
tion is likely to be affected and the num-
ber of workers facing unemployment;

(c) whether it is u fact that Govern-
‘ment contemplate appointing Investiga-
tion Committees to look into the closure
of these mills and suggest remedies; and

(d) whether any Committees have
been appointed and, if so the names of
the members of these Committees, their
terms of reference and the period fixed
for completing their investigation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI) : (a). 55
Textile Mills were closed in the country
at the end of June, 1968.
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(b) to (d). A statement is laid on the
table of the House. [Placed in Library.
See No. LT—1642/68].

RAILWAY ADVISORY COMMITTERS

2912, SHRI PREM CHAND VER-
MA : Will the Mnister of RAILWAYS
be pleased to state :

(a) the names of the various Advisory
Committees, Boards or any other such
Organisations connected with his Minis-
try and the names of their members and
functions assigned to each of them;

(b) the number of members in each
Committee or Board who are publicmen
and the number out of them who are
Officials;

(c) whether the nomination of mem-
bers is for one term only and, if not,
for how many terms a member can be
renominated and what is the duration of
term; and

(d the total expenditure incurred on
these Committees during the year 1967-
68?7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). A statement is laid on tha Table
of the House. [Placed in Librery. See
No. LT-1643/68].

CasEs OF MALPRACTICES IN MmNISTRY
OF STEEL, MINEs AND METALs

2913. SHRI' PREM CHAND VER-
MA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the number of cases discovered
during the period from 1st April to 30th
June, 1968 involving corruption, bribery.
theft and other criminal offences in his
Ministry;

(b) the number of officials (class-
wise) and non-officials involved;

(c) the number of cases in which pro-
secution was ‘launched and how many
cases were referred to C.B.L;

(d) the number of cases of similar
nature which were reported in 1967-68,
how many of these resulted in convic-
tion and against how many persons De-
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Lanp FOR ALroy TooL AND SPECIAL
STEEL PLANT AT PATRATH (BIHAR)

2917. SHRI YOGENDRA SHARMA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Bihar
Government had decided to allot 824
acres of land to Birla Brothers for setting
up an Alloy Tool and Special Steel Plant
at Patrath at the rate of Rs. 2,500 per
acre;

(b) if so, when and how this decision
was taken; and

(c) the present position of the pro-
posed plant ?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS ( SHRI P. C. SETHI):
(a) Bihar Government have allotted
526.49 acres of land to M/s. Bihar Alloy
Steels, Ltd., a firm belonging to the Birla
Group, for setting up an Alloy, Tool and
Special Steel Plant and its Housing
Colony at the rate of Rs. 2,500 per acre.

(b) The decision was taken by the
Bihar State Government on the 6th Feb-
ruary, 1967, on an application made by
the party.

(¢) Out of area allotted, they have
taken formal possession of 483.59 acres
of tenancy land, 'They have also taken
possession of 42.90 acres of Government

Jland for which formal orders of trans-

fer have not yet issued,

The firm have finalised collaboration
for know-how with the Scheider Group
of France. Arrangements have also
been made for power and water. Con-
tour and boundary survey and subsoil
investigation have been completed. The
release of foreign exchange for the im-
port of equipment is under consideration
of the Government, to enable them to
obtain the necessary import licence for
import of equipment.

RoyaLTy oN CoaL

2918. SHRI INDRAJIT GUPTA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the State Governments
have demanded that royalty on coal
which is levied at present on advalorem
basis should be based on tonnage basis;
and

(b) if so, the decisicn taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). By and large, the State Govern-
ments requested that Royalty on coal
should be on tonnage basis. The Coal
Advisory Council has also accepted this
recently, in principle. Further details
are being worked out,
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HinDUSTAN MaAcHINE ToolLs Lip.

2919, SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Hindustan Machine
Tools Ltd. has decided to appoint three
agents in the U.S.A. and Canada in a
promotional effort to boost the export of
machine tools ¢o these countries;

(b) if so, the names of firms which
are to be appointed as agents; and

(c) the total remunperation to be paid
to these agents ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir.

(b) and (c). Two Agents have so far
been appointed and they are Messrs.
Global Development Design, California
US.A. and Messrs Eastern Machines
Incorporated, Maryland, Washington,
U.S.A. The Agency arran bet-
ween Hindustan Machine Tools Limited,
Bangalore with the above meationed
parties are in the nature of commercial
contracts and it is not considered appro-
priate ¢o divulge the details of remune-
ration etc. paid to these Agents another
terms of the Agency arrangements,

RAILWAY ACCIDENTS

2920. SHRI BABURAO PATEL :
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of accidents on
each Railway between 1st March, 1967
and 31st March, 1968;

(b) the number of persons who were
killed and injured and the amount of.
compensation paid to them or to their
heirs;

(c) the total cost of damage to the
railway property;

(d) a break-up of the accidenis cause-
wise;

(e) the salient details of the urgent

measures taken to prevent similar acci-
dents in future ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Rail-
way-wise figures of ¢rain accidents in the
categories of i derailments,
trains running into road traffic at level
crossings and fires in trains that occurred
between 1.3-1967 to 31-3-1968 are as
under :—

Railway No, of accidents
Central 111
Eastern 65
Northern 161
North Eastern 168
Northeast Frontier 167
Southern 144
South Central 128
South Eastern 122
Western 128

ToTaL 1194

(b) Two hundred and thiry four per-
sons were killed and 1,045 injured in
these accidents,

The total amount of compensation
paid under Indian Railways Act and
Fatal Accidents Act from March, 1967
to March, 1968 was Rs. 5,14,283.

Similar information relating to the
amount of compensation paid under the
Workmen's Compensation Act, 1923 in
the case of railway employees killed or
injured in train accidents is being col-
lected and will be laid on the Table of
the Sabha.

(c) Cost of damage to railway pro-
perty involved in these accidents was
estimated at approximately Rs, 1,59,18,
350,

(d) Of the 1194 accidents, 725 were
due to failure of railway staff, 143 due
to failure of other than railway staff,
150 due to failure of railway equipment,
118 were accidental in nature 12 due to
sabotage and the causes of 20 accidents
could not be established. The causes
of 26 cases are under finalisation.

(e) The Safety Campaign has been
further intensified to bring home to the
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staff particularly those connected with
the running of trains the imperative
need of observing the prescribed rules
and procedures meticulously, Spot
checks have been intensified to sce that
staff do not violate the safety rules and
indulge in short-cut methods.

REMOVAL OF ALARM CHAIN FROM
TRAINS

2921, SHRI BABURAO PATEL:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that alarm
chains bave been removed from the
trains running on Jhansi-Manikpur and
Banda-Kanpur lines;

(b) whether this would not help the
dacoits with whom this arca is infest-
ed;

(¢) what alternative protective pre-
cautions arc taken on thesc lines after
depriving thc passengers of the protec-
tion of the alarm chains;

(d) in what other sectors has this new
idea of removing alarm chains been
enforced so far or is going to be cn-
forced in the near future; and

(e) the specific reasons for trying out
this dangerous experiment at the risk of
the passengers, particularly the women
passengers ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
alarm chains were not removed but wery
temporarily blanked off from 1-4-68 to
30-4-68. At present the usual alarm
chain provision is operative.

(b) No case of dacoity took place on
trains on the sections concerned during
the period alarm chain uapparatus  re-
mained blanked ofl,

(c) Railway Protection Force and Go-
vernment Railway Police staff werc
deputed to escort the night passenger
trains when the alarm chains  were
blanked off.

(d) Information is being coliccted and
will be placed on the table of the House.

(e) The reason for blanking off alarm
chains on certain trains/sections was the
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very heavy misuse of alarm chain ap-
paratus by unsocial elements for stop-
ping trains out of course and without any
justifiable reasons. This affected the
running of trains including important
Mail and Express trains and caused
much inconvenience to the dravelling
public. There are standing instructions
to Railways that in the interest of secu-
rity of ladies ‘travelling on trains, the
alarm chains in the ladies compartments
should remain operative,

HEAVY MACHINE BUILDING PROJECT,
RANCHI

2922, SHRI MAHARAJ SINGH

BHARATI : Will the Minister of IN-

DUSTRIAL DEVELOPMENT AND

COMPANY AFFAIRS be pleased to

state :

(a) whether the Heavy Machine
Building Project of the Heavy Engineer-
ing Corporation Limited Ranchi, which
hud been producing 20 per cent of its
rated capacity 2 ycars back, has now
gone into full production;

(b) if so, whether this is because of
Bokaro Stecl Plant or due to some other
reasons; .

(¢) whether it is a fact that the Heavy
Machine Building Project is not accept-
ing orders for the manufactur¢ of ma-
chines from any of the factories cxcept
Bokaro Steel Plant and even if an order
is acccpted, it is done only on the con-
dition that the desired machines would
be manufactured afier 4 years;

(d) if so, whether all these machines
which could be manufactured at Ranchi
are being imported from foreign coun-
tries; and

(e) whether Government have drawn
up any scheme for increasing the capa-
city of the cxisting machine building
plants and for selting up new factories,
and if so, <he broad outlines thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRT F. A, AHMED) :
(a) and (b). A project of this nature
incvitably has a long gestation period as
production build-up is gradual with in-
creased productivity taking place over a
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period of time as skills are acquired by
the workers on heavy and sophisticated
technological equipment and machinery.
According do the perspective plan pre-
pared by the Soviet experts, the ulti-
mate capacity of 80,000 tonnes a year
is to be achieved only by 1975-76.

(¢) No, Sir. The most important and
sizeable order of the H.E.C., however,
relates to manufacture of equipment and
machinery for the Bokaro Steel Plant,
comprising about 98,000 tonnes of me-
chanical equipment, technological steel
structures and machine tools. On the
basis of the present orders, the Plant
would be satisfactorily loaded only upto
1970-71. For the type of machines to
be manufactured in this plant, it takes
considerable time to prepare designs,
technological documents, and arrange
for castings, forging and other materials
besides a substantial period for manu-
facture of the composite machines.  The
need for orders sufficiently in advance is
therefore important,

(d) According to the Standing Pro-
cedure, import of any equipment can
be allowed only if the same type of
cquipment is not available indigenously
to the required time schedule.

(e) There is no such proposal.
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Loss To RAILWAY DUE To FLooDs

2926. SHRI R. K. SINHA : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total loss of Railway property
due to the floods during the first fort-
night of July 1968;

(b) the number of passengers who
were affected due ¢o the trains having
been stranded during the floods; and

(c) the relief measures that were un-
dertaken and the expenditure incurred
thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The information is being collected
andh:illbelaldon!hetnbleofthe
Sab
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COMPETITION FROM CHINA IN
CoNsUMER GooDs

2927. SHRI R. K. SINHA: Wil
the Minister of COMMERCE be pleased
to state ;

(a) whether it is a fact that India
is losing the market for consumer goods
in Nepal and the South East Asian coun-
tries as a result of competition from
China; and

(b) if so, the steps proposed to be
taken to recover the lost ground ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) The
requisite information is being collected
and will be laid on the Table of the
House.

(b) Our overall exports to the South-
East Asia region have shown an upward
trend in 1967-68, although in the case
of Nepal, thers was a decline during this
period. The position of trade with the
countries in the South-East Asia region
is constantly under review and appro-
priate steps are taken from time to time
to increase the exports to these coun-
tries,

RAILWAY BOARD's TENDER COMMITTEE

2928. SHRI RABI RAY: WHI the
Minister of RAILWAYS be pleased to

* state :

(a) whether the Tender Committee
of the Railway Board had falks with the
Joint Working Committee of the Coal
Industry in Calcutta regarding the prices
of coal; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) . (a). No,
Sir,

(b) Does not arise,

LICENCE TO THE BIRLAS FOR MANUFAC-
TURE OF NYLON YARN

2929. SHRI RABY RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether his attention has been
drawn to a pews report in the States-
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man of the 24th June, 1968 about giv-
ing a licence to the Century-Enka Com-
pany, set up by the Birlas in collabora-
tion with a Dutth and West German
partner to manufacture mylon yarn; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) and (b). Yes, Sir. The entire ques-
tion is under consideration of Govern-
ment.

DEMAND FOR DIFFERENT VARIETIES OF
SHEETS

2930. SHRI S. S. KOTHARI : will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the de-
mand for G.C. Sheets, B.P. Sheets and
G.B.P. Sheets is in excess of supply and
there is blackmarketing in these items
and that even when the Joint Plant Com-
mittee makes an allotment of such items,
the manufacturing companies often do
not supply the same;

(b) if so, the steps being taken to in-
crease the production of these sheets to
relieve shortage; and

(c) the action GoOvernment propose
to take to ensure better distribution of
the available quantities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
It is a fact that the demand for G.C.
Sheets, B.P. Sheets and C.R.B.P.
Sheets is in excess of supply. Complaints
have been received that these items are
sold at very high prices in the market.
Supplies, however, are effected apainst
priorities issued by the Steel Priority
Committee. Only after meeting the de-
mands recommended by the Steel Pri-
ority Committee, other orders are taken
up for despatch by producers in Chro-
nological sequence,

(b) Hindustan Steel Limited have
started production of G.C. Sheets. The
total availability will be increased during
1968469 by 72,000 térmes. Similarly,
CRBP Shects production will also be
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increased from 1,70,000 tonnes to
2,60,000 tonnes per year from 1969-70
onwards. There is no increase in pro-
duction of Hot Rolled B.P. Sheets at
present.

(¢) Various suggestions in regard to
improvement of the present procedure of
distribution are now being reviewed by
Government.

Loss INCURRED BY HINDUSTAN STEEL
LD,

2931. SHRI S. S. KOTHARI :
SHRI SHIVA CHANDRA
JHA :

Will the Minister of STEEL, MINES
AND METALS be pleased to statc :

(a) whether it is a fact that the Hin-
dustan Steel Ltd., has incurred a loss of
about Rs. 40 crores during the year
1967-68; and

(b) if so, what steps Government are
taking to improve the working of the
three steel Plants of the Company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a).
As the annual accounts of Hindustan
Steel Limited for the year 1967-68 have
not yet been finally approved by the
Board of Directors of the Company, it is
not possible to indicate the exact amount
of the loss sustained by the Company.

(b) The remedial measures taken or
being taken to improve the working of
the Steel Plants under Hindustan Steel
Limited have been indicated in the
Paper entitled “performance of Hindus-
tan Steel Ltd."” which was placed on the
Table of the House on the 5th April,
1968,

LLATE ARRIVAL OF FRONTIER MAIL AT
DeLHr

2932. SHRI ANANTRAO PATIL :
Will the Minister of RATLWAYS be
pleased to state :

(a) whether it is a fact that the Fron-
tier Mail which left Bombay Central
on the Sth July, 1968 reached Defhi
on the 12th July after nearly 60 hours;
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(b) whether it is a fact that the train
was delayed because of the breaches on
the Railway line between Kota and
Sawai Madhopur;

(c) whether there was a considerable
delay in taking a decision to divert the
train to the Kota Bina line; and

(d) if so, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) Yes.
(¢) No.
(d) Does not arise.

THEFT oF CoAL ON CHUPRA-GORAKHPUR
SECTION

2933. SHRI KAMESHWAR SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the ex-
Finance Minister of Bihar wrote a letter
to the General Manager, North Eastern
Railway regarding the widespread theft
of coal on Chupra-Gorakhpur line in
Masrakh, Rajapatti and Dighu Dobo-
weli; -

(b) if so, whether the Intelligence
Branch has conducted any inquiry; and

(e) if so, the action taken by Gov-
ernment thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). Yes,
a letter alleging theft of coal from Rail-
way engines between Rajapatti and
Dighua Doboweli Stations was received
on 31-1-1968.

(b) and (c). Yes, on 30-3-1968 a
raid was organised by the squad of the
Special Intelligence Branch of the Rail-
way Protection Force, at gate No. 18
between Rajapatti and Dighua Doboweli
Stations on North Eastern Railway. Two
accused persons were arrested and about
168 kilograms of coal which was thrown
from YP Engine No. 2545 was recover-
ed. The arrested persons along with the
recovered coal were handed over to the
Government  Railway Police, Siwan,
who registered a case on crime No. 14
u/s 379/41 1/409 TPC on 30-3-68 and
the case is under investigation.
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PURCHASES OF NICKEL FROM CANADA

2934, SHRI KAMESHWAR SINGH:
Will the Minister of COMMBRCE be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to purchase nickel from
Canada; and

(b) if so, at what price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). It is proposed to purchase nickel
at 94 cents per pound f.o.b. Canadian
port,
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farefy ofY safar #1 GTHTL § ATSET SrA
FE # AR G § )

gat srwreT Y wreet wa swfa-
fafer wvem

2939, St FFETT WA ATAT : T
wfwwa #dt g aX A F FG
fF:

(%) = ag 5= § v wreir <9
w1 frafe g & fod oF wrelig s
sfafafy gvew ot aofer S5 o @1
t

(&) afz g, o @ v W fe
I Y @47 fer = g3 W fafe
st ik

() W ¥ e o g e i ford
FOOTT ITTO W7 SR« ar oft
§?
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wifeer warem § So-wAr (st
qeeT W gie) @ (%) o, g

(@) o faaze auT R X T@TE |
[gerrere & <w faar: T e wen
LT-1644/68] |

() s w1 fogla @q & fed
fed T 9 wfas Ageaq YA A § ¢
(1) 97 =@ afwsd, o 79 &at §
9 %Y 99 & ®7 § @Ua age & fad
dnfes &Y 7, § a7 IoorEw AT &
a1q W AT, (2) fads, afeew g,
YT A OIS, GYFT TG AAF
a1 AT foran & A & Friodt @
qTeqH { MTET 91T & ol gadAeRs
I Fr, (3) fadwi & @ awr
SATITT HoAl UF WEWfAGl § WOT o7,
(4) Foity sra@di 9¢ wq@ great quqr
Wi, g WA & eqel oty #
W 91 & Ty arer, (5) fadwl
# y9TC & gwyfaa gt & w9 o}
(6) A7 g arom<i & wariy fasrl
a7 4% F FEEw ¥ qF v =g
¥ faiig G2\ F71 g9 |

wXadY 1968 7 frafa g #Y gear-
AR OFEN T & 9T F@ ¥ qar
fawrra o 99T AR i 3 @9l & fagg
F AGE & AFAA § 1968-69 ¥
awz § €Y Y Fegraa ¥ Wiy =g & fmta
© #Y T F wgraan o gwAr 3

ok gom afafa
2940. St sfwTC W dTAT ;WY
o wt gg T FY 97 w4 R

(%) =ar ag a= ¢ fF «ff wifs am
¥ aeqmrar § oF 19X gean afafa
Wz fargr o av;

(w) =afe gt t su aweqt
T Wy ot
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(m) wfafr ¥ fierfom cam o
graT ¥Y; &}
() sedsfama s T ?

Tk WAt (st Wo Ho guTWY) :
(%) =t wifey sver # sregwar F feelt
= g afafa o1 v wft fear m
a1 ¥few I N goar s gfee-
wEeqT & WAy § ‘gsarfaeresTa
afafir” & arw & aewrelin @ o sl
¥Mo T gt g # sreawrar § oF
afafy awmdt wft ft | Fwdt w1 o
F At & w9 § g fagfe g O
¥ a1a gag axeq 1 wifa e e g
w afafy & semw frgea fed o

(@) =% afafa & 12 axen § o
sremer WYX Afaa-azeq Y mfaw §4

()
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8, fargae
10. S¥RY
11. AEHZTATE
12. oA
13. §OAS

14. MEY

15. YT
16. frein

17. M
19. gafer

20. q2AT

21. FrqE
22. fadrn

23, wgt
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2 4. fasTogfes
25, fdtaTT
26. fagen

(7) wfafa 3 snft 7 sy i
A

Heavy ENGINEERING CORPORATION

2941. SHRI MANIBHALI J, PATEL :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Chairman of the
Heavy Engineering Corporation has
stated that the Corporation has not been
working to its full capacity;

(b) if so, the rcasons therefor;

(c) the action taken against the de-
faulting authority; and

(d) the remedial measures proposed
to be adopted by the New Chairman to
run the Rs. 200 crore Soviet-aided pro-
ject for the benefit of the nation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) to (d). The details of the state-
ment reported to have been made by
the Chairman, Heavy Engincering Cor-
poration Ltd., and the context in which
it was made, are being ascertained. The
information will be laid on the Table of
the House.

INDIA’s EXPORTS

2942, SHRIMATI TARKESHWARI
SINHA : Will the Minister of COM-
MERCE be pleased to state :

(a) the prospects of exports in the
remaining months of the year 1968; and

(b) how do they compare with the
figures of the preceding year for the-
corresponding period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Exports including re-exports during
January-May of the current calendar
year at Rs, 507.4 crores were higher by
6% than the exports in the correspond.
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ing months of 1967. While no exact
comparison between future exports du-
ring the remaining months of the year
and the corresponding period last yedr
is possible, indications are that the rising
trend in exports seen during the first five
months of 1968 will continue to be
maintained and that exports during 1968
will exceed that of 1967 by a fair
margin.

INDIANS IN FOREIGN CONTROLLED
COMPANIES

2943, SHRIMATI TARKESHWARI
SINHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the present percentage of the In-
dians in foreign controlled Companices;

(b) how does this percentage compare
with that in the years 1965 and 1966;
and

(c) the number of Indians who are
drawing a salary of Rs. 2500 p.m. and
above ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). The employment position
of Indians drawing Rs. 1,000 and more
per mensem in foreign owned/controlled
companies as on Ist January of 1965,
1966 and 1967 is as below :

Year Percentage of Indians
1965 844
1966 873
1967 90.5

(c) The number of Indians employed
in foreign owned/con‘rolled companies
in the three salary-groups, under which
the information was compiled, is given
below :

No, of Indians
employed

(As on 1st January, 1967)

Salary Group

(i) Rs. 2001-Rs. 3000 3,907
(#) Rs. 3001-Rs. 5000 1,873
(iii) Above Rs. 5000 £ )|
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FOREIGN COLLABORATION IN INDIAN
INDUBTREES

2944, SHRI SHIVA CHANDRA
JHA :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have chalked out certain specific
guide-lines for collaboration of foreign
companies in the Indian industries
during the Fourth Plan period;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c). The question of issuing specific
guide-lines for foreign collaboration in
Indian industries is presently under
consideration of the Government,

EXPORT OF SNAKES
2945. SHRI SHIVA CHANDRA
JHA : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether it is a fact that India
exports snakes to foreign countries;

(b) if so, the total number of snakes
cxported during the last ten years coun-
try wise; and

(¢) the amount of foreign exchange
carned therefrom ?

THE MINISTER OF COMMERCE
(SHR1 DINESH SINGH) : (a) to (c).
Export of snakes is not controlled under
the Export Control Order 1968 nor is it
separately classified in the Indian Trade
Classification.  The information is,
therefore, not available with Govern-
ment.

famt &1 waww
2946. i fawfs fam : 331 quwg,
@ aqT avg KAT 47 I X7 AT I
fF:
() ®1 W@y saEo
fama 7 gadt fEg § a9an FH &
form ®7E g ot §; o
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(&) afx g, @Y ag adeo o 97
fem s ax g fea-fee fael &
Freew fapa g ?

TnE, W wgr uiyg HATHT |
Iq-Hdr (i T AEF): (F) 9 (|).
WEN GRwm gage sear g I
fagre & g% wrli & i o= gad
gy foex % at & wafx qv &)

SALE OF STEEL SHEETS AND PIPEs

2947. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
STEEL, MINES AND METALS be
pleascd to state :

(a) whether about five years back the
Rourkela Steel Plant sold steel sheets
and pipes to a Calcutta firm and Govern-
ment Organisations like Barauni Refinery
and others rc-purchased the samc mate-
rial; and

(b) if so, the rates of sale and re-
purchase and the reasons why the Cal-
cutta firm was allowed to take profits in
deals between two Government under-
takings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Sale and distribution of steel sheets were
controlled by the Iron & Steel Controller
upto May, 1967. Under his instructions,
Hindustan Steel Ltd, supplied sheets toa
number of firms all over India including
Calcutta, Hindustan Steel Ltd. are not
aware of any of these firms re-selling
these sheets to any Government organisa-
tion.

In 1962 a Calcutta firm had a standing
contract with H.S.L., Rourkela, for the
supply of commercial quality pipes of
8§ diameter. It came to H.S.L.'s noticc
subsequently that the Oil & Natural Gas
Commission purchased, towards the closc
of 1963 about 452 tonnes of these pipes
from the aforesaid firm,

(b) When tenders were invited by the
Qil & Natural Gas Commission for supply
of the pipes to them, this firm was able
to offer a price of Rs. 1,160 per tonne
as against H.S.L.’s quotation of Rs. 1,175
per tonne,
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IssUE OF LicENCEs TO COMPANIES

2948. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the number of companies to which
licences were issued but which ran out
because the companies could not avail of
the licences in the last six years;

(b) how many of these licences were
extended or rencwed during the same
period; and

(¢) how many rencwal cases were re-
ferred to the Cabinet Committee of
Economic Affairs or the Cabinet during
the said period ?

THE MINISTER OF INDUSTRIAI
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (¢). The information is being collected
and will be laid on the Table of the
House.

IMPORT OF PRECIOUS STONES

2949, SHRI K. SURYANARA-
YANA : Will the Minister of COM-
MERCE be pleased to state :

(a) the value of the precious stones,
such as diamonds and emeralds etc., im-
ported during the last three years; and

(b) the manner in which the imported
precious stones are being used ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A
statement is laid on the Table of the
House, [Placed in Library. See No. LT-
1645/ 68),

(b) Import of precious stones is
allowed to Actual Users for production
of gems and jewellery for export after
they are cut, polished and processed.

IoLE CAPACITY IN INDUSTRIES

2950. SHRI HIMATSINGKA : Wil
the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a), the total idle capacity in the
various industries in general and in the
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engineering industry, cement industry
and textile industry in particular during
the first six months of the current year;

(b) the reasons for this level of idle
capacity in this year also; and

(c) the steps taken to minimise it ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c¢). The information is being collect-
ed and will be laid on the Table of the
House in due course,

ProbuCTION AND EXPORTs OF TEA
DURING FOURTH PLAN

2951, SHRI HIMATSINGKA : Wil
the Miniser of COMMERCE be pleased
to state :

(a) the targets of Tea production and
exports fixed for the Fourth Five Year
Plan;

(b) the additional acreage proposed to
be brought under the tea cultivation for
achieving the said targets; and

(c) the details of the schemes and the
measures to be taken for their achieve-

ment ? |l

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). The Fourth Five-Year Plan period
has been rephased so as to commence
from the year 1969-70. The proposals
for the development of the tea planta-
tions including the targets for tea pro-
duction and exports, the extent of
replantation and mew plantation neces-
sary to achieve the desired targets and
the development schemes that may be
considered for implementation during
this period are being worked out by the
Tea Board. Their report, in this con-
nection, is awaited,

CosT oF PRODUCTION OF ALUMINIUM

2953, SHRI S. K. TAPURIAH : Wil
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the cost
of production of aluminium in this coun-
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try is about Rs. 1,200 to 1,300 per ton
higher than the prices” in the world
market;

(b) if so, the reasons for this com-
paratively higher cost of production in
India; and

(c) the special steps taken and incen-
tives given by Government to make
Indian aluminium compete with other
exporters of aluminium in the world
market 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Precise figures of current costs of pro-
duction of aluminium producers, all of
whom are in the private sector, are not
available to quantify the difference bet-
ween indigenous costs and international
price.

(b) Does not arise,

(c) India has been a net importer of
aluminium metal so far and the question
of encouraging exports had not arisen.
The situation is being watched and
Government will consider, whenever
necessary, special steps and incentives to
promote exports,

INDO-YugosLAviA EconoMic Co-
OPERATION

2954, SHRI B, N. SHASTRI :
SHRI N, K. SANGHI :
SHRI R. R. SINGH DEO ;
SHRI VISHWA NATH
PANDEY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that an Indo-
Yugoslavia protocol was signed in July,
1968 on economic, scientific and techni-
cal co-operation between the two coun-
tries; and

(b) if so, the main features thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b). On the conclusion of talks held in
Belgrade from 29th June to 2nd July,
1968 document entitled ‘Agreed Minutes
of talks during the Second Session of the
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Indo-Yugoslav Trade and Economic
Commission held in Belgrade from June
29 to July 2, 1968’ was signed on 2nd
July, 1968, Copies of the document are
available in the Parliament Library.

FREIGHT STRUCTURE OF RAILWAYS

2955, SHRI Y. A. PRASAD: Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether the study which was be-
ing conducted by a senior officer of the
Railway Board into the freight structure
of the Railways has been completed.

(b) if so, the findings thereof; and

(c) whether any changes are proposed
to be made as a result thereof 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise in view of
answer to (a) above,

MEDIUM AND SMALL ScALE INDUSTRIES
IN TRIPURA

2956, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the details of the proposed
schemes for the development of medium
and small scale industries in Tripura
under the Fourth Five Year Plan;

(b) the Plan lay-out for these indus-
tries proposed by the Government of
Tripura and the reaction of the Central
Government thereto; and

(c) the number of additional job
opportunities for the skilled and un-
skilled workers and for the educated un-
employed likely to be created under the
above schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):(a)
to (c). The Fourth Five Year Plan is at
present under preparation and details of
the medium and small scale industries to
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be set up in Tripura State have not yet
bomwd‘tedout These will be finalised
in consultation with the Tripura Admi-
nistration at the time of the finalisation
of the Fourth Five Year Plan.

INDIAN TRADE DELEGATION TO
YUuGOosLAVIA

2957. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether a business delegation
from India recently visited Yugoslavia;

(b) whether they have made a number
of suggestions for the expansion of trade
between the two countries; and

(c) if so, the details thereof and
whether these have been accepted ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir. The Indo-Yugoslav Business Group
sponsored by Indian Chamber of Com-
merce, Calcutta visited Yugoslavia dur-
ing April 1968,

(b) and (c). The Indian Business
Delegation felt that there should be
more contacls betwecn the businessmen
of India and Yugoslavia for sale of Indian
goods, Owing to recent introduction of
liberalised import policy in Yugoslavia,
the Delegation found considerable scope
for increasing export of both traditional
and non-traditional goods. The Govt, of
Yugoslavia appreciated the difficulties
being expericnced by Indian exporters
due to high cost of shipping and they
promised to examine the question and
to grant some subsidies towards the
freight clement. Finally, the visiting
Indian Dclegation agreed with the
Government of Yugoslavia to work to-
gether closely on the following points :

(i) conduct surveys in their coun-
tries with a view to identify
fields for more tradc and in-
dustrial cooperation;

(ii) set up ad-hoc committees when-

ever necessary to perform spe-

cific tasks relevant to the main
objectives;
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(lii) circulate information about the
trends and prospects of econo-
mic development in both the
countries;

(iv) create more interest among the
industrial enterprises and banks
in order to persuade them to
devote greater attention to the
promotion of Indo-Yugoslav
economic cooperation;

(v) represent to the Governments

concerned the difficulties ex-

perienced by trade and indust-
ries in both countries in relation
to Indo-Yugoslav affairs;

(vi) review the progress made under

the Tripartite agreement and

take appropriate steps for its
proper implementation;

(vii) exchange correspondence and

information relating to trade,

economic cooperation between
the two countries; and

(viii) perform all such activitics as

will cffectively contribute to

closer economic ties between

India and Yugoslavia.

PASSENGERS' AND EMPLOYEES' AMENI-
TIEs ON RUPAR-NANGAL DAM SECTION
OF THE NORTHERN RAILWAY

2958. SHRI RAM CHARAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that in spite
of the agreement with the Punjab Gov-
ernment regarding Rupar-Nangal Dam
section of the Northern Railway which
expires in December, 1968, the Railway
Board decided to drop some works for
passengers’ and empluyees’ amenities;

(b) if so, whether any programme has
been chalked out by his Ministry to pro-
vide these facilities as a special case afier
taking over the said line; and

(e) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and (c). Do not arise,
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SETTING UP OF SMALL INDUSTRIES

2960. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government are aware
that the people of middle strata with
small capital are not in a position to in-
vest in or start small industries for
waat of the required amount of capital,
uncertainty of market and due to crush-
ing competition from the monopolists;
L 34 18S/68—6
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(b) whether Government are consi-
dering any proposal to sgf up a machi-
mery or institution for providing credit
capital, marketing facilities and protec-
tion from the monopolists to individuals
and preferably co-operatives; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The development Commissioner, Small
Scale Industries, has prepared several
schemes for small scale industries which
can be started by people of middle strata
with small capital,

(b) and (c). The Government have
taken a number of steps to assist the
small scale industries in providing credit
for short term and long term capital, and
assistance in marketing their products
etc. The small scale industrial units at
present are entitled to draw financial
assistance from the following institu-
tional agencies :

(i) State Governments—under
State Aid to Industries Act,

(ii) The National Small Industries
Corporation and some of the
State Small Industries Corpora-
tions—for machinery on hire
purchase basis,

(iii) State Bank of India for work-
ing capital, medium term loans
and instalment credit.

(iv) Commercial Banks.
(v) State Financial Corporations.

In addition, the State Bank of India
has recently introduced a scheme to pro.
vide financial assistance to qualified en-
gineers and technicians in setling wup
small scale industries. The Development
Commissioner Small Scale Industries
Organisation helps small scale industrial
units by conducting market surveys on
their behalf on a very nominal charge.
The purpose of such studies is to
acquaint the small manufacturers about
the scope of the product he is making
and the competition he has to face in
disposing of the products and also guid-
ing him on the action he should take to
boost his sales,
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A number of items have been reserved
for exclusive gevelopment in the small
scale sector so as to eliminate competi-
tion from the large sector.

B. G. LINE FROM SAMASTIPUR TO
DARBHANGA

2961. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is
a proposal under consideration to exa-
mine the desirability and feasibility of
extending the broad gauge line from
Samastipur to Darbhanga; and

(b) if so, whether Government pro-
pose to get the matter examined with the
co-pperation of Members of Parliament
and other representative individuals and
institutions ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Conversion of the Samastipur-
Darbhanga section to Broad gauge is be-
ing considered as a long term perspective
plan, Investigations to determine the
feasibility and viability of the project arc
likely to be taken up in the Fourth Plan
period, While carrying out such investi-
gations, the co-operation of individuals
and institutions possessing useful infor-
mation having a bearing on the subject
will be sought.

Coxing CoaL Propucep By N.C.D.C.
COLLIERIES

2962. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that coking
coal produced by the National Coal
Development Corporation collieries is
not, nor is expected in the near future,
to be in a position to meet the need of
the growing Steel Mills, Heavy Engineer-
ing and other basic industries;

(b) whether the private collieries pro-

ducing coking coal charge unreasonable
prices and practically hold the public
sector undertakings to ransom; and

(c) if so, whether Government are
considering any proposal to nationalise
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the major coking coal producing indus-
tries and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) No, Sir,

(c) Does not arise,
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¥ gy farer a2 w7 R mn &
#T

(&) afe zr, d@ 5@ 9@ 1 QT FA
& A § ¥ FEAEE 47 o & aar
% grag § wiger & foam a3t gromm

&7
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(@) fafwdi &1 Feamaw &1 g
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wreon w1 favem w0 wfafa @
AT w1 ¥y Fare fr g ¥ fag wr
FRAE X o1 wd ¢ TN W
afafy T afem foie 2 fegd o &
VST I5Td WA |
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KORBA PARTNERSHIP SCHEME OF THE
N.CDC, ’

2965. SHRI MRITYUNJAY PRA.
SAD : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the Korba
Partnership Scheme of the National
Coal Development Corporation showed
a profit of Rs. 14.19 lakhs in the year
1965-66 but showed a loss of Rs. 24.44
lakhs in 1966-67 in spite of an increase
mn the sale of coal in that year; and

(b) if so, the main causes of this loss
and the steps taken to prevent the loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The information is being collec-
ted and will be placed on the Table of
the House.

feedl § wrowAl & fao wgEw
A W

2966. »Y wfer waw : 47 Whal-
frr fawre o ewam-w g aE
T A g oFa

(%) w1 ag 79 ¢ f& feest o
fermr aar T # srfyerd faesit § s @
st & fou agds o 9 F
AYCATEY qA< @ § AT Afafeaam
#X @ § Frad afcomearsy s w1
Tt & #ifast &1 sfeart s 93
@

(@) 71 T W EW T A
FTE AT X FIHTE; A

() afx g, a1 §TFC A 3| O
FRATE AT 7

Hratfme fawma aar wwwATG-RT SAt
(w wwet weft wgw) : (%) -

T EHTE A A7 Y § A A -
L eq 9 T &Y omaft;
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(wr) &= (). svarfr fawra aar
WAATG-HT HATHG $ T THT FT H1E
s Y faem 2

ARty B & favr @y
wrEw

2967. st wiw wewr MIEH : /T
Y Wl gg qOT A FT K47

(%) = 5% F1 Ty U Fagury
wfafa, FF 6T S8« Arfea< ¥ OF aA
At gon o sararfeat qum gEwe
AT AT AT FT T R AT FY
HET F1 MET & g7 FT BT A5 (A
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T 9T F G AT F FTO7 &4 AT
FieATEdT #1 oo fFar AT

(&) 71 s froar § fr fom-
o @ & g%, 34t a!rrm'rﬁm‘l
HATEA I & FTT AT &1 g1 ATeAT Fifo-
A ®Y e F TEy ge 9w afwfa ¥
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A fragi 10 d 155 TF
Y UF TEET ATEA a0 T AW AT
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ol aF ®1§ FraAEr T F 0f R;
E 1R

() ==* ofommasy wiE fedi-
M F =TT 7 FHY 17 F a7 g
# wy wfafFar 7

o st (st Fo 7o gmw) : (F)
Ar g

(@) wfr sw=t faour afafa awx
weEH, WIAG A AR @0 &
wtq freieT 1230]6-10 & f &
4T GRUIT SIS FT 7T # F, guiy
wgt fFeeT 1230/6 ¥ 1230/ 10 8%
& @I g & e W #)
TAT 1T A FIEA & 3 TF X 977
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(7) wodft & @@ *® AT
T E & Ty ET W F A W
AUl ¥ rArfera & TE AT F @0 9%
WA T RTT NIFFAR
ferg wrer amam & @

Ta faa
2968. WF o Wo Wifemw : &y
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(&) v o ax g fpaet srre
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wfoer darem ® go-war (st
qEEAE WH FEAY) : (F) Fa9 G
g faar Tmg w9 | et waga & fag
F1E TR O & 7 faar i g @

(F) §9 @T@ 47,416.62 %o
Cil

AUTOMATIC RINGING OF BP.LLS oN
WESTERN RAILWAY

2969. SHRI R. K. AMIN : Wil the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that new ex-
periment on the automatic ringing of
bells has akeady been made successfully
on Rajkot Jetlana road on the Western
Railway; and

(b) if so, the reaction of the Railway
Administration thereto and whether they
propose to make such arrangements on
all the important railway crossings ?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA : (a) Auto-
matic ringing of warning bells and flash-
ing lights have been provided at level
crossing No. 7 between Rajkot and
Bhakti Nagar on the Rajkot-Jetalsar
section of Western Railway.
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(b) The device is functioning satisfac-
torily, It will be provided progressively
on selected unmanned level crossings, in
consultation with State Governments, the
initial cost being borne by the State
Govt, and the recurring expenditure by
the Railways.

PRICE OF STEEL

2970, SHRI R. K. AMIN : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that there is
a wide difference in the foreign and in-
land prices of steel;

(b) if so, the reasons therefor; and

(c) the action Government propose to
take to narrow down such differences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). Steel prices in India compare
favourably with the prices prevajling in
other countries and there is no wide
difference. However, Indian prices are
inclusive of eclements like excise duty
equalized freight element etc. If these
are excluded, prices of many categories
in India will be lower than those of the
corresponding categories in other coun-

(c) Does not arise.

KORBA ALUMINIUM PLANT

2971. SHRI YASHPAL SINGH:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether in the execution of the
Soviet aided Korba Aluminium Plant
some difficulty is being experienced on
account of insistence of Soviet authorities
for having complete control over the
Plant; and

(b) if so, by what time these difficul-
fies are likely to be overcome ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
;‘IETQRLS (SHRI RAM SEWAK) : (a)

0, oMI.

(b) Does not arise,
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SOVIET-AIDED ALLAHABAD COMPRESSOR
PLANT

2972, SHRI YASHPAL SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether in the execution of the
Soviet-aided Allahabad Compressor Plant
some difficulty is being experienced
docount of insistence by the Soviet
authorities to have a complete control
over the Plant; and

(b) if so, by what time these difficul-
ties are likely to be overcome?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OCOMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

(b) Does not arise.

EXPORT OF PRODUCTS MANUFACTURED
BY SMALL SCALE INDUSTRIES

2973. SHRI YASHPAL SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is proposed to encour-
age the export of the products manufac-
tured by the Small Scale Industries; and

(b) if so, the steps being taken in this
direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) The following steps have been
taken to increase export of Small Scale
Industries:

(i) The State Trading Corporation
is operating an EASI Scheme
(Export Aid for Small Indus-
tries). The facilities available
under this Scheme include,
among other things, post-
shipment financial assistance,
pre-shipment export financing,
assistance in export documen-
tation, training in export mar-
keting, assistance in shipping
goods, assistance in gotting
favourable premium ratés on
Marine Insurance, packaging
etc.
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(ii) The Small Scale Industries
Board under the Ministry of
Industrial Development & Com-
pany Affairs has constituted a
Standing Cornmittes on Export
Promotion for studying the
problems of exports from the
small-scale sector and recom-
mending ways and means of in-

’ creasing exports. This Com-
mittee has held two meetings
so far.

(iii) All the incentives regarding im-
ported machinery, cash assist-
ance, etc, normally available to
other  manufacturer-exporters
arc also available to small-scale
units which export.

(iv) In respect of small merchant-
exporters having export turn-
over upto Rs, 2 lakhs, ECGC
has enhanced its indemnity o
90% under its packing credit
guarantee scheme as against
66-2/3% in the case of others,
Small scale industrial concerns
engaged in exports, have the
facility of obtaining advances
from the commercial banks
under the RBI's Credit Guarn-
tee Scheme for Small Scale In-
dustries. The credit facilities
under this scheme are available
for securing packing credit to
facilitate execution of export
orders or for negotiating their
export bills.

NaATiONAL CoAL DEVELOPMENT
CORPORATION

2974, SHRT YASHPAL SINGH:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the production of coal
from the collicries of the National Coal
Development Corporation has fallen in
the month of May, 1968;

(b) if so, by how much as compared
to last year;

(¢) the causes thereof; and

(d) the measures contemplated to in-
crease the production ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) to (d). Do not arise.

PRICES OF IMPORTED STAINLESS STEEL
AND UTENSILS ETC, MADE THEREFROM

2975. SHRI B. K, DASCHOW-
DHURY : Will ths Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to stato :

(a) the reasons for wide disparity in
the prices of the imported stainless steel
and the utensils and other articles manu-
factured therefrom; and

(b) the step proposed to be taken to
check this disparity in prices and to stop
the present black-marketing prevalent in
these products ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The information is being col-
lected and will be liad on the Table of
the House in due course.

UNDERGROUND AND OVERHEAD MONORAIL
SYSTEM IN DELHI

2976, SHRI M, L. SONDHI : Will
the Minister of RAILWAYS be pleascd
to state :

(a) whether Government have now
agreed in principle to the early construc-
tion of an underground Railway for
Delhi;

(b) whether it is a"fact that the Indian
Engineers have enough cxperience of
tunnel construction techniques as tor
obviate the need for large scale foreign
collaboration;

(¢) whether Government have enquir-
ed into the financial implications of an
overhead monorail system for Delhi; and

(d) if so, whether a monorail system
would be preferable to an underground
railway system for Delhi ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) fto
(d), A Study Team on Metropolitan
Transport has been formed wunder the
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aegis of the Planning Commission, to
examine the transport problems in the
Metropolitan  Cities of India, viz,
Calcutta, Bombay, Madras and Delhi.
Proposals for rapid transit systems (un-
derground railways/monorails, etc.) are
being examined by this team and it is
for them to ascertain the need for foreign
collaboration. The Railways will offer
whatever help that may be required of
them by the Planning Commission.

PURCHASE OF AIRCRAFT

2977. SHRI M. L, SONDHI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have decided that facility of pay-
ment in Rupees instead of foreign cur-
rency should be considered as an over-
riding consideration in the purchase of
items like aircraft; and

(b) if so, whether Government have
also kept in view the question of en-
couraging the use of equipment which
incorporates pp-to-date technology ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and
(b) No decision has been taken by
Government so far, Decision will be
taken after taking into account all rele-
vant considerations,

Inpian PERsonaL IN ForeigN FirMs

2978. SHRI M. L. SONDHI : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT 'AND COMPANY
AFFAIRS be pleased to state :

{a) whether Government have receiv-
ed any complaints about the discrimina-
tory attitude adopted by some foreign
firms towards the Indian personnel in the
matter of recruitment and promotion:

(b) what are the existing guide-lines
by Government to foreign firms in thesc
matters; and

(c) whether Government propose to
hold a high level enquiry in order to re-
move the grievance and promote harmo-
nious relation between foreign firms and
their Indian executive personnel ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No specific complaint of this nature
against any particular foreign firm in
India has been received.

(b) No specific guide lines have been
laid down by Govt. to the foreign firms
in the matter of conditions of service of
their employees. However, with a view
to accelerating the process of ‘Indianisa-
tion' of personnel in foreign firms some
broad principles and targets to be follow-
ed by these firms were laid down in
1960.

(¢) No such proposal is under consi-
deration of the Government.

RAILWAY LINEg IN ORISSA

2979. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any proposal for the con-
struction of new railway lines in Orissa
during the Fourth Plan period is under
consideration; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The programme of construction of
new lines in the Fourth Five Year Plan
has not yet been finalised. So far in the
4th Plan only one new line in Orissa
from Cuttack to Paradip, has been taken
up for construction, There are at pre-
sent no proposals to takc up any more
new lines in Orissa in the Fourth Five
Year Plan,

ALLOTMENT OF SHEDS FOR INDUSTRIAL
EsTATES

.

2980. SHRI GADILINGANA
GOWD : Will the Minister of INDUST-
RIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that a large
number of sheds built for the industrial
estates have not been allotted or fully
utilised. causing thereby a considerable
loss to the Nation;

(b) if so, the reasons therefor and the
remedial measures proposed to be taken
to envisage their utilisation; and
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(¢) the number and the location of
such sheds ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
A pumber of sheds built for industrial
estates have not been allotted or fully
utilized.

(b) The main reason for non-utilisa-
tion of sheds in the industrial estates is
their bad location and lack of entre-
preneurs. Requisite facilities like electri-
city and water have also not been pro-
vided in some of the industrial estates
Rents too are comparatively high in
some of the industrial estates,

The programme of industrial  estates
has been reviewed by the Estimates Com-
mittee of the Parliament whose recom-
mendations have been brought to the
notice of the State Governments which
are primarily responsible for setting up
and maintenance of the industrial estates.
State Governments have also been
advised to review the working of each
industrial estate and give adequate incen-
tives to such of the estates as have
growth potential but are not working
properly.

(c) The information is being collected
from the State Governments and will be
laid on the Table of the House.

STENOGRAPHERS ON RAILWAYS

2982. SHRI GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the dis~
tribution of Stenographers on various
Zonal Railways is not in conformity with
the orders of the Railway Board result-
ing in great frustration prevailing
amongst them;

(b) if so, the details thereof with
reasons and the remedial measures to
prevent discriminatory actions being
taken by the Zomal Railways and their
various Divisions against the orders of
the Railway Board in this regard;

(c) whethber it is also a fact that the
nature of job performed by the Stemo-
graphers is such that their grievances, if
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any require to be thoroughly investigated
and redressed;

(d) if so, whether Government pro-
pose to study their problems like housing,
better pay scales, avenues of promotions
to Administrative posts etc.,, by a com-
mission comsisting of experts; and

(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No,
but on the Northern Railway there has
been delay in implementation of the
orders of the Railway Board,

(b) While most of the upgrading has
been effected, a few cases have been
noticed where stenographers in the lower
grade Rs. 130-300 are working with
Senior-Scale Officers. The sanction of
higher grade posts to remedy this defect
is being processed by the Northern Rail-
way Administration.

(c) There is no peculiarity about the
nature of job performed by the Steno-
graphers; it is the policy of the Adminis-
tration to carefully investigate and
redress the grievances of all employees.

(d) Government have no proposal
under consideration to appoint any com-
mission of experts to study the grievan-
ces of Stenographers,

(¢) The pay scales, avenues of pro-
motion, etc. of employees belonging to
different categories are constantly under
consideration and the present pay scales
have been arrived at on the basis of the
recommendations of the Second Pay
Commission. The Stenographers have

,also adequate avenues of promotion in

their own line and to general posts in
the Welfare Inspectorate and as Assistant
Personnel Officers in Class 1I service, In
the matter of housing, they take their
turn along with other staff according to
their classification as ‘Fssential’ or ‘Non-
essential’.

SENIOR AND JUNIOR SCALE OFFICERS ON

ZONAL RAILWAYS

2983. SHRI GADILINGANA
GOWD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the mumber of senior scale and
the jusior »scale Officers working on
various Zonal Railways, Division-wise;
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(b) the number of S(emmphm in
junior and senior scale working on
various Zonal Railways, Division-wise;
and

(c) the number of senior scale officers
working on various Zonal Railways,
Division-wise who have not been provid-
ed with the Stenographers in senior
scale 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The information is being collected
and will be placed on the table of the
Sabha.

C.B.L. ENQURY INTO IMPORT CASES

2984, SHRI GADILINGANA
GOWD : Will the Minister of COM-
MERCE be pleased to state :

(a) the number of cases registered
with the C.B.I. for investigation as on the
31st April, 1968 pertaining to lapses in
the import &f various goods; and

(b) the commodities involved and the
likely dates of completion of investiga-
tions ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) 352

cases involving violation of provisions of

Imports and Exports Control Act were
registered by the C.B.I. during the period
from 1-1-1964 to 30-4-68 for investiga-
tion,

(b) Commodities involved are Synthe-
tic Yarn, Sulphur, Art Silk Yarn, Chemi-
cals, Stainless Steel, M.S. Sheets, and
H.B. Wire, Tools and Alloy Steel, M.S.
Wire Rods, G.I. Wires, Motor Vehicle
Parts, B.B. Shells,” Watch Parts and
Drugs, etc,

All cases except 57 were completed by
30th April, 1968, The pending cases are
likely to take some time for completion

of investigation.
ImpromTs LICENCES FOR FORGINGS AND

CASTINGS
298S5. SHRIMATI SHARDA
MUKERJEE : Will the Minister of

INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state ;
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(a) whether it is a fact that Licences
for the import of forgings and castings
can be procured on the basis of a “Non-
availability Certificate™;

(b) whether any attempt has been
made by Government to ify the mis-
use of such “Non-availability Certifi-
cates”; and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OOMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The import policy for these items is that
Import Licences to Actual Users are
issued up to Rs. 50,000 on restricted
basis and in respect of the requirements
in excess of Rs. 50,000 the applicants are
to advertise their requirements in the
Indian Trade Journal and the indigenous
suppliers are required to send their reply
to the advertisers (with a copy to the
Deputy Director (Coordination) of
D.G.T.D.) within 45 days of the adver-
tisement Import licences are only given
in cases of indigenous non-availability.

(b) and (c). If instances of misuse of
‘Non-availability Certificate’ come to the
notice of the Government, necessary
action would ceftainly be taken.

BoOKING OF SLEEPING ACCOMMODATION
IN CocHIN-DeLHI BoGIE

2986. SHRI P. C. ADICHAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a Cochin-
New Delhi bogic with sleeping accom-
modation was introduced sometime past
for meeting the rising demand for sleep-
ing accommodation from various places
in that region to New Delhi;

(b) whether it is also a fact that
Ernakulam is the main booking station
in the region for passengers to North
India and only 11 berths have been
allotted for that station, when the daily
queue of intending passengers is more
than 100;

(¢) whether it is further a fact that
the Railway staff and certain travel agen-
cies have been exploiting the situation,
monopolising the available berths and
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reselling the same at a high premium of
over 15 rupees per berth; and

(d) if so, the steps taken to prevent
these malpractices and exploitation of the
masses and to make adequate number of
berths available for that Station ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) Yes.
A 3-Tier sleeper coach was introduced
between Cochin Harbour Terminus and
New Delhi some time ago and it runs
on 5 days in the week in each direction.

(b) Yes, Ernakulam is a very impor-
tant booking station in the region for
passengers to North India but there are
a number of other important stations,
including Cochin Harbour Terminus
from where the train starts, where there
are demands for reservation in the
Cochin-New Delhi sleeper coach. Taking
into account the needs of passengers
booked from all such stations, suitable
quotas have been allotted for reservation
in the Cochin-New Delhi bogic to a
number of stations and the largest quota
of 14 berths js allotted to Ernakulam
Junction, although it is not the train
starting station. The utilisation of thesc
quotas is reviewed from time to time and
necessary adjustments are made keeping
in view the demands for reservation made
at wvarious stations, The Southern Bail-
way is being asked to make an immediate
review in this case.

(¢) and (d). A complaint in this con-
nection is under investigation and neces-
sary action will be taken as soon as thc
enquiries are completed. Meanwhile.
frequent surprise checks at the Reserva-
tion Office and in the train compartments
are being carried out to deal with any
malpractices which may come to light.

MANUFACTURE OF PRINTING MACHINE
By HM.T.

2987. SHRI S. A. AGADI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state ;

(a) whether it is a fact that the pro-
poesal for manufacturing  printing
machines in the Hindustan Machine
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Tools factories with foreign collaboratior
has failed;

(b) if so, the reasons therefor; and

(c) whether any fresh negotiations arc
being made with any other foreign
manufacturers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
No, Sir.

(b) Does not arise,

(c) Negotiations with a few parties
arc in progress.

THGT WA ATWA a9
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#
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STRIKE IN HINDUSTAN MacHiNe TooLs
FAcTORY, BANGALORE

2990. SHRI MAHANT DIGVUAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the
workers of the Hindustan Machine Tools
Factory at Bangalore have been on an
indefinite strike since the 17th July,
1968;

(b) if so, what are their demands; and’

(c) the steps taken by Government
to meet their demands ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
Employees of the Boring Section in the
Machine Tool factory at Bangalore went
on ‘tool down’ strike on 12-7-1968, The
strike subsequently spread to some other
departments and by 17-7-1968, more
than 1,700 employees were on ‘tool
down’ strike out of a total strength of
5,100. Because of the ‘tool down' strike
the operations in the factory were adver-
sely affected. Even though conciliation
proceedings were immediately instituted
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by the State Labour Commissioner, these
failed. There was no improvement in
the situation and the _indiscipline of the
workers culminating in the intimidation
of the supervisory staff and loyal workers
was also noticed by the management.
Damage to life and property was also
apprehended. In view of the deterio-
rating situation, the management de-
slared a lock-out in the machine tool
factory with effect from 23.50 hrs. on
the 17th July 1968,

Conciliation proceedings were again
instituted by the State Government on
22nd July 1968. Following an agreement
reached between the Hindustan Machine
Tools Karmik Sangha and the manage-
ment in the presence of Secretary to the
Government of Mysore, Department of
Food, Civil Supplies and Labour, and the
Commissioner of Labour, on 23rd July,
1968, the ‘tool down' strike was called
off. The lock-out was lifted with effect
from the 27th July, 1968 as provided in
the Agreement,

(b) The workers' demands were (i)
withdrawal of warning letter issued to a
worker in the Boring Section; and (ii)
not to call employees for maintenance
work on Sundays (Holidays).

(c) In terms of the agreement reached
between the Hindustan Machine Tools
Karmik Sangha and the management, the
Karmik Sangha have assured that they
will not interfere in the day-to-day disci-
plinary proceedings. They have, how-
ever, reserved the right to raise an
industrial dispute whenever they consider
any warning issued or disciplinary action
taken against any worker as unreason-
able, It has also been agreed that the
grievance procedure should be worked
effectively. ' It has been recognised that
in Sections where work cannot be stop-
ped on weekly holidays, the workers
can be required to come for duties sub-
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ject to a compensatory holiday being
given in lieu, as per provisions of the
Factories Act, 1948. It has also been
agreed that for workers who work on
holidays, the ad hoc allowance which was
hitherto being given will be continued
and further, the management will consi-
der favourably the question of enhance-
ment of that allowance early,

No further action on the part of
Government is, therefore, called for on
the said demands,

’
IssueE oF INDUSTRIAL LiCENCES

2991. SHRI DEVEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) the total number of industrial
licences issued including those for new
undertakings, substantial expansion and
New Articles separately during the four
months of 1968; and

(b) how many of these were issued
to West Bengal and Maharashtra, under
each head during the above period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
During the four months January to
April, 1968, in all 67 licences were
issued under the Industries (Develop-
ment and Regulation) Act, 1951, 12 of
these were for the establishment of new
undertakings, 19 for effecting substantial
expansion, 33 for ‘new Article’, 2 for
carrying on business and 1 for change
of location,

(b) The number of lizences issued to
West Bengal and Maharashtra under
each head during the above period is

given below :—

State New Under- Substantial New Carrying Change of Total
taking Expansion Article onbusiness location
West Bengal . . 1 1 7 . - 9
Mabarushtra 3 12 15 1 1 k7]
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TECHNOLOGY BOUGHT FROM ABROAD

2993, SHRI .NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total amount paid during the
last six years for borrowing technology
from foreign countries and the occasions
when some technology was borrowed

’

(b) the amount spent on research and
local development in the country during
the above period: s

(¢) whether the country has by now
geoerated proper base of local Techno-
logical research and development to
assimilate foreign technology;

(d) if not, when are we expected to
be so in order that foreign technology is
ought only once;

(e) whether by borrowing technology
from all over the world the country is
burdened with largest variety of material
specifications giving rise to high cost of
indigenous production; and

(f) if so, the steps proposed to be
taken to improve the position ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The amounts remitted abroad on account
of royalities for the years 1961-62 to
1967-68 (upto 30th September, 1967)
are given below :

1961-62 Rs. 2+4 crores
1962-63 . Rs. 3 +6 crores
1963-64 . Rs. 446 crores
1964-65 Rs. 4 4 crores
1965-66 Rs. 30 crores
1966-67 Rs. 51 crores
1967-68 . . : Rs. 81 crores
(upto Sept. 30, 1967).

1t is difficult without undertaking a
detailed study of the avilable data to
state precisely as to how many times the
same or similar technology has been
hocrowed more than once,
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(b) It is not possible to give the total
amount spent on research and develop-
ment in the country since it is spread
over the SCIR, the Institutes of Techno-
logy and Technological Departments of
the Universities, the Cooperative Re-
scarch Associations and research expen-
diture in the private research establish-
ments of some of the industrial firme.
However, the expenditure incurred by
the CSIR during the last six years is in-
dicated below :—

"

Ru i
o pees in lakhs
1962-63
1963—6; Tllli,rl:InFiw Year 5837 -610
1965-66
1966-67 . - 1760 000

(c) and (d). Foreign technology is
being imported in diverse fields such as
chemicals and pharmaceuticals, electro-
nics, engineering, metallurgy, food pro-
ducts etc. Through the national labora-
tories of the CSIR and Institute of
Technology and other industrial research
organisations an infrastructure which is
capable of generating know-how has been
set up. In spite of the progress made in
this direction, far greater effort will still
be needed to generate a proper base for
effective absorption and assimilation of
imported foreign technology which is
also advancing rapidly.

(e¢) and (f). Government are aware
of the problems arising out of the import
of foreign technology from different
sources and are keeping the matter under
review from time to time.

CAPITAL INVESTED IN INDUSTRIES IN
INDIA

2994, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total capital so far invested in
the public sector industries (industry-
wise) and in the identical industries in
the private sector;

(b) the net annual sales separately
for each industry in the public sector and
private sector; and
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(c) the reasons for the high produc-
tion cost and low outturn in the public
sector in comparison to private sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) : (a)
to (¢). The information is being collect-
ed and will be laid on the Table of the
House in due course.

INDIA’s EXPORTS

2995. SHRI K. P. SINGH DEO:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether jt is a fact that our ex-
ports of certain goods considerably
dwindled during the year 1967-68 be-
cause of the competition from Pakistan;

(b) if so, the items of Indian goods
which registered shortfall in exports as a
result thereof;

(c) the total loss suffered
and

(d) the steps taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). A statement showing the main items
which have shown decline in exports in
1967-68 compared to 1966-67 and in
respect of which Pakistan is a competitor
is laid on the Table of the House. [Placed
in Library. See No. LT-1646/68). Out
of these items the decline in respect of
raw jute, wool and cotton yarn was due
mainly to shortage in the country and
not to competition from Pakistan. In
regard to jute manufactures and leather
and leather manufactures, while compe-
tition from Pakistan was there, it is diffi-
cult to assess the loss attributable to com-
petition from Pakistan because the decline
in these items was duc mnot only to
competition from that country but also
to otber factors like fall in prices, shift
1o synthetics as in the case of jute goods
and fall in unit value as in the case of
chrome and E.l. tanned leather.

(d) A detailed statement of the steps

taken to promote exports was placed on
the Table of the House in reply to part

thereby;
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(e) of Unstarred Question No. 465
answered on 23-7-68. Some of the Mea-
sures taken specifically to promote export
of jute manufactures and leather and
leather manufactures will be found in the
statement laid on the Table of the House.
|Placed in Library. See No. LT-1646/
68].

TRADE WITH YUGOSLAVIA

‘2996. SHRI K. P. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state :

(a)'swhether it is a fact that there has
been considerable decline in Yugoslavia
purchases of Indian goods during the
current year;

(b) if so, the items which have regis-
tered a shortfall during the current year;

(c) the reasons therefor; and

(d) the steps taken by Government to
promote trade with Yugoslavia ?

THE DEPUTY MINISTER, IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and
(b). While total exports from India to
Yugoslavia during January-April, 1967
were of the order of Rs. 661.01 lakhs,
cxports for the same period of 1968,
came down to Rs. 272,76 lukhs, The
items responsible for the decline are
jute products, tea, coffee, spices, tobacco,
rolled steel products, manganese ore, de-
oiled cakes, tanned and semi-tanned
hides and skins, cotton textiles and
cssential oils,

(c) Since the introduction of the
liberalised import policy, Yugoslav enter-
prises have become free to make their
purchases from any country which can
offer most competitive terms,

(d) This was onme of the important
points discussed by Commerce Minister
during his recent visit to Yugoslavia. The
Government of Yugoslavia cannot under
the present dispensation interfere with
the autonomy of the enterprises to buy
their goods from the market of their
choice; but certain positive incentives are
being designed by the Yugoslav Govern-
;'nent for deflecting the purchases towards

ndia.
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. SETTING UP OF AN IRON PLANT IN
HARYANA

2997. SHRI K. P. SINGH DEO :
SHRI HARDAYAL DEV-
GUN :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Haryana have requested the
Government of India to set up an iron
plant in the State of Haryana;

(b) whether Government have agreed
to their request;
(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b)to (d). Do not arise.
fuins =t =18y 1 faafa
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Heavy ELECTRICALS, BHOPAL

3004. SHRI G. S. MISHRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to tate :

(a) whether it is a fact that the con-
sultancy agreement signed by Govern-
ment with M/s. A. E, I, for the setting
up of Heavy Electricals, Bhopal had
many omissions, which have cost the
Public ‘Exchequer additional expenses on
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account of loss as well as payment of
fancy consultancy charges;

(b) if so, the details of the consul-
fancy consultancy charges,

(c) whether it is a fact that the con-
sultancy agreement in the case of Swiich
gear manufacture is for Bulk Qil Circuit
Breaker, whereas the same has become
obsolcte due to various reasons;

(d) if so, how Government are meet-
ing the requirement of Minimum Oil
Circuit Breaker which is presently in
large demand with the State Electricity
Board;

(e) whether Government have paid
fancy consultancy charges for producing
Minimum Qil Content Circuit Breaker
and if so, to what extent; and

(f) whether the present manufacture
of large Hydro Generators is within the
range of consultancy agreement and, if
not, the extent of consultancy charges
paid extra to M/s, A E. 1.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b)., The Technical Consultants
Agreement between the Government of
India and Messrs Associated Electrical
Industries Ltd., U.K., was entered into
in 1955 after careful consideration of all
the relevant issues and factors involved.
A copy of the Agreement is laid on the
Table of the House, [Placed in Library.
See No. LT-1647/68]. It would not be
correet to say that there were many
ommissions or that fancy consultancy
charges were paid.

(c) The agreement covers not only
bulk-oil type for 11, 33 and 66 KV
breakers but also airblast type for 132
KV and 220 KV. During the last seven
vears, over 7,600 bulk-oil breakers
valucd at Rs. 14 crores have been manu-
lactured and sold and these are in de-
mand even at present. Only on the 33
and 66 KV circuits, the minimum oil
'¥pe is being introduced in the market
now by other manufacturers. There are
ccrtain advantages and disadvantages in
both types. From the price view point,
the minimum-oil type being chosen for
some applications but it would not be

LI4LSS/68-7
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correct to say that the bulk-oil type has
become obsolete.

(d) The Hyderabad unit of Bharat
Heavy Electrical Ltd., and some facto-
ries in the private sector have started the
manufacture of minimum-oil breakers,

(e) No, Sir. .

(f) The tydro turbines and generators
presently being made at Bhopal are with-
in the range of the Agreement, viz., upto
150,000 KW. However, the design and
manufacture of larger turbines and gene-
rators of 165,000 KW for the Dehar
project in Punjab has now been under-
taken and this is outside the scope of the
original agreement. Deliveries of these
machines will be between 1971 and 1974,
In view of the nature and extent of the
technical problems posed in respect of
the manufacture of these machines and
in view of the fact that the present Agree-
ment would expire in November, 1970,
it has been decided to obtain ad hoc
technical assistance of U.K. consultants
for the design and manufacturc of these
machines. The consultancy agreement for
the turbine envisages payment of 60,000
pounds sterling to English Electric Co.
Ltd., UK. in instalments over eight
years. An agreement with Associated
Electrical Industries Ltd., UK., or the
matching generator is under negotiation.

Heavy ELECTRICALS, BHOPAL

3005. SHRI G. 5. MISHRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to slate :

(a) whether Government are aware
that in the Heavy Electricals, Bhopal, a
job is distributed to the employee and he
is required to complete the same within
a specified time and the employees are
required to give their attendance by
Punch Card system;

(b) whether Government have en-
quired into the reports that only one-
fourth of the employees are present on
the job daily because (i) the jobs which
are given to the employees are
within a very short time and they remain
without any work for the rest of the
time which is specified for a particular
job; and
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(ii) there is a lot of irregularities in
the punch card system of taking atten-
dance and the employees continue to get
attendance whether they are on the job
or not; and

(c) if s0, the steps taken to put the
administrative set up in working order in
this undertaking ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
it is a fact that in Heavy Electricals
(India) Ltd., Bhopal, jobs are distribut-
ed to Artisans to be completed in speci-
fied time and that attendance is recorded
by punch card.

(b) It has been ascertained that the
reports are not correct, There is a pro-
per system of recording the time when
the worker is without work and this is
known as ‘waiting time' and it was 7.5
per cent for 1967-68. Cases of violation
of the rules governing punch card system
are negligible. Clocks on which cards
are punched are under careful watch by
sOpervisors.

(c) Does not arise.

Heavy ELECTRICALS, BHOPAL

3006. SHRI G. S. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
management of the Heavy Electricals
Ltd., Bhopal started free bus service
from Bhopal City to H.EL. Township
for those citizens who are interested in
seeing the factory; and

(b) if so, the cost of such trips and
the reasons for making such an arrange-
ment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
With effect from July, 1968 the manage-
ment of Heavy Electricals (India) Lid.,
Bhopal have started a scheme for a Bus
trip once 2 month from Bhopal city to
the factory and back for the public to
visit this project and go round the manu-
facturing units,
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(b) The cost of such trips comes to
about Rs. 50 per month only. The pur-
pose of the scheme which is part of the
Company’s public relations programmc
is to afford an opportunity to the local
public to acquaint themselves with thc
progress and developments in respect of
this national project.

APPOINTMENT OF GENERAL MANAGER

or INpIAN ALuMINIUM Co. As THE

ManNaGING DIRECTOR OF KoRBA UNIT OF
BHARAT ALUuMINIUM Co. L1D.

3007. SHRI G. S. MISHRA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to appoint the General
Manager of the Indian Aluminium Co.
as the Managing Director of Korba Unit
of Bharat Aluminium Co. Ltd.;

(b) if so, the reasons therefor;

(c) whether Government have taken
any guarantee of production target from
the new General Manager; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL., MINES AND
METALS (SHRI RAM SEWAK) : (a)
No. Sir,

(b) to (d), Do not arise.

FINANCIAL Loss To INDIA As A REsULT
oF CLosurRe oF Suez CaNAL

3008. SHRI M. L. SONDHI : Will
the Minister of COMMERCE be
pleased to state :

(a) whether Government have en-
quired into the financial loss to the
Indian Interests as a result of the closure
of the Suez Canal;

(b) if so, the details thereof; and

(c) the steps taken by Government
to minimise the loss ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to
(c). It is not possible to estimate the
loss incurred by India as a result of the
closure of the Suez Canal, It can,
however, he stated that India is in-
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curring an estimated additional expense
of about 3 million dollars per month
on account of higher freight charges
that have to be paid for our imports
from countries to the West of the Suez
Canal. In addition, our exports to
these countries are also handicapped,
though it is not easy to quantify the
resulting loss of trade.

RATE OF RoYALTY ON CoAL

3010. SHRI R. BARUA :  Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Da Costa Committee
has recently made their recommenda-
tions to Government regarding the rate
of royalty payable on coal to different
States;

(b) if so, what are the main recom-
mendations of that Committee; and

(c) whether the Coal Advisory Coun-
cil had taken certain decision in the
matter and, if so, the details thereof
and whether they are acceptable to all
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) Does not arise.

(c) In the Coal Advisory Council
Meeting held recently, it has been accep-
ted in principle that royalty on coal may
be levied on tonnage basis subject to
certain details to be worked out. The
State Governments also agreed to this

proposal.

Lasour Crisis IN PuBLIC SECTOR
STEEL PLANTS

3011. SHRI R. BARUA.
SHRI K. P. SINGH DEO :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that of late
labour crisis is mounting in the public
sector Steel Plants;

«(h) if 5o, the total number of strikes
that took place in each of the Steel
Plants in the country during the current
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year so far and the reasoms therefor;
and

(c) whether any concrete steps have
been taken or contemplated to check
the deteriorating labour situation in the
Steel Plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
It is not a fact that of late labour crisis
is mounting in the public sector steel
plants except in the case of Durgapur
Steel Plant where the situation is not
happy.

(b) There were in all four strikes
lasting 24 hours or less in Durgaput
Steel Plant during the period January-
July, 1968. These were over issues re-
lating to manning and upgradation of
certain posts and re-instatement of some
dismissed workers.

(c) The troubles in Durgapur Steel
Plant seemto be mainly due to inter-
union rivalry. The issuc of recognition
of the rival union is under Yreference
to the State Government. For its part,
the Management of the Plant is taking
suitable action to streamline personnel
policies and to improve humean rela-
tions.

INSTALATION OoF COMPUTERs IN
INDUSTRIAL UNITS

3012. SHRI R, BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state ;

(a) whether Government have taken
a decision about the installation of com-
puters in the industrial units in the pub-
lic and private sectors;

(b) if so, the number and the names
of the industrial units where computers
are likely to be introduced during the
current year;

(c) whether any assessment has been
made about the impact of these com-
puters on the displacement of labour in
these units; and

(d) whether it is a fact that labour

unions have represented against it and,
if so, what are their main objections 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) ; (a)
Government’s policy in this regard has
been that the introduction of electronic
devices should be selective and consis-
tent with the social good, that there
should be no consequential retrench-
ment and that the procedure on ration-
alisation evolved at the 15th Session of
the Indian Labour Conference should
be followed in all such cases, A pro-
cedure for the screening of applications
for import of computers has been in
operation in the Department of
Labour and Employment since October,

1966. The matter was recently dis-
cussed at the Session of the Standing
Labour Committee held on the 18th
July, 1968. The views expressed in the
discussions would be taken into account
by Government in arriving at a decision
on the subject. Meanwhile the proce-
dure followed at present for screening
of proposals regarding import of com-
puters would continue.

(b) and (c). The Ministry of Labour,
Employment and Rehabilitation has re-
cently collected some information in this
regard from the State Governments,
Central  Ministries/Departments, and
Public Sector Undertakings and the
available information is given below :—

(i) The Ministry of Railways : Com-
puters are expected to be installed in
two more Railways and in the Railway
Bourd's Office. The employment poten-
tial of the Railways in future is not
likely to be affected significantly by
computerisation; only a very marginal
reduction in the total number of minis-
terial staff is likely and when traffic
hegins to expand again it may become
necessary to recruit more staff for ope-
ration and maintenance purposes,

(ii) The Life Insurance Corporation :
The Life Insurance Corporation has in-
stalled one computer in Bombay in
November, 1965 and is planning to in-
stall another in Calcutta, 225 new jobs
would be created as against 383 jobs
which would be rendered surplus. The
net reduction in the number of jobs would
thus be 158 spread over a period of 3
years, that is, about 60 per year for
both Bombay and Calcutta taken to-
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gether. The L.I.C. has stated that the
displaced staff would be absorbed in
Bombay and Calcutta itself, without any
loss of remuneration.

(iii) Reserve Bank of India: The
Honeywell-400 Computer System being
installed by the Bank is expected to
start operation by August/September,
1968. The introduction of the System
will not lead to any reduction in current
employment, nor is it a threat to future
potential increase in employment. On
the contrary, it is likely to open up fur-
ther avenues of employment.

(iv) Indian Airlines  Corporation :
IBM 1401 Eelectronics Computor was
installed in January 1967 by the Indian
Airlines at its Headquarters at New
Delhi. The various jobs that were
already being done by conventional
Accounting Machines were to be taken
over by the Computer with necessary
modifications. The phase of opera-
tions is likely to continue wup to the
middle of 1970. The utlisation of com-
puter at Indian Airlines will not and
should not eliminate jobs but instead
will enable performance of functions
that cannot otherwise be accomplished.

(v) Cabinet Sectt, (Deptt. of Statis-
tics) : 10 Honeywell 400 Electronic
Computers are being acquired by the
Department. Two of these have already
been insalled in the Computer Centre
set up at New Delhi under the Depart-
ment and the third will be ready for
use by July, 1968. The remaining 7
computers have been allocated to the
following organisations :

1. Reserve Bank of India,
[vide (iii) above]

2. Atomic Energy Commission, Bom-
bay.

3, Defence Research & Development
Establishment, Poona,

4, Hindustan Aeronautics, Bangalore.

Bombay

5, Indian Statistical Institute, Cal-
cutta.

6. Oil and Natural Gas Commission,
Dehra Dun. .

7. Joint Cipher Bureau, New Delhi.
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It is expected that the computers will
be ready for use at most of the Cen-
tres by the end of 1968. The work of
the Honeywell installations is being or-
gained in such a manner that they do
not result in unemployment,

(vi) Department of Iron and Steel :
A general purpose digital computer
IBM 1401 model for each of the steel
plants at Bhilai, Rourkela and Durgapur
hag been ordered. The Computer was
commissioned in August, 1967 at Bhilai
and in Jume, 1968 at Rourkela. The
Computer at Durgapur is expected by
QOctober, 1968. No change is envisag-
ed in the existing manning position in
the near future.

(d) Labour Unions have been repre-
senting against introduction of automa-
tion, Their main objections are on
points of retrenchment and job dis-
placement,

INDIAN CoPPER CORPORATION
L1,

3013, SHRI YOGENDRA SHAR-
MA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether M/s. Indian Copper
Corporation Ltd. have applied for the
grant of mining lease of Chalcopyrite
over 2.25 Sq, miles in village Chhabisha
in the District of Singhbhum;

(b) whether this Corporation already
holds the mining lease over 26.75 Sq.
miles;

(c) whether a sum of Rs, 1,24,51,784
is due from M/s. I.C.C. to the Bihar
Government as arrears of royalty and
profit;

(d) if so, the policy of Government
in the matter of graining further lease to
this Corporation; and

(e) the steps taken to realise the
arrear dues of the State Government
from the said Corporation?

M/s.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). M/s. Indian Copper Corpora-
tion had applied on 6-5-1964 for the
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grant of a mining lease for Chalcopyrite
over an area of 2.25 sq. miles jn villages
Chhabisha etc. in district Singh-
bhum. They are already holding min-
ing leases for ore Over an area
of 26.75 sq. miles in Singhbhum Dis-
trict

(c) to (e). Mineral concessions .are
granted by the State Governments and
royalty on minerals is charged by them
in accordance with the provisions of
the Mines and Minerals (Regulation &
Dévelopment) Act, 1957 and the Rules
made thereunder. Likewise, action to
realise the arrears of royalty is also
taken by the State Governments under
the said Act.

The Government of Bihar have inti-
mated that the entire royalty dues for
Copper ore despatches from 27-10-1964
to 30-6-1968 have been cleared by the
1.C.C. However, dues of Rs. 92.14
lakhs from 1-6-1958 to 20-10-1964 are
still under dispute and the State Gov-
ermment have filed Certificate cases to
realise these dues from the Corpora-

tion,

FACTORIES FOR MANUPACTURE OF
PowEers TiLLERs AND ELECTRONIC
EqguiPMENT FOR FisHiNG

3014. SHRI HEM RAJ: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS bc
pleased to state : N

(a) whether therc is any proposal to
set up factories for the manufacture
of power tillers and electronic equip-
ment for fishing with the aid and col-
laboration of Japan;

(b) if so, whether these factories will
be in the public sector or in private
sector; and

(c) if these are to be in the private
sector, the names of the Indian Com-
panies which are going for their
manufacture ? ,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):(a)
to (¢). The following schemes in the
private sector have so far been approv-
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ed for the manufacture of power tillers with Japanese collaboration :

S. Name of Indian Company Make of Power til-
No. ler to be manu-

factured

1. Ms. Krishi Engines Private Ltd,, Hyderabad .  *Akity'

2. M/s. V.5.T. Motors Ltd., Bangalore . ‘Mitsubishi’

3. MJs. J.K. Cotton Spinning & Weaving Mills Ltd., K.lnpur ‘Satoh’

4. M|s. F.W. Heilgers Private Ltd., Calcutta ‘Kubota®

Regarding Electronic Equ:pment for
fishing, M/s. British Physncal Labora-
tories, a firm in the private sector have
been permitted to take up the manu-
facture of an instrument -called fish
finder as per a Japanese model.
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Deposrts OF ILMENITE IN KERALA

3018. SHRI VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have issued
a Letter of Intent to any Company for
the exploitation of the rich deposits
of ilmenite in the coastal Districts - of
Kerala;

(b) if so, the company to whom
this Letter of Intent has been issued ;

(c) whether they have arranged any
foreign collaboration and if so, with
whom; and

(d) the total estimated investment
and employment potential as a result
thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):(a)
Yes, Sir,

(b) M/s, Ballarpur Paper and Straw-
hoard Mills Co. Ltd,, Calcutta,

(c) No, Sir.

(d) The total estimated investment
will be Rs. 45 crores® and the employ-
ment expected to be generated category-
wise will be :

1. Managerial . P 20
2. Supervisory 9%
3. Clerical 100
4. Labour 1,000
5. Other categories 40
ToraL 1,250
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New Inpustry N Tumkur Distmict

3019, SHRI K, LAKKAPPA : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have re-
ceived any representation from Tumkur
people and its representatives asking
for the establishment of nmew industries
in Tumkur District in order to improve
the growing unemployment situation in
the draught affected area of this Dis-
trict;

(b) if so, the brief outlines of the
steps Government have taken in this
behalf; and

(c) if not, when Government
pose to do so?

pro-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):(a)
to (c). While no representation as such
has been received by the Govemment
from the people of Tumkur District in
Mysore State, the State Government had
approached the Small Industries Service
Institute located at Bangalore to under-
take a survey of the Tumkur District
with a view to analysing the resources
of the District which could be exploited
for industrial purposes, studying the
existing position and future potential
and assess the scope for expansion of
existing industries and establishment of
new lines of manufacture. The report
of the Small Industries Service Insti-
tute suggested the development of new
industries like bone meal, mixed ferti-
lizers, starch from tamarind seeds, ragi
malt, hydrated lime, calcium carbonate
and brushware as also manufacture of
radio components, rubber contraceptives
and fountain pens. It is within the pur-
view of the State Government to consi-
der the report submitted to it by the
Small Industries Scrvice Institute and
pursue action for the development of
industries with due regard to the avail-
abilities of local resources and facilities.
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GoLD LIKE YELLOW STONES DISCOVER-
ED IN MAHARASHTRA

3020. SHRI SONAVANE : Will the
Minister of STEEL, MINES AND
METALS be pleased to state ;

(a) whether it is a fact that gold
like yellow stones were found in No-
vember 1967 in village Bhiwapur of
Nagpur District in Maharashtra State;

(b) if so whether such stones were
sent to the Central Government by the
State Government for chemical analy-
sis; and

(c) if so. the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (c), Recently several Press reports
have been published about the findings
of gold deposits for the first time in
Umrer Tehsil carrying even 10 to 15
gms. of gold per ton of rock material.
The Geological Survey of India carried
out preliminary surveys earlier in 1956
57 and again in 1961-62 and found
that the alluvial gold was not of eco-
nomic importance excepting for hand
panning by some people after the mon-
soon. The Survey received one sample
for chemical analysis on the 18th July,
1968, from the Government of Maha-
rashtra, The sample was analysed by
semi-quantitative spectrographic method
and was found to contain 0.002 per
cent gold.

INDUSTRIES IN THE PARADEEP AREA

3021. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
‘COMPANY AFFAIRS be pleased to
state ;

(a) whether it is a fact that the
Government of Orissa have recommend-
ed the applications of some private
industrialists for the setting up of in-
dustries in the Paradeep area;

(b) if so, the names of the indus-
trialists:
{c) when these applications have

been recommended and by whom; and
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(d) what other applichtions have been
recommended by the State Government
for the setting up of industries in Ofrissa
and the names of the applicants so
recommended for the setting up of
these industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):(a)
Yes, Sir,

(b) to (d). Out of the 7 applications
received during 1968 (from 1st Jan-
uary to 31st July 1968) for establish-
ment of new undertakings in  Orissa.
recommendations of the State Govern-
ment have been received so far in res-
pect of 3 applications including one for
the establishment of a new wumit in
Paradeep Area. Details of the applica-
tions are not normally publicised prior
to decisions being taken on them,

Loss/PROFIT TO STEEL PLANTS IN
PuBLIC SECTOR

3022, SHRI P. N. SOLANKI ;: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the total loss or profit in the
Stee] Plants in the Public Sector;

(b) whether there is any sick Stecl
Plant in the public scctor at present :
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The Steel Plants at Rourkela, Bhilaj and
Durgapur under Hindustan Steel Limited
had sustained .a total loss of Rs. 706
million up to the year 1966-67, Thc
accounts for the ylar 1967-68 have not
yet been approved by the Board of
Directors of the Company.

(b) and (c). The Durgapur Stecl
Plant has not been functioning well for
some time and a number of deficiencies
including’ lack of proper maintenancc
and labour problems have been pointed
out in the Pande Committee Report, a
copy of which has already been laid on
the Table of the House on 10th April,
1968,
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IssUE OF LICENCEs
3025. SHRI B. K. DASCHOW-

DHURY : Will the Minister of LIDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to 'refer
to the reply given to Unstarred Ques-
tion No, 9132 on the 30th April, 1968
and state :

(a) whether the information regard-
ing the different kinds of licences issued
to the various concerns has since been
collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c). The information is required to
be collected from a large number of

sources. It has not, therefore, yet been
possible to obtain complete informa-
tion,

FoOT-BRIDGE AT ITARSI STATION
(C. RLy.)

3026. SHRI NATHU RAM AHIR-
WAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether due to the increase in
the incoming, outgoing and local traffic
at Itarsi, Central Railway, the present
foot-bridge there is considered inade-
quate;

(b) whether it is a fact that conges-
tion on this foot-bridge led to the recent
R.M.S. strike at Itarsi;

(c) whether the RM.S. workers
have demanded a separate passage for
the movemgnt of bags; and

(d) if so, the
matter ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a)
The width of the existing foot-over-
bridge at Itarsi Station is 8' and there
is a need for widening it.

(b) Ne,

(c) Yes.

steps taken jn the
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(d) It is proposed to widen the foot-
over-bridge from 8" to 16" at an esti-
mated cost of Rs, 1,28,000 subject to
the approval of the Railway Users'
Amenities Committee and availability
of funds. A proposal of providing a
pucca pathway for the movement of
parcel and mail bag trolleys at Bhopal
end is also being examined.

SHORTAGE OF GoobDs WaGons

3027. SHRI NATHU RAM AHIR-
WAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the reasons for exporting goods
wagons when they are in short supply in
the country; and

(b) if goods wagons are not in short
supply, the reasons why trade indents
are pending for months and goods meant
to be sent in closed wagons are sent in
open wagons?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
and (b). There is no overall shortage
of goods wagons in the country and as
such, the export of goods wagons is
quite in order.  Regional imbalances
in the distribution of the country's
wagon fleets, however, occur for short
periods due to unforeseen fluctuations in
the demand and movement patterns on
account of which delays in the clearance
of trade indents occur from time to timc.
Delays may also occur due to other
factors, which immobilise rolling stock
and increase the turnround of wagons.
such as, bundhs, hartals, labour strikes,
civil disturbances, labour shortage al
the transhipment points, detentions
to wagons at the loading and unloading
points, flood, cyclones and other natu-
ral calamities. Whenever such dis-
locations in Railway operation occur, it
may be necessary to utilise open wagons
for clearance of consignments normally
despatched in covered wagons to a limi-
ted extent until normalcy is restored.

MANUFACTURE OF CoVERED WaAGONS

3028, SHRI NATHU RAM AHIR-
WAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Govt. propose to manu-
facture special type of covered wagoms
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for the movement of foodgrains as has
been done for coal movement;

(b) whether it is proposed to remove
foodgrains from category ‘E’ and place
in category ‘A’ or ‘B’ because it is essen-
tial for the life of the Nation; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a)
Foodgrains are transported in general
service wagons ; special type of wagons
is not required for the purpose,

(b) and (c). Foodgrains movements
sponsored by the Central Government
are already given priority ‘B' ie., next
only to defence requirements.  Food-
grains movements sponsored by the
States are given priority ‘C’. Move-
ment of wheat and rice on trade account
is given priority ‘D'. It is only move-
ment of coarse grains such as bajra,
maize, gram, etc, on trade account
that is given privrity ‘E’, but even here
the Railways have set apart specific
quotas for such movement; there ars
also standing instructions to the Rail-
ways to ensure expeditious clecarance of
coarse grains on trade account.

TRANSFER OF ACCOUNTANTS IN NORTH-
ERN Ramway Heap Quarters OFFICE
NEw DELHI as VIGILANCE INSPECTORS

IN RAILWAY BOARD's OFFICE

3029. SHRI BENI SHANKER
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that somec
Scnior Accountants of Accounts Office,
Northern Railway, Headquarters' Office,
New Delhi were transferred o Luck-
now Division on the basis of some
public complaints in the year 1966;

(b) whether it is also a fact that
these Senior Accountants have been
taken as Vigilance Inspectors in  the
Railway Board; and

(¢) if so the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
None was transferred from Accounts
Office. Northern Railway Headquarters,
New Delhi to the Lucknow Division
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on the basis of public complaints in the
year 1966.

(b) In the year 1967, three Senior
Accountants were posted to Lucknow
in the normal course. Of these, ome
Senior Accountant was posted back to
Northern Railway Headquarters Office.
He was then posted as Investigating
Inspector in the Railway Board in
1968.

(c) Does not arise.
ViGILANCE INSPECTORS ON RALWAYS

3030. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIJL-
WAYS be pleased to state:

(a) whether it is a fact that the
posts of Vigilance Inspectors on Rail-
ways are tenure posts for three years;

(b) if so, the number of Vigilance
Inspectors who have completed threc
years in Zonal Railways and Railway
Board and have not been reverted so
far; and

{c) the reasons in_each case?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
The tenure of Vigilance Inspectors is
three years, which may be extended to
five years in individual cases of special
merit. _

(b) and (c). I.ni’otmation is being
collected and will be laid on the Tablc
of the Sabha.

TRACTOR MANUFACTURING PLANT

3031, SHRI MAHANT DIGVIJAL
NATH :

SHRI YAINA DATT SHAR-
MA

Will the Minister of INDUSTRIAL
DEVELOPMENT ANL COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that an
agrecment has been reached between
India and Bulgaria for the setting wup
of a fractor manufacturing plant in
India;

(b) if so, the location of the plant;

(c) the extent to which this plant
will be in a position to meet the coun-
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try's demand and the time by which
production is expected to commence;

{d) the horse power capacity of the
tractor so manufactured;

(e) whether similar agreements have
also been concluded with other foreign
countries; and

(f) if so, the delails thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d). The Punjab State Industrial
Development Corporation have submit-
ted a proposal to establish a plant at
ludhiana for the manufacture of
12,000 Nos, per annum of 13 H.P.
tractors in collaboration with M/s.
Agromachina and Technoexport of Bul-
garia. The proposal is still in a preli-
minary stage and it is not possible to in-
dicate at present when the pi
plant will go into production.

(e) and (f). The Government of
India had entered inlo an agreement in
August 1965 with M/s, Motokov = of
Czechoslovakia for the preparation of a
detailed project report for a project to
be set up in the country for the manu-
facture of 20 H.P, tractors with a capa-
city of 12,000 tractors per year, The
lirst part of the detailed project report
comtaining an economic  feasibility
study has been received and is under
cxamination,

M. G. Line ConNecTING DeELHI, ROHTAK
BHIWANI AND BIKANER

3032. SHRI MAHANT DIGVUAI
NATH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any proposal
under consideration of Government for
constructing a metre-gauge ling connect-
ing Delhi, Rohtak, Bhiwani and Bikaner
on the Nonthern Railway;

(b) if so, the details thereof;

(c) if not, whether there is aoy
proposal to extend the existing railway
line Delhi-Farakhnagar to Charkhi
-Dadri, Bhiwani and Bikaner; and

(d) if so. when the scheme is likely
to he implemented ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise,

(c) No. .

(d) Does not arise.
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IT-HAr (s T Aww) ; (7)) ¥ (M)

W § AW o T ¥ ig A
W, IAT 52w qar fage F ROy
¥ X qu wE § odww w7 F ok

PRICES OF DIFFERENT TYPES OF
TRACTORS

3035. SHRI VIRBHADRA SINGHM :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state ;

(a) whether it is a fact that Govern-
ment have not accepted the price recom-
mended by the Tariff . Commission for
the different types of tractors;

(b) whether it is also a fact that
Government have also not accepted the
Commission's recommendation to allow
the tractor manufacturers a return ot 15
per cent on capital employed; and

(¢) if so, the reasons therefor and
the decisions taken by Government
with regard to (a) and (b) above ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFPAIRS (SHRI F. A. AHMED) :
(a) to (c). Attention is invited to
paragraph 3 of this Ministry's Resolution
No. 5/44/67 AEI-I1, dated the 3rd June,
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1968 published in the Gazette of India,
Extraordinary on the same date. A cony
of the Resolution is available in the
Parliamentary Library.

Tfaar |wa g TEmirar &
Q& AR

3036. s\ umix Tag ynag
T X FA qg TN AT FOFA
f&

(%) faeslt A< wirara & sy avely
I7 Temfeat & AT sar § WY
WG WM H AT A T
fem zfaar @w7 9 wam: faw @k
TE FENE ERAr §; WK

(@) 7ar sfaar (@d =aF o<
fr & s Wi Wk T A
mfedt & ¥ fodl oF G s@
AET FT A FT qITGT FHIAT FA
1 § Wifs 93 TR WAgd e #;
ToeAY a1, 79 qaa fad w1 asaey
¢ & ufg TR v @ weer
99T 9@l A oA & A9 oar s
araEs § 7

Iy "ar (s Ho Ho gaTT) ¢
(%) s (%) saaa sfam &
wfeq # 58 9 yYIETAE TH-
#w, 360 v fa=ir-midy ward
347 TET ATA-HETQ 74K AR 17
9T FETe-faedlt AT TEERE AR
@ F 18 a7 fEswEw S
TFISE, 348 AT ATTU-HIET GqQq,
359 wTred wid-foeer @ard Ak
57 ¥EW TFAE-HATEL UFHE qifEar

gt €1

T WX zfaqr @ T faw F
THT AR A OF garr M AT T
¥9 TIENT TE TE¥ YIWTE L
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aTferae-frage-vom  fwew
ok 2wl | faoret s

3037. &t Twax Ty yowy
FoT A gAT g A I FAT FGY
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(%) wv7eq w2 | BET TR
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o QO F FTT W AR
A E;
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w7 ¥ g€ TuT FTET w IEwY
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TE FAA T T HTT qT; A

(¢) 78 smawaswm s o Th
& AET wfE e e &
IERT § THraE 793 7

T, WA AT 6Ty WeTed §
Jawar (st W ¥ww) (%) Ao
fad I AT 60 AMAETE
ax faorst wer A0 fagr AT A @
@ & 1 g% afafrea famt oo
FREM & won faoer ¥ W g
forast oo 24 A § )

(@) 7ea waw fawa «® T
gArE 1 AA AT fawelT s
Y A AEAvEFAA] ¥ A7 @t
g1

() & (°). 7w 92w fagr
T A 1962 F AW H aar fzav
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A ) g fy

(%) s wer w2w F F@T AU
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17 FHi F TOT TR B T wr
¥ FC & fasrod)T &



589 Written Answers

(&) w57 R ¥ qgardm Fa
ST g5 9T qqT AW a TH &I
Ffwd o & qavFrowr §; <

() = wirer g ag wrdar SHwE
2wy gEWTEAT 7

TR, W AT 7 RATNQ W
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(=) w7 F IneAr ST
47% qF o7 gE 91 &R s
IAWAT 9T qA-WAGIT F W & |
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3040. st TwEw fay yoAR
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(v) oz as g fs wea wAm
TR A FFT TR ¥ Tg S0
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FAT & 7§ gL AW FT TAFL
fratfa fearam;

(&) afagr, A7ar voa F@EIR
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W, W AN €1 wated W
I7-HA (st Tw Fww) (7)) S
agi |

(=) a (7): woa g 9&ar )
ProMoOTION OF CLERKS Grape II oF
TRAFFIC ACCOUNTS, CENTRAL RAILWAY

3041. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that Clerks
Gradg H of the emstwhile Traffic
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Accounts, Central Railway, centralised
at Secunderabad and now drafted inio
F.A. & CAO's Office, South Central
Railway have been denied promotions
till date in spite of Railway Board'.
orders vide letter No. 62/DSDA, dated
the 6th December, 1966 as amended
further vide letter No, E(NG)66RR1/
12/Economy/E(GPt dated the 4th
April, 1968;

(b) whether it is also a fact that the
staff exhausting all channels of represen-
tations, staged a day’s token fast on the
19th January, 1968 before the General
Manager’s Office, South Central Railway,
Secunderabad; and

(c) if so, what steps Government
propose to take to undo the injusticc
done to aggricved staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Therc
has been no denial of promotion, but
some difficulties have arisen in the im-
plementation of Railway Board's decision
in regard to “Shadow posts” on the
Central, Southern & South Central Rail-
ways, on account of the fact that on
1-10-62 the South Central Railway did
not exist.

(b) A demonstration was held on

19-1-1968.

(c) A meeting of Senior Office:- of
the three Railways with the officers of
the Railway Board has been fixed on
12-8-1968 for discussion of the ques-
tion with a view to evolving a formula
for implementing the “Shadow Posis
Scheme™ on the three Railways. Neces-
sary orders will be issued thercafier.

FuTHin ¥ Taw awig

3042. S WAMWT UEA : 4T
FEE, W q9T €7 T 48 a @ FY
FITFLH R -

(%) 7 SwewEw ¥ e o
¥ ®rAZ-909T T9T g AiAA] FT T
T & fad w0 € admw fea
47 91T,
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(w) afgi, @ G& sdewr frady
aX fed v § aar 9% v aforw
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e A &

ExPORTS FROM KERALA

3044. SHRI MANGALATHUMA-
DAM : Will the Minister of COM-
MERCE be pleased to state, -

(a) the steps taken by the warious
Export Promotion Councils to develop
export trade of pepper, cashewnuts,
coir products, rubber eic. from Kerala;
and

(b) the anticipated increase in our
foreign exchange earnings during the
year 1968-69 as compared tu that of
1967-68 as a result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) lmpor-
tant products exported from Kerala are
looked after by the Cashew Expor
Promotion Council, Spices Export Pro-
‘motion Council, Marine Producis Ex-
port Promotion Council, Cardamiom
Board, Coir Board, Rubber Boacd and
Tea Board. The steps laken bv them
to develop exports include publicising
of the products abroad by way of parti-
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cipation in trade fairs and cxhibitions,
pamphlets, films etc., conducling market
surveys; keeping contact with foreign
buyers through their forcign offices and
India’s Commercial Representative ab-
road organising trade delegations and
salse/study teams to foreign markets; as
also holding seminars to discuss expor-
ter’s problems with a view to resolving
them.

(b) Export statistics are not main-
tained statewise, Howover, cxports of
cashew, marine products, spiccs and coir
manufactures are expecicd to show an
merease of about Rs, 4 crorcs in 1968-
69 compared to 1967-65.

MobernisaTioNn oF CoaL MiNus

3045. SHRI RAMACHANDRA
ULAKA :
SHRI DHULESHWAR |
MEENA
Will the Minister of STEEL, MINES
AND METALS be pleased to siate
(a) the steps taken to modernise the
coal mines in the Public Sector during
1967-68; and
(b) the amount of foreign cxchange,
if any, used for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) and (b). Information is being collec-
ted and will be laid on the Table of
the House.

REORGANISATION OF AUM'NISTRATIVE
StrucTure oF PusLic SECTOR STEEL
PLANTS
3046. SHRI RAMACHANDRA

ULAKA :
SHRI DHULESHWAR
MEENA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the recommendations of

the Administrative Reforms Commission
for the re-organisation of the administra-
tive structure of public sector steel plants
have since been considered; and

(b) if so, the decisions taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL MINES AND
METALS (SHRI RAM SEWAK) :
(a) and (b). The Administrative Re-
forms Commssion in its Report on
Public Sector Undertakings had made a
number of recommendations on the
management structure of public enter-
prises. A statement containing the
decisions of Government on some of
these recommendations was laid on
the Table of the House on 10th May,
1968. The decisions of Government on
the management reorganisation of
Hindustan Steel Limited are contained
in the Statement laid on the Table of
the House by the Minister for Steel,
Mines & Metals on the 20th March,
1968,

ELECTRIC LOCOMOTIVES MANUFACTURED
AT CL.W.
3047. SHRI RAMACHANDRA
ULAKA :
SHRI DHULESHWAR
MEENA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of electric locomo-
tives manufactured in the Chittaranjan
Locomotive Workshop during 1967-68;
and

(b) the percentage of imported miate-
rial used in its?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). 30
locomotives.

(b) 40 %.

INTEGRAL COACH FACTORY

3048. SHRI RAMACHANDRA

ULAKA ;
SHRI DHULESHWAR
MEENA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the target of production
of coaches from the Integral Coach Fac-
tory at Perambur was reached during
1967-68; and

(b) if not, the reasons thereof ?
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THE MINISTER OF RANLWAYS
(SHRI C. M. POONACHA) : (2). Yes.

(b) Does not arise.
INCENTIVE TO SMALL SCALE SECTOR

3049. SHRI RAMACHANDRA
ULAKA :
SHRI DHULESHWAR
MEENA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
give more incentive and facilities to the
small scale sector in order to hold the
price line and to compete in foreign
markets; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) :
(a) and (b). The small scale industries
are making a significant contribution to
the holding of price line by supplying
consumer goods at reasonable price. An
instance in point is the manufacture and
supply of transistor radios at a very low
price by small scale units. The State
Trading Corporation is providing mar-
keting assistance to small industrialists
also to. promote their cxports. It ex-
plores foreign markets, negotiates orders
on their behalf, gives assistance in
packaging and presentation material,
extends credits to owverseas buyers and
undertakes financing of small exporters.
The Development Commissioner,
Small Scale Industries, provides techno-
managerial assistance to small industries
with a view to increasing their producti-
vity. raising their quality standards and
improving their competitive position in
the cxport market. _

CLAatMs FOR EXPORT INCENTIVES

3050. SHRI S. K. TAPURIAH : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact ¢hat some of

the cxporters who had, exported goods
J4LSS/68 oo
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before the devaluation of the rupee were
entitled to the export incentives in foroe
at the ¢ime and were denied their claims
in respect of such exports which were
preferred after devaluation and  after
withdrawal of the said export incentives;

(b) if so, whether it is also a fact that
the said claims of some of chem were
upheld by the different High Courts and
the Supreme Court; )

(c) whether a number of such claims
are still pending or have been declined
by Government and, if so, their number
and the total value thereof; and

(d) the sieps taken by Government to
grant them the export incentives in the
light of the said decisions of the courts
and whether the cases mentioned in part
(c) above have since been reopeaed and,
if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a). Ap-
proved products exported prior to the
devaluation of the rupee were eligible
for (i) import entitkement (ii) cash gas-
sistance and (iii) concessional supply of
iron and steel for fabrication of en-
gineering goods, Products exported prior
to devaluation, in respect of which ‘the
payment were also realised prior to deve
luation at the old parity value of rupee,
have been allowed all the above three
facilities. In the case of products ex-
ported prior to rupee devaluation, on
which payments werc reccived subsc-
quent to devaluation at the post deva-
luation rupee parity rate, it has been
decided by Government that a study
should be conducted whether any actual
losscs had been incurred on the exports,
caking into account the increased rupe
realisation by the exporters, a findl deci-
sion as to whether or not cash assistance
and the concessional supply of iron and
steel should be allowed would be taken
after this study is completed. So far fas
import entitlements arc concerned. thesc
have been allowed, as -permissible urider
the Export Promotion Scheme in force
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prior to rupee devaliation, on all ex-
ports effected before rupee devaluation.

(b) As far as it is known only the
exporter of prime iron and steel has
moved the Calcutta High Court in re-
gard to non-payment of cash assistance
on exports of steel prior to rupee deva-
luation, No decision has been taken by
the High Court so far.

(c) and (d). In view of the answers
to parts (a) and (b). these do not arise.

REVISION OF INDUSTRIAL PoOLICY
RESOLUTION
3051, SHRI MANGALATHUMA-

DAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that there is a
proposal under consideration of Govern-
ment to revise the Industrial Policy Re-
solution; and

(b) if so. the rcasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). The question as to whether
the Industrial Policy Resolution of 1956
would require to be amended or ampli-
fied s under Government's considera-
tion.

MINERALs IN ANDAMAN AND NICOBAR
ISLAND

3052. SHRI K. R. GANESH : Will
the Minister of STEEL. MINES AND
METALS be pleased to state :

(a) whether any survey of the mineral
resources of Andaman and Nicobar Is-
lands bas been conducted;

(b) if so, the result thereof; and

(c) if not whether any survey is pro-
posed to be undertaken ?

“THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a).
Yes Sir.
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(b) As a result of survey carried out
by the Geological Survey of India, oc-
currences of limestone, chromite, asbes-
tos, sulphur, volcanic ash, lignite, coal
and clays have been recorded.

(c) Does not arise.

RESERVATION OF SEATS AT DIMAPUR-
MAaNIPUR RoAD STATION

3053. SHRI M. MEGHACHAND-
RA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government are aware
that inconvenience is caused to the pas-
sengers from Manipur and Nagaland at
Dimapur-Manipur Road Railway Station
due to non-availability of seats and the
limited scope for reservation of seats in
all the classes;

(b) if so, the present scope for reser-
vation of seats for Manipur and Naga-
land; and

(¢) whether Government propose to
increase the number of seats by passen-
gers of Manipur and Nagaland as avail-
able at Dimapur-Manipur Road Station
and onwards ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Quotas for reservation of accommo-
dation have been allotted to Dimapur
Manipur Road Station for the conve-
nience of passengers from Manipur and
Nagaland as indicated below :

(i) By 4 Dn. Assam Mail

First class 1 berth
3-Tier sleeper 1 berth
2-Tier sleeper 1 berth
and 5 seats,
(ii) By 15 Dn. Express (ex Gauhatl)
First class 1 berth
2-Tier sleeper 1 berth
and 3 seats.

(iji) By 20 Dn. Siliguri Passenger
First class 1 berth
3-Tier sleeper 1 berth
2-Trer sleeper . 1 berth
Third class 6 seats,
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In addition to the above, a quota of
one berth in First class and 1 berth in
3-Tier sleeper and 2 seats in Third class
by 4 Dn. Mail and 1 seat in Third class
by 15 Dn. Express are allotted to Imphal
Qut-Agency,

No quota for reservation in Second
class has been allotted to Dimapur-
Manipur Road station or any other in-
termediate stations due to very limited
accommodation of this class being pro-
vided on the trains passing through
Dimapur Manipur Road station.

Only the quota allotted by 4 Dn.
Assam Mail in Third class is being fully
utilised at present and in the case of
other trains the utilisation of quota is
nor was any left behind for want of
passenger left behind on the waiting list
not was any left behind for want of
reserved accommodation during the last
three monthst. No inconvenience is
therefore caused to passengers from
Manipur and Nagaland due to non-
availability of seats at Dimapur-Mani-
pur Road station.

There is no case for enhancing the
quotas at present; however, the position
is reviewed after every six months.

INDUSTRIAL IN MANIPUR

3054. SHRI M. MEGHACHAN-
DRA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) the industries, big or small, pro-
posed to be set up in Manipur during the
yvear 1968-69;

{b) whether any representation for
the setting up of paper and sugar plants
in Manipur has been received from the
Government of Manipur till date; and

(¢) if so, Government's reaction there-
te?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHR F. A, AHMED) : (a).
A saw mill, a re-rolling mill, and plants

.
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for the manufacture of plastic goods and
for pinafibre extraction are expected to
be set up in the private sector in Mani-
pur during the year 1968-69.

(b) and (c). A proposal submitted by
the Manipur Administration sometime
back ¢o set up a paper mill is under
examination, No proposal has so far been
received from them for setting up a
sugar factory in Manipur.

MANIPUR HANDLOOM PRODUCTS

3055. SHRI M. MEGHACHAN-
DRA : Will the Minister of COM-
MERCE be pleased to state :

(a) the measures taken by the Gov-
ernment of Manipur for the sales-promo-
tion of Manipur Handloom products in
India and outside;

(b) the number of sale cmporiums
opened in the cities and towns of India
at present; and

(c) if the reply to part (b) bhe in
the negative the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The details of measures taken and
the number of sale gmporiums opened
by the Government of Manipur, ure
piven below :

1. A sales depot has been opened
by the Handloom Apex Socicty
at Dimapur in Nagaland,

2. A number of sales depots have
been opened by Primary Wea-
vers Cooperative Societies for
promoting sale of handloom pro-
ducts inside Manipur itself.

3. An Emporium is being sct up
in Delhi,

4. A small Industries Corporation
is being set up to handle market-
ing of handloom products pro-
perly.

5. The State Government Empo-
rium and Apex Handloom So-
ciety participate in important in-
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ternational trade fairs and exhi-
bitions inside and outside India.

(c) Does not arise.

RaiLway LINE FROM SiLcHAR RAiL-
HEAD TO JIRI

3056. SHRI M. MEGHACHAN-
DRA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal to
construcy a Railway line from Silchar
Rail-head to Jiri of Jiribam Sub-division
of Manipur; '

{b) whether the Manipur Government
and the public are desirous of the said
rail connection; and

(c) if so, ¢he decisions taken in the
matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a). No.

(b) Yes.

(c) Due to paucity of funds, this
proposal cannot be considered at present.

SURVEY OF RAILWAY LINE FROM
SupauL To PraTAPGANI (Binaw)

3057. SHRI GUNANAND THA-
KUR : Will the Minister of RAILWAYS
be pleased to stale :

{(a) whether a survey in regard to
Supaul-Pratapganj Railway line has been
undentaken by the North-Eastern Rail-
way;

(b) if so, the place upto which the
survey has been carried out;

(c) whether it is a fact that it is es-
sential to provide the Supaul-Pratapganij
Railway line from the view point of the
development of Bihar; and

(d) if so, the time by which the work
in regard 1o the said Railway line would
be undertaken and the reasons for the
delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(d). For the development of the area
the Railway line from Supaul ¢o Thur-
bhita has already been reserved recently.
Investigations for further restoration of
the railway line from Thurbhita w0
Bhantiahi, a distance of about 13 Kms..
are bking carried out. A final decision
on the restoration of the line upto Bha-
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ptiahi will be taken after the survey
report is received and examined by the
Railway Board, Due to the preseat
difficult ways and means position the
oruposal for restoration of the line upto
Pratapgan) is not likely to be taken up
for consideration in the near future,

12 HRs.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED DISCONTENT AMONG EM-
PLOYEES OF ELECTRICITY UNDERTAKINGS
FOLLOWING GOVERNMENT'S DECISION
TO AMEND WAGE BOARD RECOMMENDA-

TIONS :

W 770 wTe Wi (9AT) :
w2, ¥ wfaevadrm S weed &
faeafafes faor %t o 2w, T
a1 gTATE HAY w1 eaw faemam g
WX gETT FvE fF 97 57 A A
TF qHIET 3 —

“gAfr A Fr e afra famif

F wRsdrT FT O ST I3

FavaT i fqe7a F oo W A

frar Ivwdl T FAiAfEl d9R

g

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
The Government by its Resolution dated
20th June, 1968 accepted the recom-
mendations of the Central Wage Board
for Electricity Undertakings subject to
the modifications/clarifications with re-
gard to:

(1) the date of applicability of
recommendations of the
Board;

the non-applicability of the re-
commendations to Government's
Depantmental Undertakings:

adjustments to be made against
interim relief recommended by
the Wage Board in cases any
relief has been given to the cm-
ployees after the constitution of
the Wage Board, whether with
or without retrospective effect,
but sabject to the conditions

the
Wage

(2)

(3)
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that it will not apply to increases
in wages/pay due to grant of
annual increments, promotions
and transfers from one place to
another.

So far as the date of applicability is
concerned, after a careful consideration
of this recommendation it was felt that
payment of interim relief rctrospectively
from 1st January, 1967, as recommend-
ed by the Wage Board, might adversely
affect the finances of the Electricity in-
dustry and lead to an increase in the
electricity rates. It was, therefore,
decided that the recommendations should
bave retrospective effect only from the
1si July, 1967.

Apart from this modification it was
decided to clarify that the recommenda-
tions shall not apply to electricity under-
takings run as Governmental Under-
takings, The service conditions and pay
scales of Government employees are
regulated by departmental orders and
any changes in their emoluments and
ethcr conditions of service are the sub-
ject matter of separate enquiries by
Pay Commissions/Committees etc. 1
may point out that so far 14 Wage
Boards have submitted their final re-
commendations and six others have
made -ioterim recommendations, None
@f these are, however, applicable to
Government servants as such, It may
also be clarified that the apprehension
in the minds of the workers that this
modification will exclude employees of
State Electricity Boards is not correct.
This modification applies only to those
undertakings which are run by Govern-
ment as Departmental undertakings,

The Board has itself recommended
that interim relief in one or more in-
stalments which the employees may
have been given with effect from 28th
May 1966 or any date subsequent to
28th May. 1966 but earlier than 1st Sep-
tember, 1967, should be adjusted in the
total emoluments as recommended by
the Board. It has been clarified in the
Government Resolution that where any
relief has been given by way of in-
creases in dearness allowance and/or
emoluments after the constitution of the
Wage Board, whether with or without
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retrospective effect such relief could be
allowed for adjustment against the
interim relief recommended by the
Wage Board but that such adjustment
will not apply to increases in wages/
pay due to grant of annual increments,
promotions and transfers from one
place to another. It was brought to our
notice that some State Electricity Boards
had issued orders after the 28th May,
1966 i.e. the date of the constitution of
the Wage Board for increases in the
emoluments of their employees and
that in some cases these orders had
retrospective effect from a date earlier
than the date of the Board's appoint-
ment.
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I appreciate the viewpoint expressed
in certain quarters that unanimous
recommendations of the Board should
be accepted by Government without
any modifications. The House will,
however, agree that the Government has
to take into agcount the over all effect
of the recommendations on the coun-
try’s economy and has to ensure that
the implementation of the recommenda-
tions does not impose an unduly heavy
burden on the industry and the con-
sumers, especially in this case. It will
thus be seen that in the present case
exoep-tthechamotdltedthenppli

cation retrospectively of the Wage
Board's recommendations, the other two
changes are by way of clarification.

ﬁmouoﬂlﬂ‘:mﬁ
7 ¥ v Ay wAwrfEy ¥ ol
AW A TAT I TN F KY A AT
ag seafor fawifor am & 1 s wrew
¥ oa<E & a8 Faemar o7 @ § fr oo
wfgfadt A wew & & fenddw
TR A E T 9T 37 fawfe A
AET FT AGAT | FAL UTHA FY GF TAT
3 fr o7 & aYE a a1 A oAffad
are & sg=fort #1 a7 FAengn T
g1 79 ITHT AYE 7 qiw aar A AW,
fe wa qeak foor &= @Y awT T
g wafag afrzw gk A xo
A T AEY #) T A A #
faerfot am & a7 3% a7 T
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{5t g@o Two Sft]
an @ ¢ 5 guer foudde & afcg
Yewifemrom ¢ g fad 78 qw @
|y A )

a0 T ag s ot 2z oxfagfadt
TEw & guifes I wm@wmE
fec At waez w9z & fog o wfe-
9 A% §iaw Q¥ FER T §
T I 9 A o o &, R g A
A wgr T g fF qu aedz wde g
 fad quer 3w NF *r fawrfoni
* rrow ot foamg faest  =fed
g I fAad 139 a<g ¥ 9 A
Fafa & g 7 WY 39 afaw
ferrd Sad & g 39 fyaw T
W ¢ vEmw Wi e
Id  wH=fEl &y g fawifo
FTHEST AGF BT F HAT AERT A
g 6 qBw @Y 9 g wawwE fw
fear s ®v T S g
T, o5% A e SR qE g 7
g0 aa ag fr o= feaw A ww-
TH R maAAe A A ¥ @
e fearmn s a3 1 1 @y
fawrfod  gafree € 3vd  #rf
AadIer AET FY A IR AT qR
AR ANE AT @ § | FTOT U TAeTdT
arar & i zRAY ST T g o S
a9 A FrACE F AT AT F oy marg
q1ar g1 M gHAT F AT 91 far
9T IR qreAraAE v fagr wan
TE ATAY A1 AT TARY A FC gATO
7% sz & fF gw ¥9 A A
& 9 T 7w & Ik fam e
FOM AT Iq & wqaa@h dfFq
TR A FT AT FAE AT A
THAE FEr & | § AT ARATE
fs v ¥w qifedy & SaF smow
Far &5 FRier F & & ATy
I Eg AN 7 FAFA AT AwETET
fed 7% ar gw drEa Ay &7
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SHRI HATHI : The Hon. member
has asked two or three questions, I
very well understand the apprehensioa
in the mind of the workers that those
who are employees of State Electricity
Boards but are governed by the con-
duct rules of the Government are not
strictly government servants and the
wage board recommendations should
apply to them. I have already said that
the wage board recommendations will
apply to all the employees of the State
Electricity Boards. There are only two
States wherc there are np State Elec-
tricity Boards—Jammu and Kashmir
and Nagaland and Union Territories.
This modification applies only to those
undertakings which are run by Govern-
ment as departmental undertakings. This
will not affect those employees of
State Electricity Boards who merely for
the sake of rules are governed by that.

Secondly, it has been said that
the unanimous recommendations should
be accepted. I appreciate it. Here

therc may be unanimity and both the
workers and employers have agreed.
But they also know that this will lead to
increase in the rate of elecricity, Both
have said that the State Governments
should be requested to allow the boards
to adjust the rate accordingly. That
means, retrospectively the rate of elec-
tricity should be raised. That is also a
unanimous recommendation. It will
mean the poor consumers including the
farmers will be affected retrospectively.
Therefore, we have to consider that as-
pect.

Thirdly, this industry is different from
other industries, Here the rates have got
to be so adjusted that they can get only
a reasonable return, which is 2 per cent.
more than the current bank rate, ie. 7
per cent.. This is not an industry where,
they can make unreasonable profit. In
the case of private industry, they have
to adjust their profits in such a way that
it is just 2 per cent above the bank rate.
In the case of others which are State
Electricity Boards, the question does not,
arise.

SHRI S, M. BANERJEE (Kanpur):
On a previous occasion in this House
—1I would like to remind hon. menibers
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—when the bank award was amended by
Government, the great labour leader,
M. V. V. Giri resigned on that issue.
Here the hon. minister who is a party
to the modification is defending it.

SHRI GEORGE FERNANDES
(Bombay South): If you resign, you will
be the next Vice-President !

SHRI S. M. BANERJEE: I want to
know whether it is a fact that in the

Jammu and Kashmir will not get any-
thing. [Electricity workers of hydel
projects under irrigation and power
will not get anything. 30,000 workers
of Andhra Pradesh will not get any-
In Kanpur and some other

in UP where they have got
benefit on 1st April 1965, they
will hardly get Rs. 2 or Rs. 3.75 per
cent of the workers in the electricity
undertakings will not derive any benefit
three amendments are accept-

I would ask him, why was this
amended without making any reference

this calling attention notice and this
statement has come. Otherwise, the
country would not have known that
unilaterally and shamelessly this has
been modified by the Government. I

he is going to wait for a general
strike by the electricity workers and
lastly, whether he will resign on this
issue,

SHRI HATHI : There is no question
of resigning on this issue; when the
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deputation of the electricity workers
met me—in fact Mr. Banerjee was to
come along with them—on the £t
point, i.e. retrospective effect, I have
been able to convince them and they
were not pressing that.

SHRI S. M. BANERJEE : They were
never convinced. They said, if the
Government did not modify the recom-
mendations and if the retrospective
effect was the only thing which Gov-
ernment wanted. they would consider it.
They should not be misquoted.
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SHRI HATHI: 1 think | have beea
able to convince them. If Mr. Baner-
jee had come, I would have been able
to convince him also. I have already
said that although they are unanimous
recommendations, the effeat would be
that the rates of electricity would have
to be increased retrospectively. We have
to take that into consideration. Second-
ly, he asked why did the Government
change the recommendation withouat
consulting Parliament. That is never
the practice. The practice is that the
Government considers the recommenda-
tions of the Wage Board and whatever
decisions it takes, they are laid on the
Table of the House. In this case,
Government’s decision has been laid on
the Table. ’

SHRI S. M. BANERJEE: My ques-
tion was....

MR. SPEAKER: It is so long. We
do not know where it begins and
where it ends.

SHRI S. M, BANERJEE : I know that
supplementaries should not be more
than 150 words under the rules. Sir,
this is the interim recommendation, not
the complete recommendation, This
interim recommendation has been modi-
fied by the Government without any
consultation with the employees. Why
has it been modified without reference
to Parliament? If he takes the view
that this was not a statutory board,
that is a diffcront matier. But why were
the employees not consulted about the
modification? Is it a fact that the
workers of Nagaland. Himachal Pra-
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-§Shri S. M. Banerjee]

deali, Jammu and Kashmir and Andhra

will be completely deprived of the
Benefit?

SHRI HATHI: 1 have given the
reason why this recommendation was
madified although it was unanimous.
As 1 said, the boards have to get the
money from the consumers to pay the
workers. The interests of the poor
consumers also have to be looked into.
Secondly, he has said that half of the
workers will be deprived. I have asked
them to let me know the position. It
would not be half. Their main con-
teation was that UP electricity workers
would be debarred because they are
poverned by the government depart-
mental rules, 1 have clarified that
merely because they are governed by
the government rules it cannot be said

that it will not apply to them. In
Jammu and Kashmir and Nagaland
there is mo electricity board at all

Fhey are run as government depart-
ments. So, they are governed by the
Py Commission or Committee, what-

ewer is appointed and the Governmeni
rules.

sitwg fomg (X)) : onemer g,
K gt W@ A gy FAN MEFAT §
fr gfeam Fax wima F T F T
w WM ey A AfT @ g, @I
¥ afdt ofeda sm g =
wEATH H AT AT@T T AR OB @I
% | TG Al TERT AwEE —

“l appreciate the viewpoint ex-
pressed in certain quarters that

. unabnimous recommendations of

the board should be accepted by
government without any meodifica-
tion.”

'R s s e g ?
.ggin zfegm Sav 7w & wmA
w1 e oY I A% & weaR Raw
£, oW A qiAm Am e
IAR K FTA AF TLA | A
WCRIT  AERT AN BHY 7 aadte
®&  IFF! AN wTAT AR 2,
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A I dqr woar wfad, afex
Fat 7w g 7 AraEwd
& 371 @12 #r famfor agna arft
CINE C il o MR R O
TN FTH OF qTATT IET TARY
A w7 77 F, afrw s A
TE A | Fw WA FEr 47 fF
AT & 9397 7w afamw mand
faax ot amR-taa @ fadss
atfs &, 7397 gfeww fav arew &
faare grar Tz o T« meefa
Ffaar zawr o i fam st nfi &)
AT WO FTE F TH AT FT A8
EEIEREARECIEC I e S E Tk i
1 FATT FATR FE 21 Tfed
w7 g wr Afaw g Fogwge
qalt, A1 gq e fag, 7 oo faw
T qr fv gfeeEt & st wae
Fegw e & fad d= g
FazTq frarsmd ) 2 fam At ags
Fqm I ST qd agicw &
¥ Araw frg wY A frar B
99 g+ sfead ¥aT wET § @waT
faarr 7 g aqas a® 7 7 4@d )
¥ ag srrm A g e 9 g
F AR A ggEw g fE awam
¥ agmr ax frofg & qrafish ¥
arq ar frar anam, sEeEa faefe
® quaar ary s dcgfemm
AT siwg wr gafr & e ww
gl arE TITANA AD @A
argm, qr-fec T a9 (vFEEe)
fasr F s eaeY W w1t iy 7!
Hdl "REY YHATC H AR WA %
fr qar gfem v Fiww F @Ay
F g @y Aifs § wrf gfaandn
- qfeaa cmn% I §F, A1 &g TEAY
U 5 =, fer =o€ gl st'r't
TEFT 9T GAATEAT |

SHRI HATHI : So far as the unani-
mous recommendations of the. wage
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boards are concerned, generally they are
being accepted. But we have to take an
overall view of the situation. Ultimately
whether it should be accepted or not it
is for the Government to decide. Gene-
rally, they are accepted. The conven-
tion is whenever a labour legislation is
to be brought forward, we discuss it in
the Indian Labour Conference. This
was not strictly relating 1o labour.

W wy fema . §4 wEmEw gEE
ifers =7 Fiwim 7 & W@ A

FE O A T TEer § afi g

MR. SPEAKER : The Banking Com-
panies Bill is different.

st "y fewad ;& =rear g fF wa
WERT F1 ATF ¥ GF-A1%  SHIAETH
A TEE A | I ARG &3 F |
ag sfeam AT FHEW & A |
HT 9 F1 g A fear & 1 HaT
AT ATE-ATE FA9 & | g df60
a9 (THeHz) faw § & 8% gy
T #1 fAFead | fe & S am
LIS QU

MR, SPEAKER :

o, foa aroow (aefr) o oswaw
WEIRW, ¥ HaEdr &1 SH
" a%e A &gt ¢ v famerd
Y e faarsmg | w&voAgt QU ErE
FEAT Fore qar 2 7

MR. SPEAKER : No, he cannot put
a question. The other things he can

leave to me.

That is different.

SHR1 INDRAJIT GUPTA (Ali-
pore) : | am very sorry to find my good
friend, Shri Hathi, shedding crocodile
tears for the consumer in order to de-
prive workers of their dues. May I re-
mind him that in the case of previous
wage boards, in the coal industry. and
iron and steel industry, when the boards
made  unanimous recommendations
which would have necessarily led to a
Tise in prices of steel and coal, for
which the consumers would have to
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pay, this government saw to it that while
the recommended wages were given to
the workers, simultaneously, they allow-
ed the price of coal and steel to be rais-
ed. But, in this case, because the elec-
tricity rates would have to be raised, he
says the workers arc to be deprived of
the recommended wages. What kind of
principle are they going to follow, I
would like to know. Secondly, this wage
board took two years or more, 1 think,
to make cven an intcrim recommenda-
tion, which is a very unusual thing. May
I know from him whether or not the
members of this wage board included all
interests concerned, including those who
arc representing the owners' side or em-
ployers’ side of these undertakings ?
And, am I to take it that though they
deliberated for two years they were not
able to understand that these unanimous
recommendations might have an adverse
cffect on industry and only Shri Hathi
has the wisdom to understand it subse-
quently 7 Are we to take it that the
members of the wage board were igno-
rant and never understood anything al-
though they included the owners .of
these undertakings? How is this?
Thirdly and lastly, docs he realise what
the government has done now—because,
it is not a question of “generally all
unanimous recommendations are accept-
ed"; they have always been accepted;
he cannot give even a single instance
where it is not so—the present action of
the government would prejudice the
future of all wage boards hereafter and
no self-respecting person would be will-
ing to serve on a wago board either as
Chairman or member because even um-
animous recommendations of such &
hoard are tampered with by the govern-
ment? Does he realise that?

612

SHRI D, C, SHARMA (Gurdaspur):
No.

SHRI HATHI : So Yar as the coal
wage board is concerned, we had chang-
ed the date of implementation. So far
as the coal prices are concerned, the
employers wanted the price of coal to
be raised but it was not raised. Omnly
coal was de-controlled. So, there was
no question of government raising the
price.
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SHRI INDRAJIT GUPTA: What
about the retention price of steel ? Also,
what about my other question 7

SHRI HATHI : Which one ?

SHRI INDRAJIT GUPTA: The
wage board including a representative of
the employers.

SHRI HATHI : It did include repre-
sentatives of employers. My reply to
that point was that both agreed that this
should be increased. But the employ-
ers wanted that they should be allowed
to increasce the rate of electricity so that
they will have nothing to lose.

SHRI INDRAJIT GUPTA: What
will bappen to the future of wage
boards ?

SHRI HATHI : That is for Sub-Com-
mittec to decide.

MR. SPEAKER : He cannot answer
for the future.

SHRI 'INDRAJIT GUPTA : All the
conventions have been broken.

& WA FRATY : AeAW ALY,
A G AT AT F AT FT AT
w5 ol A el A1 geaw ==
¢\ FEt ggtaETe sdamfy ®
T gU HHA FT TH IT F EAATE,
Tq W AT ¥ g T@EET Y
FZATH & WIWA W gF HIAT I
wgVE X, THET WX § ATET A
aEfed F7AT IME g | Wl WERY
aait w1 Fgw fawn @, 9ER IR
fraft w-amfrar & € A& F
nF IIEH AAT E | 9EA TH 9T AT
R E —

“The interim relief recommended
from 1st January 1967 might have
adversely affected the finances of
the electricity industry and let to
an increase in the electricity rates.
It was, therefore, decided that the
recommendations should have re-
trogpective effect only from the 1st
July 1967."
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T 9. WA & o foiw faan
wgm, & gafefer ssefem &
o feaifaw farr wrdw, v feer
S fegam & augR qdr o
THEA F AT M &K A T @
g1 &WE gra g A I A Aw
# ATE FTX W AW F QG E,
T AW ¥ WA STER AT FIRET
# 9FT FIQ &\ F AZ AT ATRAT
FfF ot oo e ¥ aw A
wfaen &1 ¥ A g IoTAT &, A
IRET AT 497 @A go FAT AgRA
T $ay q gafawr 10 WK 3w
gy # gafegfadr wawfai &
gfgfafedt & amdm @ 1 v
fooft Tl Twqr & gaETd F AW
art, wifefed swwfal & aw
A e T (wieEe) faw s
36Tc o ® 3fer ¥ @A gU 9«
WAl AgRT WAgT Afa w1 oawe |
i A foeger swmwd wfem gq §,
qt FqT A FETT F AOAT GRS
qw Fa ?
SHRI HATHI :
that.

MR. SPEAKER : He is not prepared
to resign. You wanted his resignation.
I do not think he will obliga you.

st A FATE : FEAr wERT
WA &T a7 F4q1F T 6 AT T AqTAT
Aifs #1 agem Wlr Ffar &
stafafugi & arae =5 |

SHRI S. M. BANERJEE: It is not
a question; it is a suggesdon for action.
Let him say whether he will consider it
or not,

SHRI S. A. DANGE (Bombay Cen-
tral South) : The suggestion is that he
may couvene a tripartite conference on
the electricity question and settle it

SHRI MADHU LIMAYE: And
Banking laws.

SHR1 HATHI :
gestion ?

I have replied to

What was the sug-
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W WMy HWRAW : Ty TFEE,
W F7Ed fe® #1 @1 gAC §
i i & sfafrf
Y q T 77 T A wEe w1 e
¥ fora s ®1€ Faw IO T 7
s5omd: ;A7 AR qATET 4T ®)T
7g oW faer @ 9 &7 T e
A AT AT 9RAT TF WA & fE ST
TANRZ FEEE w09 § AT F § IET
Ay A EF, 9 & e & | TR
w5 wF A9 § Wi A% w e

FEd 7 |
that one third of the workers will not be
covered, | have asked them to let me
have the figures,. Who are the one-
third ?

SHRIL S. A. DANGE : He had called
a tripattite on the Coal Wage Board
recommendations. Why does he not do
it in this case ? (Imterruptions).

SHRI HATHI: After we get the
facts.

MR. SPEAKER : Papers to be laid
on the Table.

s vy fowg : FoF w9 ¥ gET™
AT g | g "R, I JFHET-
JE FEaT Iy g, qWATT § U 2
fe srawh arf 7 seiwr faar g
A wyAl, gETEt &1 A gan 7 oa
g T § @ § Sraw
art 7 :

MR. SPEAKER : Not now. It is not
proper to raise it like this,

12.31 Hrs.

PAPERS LAID ON THE TABLE
RePORT ETC, UNDER TARIFF COMMISSION
AcT, 1951

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : I
beg to lay on the Table—

(1) A copy each of the following

papers under sub-section (2) of
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section 16 of the Turiff Commis-

sion Act, 1951 :—

(i) Report (1967) of the Tariff
Commission on the Fixation
of Prices of Agriculturat
Tractors.

Government Resolution No.
5/44/67/AEI 11, dated the
3rd June, 1968,

Statement showing reasons
why the documents mention-
ed at (i) and (ii)) above
could not be laid on the
Table within the period
prescribed in the said sec-
tion. [Placed in Library. See
No. LT-1629/68].

A copy of Notification No. S.0.
1955, published in Gazette of
India dated the 3rd June,
1968 issucd under clause 4 of the
Tractors (Price Control) Order,
1967. [Placed in Library. See
No. LT-1629/68].

(ii)

(i)

2

—

NOTIFICATIONS UNDER EXPORT (QUALITY
CONTROL AND INSPECTION) AcCT

THE MINISTER OF COMMERCE
(SHRL DINESH SINGH) : 1 tbeg to
lay on the Table a copy each of the fol-
lowing Notifications under sub-section
(3) of section 17 of the Export (Quality
Control and Inspection) Act, 1963 :—

(1) The Export of De-oiled Rice

Bran (Quality Control and Ins-
pection) Amendment Rules,
1968, published in Notification
No. S.0. 2537 in Gazette of
India, dated the 12th July, 1968
(Hindi and English versions).
of Frog legs (Ins-
pection) Amendment  Rules,
1968, published in Notification
No. S.0. 2609 in Gazette of
India, dated the 18th July, 1968
{Hindi and English versions).

The Export of P.V.C. Leather
Cloth (Inspection) Amendment
Rules, 1968, published in Notifi-
cation No. S.0. 2619 in Gazette
of India, dated the 24th July,
1968 (Hindi and English ver-
sions). [Placed in Library.
See No. LT-1630/68).

(2) The Export

3)
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NOTIFICATIONS UNDER MINES AND

MINERALs (REGULATION AND

DEVELOPMENT) ACT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI) :

I beg:

(1) to relay on the Table a copy

Ty

—

each of the following Notifica-
tions under subsection (1) of
section 28 of the Mines and
Minerals (Regulation and Deve-
lopment) Act, 1957 :—

(i) The Mineral Concession
(Second Amendment) Rules,
1968, published in Notifica-
tion No. GS.R. 634 in
Gazette of India, dated the
Ist April, 1968. [Placed in
Library. Seec WNo. LT-
873/68].

(ii)) The Mineral Concession
(Fourth Amendment) Rules,
1968, published in Notifica-
tion No. GSR. 703 in
Gazette of India, dated the
13th April, 1968.

(iii) The Mineral Concession
(Third Amendment) Rules,
1968, published in Notifica-
tion No. G.SR., 704 in
Gazette of India, dated the
13th Aprl. 1968, [Placed
in Library. See No. LT-
988/68].

to lay on the Table a copy each
of the following papers under
sub-section (1) of section 619A
of the Companies Act, 1956 :—

(i) Review by the Government
on the working of the Na-
tional Mineral Devclopment
Corporation Limited, WNew
Delhi for the year 1966-67
(Hindi and English ver-
sions).

¢ii) Annual Report of the Na-
. tional Mineral Development
Corporation Limited, New
Delhi for the year 1966-67
along with the Audited Ac-
‘counts and the comments of
‘the Comptroller and -Auditor

General thereon (Hindi and
English versions).

(iii) Review by the Government
on the working of the Man-
ganese Ore (India) Limited
Nagpur for the year 1966-
67 (Hindi and English ver-
sions).

(iv) Annual Report of the Man-
ganese Ore (India) Limited,
Nagpur for the ycar 1966-
67 along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
(Hindi and English ver-
sions). ([Placed in Library.
See No. LT-1631/68].

Uttar Pradesh Weights and Measures
(Enforccment) (Amendment) Rules and
statement showing reasons for delay in.
laying.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : 1 beg to
lay on the Table—

(1) A copy of the Uttar Pradesh
Weights and Measures (Enforce-
ment) (Amendment)  Rules,
1967, published in Notification
No. WMR-A-AM-10658/ XXIX-
D-61(49)-67 in Uttar Pradesh
Gazette, dated the 21st Decem-

*  ber, 1967, under sub-section (5)
of section 43 of the Unar Pra-
desh Weights and Measures (En-
forcement) Act, 1959, read with
clause (c¢)(iv) of the Proclama-
tion dated the 15th April, 1968,
issued by the President in relation
to the State of Uttar Pradesh.

(2) A statement showing reasons for
delay in laying the above Notifi-
cation. [Placed in Library, See
No. LT-1632/68].

12.33 HRrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 196865

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : T present
a statement showing Supplementary De-
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mands for Grants in respect of the
Budget (General) for 1968-69.

SHR1 S. M. BANERJEE (Kanpur) :
»On a point of order. May 1 invite your
attention to rule 199(1)—Statement by
a Minister who has resigned (Interrup-
tions).

MR. SPEAKER : He has quoted the
rule itsclf wrongly.

SHRI S. M. BANERJEE : The news
may be wrong. But it is there. Did he
inform you or the Leader of the House ?
1s he going to make a statement as
to the reasons for his resignation ?

“1ESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

*“1 am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Friday, the 2nd
August, 1968, adopted the follow-
ing motion in regard to the presen-
tation of the Report of thc Joint
Committee of the Houses on the
Delhi Rent Control (Amendment)
Bill, 1964 :—

‘That the time appointed for
the presentation of the Report of
the Joint Committee of the

. Houses on the Bill further to
amend the Delhi Rent Control
Act, 1958, be extended up to the
last day of the Sixty-sixth (Nov-
ember-December, 1968) Session
of the Rajya Sabha.'"

BUSINESS OF THE HOUSE

MR. SPEAKER : Today at 5 P.M.
there was to be a discuksion under rule
193, But all the three members who
wanted to raise it have requested for its
postponernent and the Minister has also
no_objection. So we will fix up some-
time later for it.

. oY Wy fowd (Rii<) : &fem v
Y g7 femr R
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12,34} HR.

BANKING LAWS (AMENDMENT)
BILL—conid.

MR, SPEAKER : The House will
now proceed with clause by clause com-
sideration of the Banking Laws (Amend-
ment) Bill. :

o wy fed (W%) @ Fome ang
FF 0§ 9 7 AL ZAW 0

MR. SPEAKER : We have had 6%
hours so far. Let us have another 14.

o 7y femd @ 9 62 FTEAw
e 1

MR. SPEAKER : Let it be 14 or 2

hours. But there must be some limit.

Within that, we should be able to finish
it. I think 2 hours will be all right.

SHRI S. M. BANERJEE (Kanpur) :
Shri Dandeker’s suggestion was 5 hours
for the first reading and 3 hours for the
clause by clause discussion.

MR. SPEAKER : Of the 8 hours, 64
hours are over. Let us have 2 hours
more. Let us be reasonable.

[MR. DEPUTY-SPEAKER in the Chair]
Clause 2—-(Amendment of section 5)
SHRI N. DANDEKER (Jamnagar) :
I beg to move : N
Page 2, line 7,—
after “which" insert—
“subject to the interests of the
depositors™. (3)
Page 2, line 11,—
omit “the interests of the deposi-
tors,” (4)
SHRI D. N. PATODIA (Jalore) : 1
beg to move :
Page 5, lines 2 and 3,—
omit “five lakhs of rupees or”
(5)
SHRI S. M. BANERJEE : [ beg to
move :
Page 2. lipe 33,—
for “rwenty" substitute
“ten”. (30}
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Shri S. M. Banerjec
Page 3, linc 3,—
for “ten” substitute “five” (31)
© Page 3, line 8,—
for “ten” substitute “five” (32)

SHRI LOBO PRABHU (Udipi) : 1
bheg to move :

Page 2, line 8,—

after “Reserve Bank" inseri—
“after approval by Parlia-
ment,” (56)

Page 2, line 10,—

after “economic growth™ insert—
“fair rate of interest and
economic management” (57)

SHRI S. S. KOTHAR] (Mandsaur) :
1 beg to move :

Page 2—
after line 13, inseri—
“Provided that—

{1) the Reserve Bank of India
shall on no account bring to
bear influence, direct or in-
direct, on the Chairmen or
the board of directors of the
banks or give instructions in
respect of granting loans or
increasing loan limits to in-
dividuals or particular per-
sons; nor compel banks to
give specified percentage of
their loans to select sectors
of the cconomy, if they do
not find sufficient credit-
worthy customers in those
sectors;

the Reserve Bank of Indiain
determining banking policy
shall have paramount regard
to the safeguarding of the
inl;rmts of the depaositors;
an

a Corporation to underwrite
the recovery of loans
and advances made by bank-
ing companies shall in due
course be formed by the
Government of India. (58)

(i)

i)
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SHRI ERASMO DE SEQUEIRA
(Marmagoa) : I beg to move :

Page 2, line 11,—

after “depositors” inseri—
“and the shareholders”. (122)

SHRI ABDUL GHANI DAR (Gur-
gaon) : | beg to move :

Page 2,—
after line 13, inseri—
“Provided that all compunies
who receive deposits by selling
their shares or who deal in hire

and purchase business shall ako
come within the purview of this

definition and shall follow the
policy specified by the Reserve
Bank.” (123)

Page 2, line 17—

after “Secretaries” insert—
“chief accountants™, (124)
Page 2, line 27,—
add at the end—

“and the Reserve Bank”.
(126)

MR. DEPUTY-SPEAKER : Keeping
in view the timelimit, remarks may be
brief.

SHRI N. DANDEKER : The short
point of the amendment 1 have moved
is this, ¢hat I want to make it clear be-
yond doubt that the existing position
which requires the interests of the depo-
sitors to be kept in view, and where in
fact, banking policy has to be subject
to only two things, namely, public in-
terest or interest of the decpositors,
should not be watered down. The pro-
posed definition of banking policy has
merely this reference to the interests of
the depositors, namely, “having duec re-
gard to the interests of the depositors.”
I do not believe that is adequate. The
whole history of banking in this country
has been a history of continual necessity
to protect the interests of depositors,
and 1 am convinced that this new defini-
tion of banking policy, even if 1t is
found necessary, must make it clear be-
yond doubt that the interests of deposi-
tors must not become subsidiary.
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Therefore, I have suggested a word-

ing which reads as follows :

“*‘Banking policy’ means any po-
licy which, subject to the interests
of the depositors, is specified from
time to time by the Reserve Bank
of India’, etc.

1t is not as if our banks are flush with
«deposits; it is not as if the entire coun-
try is covered adequately by banks and
their branches. In fact, figures were
quoted yesterday, and many other
figures can be quoted, to indicate that
there is tremendous scope for further
devclopment of banking, But if interests
of depositors are not to be the overrid-
ing subject only to public interest being
permanent, then I apprehend that bank-
ing policy of that kind will not be in the
interest of the depositors and will not
therefore attract deposits.

Sir, I could indicate a good deal more
-on this subject from the evidence record-
ed by the Joint Committee, But since
you have pointed out to me the neces-
sity of observing the time limit 1 will
only say this, that when I asked the
‘Governor of the Reserve Bank of India,
whether the existing provisions in the
Banking Regulation Act, sections 21, 27,
35, 35A, 36 and so on, which brought
in both public interest as well as the
interests of depositors were not in fact
adequate to give the Reserve Bank the
widest possible powers for formulating
and implementing whatever new orienta-
tion of policy they were thinking of, he
said he personally thought that it was
quite adequate. But he also expressed
a doubt that public interest could per-
haps be sometimes so narrowly inter-
preted as to hamstrmg the Reserve
Bank; and consequently, we felt, at
Teast he felt, some kind of definition of
banking policy was necessary. When 1
asked him a pointed question as to whe-
‘ther he would press this point to a posi-
tion where, if the interests of depositors
and the other considerations in banking
policy were to clasb, he would agree
that the interests of depositors must
supervene, at that pomt, I am sorry to
say the Finance Minister intervened and
Shri Jha did not really reply to my ques-
tion, ] asked 'Would you have any ob-
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)ocuon if the phrase
this,—"subject to the interests of dq)ou
tors”?  Then the Finance Minister in-
tervened to say ‘That would lead to liti-
gation’. But Shri Jha said :

"l do not say that this will not
arise. 1 only say that it would be
wrong for the Reserve Bank to
issue a directive if it means pro-
moting one of the objectives which
is detrimental to the other”.

Therefore, 1 believe there should be
no doubt whatever on this particular
matter, that the interests of depositors
must be subservient only to public in-
terest and nothing else; and so loog as
that position is accepted, this particular
insertion of words that | have suggested
should also be accepted.

SHRI D. N. PATODIA : By my
amendment, 1 seek to improve the defl-
nition of ‘substantial interest’ given in
the Bill. It says :

is worded like

“in relation to a company,
means the holding of a beneficial
interest by an individual or his
spouse or minor child, whether
singly or taken together, n the
shares thereof, the amowmt paid
up on which exceeds Rs. 5 lakhs
or 10 per cent of the paid up
capital of the company, whichever
is less.”

This clause applies two-fold restric-
tions; firstly, that the amount must not
exceed 10 per cent and, secondly, it
should not also exceed Rs. 5 lakhs,
Whereas some sort of overall restriction
appears to be fair, in this case there ap-
pears to be no particular reason why
two-fold restrictions must be imposed.

Therefore | seek to amend it by re-
moving the words “five Jlakhs of
rupees”. For instance, there is a com-

pany with a paid-up capital of Rs. 2

. crores. Now, in respect of that com-

pany the amount of Rs. 5 lakhs will be
as little as 24 per cent and very in-
significant. It will, therefore. not be
in fairness and justice to say that Rs.
5 lakhs in respect of a company hav-
ing a paid-up capital of Rs. 2 crores
is substantial interest. 1 thercfore
move that the words “five Jakhs of
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~[Shri D. N. Patodia)

rupees” be deleted and the clause
should stand to keep this restriction up
to: 10 per cent of the paid-up capital,

SHRI S. M. BANERJEE : Sir, by
the first amendment that I and my
other friends have moved we have sug-
gested that on page 2 in line 33
“twenty” be substituted by *ten”. This
sub-clause reads :—

*  ‘small-scale industrial con-
.cern’ means an industrial concern
in which the investment in plant

- and machinery is not in excess of
seven and a half lakhs of rupees
or such higher amount. not ex-
ceeding twenty lakhs of rupees”.

We want this “twenty lakhs of rupees”
to be substituted by  “ten lakhs
of rupees”. We feel that Rs. 10 lakhs
should 'be enough in a small-scale in-
dustrial concern and to provide for Rs.
20 lakhs would be wrong. Also, in the
original Bill it was Rs, 10 lakhs.

Secondly, on page 3, in lines 3 and
8 we want to substitute “five” fTor
“ten”. This we are doing on the basis
‘of the original Bill, in the first place,
and on a common understanding that
this should not be on the high side.

. Then, there has been an outstanding
bumning demand by bank employees
throughout the country that if banks
were going to be nationalised. which
have not been nationalised—after all.

this is only social control—the board
that would be formed should include
one representative of the bank em-

ployees. The All India Bank Employ-
ees’ Association has men like Shri
Prabhat Kar and others who know the
banking industry very much amd, am
sure, by the inclusion of on¢ of their
representatives it will be easier for the
Government to know of the ills of the
banking industry because they have
passed a major portion of their lives
in serving the various banks. Govern-
ment must be benefited by their ex-
perience. 1 am sure,. this demand of
the ‘bank employees to include one of
their . representatives in the board
would be conceded. 1 say this because
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here in this House Shri Gulzarilal
Nanda, when he was the Labour Minis-
ter, said that there should be participa-
tion of labour in management. So,
naturally on the basis of that I feel that
the. board should include one of their
representatives,

SHRI LOBO PRABHU: I have
moved four amendments and they have
a common background which, if you
permit me, I may state at this stage.
1 am not concerned with the share-
holders or the depositors or sooial
control; I am concerned with the
common man. Banking is most impor-
tant to him because if money is plenti-
ful, if interest rates are low, he is able
to live, progress with his enterprises
and contribute to the economy. We
have to look at this whole Bill from
his view, the common man's view, and
if we fail to do that, I think, wc are

not achieving any form of social con-
trol. S
My colleaguc. Shri Dandeker, has

brought out the fact that there should
be no conflict between public interest,
and banking interest. 1 would go fur-

ther. 1 would say that the two are
common. What is banking interest
should essentially be public interest.

Government has to think of this Bill

from that point of view.

Now I come to my two amendments
to this clause. The first is that | have
added that pfter the recommendation
of the Reserve Bank the proposals
should come before Parliament. T would
like to explain that Government scems
to have various facets. Government has
a Reserve Bank in which everybody s
appomted by Government, in which afl
the capital is held by Government and
in which, if anyome knows anything
of the Reserve Bank and the Govera-
ment, cverything is done exactly as the
Financc Minister wants., Therc is no
independent Reserve Bank herc as there
is the Bank of England in the UXK:
Therefore to say that the banking policy
should be laid down by the Reserve
Bank is as much as to say that the
policy is already laid down by the
Finance Minister, You have, no doubt.
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a National Credit Council, a body which
bas not been approved by this House,
which is not according to any law and
which again is entirely a creature of the
Finance Minister. This is the third face
of Government,

If you will permit me the divergence,
1 may tell the House that there is a
popular opera The Mikado by Gilbert
and Sullivan in which there is one
character by the name of Poobah. This
Poobah is the great executioner, the
Lord Chamberlain, the Lord everything
elsc. This is what we have here. We
have a Poobah here reflected in the
Reserve Bank, in the National Credit
Council which is really the face of the
Finance Minister.

Banking policy is of importance as
much as the budget. Banking policy
is not declared every day. The clause
ntself mentions, it will come up from
time to time. I should, therefore, like
that the banking policy should come
before the House just like the budget.
We should have a right to express our
opinion from different sides of the
House. That is my first amendment
and it is a very important amendment.
1 would like the Finance Minister par-
ticularly to answer my question as to
why he wants only his will to prevail.

My second amendment is in respect
of the objectives of this banking policy.
I have included two new objectives.
One is a fair rate of interest and the
second is  economic  management,
Everyone is aware—anyone who has
the misfortune of borrowing money is
aware—that although the Reserve Bank
rate is 5 per cent, no bank is willing
to give a loan at less than 9 per cent
and there are the ‘C' class banks which
can legitimately ask for a rate of in-
terest which rises up to 13 per cent.
I would consider this a great failure of
social control that when money is
available at 5 per cent from Government,
when money is available at 4 per cent,
paid to depositors, here we have a Re-
serve Bank and a Fimance Minister com-
mitted to social control who permit this
exploitation by the banks.

It should become a part of the
banking policy that the lending rate is
LMLSS/68—9
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fixed at a reasonable level. If it is pot
fixed like that, what results? One

result is that you have a staff claiming

more and more salaries. The bank

staff today is the most highly paid staff
in this country. No body grudges that,
but it is paid at the expense of others.
A clerk in the bank gets something
twice as much as a clerk in Govern-
ment Offices having the same qualifica-
tions. Why? Because the Finance
Minister and the Reserve Bank allow
this extortionate rate of interest,

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI LOBO PRABHU Sir, these
things have not been said before. These
are very important. May I have your
indulgence for a few minutes ?

Therefore I would press in the inte-
rest of the common man—I am stand-
ing for the common man; [ am not
standing for groups or for any sectional
interest; the common man has a right
to have a reasonable rate of interest..
...... (Interruption)

SHRI S. M. BANERJEE : The com-
mon man has no bank account.

SHRI LOBO PRABHU : If 1 under-
took to educate the communist party, it
will take me a long time. But I would
just tell them that the common man may
not borrow but he benefits from those
who borrow and he benefits from in-
dustry which has cheap credit.

Resuming what I was saying, it must
be a part of the objectives of the bank-
ing policy that there is no extortionate
rate of interest.

Now, I come to the third point
where my friends are also involved.
There should be economic manage-
ment. Some calculations made show
that the expenditure on staff in banks
rises up to BO per cent of the total
expenditure of a bank—I may be cor-
rected. I have asked this question
from the Government. 80 per cent
of the total expenditure is spent on
staff. What do they do? What are
their qualifications? So, we have to
think of enforcing economic manage-
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[Shri Lobo Prabhu] .

ment, not on the one hand paying the
Cheirman Rs. 6,000 and other ameni-
ties and on the other a Rs.
230, This is at the exmof &:nm-
mon man. A bank must work like any
other institution. It is the common
man who must be benefited, which is
the aim of a good communist,

SHRI S. M. BANERJEE: May 1
take it that he is a good communist ?

SHRI LOBO PRABHU : Yes, much
better than many of you.

SHRI S. S. KOTHARI : My amend-
ment has three parts and I would very
briefly comment on them. [ would
explain before the House my apprehen-
sion that, as a consequence of the new
banking policy, the depositors’ interests
may be jeopardised and bank loans may
be used for what I would call, political
patronage. This is a very important
point. The entire Board is going to be
reconstituted. There is a possibility
that politicians and retired civil ser-
vants may infiltrate into the Board and
pressurise the Chairman to give loans
to. certain people who may be connect-
ed, directly or indirectly, with their
party. That is the real danger and
every possible safeguard is necessary
to see that that does not happen. In
that case, the interests of the depositors
and the depositors' money would be
jeopardised. The Reserve Bank has
supreme control over the banks. There
again, the Reserve Bank does not have
the fullest autonomy that is necessary
because it is also subservient to the
Finance Ministry and, of course, there
is the ruling party which governs it.
Keeping this in view, I should like to
highlight this danger.

This second point that I would like
to meake is this that as a result of the
deliberations of the National Credit
Council or the decision of the Govemn-
ment, the banks or the bank Chairman
may be asked to ensure that a certain
percentage of their loans find their way
to certain specified sectors of the eco-
nomy. So long as the money goes to
the agriculturists or the small-scale in-
dustriep. sector, we do not mind, But basi-
cally, the discretion or the judgment of
the bank Chairman to give loans against
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security- should not be affected adversely
because of pressures from the Reserve
Bank. So, we have to see that apart
from the Reserve Bank's autonomy as
far as Government is concerned, the
Chairman must also have autonomy vis-
a-vis the Reserve Bank to the extent that
they are not pressurised into giving
loans against their best judgment. They
have to safeguard, primarily, the money
which is entrusted to them as a sort of
trust from the public. Otherwise, bank-
ing in this country would receive a
serious set-back,

The last point that 1 would like to
make is that the Government must, in
due course, -establish a Corporation for
insurance of the loans which the banks
give to various borrowers. That may
apply to loans given to small-scale in-
dustries, the agricultural sector and even
the industrial sector. ] may suggest an
alternative to it. If you do not establish
that sort of a Corporation, the Govern-
ment should see that the limit of guar-
unteed bank deposits which is up to
Rs. 5,000 per depositor—that is, they
are guaranteed up to Rs. 5,000 per de-
positor—should gradually be increased
to, say, Rs. 50,000 or Rs. | lakh and,
ultimately, the entire bank deposits of
the public must be guaranteed by the
Insurance Corporation.

SHRI N. SREEKANTAN NAIR
(Quilon): Sir, my amendment concerns
the definition of the small-scale indus-
tries. There is already a  definition
in vogue, The small-scale industries are
listed and the capital allowed is Rs. §
lakhs. If I remember correctly, it was
raised to Rs. 74 lakhs and the maximum
put was Rs. 10 lakhs, as was in the
original Bill. It is being raised to Rs.
20 lakhs and the discrction is vested in
the Government. The discretion can
vest in the Government. But by raising
the limit to Rs, 20 lakhs the whole con-
cept of the small-scale industries dis-
appears. So, I request that the change
brought about by the Select Committee
may be reconsidered.

SHRI ERASMO DE SEQUEIRA :
Two of the main persons concerned in
a regulation on banking are the workers
of ‘the bank and the shareholders of the
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hank.

the employees to peaceful
terests of the share-holders.

MR, DEPUTY-SPEAKER: You
must restrict yourself to your amend-

ments.

SHRI EMASMO DE SEQUEIRA :

1 am talking about my amendment,

In the definition of banking policy,
due regard has been paid to monetary
stability, sound economic growth, vol-
need for equitable
allocation and efficient use of deposits
and resources, but not a word is men-
tioned about the people who own the
bank, that is, the share-holders. My
after
the word “depositors”, “and the share-
I think that any directive of
the Reserve Bank should bear in mind
not only the interests of depositors and
mentioned here, but also
share-

ume of deposits,

amendment merely seeks to add,

holders™.

other things
the very vital interests of the
holders.
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I find it painful that a Bill like
this, regulating banking, should, in the
first instance, trample upon the rights of
agitation
and secondly, ignore completely the in-
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MR. DEPUTY-SPEAKER : Your
Amendements are 123, 124 and 126,
We are on clause 2 only. You should
not extend the scope of the debate.
You can speak on clause 3 later on.

ot frafe faw (avETd)
I LA, FAH 2 H AU A
AHTAT & |

MR. DEPUTY-SPEAKER : You
were absent.

SRHI BIBHUTI MISHRA ; T was just
coming.

MR. DEPUTY-SPEAKER : All right.
You make your submission in a few
minutes.

SHRI S. M. BANERJEE : The Par-
liament has no place for late latifs.

MR, DEPUTY-SPEAKER : He is a
senior Member.
ot firwfr firet : A srAmERE g & :
Page 2, line 13,—
after “allocation” inseri—
“preferably for farmers”

gaw oz 2 fF g fa=r gafem v
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ex &% ¥ famar ar afex a7 W
T€r wfsaré grft €1 | wEA F AW
qwg i awi w1 FomeTEw G Ay
s gk fam SR A T st
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afrom & fe wror g far sman o afew
wa fam & frarat o1 oamr Af R
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13 Hrs.

= g e &1 W ARET
AT BT | SART STHLRN
o fear g A W agw @ 9
® & T ) oww F ooy oA
AT ag ary X frarat & fag s
§ wig & aggen g fs
AFET ‘mErdEE” “shiel BRI
e 7 W gae w1 fed and

T gEU e 9 § fr ‘Jam O
T g% W & fag ‘i e
aead=gz < fear smd

“‘Small-scale  industrial concern’
means an industrial concern in which
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MR. DEPUTY-SPEAKER : The hon.
Minister.
SHRI S. M. BANERJEE : Let us
adjourn now. It is past 1 O'Clock.

MR. DEPUTY-SPEAKER : Let us
finish this Clause. I think, we will take
only ten minutes.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : May I say that we
peed not spend more time on this ? I will
finish before that argument is over,
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subject to the interest of the depositors
will create sometimes very legal compli-
cations. But may I appeal to him to see
this that, if the interest of depositors is
not safeguarded, there will be no deposits
and if there are no deposits, there will
be no banks, Therefore, this has got to
be safeguarded. Nobody can deny and
nobody can go against it, whatever may
be the Government, whoever may be the
Finance Minister, who ever may be the
Governor of the Reserve Bank. If this
is not done, no bank will exist. That
goes without saying. Therefore this will
be safeguarded whether you say this or
do not say this, Therefore, I do not
accept these amendments,

Then I come to the amendment of Mr,
Lobo Prabhu. He does not seem to be
here; he wanted particularly that I should
reply to him. I do not know why he
did not wait for it. I would only say
this. He appealed in the name of com-
mon man, He does not know what
‘common man’ means. . . (Interruptions).

SHRI S. M. BANERJEE : He should
not say all these things when the hon.
Member is not here. How can he say
that he should wait ?

MR. DEPUTY-SPEAKER : He could
have waited for the reply.

SHRI MORARIJI DESAI : ‘Common
man' does not mean any person who will
go to banks, ‘Common man’ never takes
a loan from the bank. Therefore, how is
he covered ?

When you say that the interest must
be low to satisfy everybody, you should
realise this, Banks also must be run.
If you make credit too cheap, that also
is very dreadful because people will get
into wrong habits and they will bharm
themselves. The interest must be fixed
according to the state of the economy
which is therc and the requirements of
the cconomy. That is how it will be
done and that is how it is being done.
Therefore, he need not have any fear.
He says that the change in the banking
policy, whatever is done, whatever de-
ductions are given, must be done after
approval by Parliament, That is, after
everything is finished and the need is
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also over, Parliament’s approval will
come, Then what is to be done? How
can this be done  This requires to be
done according to changing circumstan-
ces whenever it is required, Government
cannot be run by Parliament. Govern-
ment is run on the whole by Parliament
but not that the details of Government
can be run by Parliament; that is not
possible...

SHRI SRINIBAS MISRA (Cuttack):
Is that proposition correct ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : He hag amended it sub-
sequently.

SHRI MORARJI DESAI: My hon.
friend is quick to find fault with what-
ever [ say... "

SHRI S. M. BANERJEE ; He is alert.

SHRI MORARIJI DESAI : Hs is very
alert, I am very happy. But I can never
imagine that Parliament docs not govern
the country. Parliament does govern
the country, but not in detail not in
every-day affairs; it cannot do that; there
will be chaos if you try to do that, There-
fore, powers have been given to Govern-
ment, and the executive part of Parlia-
ment is there. . (Interruptions), There-
fore, these are not matters which can be
done by them, Can a bank be run by
Parliament ? I would like to know this.
This is all that I am arguing, and he is
up asking what I have done.

SHRI SRINIBAS MISRA : The pro-
position made was that Parliament can-
not rup the Government.

MR. DEPUTY-SPEAKER :
immediately clarified that,

SHRI MORARJI DESAI: My hon.
friend ought to wait till T say fully. Why
is he so impatient, I do not know. It is
with impatience that he does something
and then objects to what I say...
(Interruption).

SHRI SRINIBAS MISRA : The con-
tagion has pased from the Finance
Minister who is very impatient to get
thig Bill passed.

SHRI MORARII DESAI : 1 am now
contagioned, which I am trying to avoid

He
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and I hope that I will get properly dis-
infected from it.

Then, my hon. friend, Mr. Banerjee,
says that the upper limit should be re-
duced to Rs, 10 lakhs, This was also
discussed in the Select Committee and
as a result of discussions, we raised it to
Rs. 20 lakhs, It is not that it will be
immediately considered as Rs, 20 lakhs.
‘Small scale industries’ are defined by
Government. At present it is Rs. 7%
lakhs. But as things go on changing, it
may be necessary for Government to go
upto Rs, 20 lakhs for small scale indus-
tries. If that happens, it is no use bring-
ing here again a legislation only for that
small thing because there is an automa-
tic change, Therefore, we have kept the
maximum as Rs. 20 lakhs I think that
it will be wise to reduce it to Rs. 10
lakhs. Therefore, 1 am sorry I cannot
accept that.

In that connection, my hon, friend,
Shri Bibhuti Mishra says, ‘reduce it to
Rs, 10,000, Then what small scale
industries will be considered here ? He
seems to think only of a huller. Even
one huller does not run a rice mill—that
is not Rs. 10,000, that is more than Rs.
2 or 3 lakhs, So, these are things which
will be covered. But the 10,000 thing is
not debarred from this. One who has a
small industry will also be entitled to be
represented as a Director here, That is
not debarred. If you make it 10,000
then you debar all other small scale in-
dustries, That is why, I would request
him to see this and not to ask for it.

The other thing that my hon. friend
said was that it should be preferably for
farmers. Banks are not for farmers
alone. We are going to accommodate
farmers also as one of the priority sec-
tors, but there are several priority sectors,
Let nobody imagine that industries are
going to be finished and every money is
going to be given either to agriculturist
or to somebody else. It will not be done
at the cost of any sector. All sectors will
be taken into account and agricultural
sector will also be taken into account.

1 cannot, therefore, accept any of the
amdmcnts‘ (Interruptions).

SHRI S. S. KOTHARI ;: What about
political patronage ? You must make a
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clear statement that Government will en-
sure that there will be no political
patronage.

SHRI MORARIJI DESAI : I am sorry
1 forgot to mention about the auditor’s
remarks. That is why he has brought in
audit again, I would just say that no
Governor of Reserve Bank will give any
strict instruction about any individual
person to be given loan or otherwise, The
Finance Minister will never do it and
will not allow it to be done by anybody
else. That ig what, I hope, will happen
in future, I can only say about myself
and not about my successors because I
have different experiences of different
Fimance Ministers. So, that cannot be
mentioned like this here. Even if you
mention, what is there to prevent him
from doing that ? Nobody will do it, it
is not to be done and nobody will do it.
1 am sure about it.

SHRI S. M, BANERJEE : He has not
replied to amendments 31 and 32.

SHRI INDRAJIT GUPTA (Alipore) :
Definition of substantial interest. .

SHRI S. M. BANERIJEE : In the de-
finition of ‘substantial interest’, on page
3, instead of ten per cent, it should be
five per cent.

SHRI MORARIJI
change is not necessary,

SHRI ERASMO DE SEQUEIRA :
What about the interest of shareholders?

SHRI MORARIJI DESALI : If the bank
is there, the interests of shareholders are
safeguarded. If the bank is not there,
the shareholdrs are gone,

SHRI ERASMC DE SEQUEIRA:
Then why don't you mention it?

MR. DEPUTY-SPEAKER : Mr.
Dandeker wants to withdraw his amend-
ments 3 and 4.

Amendmenis Nos, 3 and 4 were, by
leave, withdrawn.

MR. DEPUTY-SPEAKER : 1 now
put the other amendments to the vote of
the House.

DESAI: That
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Amendments Nos. 5, 31, 32, 56 to 58,
122 to 124 and 126 werepmaldup-
tived.

MR. DEPUTY-SPEAKER : The
question is :

“That Clause 2 stand part of the Bill.”

The motion was adopled,

Clause 2 was added to the Bill,

MR. DEPUTY-SPEAKER ; We ad-
journ now and meet again at 2.15 P.M.
13.15 Hrs.

The Lok Sabhc adjourned for Lunch
till fifteen minutes past Fourteen of the
Clock.

The Lok Sabha then reassembled after
Lunch at Quarter Past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
BANKING LAWS (AMENDMENT)
BILL—Contd.

Clause 3—(Insertion of new sections

104, 10B, 10C and 10D)

MR. DEPUTY-SPEAKER : Wpe shall
now take up clause 3.

There are many amendments to this
clause, Hon. Members who want to
move their amendments to this clause
may do 50 now.

SHRI N. DANDEKAR :
move :

Page 3, line 21,—

for “fifty-one” substitute “forty”
(6)
Page 5, line 36,—

add at the end—

“or a director of a financial insti-
tution approved in this behalf by the
Reserve Bank.” (7)

Page 6,—

after line 44, insert—

“Provided that no person who is,
or has been elected to be, the chair-
man of the Board of directors of a
banking company shall be deemed

not to be a fit and proper person to
hold such office by reason merely

I beg to
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of any State.” (8)

Page 6,
omit lines 14 and 15. (76)
after ling 19, insert—

“Provided further that the afolre-
said disqualifications shall be deem-
ed not to have effect during the
first six months i follow-
ing the appointment of such person
as a chairman." (77)

SHRI D. N. PATODIA :
move :
Page 7, lines 4 to 7,—
for

“to the Central Government and
the decision of the Central Govern-
ment thereon, and subject thereto,
the order made by the Reserve Bank
under sub-section (6),”
substiture—

“for arbitration by a single Sup-
reme Court judge or a single High
Court Judge to be nominated by the
Central Government and the deci-
sion of the Judge thereon.” (9)

SHRI S. M. BANERIJEE : | beg to
move :
Page 5,—
omit lines 8 to 12, (33)
Page 5,—
omit lines 20 to 22. (34)

SHRI SRINIBAS MISRA : I beg to

.

I beg to

Page 6,—
omit line 19, (46)
Page 7,—
omit lines 22 to 25. (47)
SHRI LOBO PRABHU :
move :
Page 3, line 23,—
after “persons,” insert—

I beg to
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“to be elected by the shareholders
and depositors who have accounts
sbove a specified amount,” (60)

Page 6, line 2,—
after “person” insert—

“elected by the shareholders and
depositors who have accounts above
- a specified sum and” (61)
Pﬂge 7:'-—
after line 8, insert—

“Provided that an order, referred
to in this sub section, shall be laid
on the Table of Lok Sabha,” (62)

SHRI INDRAJIT GUPTA : I beg to
move :
Page 3,—
after line 33, insert—
“(viiia) trade union movement of
Bank employees,” (75)
SHRI ERASMO DE SEQUEIRA : 1
beg to move :
Page 7,—
after line 8, insert—

“Provided that on the preference
of such appeal the said order of
removal shall remain without effect
until the date on which the Central
Government makes a decigsion on
the aforesaid appeal.” (100)

Page 7, line 10.—
for “may” substitute “'shall” (101)
Page 7, lines 10 and 11,—
omit “if in its opinion it is neces-
sary in the public interest so to

do,” (102)

Page 3, line 23—
cfter “who" insert—

“are in the whole time employ-
ment of such company.” (125)

Page 3,—
omit lines 24 to 40, (127)

Page 4—
omit lines 1 to 12, (128)
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Page 4—
omit lines 23 to 40. (129)

MR, DEPUTY-SPEAKER : These
amendments are now before the House.
We had taken nearly 45 minutes on the
other clause. So, I would request hon.
Members to be very brief and to the
point.

SHRI S, M. BANERIJEE : We jointly
request you not to hurry up.

MR. DEPUTY-SPEAKER : It is not
a question of hurrying up.

SHRI N. DANDEKER : Amendmenl:
No. 6 is a very sample one. The proposi-
tion in the Bill is that not less than 51
per cent of the board of directors shall
consist of what I might describe as non-
industrialists directors with special know-
ledge of one or more of nine possible
subjects. My only objection to this is
that we are suddenly jumping from a
situation where there was no statutory
requirement in this regard at all to a
situation which requires 51 per cent of
the board to be so composed. My
counter-suggestion js that instead of 51
it should be 40 per cent.

My Amendment No, 7 is concerned
with allowing the executive chairman of
a bank to be a director not only of a
subsidiary banking company or a com-
pany registered under section 25 of the
Companies Act as is provided in this Bill,
but I suggest that it should be so extend-
ed that he could also become the director
of a financial institution approved in this
behalf by the Reserve Bank. I can »ec
no objection whatever to the chairman
of the commercial bank being also, for
instance, a director of the Industrial
Finance Corporation or of the State
Finance Corporations or of the Industrial
Credit and Investment Corporation and
80 on.

My more important amendments in
relation to the chairman of banks are
amendments Nos. 76 and 77 and then
No. 80. Amendments Nos, 76 and 77
are concerned with the disqualifications
of a person for appointment as chairman.
There are two qualifications laid down



643  Banking Laws (Amd:.)

namely that he should have a knowledge
of the working of a banking company or
of the State Bank or any subsid'ary of
a bank or of a financial institution or he
must have special experience and know-
ledge of financial, economic or business
administration, These positive qualifica-
tions are perfectly in order. But there
are also certain disqualifications, namely
that he is the director of any company
other than a company which is exempted
or a partner of any firm which carries
on trade and so on,

My suggestion about all this is this
that having an interest other than as a
director and so on in a company or a
firm should not really disqualify a person
from being a chairman, because provi-
sion already exists that to concerns of
that kind bank may not give a loan H
the director of the bank happens to be
a director or a partner of such con-
cerns. 1 think this is really redundant
and there is no point in it because once
the chairman happens to be holding
shares in a company and he becomes a
director of the bank, it is obvious that
he cannot have any money lent from the
bank to such a concern. Consequently,
my suggestion is that the disqualifica-
tion ought to be removed.

My second suggestion is only for prac-
tical purposes namely that a person who
is being considered for appointment as
chairman ought not to be disqualified be-
cause at that time he has got these dis-
quelifications; the disqualifications ought
to operate after he has been appointed as
the chairman if within a given period of
time he does not get over or remove
these disqualifications. 1 cannot o'her-
wise conceive of such a thing. I think
it was Shri Indrajit Gupta or Shri 5. M.
Banerjee who said that if these are to
be disqualifications at the time of the
appointment of a person as the chair-
man, then one cannot see who can ever
be appointed as the chairman because a
person is bound to be caught under one
or more of these, if in fact he happens
to be a banker of some repute; he is
bound to have some investment; he may
be a director somewhere if he is a person
with considerable knowledgs and experi-
ence of financial, economic and business
administration matters. In other words,
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while I agree that these disqualifications
are proper (subject to one deletion which
I have suggested), my suggestion is this
that these disqualfications ought not to
disqualify a person from being consider-
ed for appointment as the chairman, and
if h's appointment as chairman is ap-
proved, then within a given time he must
either get rid of these disqualifications or
he must oot accept the chairmanship of
the bank.

Finally, Sir, I would like to reiterate
a pont that I made yesterday, namely
that ‘here is this very dangerous provi-
sion here that if the Reserve Bank is of
opinion that the chairman of the board
of d rectors of a banking company is not
a fit and proper person to hold such
office it may after giving him and to the
bank'ng company reasonable opportunity
of being heard, remove him by an order,
The Deputy Prime Minister said that
obviously the reasons for such removal
would be given, but nevertheless the posi-
tion s that the decision is that of the
Reserve Bank that he is not a fit and
proper person; there may be a thousand
reasons why a person is pot a fit and pro-
per person, but the one reason that 1
wish to exc'ude from this list is contained
in the proviso which I have suggested
and which reads thus ;

“Provided that no person who is or
has been elected to be the chairman
of a banking company shall be deemed
not to be a fit and proper person to
hold such office by reason merely of
his being a critic of the monetary
and banking policies of the Reserve
Bank of India or of the fiscal and
econom'c policies of the Central Gov-
ernment or the Government of any
State.”

The Deputy Prime Minister was good
enough to say that really on merity he
agrees with this, and as Deputy Prime
Minister and Finance Minister he has ex-
tended an assurance which is embodied
in the Select Committee’s report. There-
fore, there is no difference of opinion
between him and me on the point that
no chairman ought to be removed for
this kind of thing The only difference
is this, whether we ought to leave it as
an assurance embodied in the Select
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Committee’s report, and which I am
glad to say, repeated by the Deputy
Pinance Minister on the floor of the
House, or whether we ought to embody
it, for what it is worth, actually as a sub-
stantive price of legislation forming part
of the Bill itself,

SHRI D. N. PATODIA : My amend-
ment i8 an important amendment. It
relates to the right of appeal of the
chairman against whom removal orders
are passed by the Reserve Bank of India,
The Reserve Bank of India functions
under the overall guidance and advice of
the Central Government, Here, the right
of appeal of the chairman who may be
removed lies in appealing to the Central
Government und nowhere else. The
Central Government in that context is an
interested party and not an independent
institution. Therefore, my amendment is
this that in these matters wherever there
is an occasion for the chairman to appeal
against the orders of the Reserve Bank
of India, the matter should be decided
by appeal through arbitration by a single
judge of the Supreme Court or High
Court appointed by the Central Govern-
ment. Only in that case, it will meet the
ends of justice.

SHRI S, M. BANERIJEE : In my first
amendment, I want lines 8 to 12 at page
5 to be omitted. These lines read as
follows :

“No act or proceeding of the board
of directors of a banking company
shall be invalid by reason only of any
defect in the composition thereof or on
the ground that it is subsequently dis-
covered that any of its members did
not fulfil the requirements  of this
section.”,

I feel that this particular provision in
this Bill may be utilised adversely. 1
therefore feel that the Finance Minister
should give a second thought to this
matter and sce that my amendment is

accepied,

Amendment No. 34 seeks to omit
lines 20 to 22 at page 5. T need not
dwell long on this peint. I feel that if
this amendment is accepted, it would
not change the complexion of the Bill.
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Then 1 emphasise my amendment No.
35. 1 do not want to s on amend-
ment No. 75 which I would leave to my
colleaguc, Shri Indrajit Gupta, to express
the opinion of our Group in regard to
trade union representation in the board
of directors.

SHRI INDRAJIT GUPTA : Could I
say a word to oppose Shri Dandekar's
amendment ?

MR. DEPUTY-SPEAKER : When he
speakes.

SHRI SRINIBAS MISRA : My first
amendment is No, 46 which seeks to
omit item (e) of the proviso on p. 6.
Of course. we have expressed our views,
the views, according to us, of the country
vehmently, but still it has not made any
impression on the Deputy Prime Minister.
Now I think he will try to understand
the reason behind these suggestions., He
has said that director, manager, manag-
ing agent, partner or proprietor of any
trading, commercial or industrial concern
is disqualified from chairmanship. He has
also added another provision ‘is engaged
in any other business or vocation’. Any-
body having a business or vocation is
disqualified from chairmanship. So whe
will be chairman ?

SHRI S, KANDAPPAN (Mettur) :
A defeated politician.

SHRI S, M. JOSHI (Poona) : A per-
son who has no ostensible means of
livelihood,

SHRI SRINIBAS MISRA : He is not
a person who will be the director of a
company. He will not be a director or
member, Perhaps he means that after
being chairman, he will resign his posi-
tion or will not take up any other voca-
tion. But as it is expressed, even before
he accepts chairmanship, he ought not to
have any appointment. This is one of
my amendments.

The next amendment concerns 10C on
page 7. It seeks to delete it. The
clause says :

“Any director or chairman appoint-
ed by the Reserve Bank under section
10A or section 10B, as the case may
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be, shall not be required to hold quali-
fication shares in the banking com-

pany.”

This is too far-reaching a clause.. He
will have no stake, nothing to lose in the
bank. He may be a person who is un-
employed or thrown out from politics.
He will be there at the back and call of
these big industrialists. He can be pur-
chased very easily. This should not be.
He should at least have some stake in
the bank.

SHRI LOBO PRABHU ; My amend-
ments have to be looked at in the con-
text of our banking structure. Our bank-
ing structure is in a small part made up
by the shares of shareholders but in the
largest part by the deposits of the public.
Any law which discourages deposits, any
arrangement which makes them mistrust
a bank is against the interests of the
country and the interests of the common
man.

Incidentally, 1 herad that the Finance
Minister was deeply pained at my ab-
sence when he explained my concern for
the common man earlier during
the session, but 1 would like to remind
him that 1 was paying attention to the
clock and not to his intentions after the
fixed time.

Do you want to increase deposits or
not? That is the fundamental question.
If it is the intention of Government and
this Bill to reduce deposits, you can do
nothing better than have 51 per cent of
the directorate composed of people who
have no interest either in the bank or in
their own shares or in their own deposits,
First of all, T will urge this—and I do
hope it will receive some respectful
attention, although it is a new concept.
If you want to increase deposits, you
must see that the depositor is somehow
represented on the board of directors, It
may be you will find it possible that
people who have a standing account of
more than a certain figure fixed by you,
should be eligible to elect a representa-
tive of depositors. This is a matter which
should have been considered in the Select
Committee as to what the figure should
be. I am not at this moment concerned
with whether it should be one lakh or
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a few thousands. But the point is : let
the depositors be represented if you are
concerned about improving the scope and
range of banking.

As regards people who are to be re-
presented class-wise, I am reminded of a
story in the good old days when poly-
gamy was prevalent in this country.
Someone decided that he should have
four wives. He thought it would be very
economical : one would be a fashionable
lady, another would look after his pas-
sion, a third one will deal with social
contacts or social control and the fourth
would be for cooking. This kind of
directorate aimed at getting the services
of different professions by putting on the
board is just like that. It may be a bril-
liant idea, but as the eaflier idea did not
succeed in a happy marriage, I do not
think we shall succeed very much in
banking if we get the services of pro-
fessionals in this way on the directorate.
These people might come if they are al-
ready among the shareholders, if they
are otherwise eligible, but do mot put
them on the basis of category. Apart
from political implications, it is not fair
to the depositor when you bring in, as
Shri Srinibas Misra has said, people who
are unemployed and give them a job on
the bank so that they may be subservient
either to the bankers or to Government.

SHRI INDRAJIT GUPTA: The
depositor may be unemployed also.

SHRI LOBO PRABHU : The deposi-
tor must be elected. I believe in demo-
cracy. I cannot explain these things
individually.

My second amendment is about the
chairman. There is nothing stated here
that he will be elected either by the
shareholders or by his own board. As
far as I know, these new chairmen, who
have been found for these various banks,
have not been elected, or if they have
been. it must have been on a diktet or
hookam. This is neither democracy
nor good banking. If the original Act is
deficient in this matter, if the original
Act has not been followed, let there be
an amendment that they should be elect-
ed by sharcholders, and as I bave sug-
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gested, also by the depositors on some
agreed basis.

My third amendment is nearly the
same as that of my colleague, Shri
Patodia's that the provision that appeal
should lie to Government is bad, because
Government cannot both be the initiator
and then the deciding authority, Earlier
this morning, I had said that the Reserve
Bank is nothing but a creature of Gov-
ernment, and Government is bound to
support its creature. 1 do not agree that
the appeal should be to a Supreme Court
Judge. We have been utilising the services
of these Judges for too many things, 1
think this matter whether a chairman bas
been properly removed should be decid-
ed by this House itself and therefore the
proceeding of the removal should be
placed on the Table.

SHRI INDRAJIT GUPTA : Before I
speak on my amendment No. 75, I have
a word to say on Shri Dandekar’s amend-
ment No, 77. He said that sometime
ago he felt or heard that I might have
been partially in favour of such an
amendment, that is to say, that this dis-
qualification should be effected only after
a certain period after his appointment.
It may be that at one time I was toying
with this idea, but recent events have
really made me change my view,

Yesterday, I had in the general discus-
sion referred to the fact that even before
this Bill has been enacted into law, many
of these big banks have already appoint-
ed their General Managers as Chairmen,
I said yesterday that as far as my in-
formation goes it was done after a series
of consultations between them and the
hon. Minister. From yesterday's record
of the proceedings 1 find that these are
the words that the Finance Minister used
when be was defending his right to have
prior consultation with them. I do not
deny that right. The point iz what
happened there. He said yesterday :

“Bocause I want them to function
properly. ..

—"properly means in terms of a
statute, what else can it be ?
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“Even before it goes on the statute
book, I had talked to them and discus-
sed with them after I had decided on
the principles on which this should be
done.

—He has decided already before
the Bill is passed.—

“I told them this is what is going
to be done.”

One of the disqualifications to which
Mr. Dandekar is taking exception is that
if this is applied rigidly, nobody would
be found, you cannot find anybody con-
nected with the banking business who is
qualified to be the Chairman, But then
I would like to know how it is that these
General Managers have overnight be-
come Chairmen. Are they going to be
disqualified now ? Surely that falls in one
or the other of these disqualifications be-
cause it is very wide and it says :

“(d) is a director, manager, manag-
ing agent, partner or proprie-
tor of any trading, commercial
or industrial concern, or

(e) is engaged in any other busi-
ness or vocation.”

So I find it difficult to believe that these
General Managers of the banks who have
functioned as such for so long do not
fall within the mischief of any of these
disqualifications, Nevertheless, they have
been appointed overnight as full-time
Chairmen. Thercfore, it seems to me
now that this is not really a hurdle as
Mr. Dandekar thinks. I do not know
what is being done, We should know
about it. I am opposing it. I do not
think that Mr, Dandekar’s amendment is
necessary.

Coming to my amendment No, 75,
different interests are to bt represented

having knowledge or experience of
trade union movement in the in-
dustry should also find a place
Board. I would like to know why f#t
should not be done. we are taking
of social control. Social control means

what? It means that various interests
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of the country who are concerned in one
way or the other with the running of
these banks should be brought into the
structure now and should have yome say
in it. Then I do not see why the em-
ployees should be excluded. As far as
I know, in all the public sector projects
and statutory corporations which have
been set up by the Government of India
you will find in the Board of Directors
one place always reserved for a represen-
tative of the workers or the Trade
Unions. I think that for better and more
efficient functioning of the banks, it is
necessary that they should be more
closely associated with the management.
Therefore, 1 think that this is very un-
desirable that only they should be ex-
cluded when so many other types of
people are taken in. I have no objection
to these other people there, though I
have my doubt whether people whose
knowledge of rural economy consists of
large scale hoarding and speculation in
foodgrains will pot get into these banks,
because that is also knowledge of rural
economy. However, that will have to be
seen from case to case, but I would insist
and urge upon the hon, Minister that we
should at least keep one place there for
the representative of the employees or
Trade Unions who are specifically con-
nected with this industry so that they
bave the feeling of closer association

W) FgE T AR JO FHEAT
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SHRI ERASMO DE SEQUEIRA ;: 1
have three sets of amendments. The first
is 125, 127, 128 and 129, This refers to
the constitution of the Boards of Direc-
tows. The scheme of this Bill is that a
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bank shall function under the banking
policy enunciated by the Reserve Bank.
The Board of Directors shall have con-
trol over the full-time Chairman who
shall also be appointed subject to the
approval of the Reserve Bank. Having
done this, 1 do not think it is fair that
the law should also provide that the
Government through the Reserve Bank
should have centrol over the constitution
of the Board of Directors of the Banks.
But accepting for the sake of this dis-
cussion only, that it is desirable to have
such control, the Bill provides that not
less than 51% of the Members of the
Board should consist of people who have
special knowledge of some subjects which
have been specified, subject to the sub-
jective satisfaction of the Reserve Bank.
I have suggested that instead of this, 51
per cent of the members of the Board

should be full-time employees of the

bank. My submission is that with this
the Reserve Bank would no more have
control as to who is appointed, and the
majority of the members of the board of
the bank would be full4ime and profes-
sional bankers, and would be able to
follow whatever policy is laid down
objectively much better than the consti-
tution presently suggested.

My second set consists of a.mendl:nents
No. 101 and 102, The Bill says :

.. .the Reserve Bank may, if in its
opinion it is necessary in the public
interest so to do, permit the Chairman
to undertake such part-time honorary
work as i8 not likely to interfere with
his duoties as such chairman.”

If the Chairman of the Bank wanted
to be President of his club, I do mnot
think anybody would hold that it is in
the public interest for this to happen,
and yet the Reserve Bank would not have
the power to allow him to be the Presi-
dent of the club, What I have suggested
is that the Clause should read :

“Notwithstanding anything contained
in this section, the Reserve Bank shall
permit the chairman to undertake such
part-time honorary work as is mnot
likely to interfere with his duties as
such chairman.”

SRAVANA 15, 1890 (SAKA)
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My third amendment No. 100 refers
to a proviso to be added on page 7 after
sub-section (7). The position is that
there is first an order from the Reserve
Bank to elect or appoint a new Chair-
man. Then there is an order of removal.
Then there is an appeal and decision on
that appeal. The position is, when under
the order of removal, the Reserve Bank
appoints a new Chairman the person so
appointed shall be deemed to have been
duly elected or appointed, There are
30 days for appeal and God knows how
long for the decision. So, unless a pro-
viso as I have suggested is put in, the
existing Chairman shall cease to be
Chairman the minute the order of re-
moval is passed and during the course
of the appeal, the other person shall be
the Chairman, If the Government
reverses the decision of the Reserve
Bank, then the new Chairman will have
to be removed and the old Chairman
reinstated. Therefore, 1 have said that
the following priviso may be added :

“Provided that on the preferemce of
such appeal, the said order of removal
shall remain without effect until the
date on which the Central Govern-
ment makes a decision on the afore-
said appeal.”

wit fawfa fasr : e off, god
frmr 2 —

“Provided that out of the aforesaid
number of directors, not less than two
shall be persons having special know-
ledge or practical experience in respect
of agriculture and rural economy, co-
operation or small-soale industry;” and

W way § AR 7% wET e oww
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SHRI MORARIJI DESAI : The first
amendment is about reducing 51 per cent
10 40 per cent. This cuts across the
whole scheme. What is wanted is that
the hold of the bigger industrielists must
he removed. That cannot be removed
il they are in a majority in the manage-
ment, i.e. majority of directors. There-
fore, that cannot be done and I cannot
accept this amendment.

The other onc is the amendment of
Shri Lobo Prabhu where he wants that
along with ghareholders, depositors also
should be there, That is not the scheme
vven now. It has never been thought of.
It is a new idea, But it is not practica-
blc because the lists of depositors will go
on changing. They will not remain the
sime, But, it is not necessary to have
them. As a matter of fact, most of the
directors will be representatives of depo-
sitors, because they will all have de-
posits. Therefore. they will be taken
care of, As I said earlier, the interests
of the depositors will have to be taken
cure of if the banks are to work.

Mr. TIndrajit Gupm. and Mr, Dhar
want that one who is well-versed in trade
L 34 LSS/é8—10
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union movement of bank employees also
should be qualified to be a director. It
is 2 matter of policy which will have to
be decided whether in all or any of these
representatives of labour should be there
or not, I personally am not opposed to
it at all. But it is a matter of having
a general policy decided. But as it is
worded here, it will only enable politi-
cians of the type of my hon, friend to
get into this because they are the people
who are well-versed in the trade union
movement of bank employees.

SHR1 INDRAJIT GUPTA: You do
not mind Congress politicians,

SHRI MORARJI DESAI: I do not
want them also. (Interruptions). Making
noise does not make a point at all. [
am saying I am not interested in any
Congressman going or these people not
going into it.

ot ar s W ST e
&% @ & foar ?

SHRI MORARII DESAI : I have not
sent him therc. [ have not nominated
any person, These are elected by the
shareholders. I have not suggested any-
body's name myself.

But I would not say that any member
of a political party, if he is qualified,
should be debarred from going into it.
But he must be qualified for it. That is
all what T would say. Otherwise, there
are politicians everywhere who are quali-
fied. Why should they not go into banks
and why should they not manage banks,
I do not know. My hon, friends can
also go there. [ do not object to it.
But to say that those who are qualified
by their association with trade union
movement should be therc, that by itself
is not a qualification in my view. But
the representatives must be of the
workers who are there; that T can under-
stand. If he has asked for it personally
I am in favour of it.

SHRI INDRAJIT GUPTA : Then
why don’t you accept it ?

SHRI MORARJI DESAI : But [ do
not want to introduce it until the govern-
ment has adopted it as a policy for all
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th.mgs . But it is not possible until this
policy is decided by government for all
concerned, If that is to be done, then
it should not begin with banks; it should
begin clsewhere. Banks are the last
where it should begin,

SHRI MADHU LIMAYE : Why ?

SHRI MORARIJI DESAI: Because
bank is not a matter where vou can play.

Shri Sequeria wants that they should
be in whole-time employment of such
,company which means only employees
should be directors. That is what he
wants because he wants all the directors
sbould be whole-time directors. Both
things are not possible. He wants all the
qualifications to be removed and only
bank employees should be directors of
banks, It is a very strange idea to be
neard and I do not think anybody else
will support him.

SHR1 ERASMO DE SEQUERIA :
Full4time professional bankers; 1 did mot
say any employees,

SHRI MORARIJI DESAI : He has said
employees of such companies will be
directors. If he wants to ruin the banks
that way, he can certainly do that,

Then there is the amendment by Shri
Bibhuti Mishra. He wants that 2 should
be changed to 25. I hope my hon. friend
knows that generally the number of
directors is only 10 to 15. Now, out of
that, how am 1 to appeint 25 from
these 7 51 per cent will be from these
sections. I have said that at least 2 will
be representing them. That does not
mean only 2; there will be more, There
will be for agriculture, small-scale indus-
tries and co-operation and sometimes
they will choose those who know both
agriculture and co-operation; you will
find people like that, There is no inten-
tion of having any people, who are en-
gaged in this as a hobby, getting into this,
or large-scale industrialists who are also
agriculturists getting into this. They
would not be able to do it. They would
be disqualified. They would fall under
the category of 49 per cent; they will not
come under 51 per cent, Therefore, that
is automatically stopped and they would
not be able to get in like that,
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SHRI BIBHUTI MISHRA : In the
name of small-scale industrialists agricul-
turists should not be debarred,

SHRI MORARJI DESAI: Agricul-
turists will be there,

Shri Banerjee wants that any act or
proceeding of the Board of Directors
should be invalid if there is some defect
in the composition of the Board. This
would be a very dangerous thing.

SHRI S. M. BANERJEE: My con-
tention is that it may be misused by
these people.

SHRI MORARIJI DESAI: 1 have
heard his contention, There is no ques-
tion of misuse, That can be set right by
the board afterwards. But if you say that
it is invalid, banking business would
become very difficult. I do not kmow
how it can be done. That is not donc
anywhere.

SHRI PILOO MODY (Godhra) : H.
does not know either.

SHRI MORARJI DESAI : Then there
is the proposition of my hon. friend.
Shri Dandekar. He says, add the werds
“or a director of a financial institution
approved in this bebalf by the Reserve
Bank”. At one stage he does not want
to give even all the powers which arc
there; at another stage, he wants to add
to the powers. I do not know why it is
necessary. I do not think it would be
profitable or good, or in the interests of
the bank, or the policy that we want 10
have, that the Chairman should be
direcior anywhere else.

15.00 HRs.

Of course, it was a;gued by my hon.
friend, Shri Indrajit Gupta, that it is
impossible to tell that these chairmen
who have now been appointed are not
engaged in business everywhere. As far
as my information goes, they are nol.
They are not concerned with any other
companies and I do want that they
should not be concerned.

SHRI PILOO MODY : It says, voca-
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- SHRE MORARJI DESAI : ] do nol
know; may be, vocation of an architect
or somclhmg. That alo would be =2
profession. Vocation means where he
carns money in other manner. I do not
want them to do that. 1 want them to
look after the banks solely and not have
any other interest. ‘That is why it has
been done. It is, therefore, that I can-
not accept any of these amendments.

SHRI SRINIBAS MISRA : What
about amendments Nos, 46 and 47 ?

SHRI MORARIJI DESAI : Shri Sri-
nibas Misra wants that line 19 be omit-
ted. 1 have already said that 1 do not
want them to be engaged in any other
business or vocation,

SHRI SRINIBAS MISRA : After they
are made chairmen, they will not be
cngaged. But this means that before
that they would not have any vocation.

SHRI MORARIJI DESAL : That is not
0. He has to get out of that on the
«ay previous,

SHRI SRINIBAS MISRA : This does
not give that meaning.

SHRI MORARIJI DESAI : This is the
mecaning. Here it says :—

“Every chairman of the Board of
directors of a banking compapy shall
be a person who has special knowledge
and practical experience of—

X X X x x

Provided that a person shall be dis-
qualified for being a chairman, if he—

X X x x X

is eu;agod in any other business or
VOEI.tIOIl

This means that after he is appointed on
the day he is appointed if he is engaged
like that he will be disqualified.

SHRI SRINIBAS MISRA : If [ am
engaged in some business—] am having
a carpentry shop, let us take jt—I am
disqualified to be a chairman. He will
be disqualified to be a chairman when he
is engaged in business means before the
appointment,
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SHRI PILOO MODY : You can put
the carpentry shop in your wife’'s pame.

SHRI MORARJI DESAI : If a person
is to be -a Member of the House, bs is
disqualified if he does not get out of it
before he files his nomination but if he
gets out of that before and when he is
nominated he is not in it, he is not dis-
qualified, whatever he may be doing be-
fore. -

SHRI SRINIBAS MISRA ; The word-
ing should have been otherwise,

SHRI MORARIJI DESAI : My hon.
friend may have better knowledge of law
than 1 have.

SHRI SRINIBAS MISRA : It is nol
the knowledge of law; it is only the
forcign language in which we are talking.

SHRI MORARIJI DESAI : The lan-
guage is foreign both for him and for
me. I am saying it is all right. He does
not think so. But 1 have to go by my
legal advisers; that is way I accept it and
1 canpot say otherwise, Thersfore I
oppose all the amenaments.

SHRI D. N. PATODIA : Will the
Deputy Prime  Minister accept my
amendment ?

SHRI MORARIJI DESAI :
accept his amendment,

SHRI D. N. PATODIA : It is with
regard to the right of appeal to the
Supreme Court Judges instead of to the
Central Government,

SHRI MORARJI DESAI: My hon.
friend wants that the Supreme Court
Judges or other Judges should do every-
thing. That is not possiblc. 1 do not
think that it is a matter for the courts.

SHRI LOBO PRABHU : My amend-
ment was for it to be laid on the Tablc
of the House. You cannot have any
objection to that.

SHRI MORARIJI DESAI : Individual
orders cannot be laid on the Table,

MR. DEPUTY-SPEAKER ; Shall 1
put all the amendments together to the
vote of the House ?

I do not
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SHRI S. M. BANERJEE : We want
amendment No. 75 to be put separately.

AUGUST s, 1968 * Bill

MR. DEPU'{"Y1SPEAKER So, ex- question is :
cluding amendment No, 75 by Shri

Indrajit Gupta, I am putting all the

Page 3—

amendments to clause 3 together to the

vole of the House,

Amendments Nos. 6 to 9, 33, 34, 46,
47, 60 10 62, 76, 77, 100 to 102, 125,
and 127 10 129 were put and negatived.

DIVISION NO. §]

Abraham, Shni K. M.
Adichan, Shri P. C,
Anbazhagan, Shri
Badrudduja, Shri
Banerjee, Shri S, M.
Dange, Shri S, A.
Dar, Shri Abdul Ghani
Da;c.howdhm‘y Shri B. K,
Dhandapani, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gupta, Shri Inrdajit
Jha, Shri Shiva Chandra
Joshi, Shri S. M.
Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kushwah, Shri Y, S.
Lakkappa, Shri K.

Ahmad, Dr. L.

Amin, Shri R. K,

Babunath Singh, Shri

Bajpai, Shri Vidya Dbar
Barua, Shri Bedabrata
Barupal, Shri P. L.

Bhanu Prakash Singh, Shri
Bhola Nath, Shri

Rirua, Shri Kolai

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,

after line 33, insert—

The Lok Sabha divided :

AYES (15.09 Hrs.

Limaye, Shri Madhu
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Molahu Prasad, Shri
Mukerjee, Shri H. N,
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nayanar, Shri E. K,
Nihal Singh, Shri
Pandey, Shri Sarjoo
Patel, Shri J. H.

Patil, Shri N. R.

Rao, Shri V. Narasimha
Ray, Shri Rabi

Samanta, Shri S. C.
Sambhali, Shri Ishaq
Sen, Dr. Ranen
Sequeira, Shri Erasmo de
Sreedharan, Shri A,
Viswambharan, Shri P.

NOES

Dalbir Singh, Shri
Dandeker, Shri N

Das, Shri N. T.
Dassappa, Shri Tulsidas
Deoghare, Shri N, R.
Desai, Shri C. C.

Desai, Shri Morarji

Deshmukh Shri Shivajirao S.

Dixit, Shri G. C.
Gajraj Singh Rao, Shri
Gautam, Shri C. D,
Gavit, Shri Tukaram
Himatsingka, Shri
Kamble, Shri

666

MR. DEPUTY-SPEAKER : Now, 1
put Amendment No, 75 of Shri Indrajit
Gupta to the vote of the House.

The

*“(viiia) trade union movement of
Bank employees,” (75).
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Kasture, Shri A, S,
Kureel, Shri B. N.

Lobe Prabhu, Shri
Mahadeva Prasad, Dr.
‘Mahajan, Shri Vikram Chand
Majhi, Shri Mahendra
Mandal, Dr, P,

Masuriya Din, Shri
Minimata, Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mody, Shri Piloo
Mohamed Imam, Shri
Naghnoor, Shri M, N.
Naik, Shri R. V.

Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Jla
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Parthasarathy, Shrij

Patel, Shri Manubhai
Patil, Shri Deorao
Patodia, Shri D, N.
Poonacha, Shri C. M,
Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Rajasekharan, Shri

Ram, Shri T.

Ram Subhag Singh, Dr.
Randhir Singh, Shrj
Ranga, Shri

Rao, Dr, K. L.

Rao, Shri Thirumala
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saigal, Shri A, S.
Santosham, Dr. M.

Sarma, Shri A. T,

Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C,
Sharma, Shri Nawal Kishore
Shastri, Shri B. N,

Sheo Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shivappa, Shri N.

S‘hukh, Sh.n S. N.
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Sinha, Shrimati Tarkeshwari
Sonar, Dr. A, G.
Sonavane, Shri

Sursingh, Shri

Tiwary, Shri D, N.

Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Yadab, Shri N, P.

MR. DEPUTY-SPEAKER : The re-
sult* of the Division is: Ayes: #42;
Noes : 90,

The motion was negatived.

SOME HON. MEMBERS : Shamc,
shame !

MR. DEPUTY-SPEAKER : The
question is :

“That Clause 3 stand part of the
* Bill.

The motion was adopted.
Clause 3 was added to the Bill.
Clavse 4—(Amendment of section 16)

MR, DEPUTY-SPEAKER : There ix
‘no amendment. So, I put it to the voic
of the House.

SHRI N. DANDEKER :
posing clause 4.

It sceks 1o amend section 16 of the
principal Act and it seeks to introduce
a new subsection (3) to the effect that
nothmg in sub-section (1) shall apply to.
or in relation to, any director appointed
by the Reserve Bank.

Now. sub-section (1) is a very im-
portant one in which it is sought to ex-
clude from its application to a director
appointed by the Reserve Bank. The
Sub-section (1) ‘reads :

“No banking company incorpo-
rated in India shall have as a direc-
tor any person who is a director of
any other banking company or
of companies which, among them-
selves, are entitled to cxercisc voting
nghu in excess of 20 per cent of

1 am op-

*The foﬂmg Members also rcorded their votcs :
AYES : Sarvashri Sheopujan Shastri,Vasudevan Nair, Narayanan and Baidhar

RBeherd,

NOES : Shri Ganpat Sahai and Dr.Sankata Prasad.
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the total voting “rights of all the
shareholders of the banking com-
pﬂ.!'l)"."

These arc salutary disqualifications for
a director of a banking company. 1 see
no reason whatever why these disqualifi-
cations should not apply also to a direc-
tor appointed by the Reserve Bank. I,
therefore, oppose it.

SHR] RANGA (Srikakulum) : The
hon. Minister has no reply to this ?

SHR1 MORARJI DESAI :
called upon. Therefore,

up.
SHR1 PILOO MODY : Probably
there is something in his ‘basket,

SHRI MORARIJI DESAI : Fhere is
nothing in the basket. Evu'yth.mg is
open.

SHR1 PILOO MODY : Everything is
open, we know that the treasury is
empty.

SHRI MORARJI DESAI. Whea the
Reserve Bank appoints a director, cer-
tainly the Reserve Bank will see that he
ia not involved in any kind of business
like that, but it is necessary sometimes
that one may have to appoint directors
in several places; one may have to ap-
point one or two men in several places.
In that case it will be necessary to say

I was not
I did not get

that this does not apply. That is why
this has been done.

MR. DEPUTY-SPEAKER: The
qneaﬁou_: s

“That clause 4 stand part of the
Bill.
The motion was adopted.

Clause 4 was added to the Bill.

Clause S—(Substitution of new section
for section 20).

SHRI N. DANDEKER: I beg to
move ;
Page 8, line 16—
for “as partner,” substitute—

“as partner holding substantial
interest, or as" (10)
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Page 8 line 21,—
omii “director,”
Page 8, line 25,—
after “‘partner” insert—
“holding substantial mtem:t"
(12)
Page 8,—
after line 25, insert—
“Provided that this sab-section
shall not apply to the grant of
loans and advances to, or the
acquisition of debentures or
other securities issued by, —
in which the
Central Government or
the Government of a
State holds substantial in-
terest, or
a subsidiary company of
the banking compsny, or
(iii) a company registered
under section 25 of the
Companies Act, 1956, or

(iv) a local authority.” (13)

(an

(i) concerns

(ii)

Page 9, line 5,—
for “one year” substitute—

“three years™ (14)

Page 9,—
omit lines 6 to 12. (15)
Page 9.—
afer line 12, insert—
“Provided that nothing m this
sub-section shall apply to any
loan or advance granted or
committed to be granted to
any firm or company in which
none of the directors of the
banking company holds subs-
.tantial in‘erest.” (16)

SHRI ABDUL GHANI DAR : I heg
to move :

Page 8,—
after line 25, insert—

“(1A) No director or a mem-
ber of any lecal Com-
mittee of a banking
company shall bp entitl-
ed to receive loan or
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.advance against suffici-
ent security more than
ten per cent of the
paid-up capital.” (26)
Page 9, line 24—
after “director” insert—

“or g member of local com-
mittee” (27)
P‘lﬂ 8|_""

after linc 215, insert—

*(c) grant loans or advances to
persons or firms  who
have been black-listed by
the authorities or to those
who are insolvent or thosc
who have not paid the
government loans or who
arc unable to pay govern-
ment taxes;

(1A) Persons or firms those
who get loans or advances
of more than rupees five
lakhs the rats of interest
shall be 1 per cent more
than the wuwsual rate.”
(82)

SHR] INDRAJIT GUPTA : | beg to
mowe :
M 9'_'
omit lincs 28 to 35. (35)
Page 9,—
omir lincs 40 to 42, (36)
SHRI S. S. KOTHARI : | beg 10
move :
Page 8, line 9.—
after “shall” insert—
“except ' with the sanction of
. Reserve Bank of India." (63)
Page 9, lincs 9 and 10,—
omit *umtil such date, not being
a date beyond the period of three

years from the commencement of
the said section 5, and” (66)
SHRI LOBO PRABHU: I beg to
move :
Page 8, linc 10,—

ﬂffﬂr (l(.a) " insert—
“without the prior approval of
the Reserve Bank.” (64)
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SHRI MANUBHAI PATEL
bhoi) : I beg to move :

(Da-

Page 9.—
jqr lines 36 to 39, substitute—

‘(b) “director” includes a mem-
ber of any board or com-
mittee in India comstituted
by a banking company for
the purpose of managing,
or for the purposs of ad-
vising it in regard to the
management of, all or any
of its afairs.' (83)

MR. DEPUTY-SPEAKER : These
amendments are now before the House,
We decided to dispose of this Bill in
two hours today. Two hours are nearly
over now, and we have only 15 more
minutes left. Shall we apply the guillo-
tine 7 Or clse, how do we stick to the
time-schedule ?

SHRI LOBO PRABHU : The time-
schedule should be guillotined and mot
the Bill.

MR. DEPUTY-SPEAKER :I would
request hon. Members to be very brief.
If each clause is going to take 45
minutes, how are we to prooeed ?

SHRI INDRAJIT GUPTA: Let us
pick out the clauses on which the great-
est number of amendments have been
tabled.

SHRI §. S. KOTHARI : Only clauses
5 and 15 are important,

SHRI N. DANDEKER : The first
three amendments of mine, namely
amendments Nos. 10, 11 and 12 are
merely concerned with disqualifying =2
borrowing concern from borrowing from
a bank if and only if a director of the
bank has a substantial interwst irr- that
concern. There are various other
matters in the proposed clause with
which I agree. The only thing with
which I do not agree is that merely be-
cawe the director of one company is a
director of a bank, therefore, for that
reason alone that company should be
disqualified; that seems to be improper.
The only circumstance where any such
lending to a company or a comcern
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should be prohibited is where a director
of the bank has a substantial interest in
that particular borrowing concern.

Amendment No. 13 is merely con-
cerned with permitting loans to be grant-
ed, notwithstanding the interest of the
director and so on, to four categories,
namely concerns in which the Central
Government or the State Government
themselves have a substantial interest, a
subsidiary company of the banking com-
pany, a company registered under sec-
tion 25 of the Companies Act and a
local authority. [ really see no reason
why these should be disqualified for
borrowing merely because a director of
the bank & associated with them,

The third group of amendments, name-
ly amendments Nos. 14 to 16 are rather
important, and I shall spend just a
couple of minutes on them. The point
here is this, that where a company or a
concern is disqualified from borrowmg.
because a director of the bank is con-
cerned with that company in a certain
way, sub<clause 2 of the proposed mew
clause s concerned  with saying that
where loans already exist to such con-
cerns, they must be repaid within one
year. My submission is that, the period
for repayment should be three years,
Secondly, and I am very emphatic about

I would not repeat the other argu-
ments which have been said earlier.
el o FA@d D
TE Y aHEhe feg & | oF v #F
ameT € FF gl argiEeT &1 %Y ¢ 99
¥ W “NEN A § X AR
Wt Sire fear 91d 1 g W fou fe ag
WY TR AT @A § | W ) -
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SHRI INDRAJIT GUPTA : In brief,

my athendments, namely amendments
Nos. 35 and 36 refer to the exemption
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power which 3 songht to bg given to
the Reserve Bank to specify that any
particular loan or advance is not a loan
or advance for the purpose of repay-
ment. The point is that im the original
Bill the time-limit of one year was spe-
cified within which such loams and ad-
vances were to be repaid. Then, the
Select Committee has exteaded this up
to three years. They can be given time
by the Reserve Bank up to theee years.
1 was opposed to even that. But now
on top of that, this further power is
sought to be given to the Reserve Bank
that they may specify certzin loans and
advances as not loans and advances for
this purpose at all. 1 think that it con-
tains power for very dangerous prac-
tices, and we know in the past that such
loans and advances have been given
which have been given absolutely with-
out any security and without any basis,
and later on on some grownd or the
other they have not been repaid. This
contains scope for putting wadue pres-
sure on the Reserve Bank to sccure
such exemption.

Therefore, 1 am opposed to this pro-
vision. My other amendment is a con-
scquential one.

SHRI S. §. KOTHARI : I am oppos-
ed to what Shri Indrajit Gupta says. In
my opinion, with the permission of the
Reserve Bank, loans and advances may
be permitted, but with regard to repay-
ment period for cxisting loans being ex-
tended, may I say that the period with-
in which the loan should be repaid has
been reduced 'from three years to ome
year,

SHRI1 INDRAJIT GUPTA :
originally one year. ’

SHRI S. S. KOTHARI : It has been
reduced from three years to one year.
My submission is that it should have
heen three years, because for a company
which has taken loan, which may excecd
cven a crore of rapees, it may not be
casy to switch over overnight to another
bank within this period. Therefore, in
my opinion, this should have been kept
at three years and the Reserve Bank
should have power to extend this period
on application being made, as may be

It was
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necomary, so that industries do npot
suffer, as the legitimate needs of indus-
try have ta be met in the interest of the
economy.

SHRI LOBO PRABHU : My amend-

ment is the same as that of Shri Kothari,

but 1 would like to give my own reasons
in sopport of it.

The question before the country is
whether banking should be opposed to
industry. Tf you look to the history of
our banking it was first associated with
trade; then it became associated with
industry. Now it is the intention of
Government that it should be for agri-
culture. No one contests the interest of
banking in agriculture, but it would be
very wrong, specially at a time of reces-
sion like this to place obstacles in the
way of industries getting easy accommo-
dation. There ure many shocks which
have been delivered to industry. The
managing agency is not going to be
there. There may be other restrictions
imposed.

1 would request the Finance Minister
to continue the present provision that
loans may only be given with the con-
sent or the prior approval of the Re-
serve Bank. 1 would like, in this con-
nection, o ask whether the provision as
it is, has been ubused. Have loans been
civen that the Reserve Bank did not
think should be given ?

SHRI INDERJIT GUPTA : Yes.

SHRI LOBO PRABHU: In that
case, why <hould not the provision con-
tinue zs apparently it has becn ample
and abundant. But in its present form
as proposed, this ban on loans is  very
igheartening to industry.

SHRI' MANUBHAI PATEL: My
smendment is a very simple onc seck-
ing to substitute the existing definition
with a new definition of ‘director’. As
it is,

(b) reads :

“director” means a member of any
bowrd of committee in India consti-
tuted by a banking company for the
purposc of adviing it in regard to
the management of its affairs.

\
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1 want to change it to :
* “director™ includes a member of

any board or committee in India
constituted by a banking company
for the purpose of managing or for
the purpose of advising it in regard
to the management of, all or any
of its affairs’. )

This amendment is simpls and self-
explanatory and | do not think I need
clarify it further.

SHRI ERASMO DE SEQUEIRA : 1
have three amendments to the clanse,
This is with a reference t repayment
of loans prohibited or sought to be pro-
hibited in the Bill. At present, the time
for such repayment is one year, and the
Reserve Bank has been given power to
extend it to three years. [ soggest that
the time-limit should be three years, and
the power of the Reserve Bank to ex-
tead it should be removed.

I have also suggested the explanation
of subsection (4), giving the Reserve
Bank the power to specify that certain
loans will not be loans for the purpose
of sub-section (4) which is for retire-
ment of directors, should be removed.
I would like to draw attention to the
fact that sub-section (5) already pro-
vides the Reserve Bank with power to
define what a loan or advance is.

SHRI MORARJI DESAI : About this
amendment taking away the power given
to the Reserve Bank to extend it to
threc years, | am prepared to give it
up, if my hon. friend, Shri Dandeker—
he is not here—is satisfied with one
year's period.

SHRI PILOO MODY : Threc years.

SHRI MORARJI DESAI. [ am not
prepared to extend it to three years., 1
am prepared to keep it only as one year,
If the power given to the Reserve Bank
w extend it is not liked, | am prepared
to give it up.

SHR[ PILOO MODY : It was not
the power of extension he talked about,
but about the discretion to call a loan
and advance.
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SHRI MORARIJI DESAI: 1 am not
referring to that, but to the other thing,
loan being repaid.

I was just asking whether Shri Dande-
ker wants this power given to the Re-
serve Bank to be dropped.. 1 am not
prepared to extend the period.

1 am prepared to drop that power
given to the Reserve Bank.

SHRI N. DANDEKER : My sugges-
tion is that it would be far better for
the banking system and the Reserve
Bank that you extend the term within
which these loans are to be repaid
rather than throw upon the Reserve
Bank the burden of having to extend
the time,

SHRI MORARIJI DESAL: We have
discussed this in the Select Committee
and it was found that the extension was
It was only as a matter
of compromise that the Reserve Bank
was given this power to extend, but if
that is to be given up I am prepared. I
am absolutely not prepared to extend
one year to three years.

SHRI PILOO MODY : There will be
more cormuption.

SHRI MORARIJI DESAI : It is not a
question of corruption. I cannot allow
it to go on for three years like this, un-
less for extra-ordinary reasoms the Re-
serve Bank gives permission. If that is
not required I shall drop it.

SHRI N. DANDEKER : 1 am asking
you to take the lesser of the two evils.

SHRI MORARIJI DESAI: By his
amendment No. 27 Shri Dar wants them
to be given loans up to 10%. 1 do not
‘know why he wants. At present they
cannot get it. He wants to keep it open
for them. This is against the whole
scheme. 1 cannot accept that,

I accept Shri Manubhai Patel's
amendment No, 83, because it is clarifi-
catory. Otherwise 1 oppose all other
amendments.

MR. DEPUTY-SPEAKER :
the House all amendments
amendment No. 83.

I put to
except

AUGUST 6, 1968 Bill 682

Amendments Nos, 10 1o 16, 26, 27, 35,
36, 63 to 66 and B2 were put and
negatived.

MR. . DEPUTY-SPEAKER:
question is :

The

Page 9,—
for lines 36 to 39, substitute—

‘(b) “director” includes a mem-
ber of any board or com-
mittee in India ;:nnst:tuted
by a banking company for
the purpose of managing,
or for the purpose of ad-
vising it in regard to the
management of, all or any
of its affairs.’ (83)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question Is :
“That Clause 5, as amended, stand
part of the Bill.”

The motion was adopted.
as amended, was addsd 10
the Bill.

MR. DEPUTY-SPEAKER. As il
would be too harsh to apply the guillo-

Clause 5,

tine, 1 suggest we take up Claunes
6—14.
SHRI S. M. BANERJEE : We know

limited, but this
time. Let us
and not as an

that the time is very
House can extend the
function as Parliament,
electronic computer.

MR. DEPUTY-SPEAKER: 1 am
giving full latitude permissible within
limits. On clause 15, there will be u
debate. Something must be done. (In-
terruption). 1 am giving the maximum
latitude.

it fawfer faw : fresite o s
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ﬁélﬁﬂﬂqﬁﬁum THs-
Fewqa #W € | 7 wwar g e fow
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MR. DEPUTY.SPEAKER : I have
said that for important sections wherein

there are lots of amendments, and for
the contentious clauses lwwldgwafu!l
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is agreeable to all sections of the House.
1 amnotshutﬂngmlta.nydebua.ldo
not want to hustle through, but us

not moved. So, 1 will put all the clauses
1ogether.

SHRI BIBHUTI MISHRA : I want
to know whether time is important or
the Bill is important.

MR. DEPUTY-SPEAKER : [ accept
that the Bill is important. Therefore, I
am giving more time to the important
clauses.

SHRI ERASMO DE SEQUEIRA :
On clause 11, may I just speak for a
minute ?

MR. DEPUTY-SPEAKER : Sorry;
once we have decided to put clauses 6
to 14 together, I will put them all toge-
ther. No amendments to them are
moved.

SHRI SRINIBAS MISRA : Amend-
ment 48 is moved.

MR. DEPUTY-SPEAKIR : I have
said that instead of applying the guillo-
tine for all, I apply the guillotine to
:he:sectammthcmth.atlwon‘t
have any debate. Later on, on clause
15, 1 will permit a debate.

SHRI SRINIBAS MISRA : We are
cntitled to move the amendments. They
may be guillotined.

SHRI SURENDRANATH DW!V!!-
DY : The amendments may be permit-
ted to be moved.

Clause 6—(Amendment of section 21)

MR. DEPUTY-SPEAKER : All right,
Clause 6, amendment 48,
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SHRI SRINIBAS MISRA : I move :
Page 10, line 2, for “or™ swbsitute
llﬂll (48}

MR. DEPUTY-SPEAKER :

put the question nmow.

SHRI SRINIBAS MISRA : Sir, the

Minister is accepting it. He will accept it.

MR. DEPUTY-SPEAKER : No de-

bate now. I shall put the amendment.

Amendment No. 48 was put and
negatived

MR. DEPUTY-SPEAKER: The
question is :
“That clause 6 stand part of the
Bill.”
The motion was adopted,
Clause 6 was added to the Bill.
Clause T was also added 1o the Bill.

Clause 8—(Amendment of section 30)

MR. DEPUTY-SPEAKER : There is
an amendment by Shri Dar—he s not
moving. Shri Sequeira—not moving.

SHRI BIBHUTI MISHRA : I move :

Page 10, for lines 14and15huen

I will

MR. DEPUTY-SPEAKER: But
there would not be any speech now. No
speech on this amendment.

SHRI BIBHUTI MISHRA : Thea I
am going out. What is this ? If you do
not want, I will go away.
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[of Pefs vs)

AT & A AAEEES FT QYT A7 947
AT ¥ FTGREA AT TS T
Mg AV JTHHET T W q6Y § | B
g7 fagre @ * o wrar oW A
gt AW ¥ TeET A qgr 9T WAEE
etz ¥ | Afew T woey -
foot 2 A gy anfee saa &%
Tt oy o ¥ goer ¥ afa foeirme
@Y 1w ®7 fafowde # o @
‘WEE qaTaSTa ¥y WY O &edT 9 T
1 & wmgan § 5 30 qieHe A1 w9
“fgur e @ gETd afees & gr
& I6T & THTIZH B FH FOE A
SHRI MORARJ[ DESAL: The Re-
servé Badk- has already powers to get it
audited by a Government auditor whez-
eover it thinks it necessary to do so.
Therctare, this is Dot necesary.

" MR, DEPUTY-SPEAKER : 1 shall
put the amendment to the vote.
Amendment No. 139 was put and

. negatived
DEPUTY-SPEAKER : The

MR.
question s :
“Thst clause 8 stand part of the
Bill.”

-The motion was adopted.
Clawse 8 was added to the Bill.

Clauses 9 and 10 were added to the Bill.

Clauvse 11—(Amendment of section
35-B).

SHRI D. N. PATODIA : I move the
amendments standing in my name.

_ SHRiI SRINIBAS MISRA: I ako
move my amendment.

SHRI ERASMO DE SEQUEIRA : 1
also move my amendments.

SHRI D. N. PATODIA: 1 beg to
move :
Page 11, line 5,—

omit “or termination of appoint-
ment” (17)
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Page 11,—

(i) lines 9 and 10—
omit “or termination -of ap-
pointment”

(ii) lines 13 and 14,— .
omit “or termination of ap-
pointment” (18):
SHRI SRINTBAS MISRA :'{ beg to
move :

Pago 11, lmes 14 and 15—

for “made with the previous ap-
proval of the Reserve Bank™
substitute “approved by the Re-
serve Bank” (49)

SHRI ERASMO DE SEQUEIRA : !
beg to move :

Page 11,—
(i) lines 9 and 10—

omit “or re-uppointment or
termination of appointmeat”

(ii) lines 13 and 14—

omit “re.appointment or ter-
mination of appoirtment”
(108)

Page 11,—
omit lines 19 to 23, (109)

SHRI SRINIBAS MISRA : Sir. the
argument of the Deputy Prime Minister
15, if you want to place everything be-
forec Parliament, so much time will be
required and in the meantime banking
policy will be required to be formulat-
ced. T want to advance the same argu-
ment. Here also if some Chairmag is
found unfit, what will happen ? We will
have to appoint another. but therc will
have to be previous approval of the Re-
serve Bank. What I intend is, let them
appoint the Chairman and let the work
go on. Then the Reserve Bank can give
the approval. If the Rescrve Bank does
not give its approval, then he will go.

SHRI ERASMO DE SEQUEIRA : 1
am requesting that the power of re-
appointment or termination of appoint-
roent of a chairman. should not be sub-
ject to the control of the Reserve Bank.
I wish 10 draw the attention of the
Minister to the point that if the share-
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hoiders decide that the Chairman should
be removed, the Reserve Bank should
not have the power to insist that he
should not be removed.

SHR] MORARJI DESAI: If what
the hon. member says is accepted, then
there need be no control whatsoever.
That is not the scheme and it is not pos-
sible for me te accept it. Mr. Srinibas
Misra wants that the new Chairman can
come in and afterwards the approval of
the Reserve Bank can be obtained; if
the Reserve Bank does not give the ap-
proval, then he can go. It is not possible
for me to accept this amendment. It
cannot be done.

MR. DEPUTY-SPEAKER : I shall
now put all the amendments to clause
11 to the vote of the House.
Amendments Nos. 17, 18, 49, 108 and

109 were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 11 stand part of the
Bill,”
The motion was cdopted.
Clause 11 was added to the Bill.

Clause 12—(Amendment of section 36).

SHRI SRINIBAS MISRA : In view of
the answer given by the Deputy Prime
Minister that the depositors’ interests
will always be looked into as otherwise
banking cannot go on, I am not moving
my amendment.

MR. DEPUTY-SPEAKER :
question is :

“That clause 12 stand part of the
Bill.”

The

The
Clause 12 was added to the Bill.

Clause 13 and 14 were added to the Bill.
Clause 15—(Insertion of new Parts Il B
and Il C).

r} 4

was P

MR, DEPUTY-SPEAKER : There arc
a number of amendments, No. 1 Mr.
Deven Sen is nat present.
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SHRI S. M. BANERIEE : 1
amendment No. 19,

movc

SHRI N. DANDEKER: I move
amendments Nos. 20 and 21,

SHRI D. N, PATODIA :
amendments Nc.ns. 22 to 25.

1 move

MR. DEPUTY-SPEAKER : Amend-
ment No. 37 is the same as No, 19.

SHRI S, M. BANERJEE :
amendments Nos. 38 to 44,

MR. DEPUTY-SPEAKER : Amend-
ment No. 52 of Mr. Srinibas Misra is
the same as No. 41, already moved, He
can move the other two amendments
Nos 51 and 53. Amendments No 67
and 68 are the same as amendments
moved carlier.

SHRI LOBO PRABHU :
amendment No. 69.

SHRI S. S. KOTHARI: 1
amendments Nos 70 to 72,

I move

I move
move

MR. DEPUTY-SPEAKER : Amend-
ment No, 78 is the same as No. 19.
Amendments Nos. 91 10 98 of Mr
Samar Guba are the same as other
amendments earlier moved., Amepd-
ment No, 110 js the same as No, 38.
Mr. Sequeira’s amendment No. 112 is
the same as No. 40. He can move his
other amendments.

SHRI ERASMO DE SEQUEIRA : |
move amendments Nos, 111, and 113 10
120.

MR. DEPUTY-SPEAKER : Amend-
ment No, 130 of Sri Viswambharan is
the same as the amendment already mov-
ed.

SHRI BIBHUTI MISHRA: 1
amendment No, 140,

SHRI S. M. BANERJEE : ] beg 1»
move :

movc

Pages 12 and 13—

Omit linos 20 to 38 and | to &
respectively. (19)
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SHRI N. DANDEKER: I beg to
move :

Page 13,—
after linc 8, insert—
“(4) An offence punishable
under this wection® shall be
cognisable, and no Court in-

ferior to that of a Presi-
dency Magistrate or a Ma-
gistrate of the first class shall
try any such offence.” (20)
(i) Page 13—
omit lines 9 to 34;
(i) Page 14,—
omit lines 1 to 38;
(iii) Page 15—
omit lines 1 to 40;
(iv) Page 16,—
omit lines 1 to 44;
(v) Page 17.—
omit lines | to 43;
(vi) Page 18,—
omit lincs | to 42; and
(vii) Page 19—

omit lines 1 to 21. (21)
SHRI D. N. PATODIA: I beg to
move :
Page 13, line 15—

for “on more than one occasion”
substitute  “persistently and

wilfully”. (22)

Page 14, line 2.—
after “acquired” insert—

“unless such acquisition has
been approved by the Par-
liament and”. (23)

Page 14, ling 32—
after “Government may”, insert

“after having obtained prior
consent from the transfercc
bank”. (24)

Page 15, lines 28 and 29—
for “after consultation with the
Reserve Bank”  substitute
“in consultation with the
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shareholders and the deposi-
tors of the acquired bank
and with the Reserve Bank".
(25)

SHRI S. M. BANERJEE : I beg to
move :

Page 12,—
Omit lines 30 to 32 (38)
Page 12,—

(i) line 34,—
omit “or”; and
(ii) omit lines 35 and 36. (39)
Page 12,—
omir lines 37 and 38. (40)
Page 13,—
omii lines 1 to 4, (41)
Page 13—
(i) lines 2 and 3,—
omit “with imprisonment for
a term which may extend
to six months,”
(ii) line 4,
omit “‘or with both".
Page 13, line 4,—
for ‘one thousand” substiture—
“twenty five”. (43)

(42)

Page 13.— _
after line 4. insert—
“(2A) No Court shall take

cognizance of any offence
punishable under sub-section
(2) except on a complaint
in writing made to it by the
Reserve Bank or any person
authorised by it in this be-
balf”. (44)

SHRI SRINIBAS MISRA : | beg to
move :

Page 12,—

omit lines 29 to 38. (51)
Page 19,—

omit lines 3 to 12, (53)
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SHRI LOBO PRABHU: I beg to
move :
Page 13, lines 29 and 30,— ]
for “after such consultation with
the Reserve Bank as it thinks
fit",

substitute “after approval

by Parliament”. (69)

SHRI S, S. KOTHARI: I beg to
move :

Page 14, line 4,—
add at the end—

“and the sanction of Parlia-
ment by a special Act pass-
ed for this purpose has been
obtained”. (70)

Page 14, line 32,—
after “may” insert—
“after obtaining prior consent
from the transferce bank”
(71)

Page 15, lines 28 and 29,—
for “, after mﬂsulta.!ion with the
Reserve Bank™,

substitute “in consultation with
meetings of the shareholders
and the depositors of the ac-
quired bank, specifically called
for the purpose”. (72)
SHRT ERASMO DE SEQUEIRA : 1
beg to move :

Page 12,—
after line 32, insert—

“Provided that this sub-section
shall not apply to a peace-
ful picket line consisting of
employees of the said bank-
ing company or to a peace-
ful demonstration by such
employees”, (111)

Page 13, line 7,—
omit “the Reserve Bank,” (113)
SHRI A. SREEDHARAN (Bada-
gara) : I beg to move ;
Page 13,—
after line 20, insert—

or empieyees or society
general”. (114)
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SHRI ERASMO DE SEQUEIRA : I

beg to move :

Page 17, line 20,—
after “be”, inserr—
“within six months of the ap-
pointed day and in mone-
tary payment”, (115)

Page 18, line 19—

omit “, or has been,”. (116)

Page 18, lines 21 and 22,—

for “a person, who, in the opin-
ion of the Central Govern-
ment, has had experience of
commercial banking”.

substitute “the Chairman of any
one of the Scheduled Banks”.
(117)

Page 19—
omit lines 6 to 8. (118)

Page 19, line 9,—
omit “such”, (119)

Page 19, line 9—
after “documents” insert—

“which the Central Govern-
ment or Reserve Bank claims
to be of a confidential nature
and the Tribunal accepts as
such”, (120)

SHRI BIBHUTI MISHRA : I beg to
move :
Page 18, line 19,—
for “, or has been, a"
substitute “a sitting”. (140)

SHRI S, M. BANERJEE : I want to
speak on my amendment No. 37, which
sceks to omit lines 26 to 38 and 1 to
8 on pages 12 and 13 respectively. Sir,
the House knows well what these lines
refer to, It says :

“No person shall—

(a) obstruct any person from law-
fully entering or leaving any
office or place of business of
a banking company or from
carrying on any business there,
or

(b) hold, within the office or place
of business of any banking
company, any demonstration
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[Shri S. M. Banerjee]

which is violent or which pre-
vents, or is calculated to pre-
vent, the transaction of normal
business by the banking com-
pany, or

act in any manner calculated
to undermine the confidence of
the depositors in the banking

company.”

(<)

1 do not want to raise the whole

15.41 HRs.

[SHRIMATTI TARKESHWARI SINHA in the
Cheirl

1 am so happy, Madam, you are in
the Chair.

SHRI INDRAJIT GUPTA: Let
there be justice tempered with mercy.

MR, CHAIRMAN : Have you any
doubt about it?

SHRI S. M. BANERJEE : When you
are in the chair, you should be like
Portia.

This particular clause has resulted
in growing discontent not only
among the bank employees but the en-
tire working people in this country.
Because, this is the first time that a
penal clause has been brought in, not
by amending the Cr. P.C, 1.PC., or
the Industrial Disputes Act but by a
Bill which is primarily meant for social
control of banks, Shri Morarji Desai,
as we all know, will never admit his
mistake and he will always say that he
has done the correct thing. I have only
one thing to say. I am told—I do not
know how far it is correct; I speak sub-
ject to correction—that when it was
referred to the Law Ministry the law
officers have pgiven their judgment
against this.

SHRI MORARJI DESAI: No,

SHRI S. M. BANERJEE : If be says
‘No’, then 1 want the opinion of the Law
Ministry to be placed on the Table of
the House. Because, whenever we rais-
ed this question, the Law Minister was
never consulted, When we referred to
this question again and again, when I

AUGUST 6, 1968 Bill 694

referred to it first by raising a point of
order, the Finance Minister consulted
the Defence Minister. The second
time he consulted the Home Minister.
He never consulted the Law Minister
whether it is constitutionally wrong,
illegal or irregular to bring in, to
smuggle or sneak in, this particular
clause in a Bill which is meant or social
control of banks,

I do not want to say much but I would
say to the Finance Minister that this
particular clause, the most hated and
pernicious clause, if it is passed by the
brute majority on that side, it will show
to the country the attitude of the ‘ruling
party towards the working classes and
the workers on their part will start their
agitation tomorrow by going on a strike
throughout the country.

I assure the hon. Finance Minister—
he also should accept this challenge—
that as long as the working class are
conscious of their trade union rights, they
will fight against this hated clause and
they will see to it that the Finance
Minister is forced to resign only on this
issue of smuggling a particular perni-
cious clause in a particular Bill which,
according to him, was meant for the
social control of banks.

I do not want to say much about it
because one of the fathers of the trade
Union movement, Shri Dange, is here
and I would request him to throw some
light on it and expose the Finance
Minister and his Ministry and the sinis-
ter plan to crub the activities of the
bank employees,
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SHRI INDRAIJIT GUPTA : In order

to save time, I am not speaking. Mr.
Dange will speak,

MR. CHAIRMAN : Shri Dange.

SHRI S. A, DANGE (Bombay Cen-
tral South) : Madam, I am opposing
this clause and all grounds of opposition
have been stated from various quarters
here.

AN HON, MEMBER.: What about
those who have given amendments ?

MR, CHAIRMAN : Just a minute.
Because this is an  important clause,
some other Members who have not mo-
ved amendments would also like to
participate. Therefore, I called Mr.
Dange. Shri Vajpayee is the leader of
the party; Shri Dange is also the leader
of the party, Nobody should have any
grudge. I would give him a chance
also.

SHRI S. A. DANGE : Under the
guise of controlling credit in this coun-
try and establishing a clean policy in the
matter of investment and so on.. a
most dictatorial attack is being launch-
ed against democratic liberties, one by
one. This is the first instalment and,
perhaps, other instalments = might be
coming very soon. We are seeing the
samples of these instalments already in
the policies that are being pursued in
relation to other sectors of employment
in this country,

This sector of employment is very
vital. There is no doubt about it though
one may ask : Which sector of employ-
ment is not vital? The Government
employees, as a whole, the journalists
and all others, are now under attack by
a very simple measure—the wage board
award is not applied. That means the
government's wage policy as well as the
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organisational policy in this country in
relation to {rade unions i3 now being
directed in a most anti-democratic
manner and it finds an expression in a
Bill which seeks to socially control cre-
dit in this country.

Why 'is it being brought here? The
background that is played upon is that
the employces have been striking and
that they have been holding up opera-
tions of banks. No operation of any
bank has been ever held up just be-
causec the cmplovees took it into their
heads to obstruct it. All along, in the
Tast 10 years, if you know the history of
trade union in this country. the bank
cmployess have been asking for bilateral
settlements. The bankers in their pride:
because they control credit, they control
industry, they control MPs, they control
the Government, they can dictate poli-
cies, refused to have hilateral negotia-
tions and, therefore, workers had to
assert their strength and demand for
their rights by organising strikes and
demonstrations untill, at last, even the
wage boards awards were upset and
arbitration awards were thrown away.
Even onc Labour Minister of this Gov-
ernment, Mr. Giri, had to resign because
the Finance Minister amended the bank
award. That Finance Minister had =
‘better  reputation  than the  present
Finance Minister because that Finance
Minister knew finance and the present
Finance Minister neiher knows finance
nor law or anything except defending
someone who is attached to him. That
Finance Minister amended the award
‘and Shri Giri had to resign. This is the
history of the struggle of the bank em-
ployecs, Therefore, they had to act and,
ultimately, at last, a bilateral agreement
was agreed to by all the bankers and
‘then smooth things were taking place.

Now comes a Bill like this attacking
cvery trade union right of the cm-
ployees. 1 am not only concerned with
the Bank employces. That shows the
direction, ‘the policy, that they are pur-
suing and which wants to attack the
democrtic trade union rights of the
working class in this country and to
cstablish dictatorship in the name of
democracy.  When that dictatorship
<omes, then those gentlemen on the
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other side who will support such a thing
will also find themselves in Tibar jail
and if this great gentleman who now
wants to have social control of banks
will socially control and individually
control the whole of this country amd
Parliament and if that side support him,
then God save this country and demo-
cracy in this country. That is why I
am saying. . (Interruptions),

SHRI BIBHUTI MISRA : Where will
you be ?

SHRI S. A. DANGE: 1 shall be
fighting with my hands all the dictators.
You will see that..(Interruptions).

My appeal to the democratically-
minded Congressmen is  this :  pleasc
control this direction. 1 am just making
an appeul to you, [ know there are
certain democratically-minded  Con-
gressmen. . (Interruptions).

SHRT RANDHIR SINGH (Rohtak):
Are you more progressive and patriotic
than us 7  We have also gone to jail so
many times. .

SHRI S, M. BANERIEE : Mr. Dange
is cqual 10 a hundred Congressmen.

SHRI RANDHIR SINGH: 1 am

cqual to 100 Danges myseclf.

MR. CHAIRMAN : This should be
stopped. Let the hon, Member conti-
nuz.

SHRI S. A, DANGE : I am appeal-
ing to the democratically minded Con-
aressmen to take note of this develop-
ment in their own ranks. This js what
I am saying, and they misunderstand
me. | um saying this :  control the
dircction of development of dictatorship
hecause it comes through this  Bill.
(Interruptions).
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jail more than any onc of you, Do not
siy that..( Jnterrupiions).

A
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MR. CHAIRMAN : Please address
me; then all the troubles will go.

SHRI 5. A. DANGE : What I am
saying is this. The direction of this
Bill is towards suppression of demo-
cracy, suppression of the democratic
right of the working class, in the name
of controlling social credit. The credit
cannot be controlled unless the banks
are nationalised. I do not want to go
into that, But please take into consi-
deration the philosophy of banking it-
self. Thousands of people come and
deposit money. Every man is the owner
of a bit of the deposit, but when it is
collected together in a bank, it becomes
social money and is used by private in-
dividuals for private profit. This is the
direction in the present system of capi-
talism which he is running. Therefore,
no amount of social control which he
wants bring through this Bill will be
fruitful in really controlling the social
money placed at the disposal of private
individuals, whether they are directors
or managers or industrialists or anything
also who, utilising that money create
private profit and then may return the
deposit or may not return the deposit
which is a different matter. So, the
very philosophical concept of social
control this way is wrong. Therefore,
we are fighting for nationalisation of
banks where individuality of ownership.
individuality of the use of money, is
exstinguished and social money is so-
cially used through the State which is
democratically run; then only social
control of banking can come. This is
what we are pleading. Our nationalisa-
tion is not a fetish; bank is the highest
form of social money. Therefore, we
were proposing nationalisation. But he
has brought in social control. Do you
think that a manager becausc he be-
comes divorced from directorship be-
comes a person who is an emblem of
social control ? It is not so. In this
country, there have been managers who.
without the assistance of Mr. Morarji
Desai and his Private Secretary, have
managed banks and industries. There
stands the name of Pochkhanavala,
who built up the Central Bank against
the sabotage of British bankers in this
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country. There was one Saraiya who
was speculating in the silver market and
cornored the whole of the Indian mar-
ket; it was the British banks that sank
him until that man died by swallowing
the diamonds of his ring, because he
was operating an independent system of
his own. It is not that there have not
been bankers in the British days who
tried to build up industries with their
own money and also with the money of
depositors. He knows  very well the
history of Omar Subani who was forced
to commit suicide by the British who
refused him credit because he failed in
cotton speculation, cotton delivery, and

the banks refused him money. Thosc
days are gone,
We thought that under Indian in-

dependence banking would be put at
disposal of real development of industry.
Instead of that, we find five banks spe-
culating in this matter instead of devc-
loping industry. Therefore, we wanted
nationalisation.  Instead of  giving
nationalisation, he has given us dicta-
torship over the employees who are the
best people, who are the most deserving,
to carry out social control over the
bankers, cver the directors and their
oncrations.

16 Hrs.

Therefore, my appeal to him would
be this—though he is beyond all appeals,
we known it very well, with the philo-
sophy that he has not. Of course, he
says, ‘I have no philosophy’. That also
he says, sometimes, But there is a
philosophy of his, That philosophy is
dictatorial control and suppression of
any democratic right which does not
conform to his conception of democracy
and his conception of social develop-
ment. I will again say that he should
bring in a measure which should be
not only deleting this attack on the
democratic principle but should also be
providing for real nationalisation. The
RBI control over private banks is not
going to really lead to social control.
We concede that even nationalisation
may also not lead to that completely,
but there will be some ground to hope
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that with the next step, with nationali-
sation taking place, democratic manage-
ment might come in.

The prejudice that is shown against
the employees is obvious. The section
is so sweeping. Item (c) says:

“No person shall act in any man-
per calclated to undermine the confi-
dence of the depositors in ¢he banking
company”.

Even criticism of a bank, that it is mis-
using its deposits and helping specula-
tors to speculate would come within the
mischief of this clause. A newspaper
editor or writer or a speaker who voices
a criticism in a public meeting can be
jailed for six months,

So my plea is that this item should
be accepted for deletion, and if be is
not prepared to do that, my plea to the
House is that it should reject it.

SHRI N. DANDEKER : I will leave
it to the Deputy Prime Minister so far as
answering “democracy”, “liberties” and
things of that kihd coming strangely
from that side is concerned. 1 would
like to confine myself essentially to the
clause which undoubtedly does introdu-
ce an arrangement about prohibiting
certain types of activities as part of
social control over the commercial bank-
ing system.

I would like to get back to the subs-
tance of the clause. The clause is not
concerned with employees, necesarily,
it is not concerned with depositors, ne-
cessarily, or with sharcholders or with
anybody in particular. It is concerned
with all persons,

“No person shall"—in the first place—
“obstruct any person from lawfully en-
tering or leaving any office or place of
business of a banking company or from
carrying on any business by the banking
company” Secondly—and this is in
many ways even more important—
“Hold within the office or place of busi-
ness of any banking company, any de-
monstration which is violent or which
prevent, or is calculated to prevent, the
transaction of normal business by the
banking company”.

Now, Sir, when they said nothing of
this kind was being done, yesterday I
had quoted extensively from a judge-
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ment of the High Court of Bombay
where the High Court had to intervene
in the case of the Syndicate Bank Ltd.
with injunctions after specifically exa-
mining the question of fundamental
rights to do this, that and the other
within and outside the bank premises.
The High Court had to intervene with
injunctions expressly stating that no
fundamental rights would be contraven-
ed by those injunctions,

I will not read them again, But I
would like to take the case of another
bank, a bank of which I know a
deal. Last year from the month of July
until around September or October, there
were three phases of certain operations
by employees which really brought the
banking business of that particular bank
to a standstill. I have got a note of
what actually happened in the first phase.
Since a good deal has been said about
nothing of this kind having happened at
all, I would take the liberty of reading
some pieces from this note.

“I the first phase, demonstrations
were held within and outside the pre-
mises during and after office hours.
During the demonstrations within
office hourse and within the office in
office hours, scurrilous slogans were
raised as under :

TF 3 ArArgE griway @iv F aaAy

% ¥ T2 gifeny @ F

FF & agww gfFai @ 7 anay

a & oo grfvdi i 7 ana
These were slogans shouted within the

bank premises creating an atmosphere in
which banking business was supposed
to be transacted on behalf of the de-
positors about whom Mr. Dange just now
spoke, on behalf of those who do busi-
ness with the bank such as cashing a
cheque or drawing money or anything
whatever that is involved in the day<o-
day business of the bank. This was
part of the first phase.

“The members of the Union virtual-
ly mobbed the managers in mass de-
putation by crashing into their cabins
during working hours and compelled
them to ring up the regional head
office or head office for conveying
their resentment to the head office.”
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Now for a little bit of snippets as to
what happened during the second stage
of this particular series of demonstra-
tion.
“During the second phase, the fury
and the extent of demonstrations were
raised to a high pitch. Employees
again waited on the managers in mass
deputation of longer duration than on
the first occasion, These deputations
were led during office hours and were
highly provocative.  Demonstrations
as part of the unwritten programme
were held during working hours with-
in the premises with increasing fre-
quency. In the head office on almost
every Saturday.

—this I have known myself because ]
have been subjected to this—

*.... employees from other banks
were asked to join in the demonstra-
¢ions and highly provocative slogans
were raised in thesc demonstrations.”

I will go on to the third phase, be-
cause the House ought to know what the
facts are.

“During this last phase, the em-
ployees embarked on a most determin-
ed course to disrupt the business of
the bank by a complete go-slow, de-
fiance of lawful authority, subversion
and encouragement of gross acts of
indiscipline, They shouted deafeping
slogans intermittently throughout the
day within the premises of the bank
during office hours and thereafter, vir-
tually making the transaction of busi-
ness utterly difficult if not impossible.”

What is it that this Bill is trying to do,
what is the nature of the trouble we are
trying to deal with? It is not true to
say, as somebody said, that if they
brought in this kind of provision here.
they can bring in similar provision in the
Port Trusts Act. I suggest to you that
if a port or two does not function for
a week or so, it does not upset the eco-
nomy like it would if any of these
major banks were to stop functioning for
even a day or two.

What has happened in the banking
system ? 1 know there is a large pro-
portion of workmen who are bullied in-
to this sort of thing under threats of
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violence. They naturally will not speak
up, they are afraid; but they have come
to me and told me not to think that they
were all in this. (interruptions) Sir, I
did not interrupt these gentlemen when
they were distorting and exaggerating
everything beyond all measures. I wish
to say from my personal knowledge that
there are employees who resent this kind
of thing. If for a vital industry, where
day-to-day transactions go to the very
root of the whole economy, where the
whole economy can be brought to a
standstill, a provision like this is put in,
1 think this is the proper place in which
it ought to come in. I think these arc
proper provisions, and that is why, in
order that this sort of stoppage may not
go to an excess, 1 have moved my
amendment. My amendment is really

interested in seeing that proper justice
is done. It reads :

Page 13,—

after line 8, insert—

“(4) An offence punishable under

this scction shall be cognisuble,
and no Court inferior to that
of a Presidency Magistrale or
a Magistrate of the first class
shall try any such Offence.”
(20)

That these things ought to be prohi-
bited is beyond question. There w.s
some talk yesterday about opemung
branches in the rural areas. Wonde:ful
thing, let us tap the rural resources, be-
cause there are crores of potential de-
posits there.

SHRI RANDHIR SINGH . Thev
will not talk of the peasantry. they will
talk only of industry.

SHRI N. DANDEKAR: Do you
think that if banks open branches in
small places where there is a population
of 10,000 or 15,000 of the rural com-
munity, those people are going to de-
posit in those banks if they are held up
from drawing out their money when
those demonstrations take place all over
India? T shudder to think what will
happen in the rural areas where we
want to encourage banking and want the
rural community to put their surplus or
savings into banks. Can you imagine
what the farmer is going to do if he goes
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to the bank when they are all shouting
in the demonstrations and t¢hey would
pot allow him to go in and would not
allow him to draw out his money and
would not let him deposit the money
either? This is what I am saying
abou the rural areas. If we want to
expand banking and. extent it to the
backward areas as we want to, if you
want to tap the enormous resources now
available because of an almost revolu-
toinary break-through in agriculture, if
you want to do all this, there has got to
be confidence in the banking system and
the people ought to be able to draw their
money without being held up to ransom.
Therefore, I have no doubt whatever
that these provisions necessary; they are
properly here, and I am sure the House
ought to know the facts, and I have
given the House the facts so that the
hon, Members will know exactly what
sort of thing is this, which is sought to
be prohibited.

SHRI D. N. PATODIA : Mr, Chair-
man, I would restrict myself to moving
some of the amendments: amendment
Nos. 22, 23, 24 and 25. Amendment
22 relates to the powers of acquisition
by the Central Government in respect
of certain banking industries.

SHRI N. DANDEKER : That portion
1 have not talked about. I have an
amendment about it and 1 should talk
about &,

MR. CHAIRMAN : Yes.

SHRI D. N. PATODIA : The origi-
nal clause in the Bill says that if upon
receipt of a report from the Reserve
Bank, the Central Government is satis-
fied that the banking company has on
more than one occasion failed to comply
wich directions given to it in writing un-
der section 21 and so on, the banking
company will be acquired. Now, this
is restricting the powers in a manner
by which the Central Government will
be empowered to acquire the banking
institution only for mere violation of the
direction more than once, that is, twice.
This is of a confiscatory nature and it
is not justice. Therefore, my amendment
is pure and simple. It says that when-
ever such a violation happens persistently
and wilfully, only in that case the power
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of acquisition should apply, because,
after all the hon. Finance Minister will
agree that this is the spirit behind this
clause, that whenever there is violation
which is wilfully done, only then there
will be a justifiable case for acquiring.
Therefore, I hope the Finance Minister
will accept my amendment,

My second amendment is amendmeat
No. 23; it again relates to acquisition.
This particular Bill goes very much be-
yond its scope when it says that the
Central Government will be empowered
to acquire the bank and nationalise it
simply by virtue of this legislation, This,
I would submit, is beyond the powers
of legislation; this is ultra vires of the
Constitution. For any form of nation-
alisation, for any form of acquisition of
property like this, it is necessary, that
a separate Bill is brought before Parlia-
ment. It is necessary that the prior
approval of Parliament is obtained. [
am afraid that this provision, this
type of lcgislation, will stand to
doubt and will be challcnged and will
prove to be wlrra vires of 'the Constitu-
tion. Therefore, my amendment says
that, “Provided that no undertaking
of any bankiog company shall be so ac-
quired unless such acquisition has been
approved by the Parliament.” 1 hope
the hon. Finance Minister will accept it,

My third amendment, amendment No.
24, relates to some of the lacunac left
by the Deputy Prime Minister while
framing this legislation. Here, it is said
that whenever in respect of acquiring a
bank, the Government feels that | the
bank should wvest into some other
transferec bank, the Government might
give orders to the transferee bank and
by virtue of these orders the transferee
bank will have to acquire the hank. Now,
in this respect, there is no provision to
suggest that the prior consent will be
ohtained from the transferee bank. The
Government of India wants to impose a
condition on me; the Government says,
here you are and you have to take this
bank. But how does it impose the con-
dition without obtaining my prior con-
sent to do so ? My amendment is simple
which says that any such order of the
Central Government will be binding on
the transferee bank only in the event of
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obtaining prior consent from the trans-
feree bank. This particular thing has
been omitted by the Finance Minister.
Therefore, this may be accepted.

Amendment No. 25 is in respect of
acquired banks. The bill provides that
a scheme for the working of the ac-
quired banks will be decided by the
Central Government in consultation with
the Reserve Bank, Does it mean that
it is only the <Central Government
and the Reserve Bank who are
concerned with the proper function-
ing of the acquired banks ? Whose in-
terest is mostly affected? It is the in-
terest of the depositors and sharcholders,
Why should the depositors and share-
holders of the acquired bank be prevent-
ed from expressing their opinion about
framing any scheme for the proper work-
ing of the acquired bank ? My amend-
ment says that if any such scheme is
decided upon by the Central Govern-
ment, previous consultation must take
place with the shareholders and deposi-
tors. This is also a lapse by the Finance
Minister and I hope he will accept my
amendment.

MR, CHAIRMAN : Shri S. M. Joshi.
16.17 Hrs.

[MR. DEPUTY-SPEAKER in the Chair)
ot go THo Wil : ITTETH wANRT,
# qET T SAR AT AE AT M@
g ¥fwa o v 15 TH wEA & A
g SeferA g SE A UF 0¥ fagrw
# arr g oy FwT 4 Fo ¥
HATTEH GEEAT F |

gAY g & o ow fam
aer far 39 & ot oaT omar 2 f =)
¥ ag ®0E, I g Crsiar T wEo
# 1 ag o W foresr f foow ol ot
g T HIgT A AT qM AT
T RATCAAT AN G & | T FAT
qAZT ATH T AT GIIEIATE AT IH
F1 AFT 9T F1% 9T G20 AT § al
AT ITA ATARIE | § TA RS AT
FTATHT B ¥TS! FAWATZ A& HiE A
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adl § dfww Fa1 37 w77 ofcfeafoai g0
qET a7 @ § fF faaw e wogd
Y FEATA F1 APKT AAT ITAT § |

It A oF o 7 aa=mar 5 1960
§ 9q 2T 4% £ OF GIEF g8 ATl
Aot WrE 2wTE 99 I ST
fafreze 91 ag g 20-22 f@
Tga & mfFwg 70F ¥ I 470 1@
¥ T {HrC Ag) F fr gTae & g @
& 7 HTH 3T Y ST § AT INK -
ar Fra0 & wfwa star 3 w1 gW AW
g ol & I8 T3 9 | g
AT A AT ET A ATFH T FT A7)
FAA F {E F T Tgf TC AT AT HY
HTTEL T TRV AAT § TEH AT WA
% wrg 74 W fegea famn &1 a8 790G
TR IT AT F1 O fgean 4r)
q% fas g ST |1 7T TE 97 AR
ag wiw ag @ fv d%1 50 N fediaw
@1 & 7 To WYo &Yo o WY1 I
% arg 1, 2, 394 W R TG RR
% OF 77 4% §, To T AT FTL o 1
3 o 3 F1 FO0F 4 A8 g L
qg ¥Q S & A A7) IH A AFC
§ wreya fafet & far ) 4% IT A
Fa fF 3w 3z BET A HIT F4Y AT
A TR & | IT T A TR FAAT
& 3% ¥ ag 3o T W U AfHT w7
A A Ag AATL TN IW F AW
H}qﬂaﬂtgqmrrmﬁﬂa\iﬁzﬁ
qr ITFTF AT AT FE HTAT AFAT AT
FfFrfrga Aoagd A 531 5 a@ agt
FrAT A1 qGT W AN AT ) IT X AR
AT EEAT WIgs A AV FF T AR
w qowr w7 waeg fEar @ a
F3 AFT A AV A Ig AT T WAT
fear

i qea Fragaa T g fe o feafr
HTA W F 47 TG & TE T GAL KN TN
31 & x| s A 7 Qwar AfwT FS
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fel ¥ AT & AAGT AT B
s et Ay e 2@ ST AR
AT snawws o T Wi ¥ A
TF GATATE AfT aRE WE 1 I W
1t & s e #r awdfeg g
MF FgE A AT A gTgEE A A&
srafaa &0 X 91 Far o gureE
e Wt s gfear 23 gfrae ST &
aeqy @ AR ofed AgE A e
@ ¥ 39 39 gl & wfa A Afer
FArag Afa s AT AT &1 AT
FrAT g fs < 97 qug gy Afe oY
ITFT AT AL AT R RHE
FACTET AT A 4—5 faA1 7 2@v fwdw
Tl & a7, fFa a3g %1 soaerT g1 |/r
¢ A T # I9 & wfF ¥ A
TR QY e d

fq aog<l ¥ a9 snfaz agigaaa 8,
gy e & e f 3o e o o
X @17 faarT fvar 1ga T @ q
uF ¥ A frrer | A g g e Aw
AT 7 7o 7w AfFT g g A
= fwar ? ¥9r 9 A5 {1 @ F qafw
T AN g Ag A€ Qe fwav waw
q1? @Y ATET 9w AT § AT IH W
q& AIfT*i gra oAe gl gaT &0
T3 TR A gW G AWgT Anit
s q@ AT 7 s 77 @ § @R
77 W A3 g & g9 I A &)
77 gAdE § aa Wt sy Jw w4
A o7 FAATE TE & a7 o a9 S
4 | OF qRF Fo o THo ¥ THI-
7z faFqr fF o off gard w1 o
T §F 7 ITF IFC g AfageA
# ATG | AT qAT a7 {5 afage
58 § arfagqe ag & | ¥« gL OF A
%Y 2fery T o ot FEY worgR FT FATA
ATaT § At ag IT A N gl Mg T Iw
| ag ST wrT @ § | ag N HrHen ag
ST g & S WX & R
F IW K IIAT A TG T AN AU
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qgw ¢, uF faven @ 3w Sl sTafE
qErae I W 2 | Augl & wfawt gardr
o fraea,mfad ff ¥ qg @ &3
ATE & | A oY TEFT MR A farwET-
@* wgm W fs gy
AT@IR G217 7Y a1 | |EE F¥ 37
Y At & O gardy wifaw gg
[rfge fF &g 7 7 T X JEAT /R
&t wifagE® g & JC ) wAgT qE
® ww  wprfe g R
g wifgq 1 S T FATGAT ], N
Aife i g€ & 9% g7 7Y areen wfgw)
T THT gW TALAT ATATH AT TE FAE
arfz &Y s Zrelt o awel &1 T
Sfesmm s fagd g afaw @
ag #fez FTr ) rfY | FOT WY A
¥ g feeifez w01 & foam At gEd
s fash § | WA
T ¥ g ot Y RAgdd w7 q
¢ o T srive PR @ 3@ A &
Y A A gufae Iw & gw AW
FAE

st fawf faw : gz fdas & At
AT ¥ 15 A & fag w
& gy off "ot wif ¥ ¥
sgm f& o= @ & wafaga @
wifen | AAATT w9 F gE ¥ W47
q&T ¥ 1 TH ¥ATT HY AMAT & 6
wiT ATE gW T wEd & w7 & A
€T TE & | AT TH AN AT F¢ ATATES
¥ foo a= @ € a1 T §EY AAA
fraeE feqrad g

% WIAATT BT T qET 14
AAAAARE

ot o Wlo wrdl : »ff My T
& & gar gf odi

ot mu &Fw 2 W

SHRI PILLO MODY : Where was
Shri Banerjee at that time ?
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SHRI S. M. BANERIJEE: I was
beaten by the police. You were licking
the boots of the British.

SHRI PILOO MODY : Beaten ? Not
‘hard enough.

i favfa faw : qg o T A@
T3 SART FET & | F o A g
¥ o weaT fR & ¥ A ereAe faar
a1 f (#f) v ger faar o 3@ & fag
TATAE ®i aTE & F 15 FIHE AT A71E0
o & g| Forrer &1 4Y2T |1 AT FT fLar
oo AgY a7 aF AfaFr faw 4F &
"o #Y TR 3N A wAT W

t Moot | cQgw Al
FEIT | F ITATS

ot fawifa fas : qg e A F AR
A & gra & fase TG Wy FFTa
#F adl @ I & g 9w Ty
qET W} gfew At F oam W
AT .

it /o ¥ar
T AT |

s fawfr fow : w1z afgwrd @
g (E AT, A AR FF @
9 JRfAET & FgAr I F @AW
TGEH T 1WA NI T®H q)
SRR R S

ot Wreron e ;o aeE 9T A
T A E

ot fawfa faw : s gar @8 €,
afea gdee & 74 7 & W@ T
FEA AR KT & g F A W
T 37 g9 & w1 o | gefad §
378 qflw Fean g fFag zaqd o9y
@ ATAY AT qifd 6 Ao & @
FTERFEIST 39 % aM gy AT
Crcifeicdl

¥ uF AR s § fE ol 93
“fafer w1’ ar ‘Fremdasw’ & @ N
g 9 ‘fafer w9 vy wmd

: Afage &
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fem? a9 1 aK &1 = T
TEAT | T A A g @ fr e A
& G waT @ AR AfaT T ey w
PRI T =T ST

# wrgar g fv wwlt wgiEm AT 140
do & srede A AW |

SHRI S. KANDAPPAN : (Meltur) :
Mr. Deputy-Speaker, Sir, I think this
provision in. this Bill, which seeks to curb
the legitimate activities of the employees,
has got far reaching implications than
what appears on the face of it.

First of all, I have no grudge in con-
ceding the demand made by Shri
Dandeker and a few others that it is a
vital sector. There is no doubt about
it. | am sure, it is far from his mind
to suggest that other sectors are not vital
and he was only emphasizing the func-
tioning of banking. 1 do concede that
point,

But 1 would like to pose one guestion
to him. Suppose, it is given cffect to
and the employees are bent upon creat-
ing ¢rouble. Then, is it possible for the
banking industry to carry on? It is
impossible. What is sought to be done
here s to curb their activities within the
premises of the bank, but they can as
well indulge in that kind of activity out-
side and can surely bring the whole ope-
ration to a stand still. So, there is no
use trying to curb the symptom wichout
going deeply into the causcs.

After all, as Shri Joshi, Shri Dange
and others have explained, what is the
provocation behind all these activities ?
When Shri Dandeker was narrating  all
these kinds of obstructions and preven-
tion of legitimate activities of manage-
ment and others, T was thinking why the
cmployees were so  insistent to have
three phased attack. It is not that all
of a sudden they have gone mad and
just wanted deliberately to do some in-
justice or damage to the property or
management of the bank. That is not
correct. So, there seems to have been
some provocation,

So I would rather urge upon the Go-
vernment that these things should be
dealt with by the Labour Ministry and
it should sec to it ¢hat in a vital sector
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like banking there is no strike and cor-
dial relations are maintained for ever.
It is for the Labour Ministry to see that
the laws are reasonable, quick and as
and when some grievances are brought
to the notice of Government they are
immediately attended to.

As our spokesman from the D.M.K.
pointed out yesterday, when there was
a strike in 1960 and certain demands
were urged. Government also pretended
to be very favourable in the beginning
to the labourers. Nothing was done in
the end. Naturally, their demands are
long pending and when the Government
do not attend to the legitimate demands
or grievances, they are bound to erupt
in a way which nobody would like. So
this is not going to be the cure the re-
medy lies elsewhere.

Also, I feel that this would set an
example and bad precedent to curb the
trade union activities in other ficlds as
well. That is not proper. On thesec
two grounds I totally oppose this clause.
By and large 1 think the whole House
seems to be in agreement over the dele-
tion of this clause. I think, even at
this late stage the hon. Minister would
come forward to delete it.

M. DEPUTY.SPEAKER : I know
clause 36 AD is really a controversial
clause and it has become natural that
spokesmen of the parties should be given
somg opportunity to express themselves.
I do not think it will be possible for me
to allow two or three spokesmen of
every party. I will allow the discussion
upto a point. On this clause, T will give
an opportunity to only one spokesman
of the party, not too many.

SHRI E. K. NAYANAR (Palghat) :
None has spoken from my party.

MR. DEPUTY-SPEAKER : 1
give you an opportunity.

st wrk s (T afer) ¢

og Y ST AFAT | qH §% AL AT FEAT

g1

MR. DEPUTY-SPEAKER : | am not
applying guillotine. I recognise this is
an important clause. Even then, there
should be some time-limit.

will
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SHRI N. SREEKANTAN NAIR:
What about those who have given
amendments ?

MR. DEPUTY-SPEAKER : 1 will
give you an oppontunity. ...

=t A W@ AN o aoh

gI|aT |
MR. DEPUTY-SPEAKER : [ will
permit you on that,

ot qTy Te¥a (M) g 9T

AT AW FAAT AEA & | Tg AT
Trae s fae § &iv o9 587 o ¥ #%
w@WE

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Decputy-Speaker, Sir, I think, the
whole idea underlying this Bill is that the
banks should cease to become commer-
cial institutions and that they should be-
come scrvice institutions, They should
serve not only one particular community
but they should serve all sectors of our
population. They should serve the
people who live in the cities and the
people whe live in the villages. They
should serve industry, agriculture, small-
scale industries and, in fact, all sectors
of our business endeavour. If that is
the underlying idea of the Bill that they
should be service institutions, 1 think,
for the fruition of that, you require the
whole-hearted cooperation of the em-
ployees and of those who are placed
higher than those employees. The direc-
tor and the employees should work liks
a tcam in order that that underlying
idea can be realised.

Now, Sir, unfortunately, though this
clause is very good in some ways, it
goes too far. For instance, I know,
nobody should prevent anybody from
doing banking business in bank premises.
That is true. Sir, there used to be a
time when people used to come to Gate
No. 1 of the Parliament House and they
used to stage demonstrations, Then, we
had to keep them away from the pre-
mises of the Parliament House. If we
had oot done that, I think, our legisia-
tive business would bave been impaired
and would bave becn diminished and
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would have been reduced to nothing.
That is why we did it. So, from that
point of view, the banks should te able
to carry on their business properly and
unreservedly. 1 think, the first two parts
{a) and (b) of the clause are necessary.
You know there is unrest all over the
country. There is students unrest. You
would have seen that some students have
gone and occupied the offices of the
Vice-Chancellors and have occupied the
offices of the professors. Suppose some-
body comes and occupies your office,
Sir, What will happen. Therefore, for
the sanctity of the service institutions,
it is necessary that nobody should inter-
fere with the working of any institution.
whether it is a banking institution or
any other type of institution. That is of
the utmost importance. But, I submit,
very respectfully that when I read (cj,
it chokes my throat. It tried to strangle
me. It is something which I cannot
follow because it says :

“act in any manner calculated to
undermine the confidence of auny
banking company......
What is this ?
SHRI MORARIJI DESAI: That has
been amended. It reads :
“act in any manner calculated to

depositors. . ... .
SHRI D. C. SHARMA : You may
be a great philosopher, but 1 know

slightly the English language. I think,
that is only verbal jugglery and that
does not mean anything. While I do
respect the sanctity of banking institu-
tion, while 1 do respect the rights of the
workers there, while I do respect the
rights of the people who are
governing those institutions, I do say
very humbly and submissively that this
clause, amended or not amended should
go because it gives blanket powers to
those people to sit tight over those per-
gions who are working there. I think
this clause will not do good to anybody
and it should go.

SHRI E. K. NAYANAR (Palghat) :
This is a legitimate right of the banking
employees and everybody has explained
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the position clearly. On Ist August,
15,000 employees in Calcutta demons-
trated against the Banking Laws
(Amendment) Bill. From Calcutta 10
Kerala, throughout India, the banking
employces have demonstrated and pro-
tested against this clause which curtails
their legitimate right enjoyed by them
during the last so many years. This
clause says :

“obstruct any person from lawfully
entering or leaving any office or
place of business of a banking com-

What does this mean ? If the bank em-
ployees union has called a strike and if
the black-legging employees go to the
bank and they are obstructed, that also
will come under this clause; even slogan-
shouting is also prohibited. If you see
the trade union history, you will find
that Pandit Jawaharlal Nehru and Shri
Giri have also opposed the black-legging
activities,

This also prohibits strikes by the
bank employees by using the words, “or
from carrying on any business”, These
words prohibit strikes such as pea-down.
sit-down and stay-in strikes, The right
to strike is accepted as a legal trade
union right. The history of the trade
unior movement has accepted sirike as
the only weapon of the working class
The right to strike has been admitted
universally as a genuine means of collec-
tive bargaining. The Swatantra Party
members do not know the trade union
movement; it is not suprising.

The sub<clause also prohibits strike
by using the words, “which prevents, or
is calculated to prevent, the transaction
of normal business by the banking com-
pany”. Demonstration means an ex-
pression of feeling which includes strike.

Sub-clause (c¢) is an omnibus clause
which may include any ‘act under the
Sun. How the confidence of the depo-
sitors will be undermined can be any-
body’s guess; confidence is always sub-
jective. Now, take Tata, Birla, Punjab
National Bank and the other five banks.
People have deposited more than Rs.
3,400 crores and out of these Rs. 3,400
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crores, Rs, 2,300 crores are given to the
big business e, ie., the big mono-
polies like Tata and Blrla People have
deposited more than Rs. 3,400 crores
and that money is utilised by those big
monopolies for getting more and more
profit. So, this helps only monopolies
like Tata and Birla.

_The employees are liable for discipli-
nary action for any of the acts under
the standing orders, The maximum
punishment for such violation is termi-
nation of employer-employee relations;
with the passing of this clause, the em-
ployees will, in addition, be liable to
fine or imprisonment or both by the
court.

This Bill supports, Tatas, Birlas and
the big owners, At the same time, it
punishes the orderly bank cmployces
when they demand their legitimate
rights, The original clause included a
sub-clause to the cffect that the courts
were prohibited from taking cognisance
without a complaint by the Reserve
Bank or anybody authorised by it. But
the Select Committee has deleted it and
now it will be open for a bank manage-
ment to approach the court at any time
and then automatically thereafter it will
be the subject of a criminal proceeding.
This is a situation unheard of in the
history of the trade union movement.
1 oppose this clause. This is an anti-
trade union rights measure and I ask
the House to oppose it. If the Finance
Minister is not prepared to withdraw
this clause, he should be prepared to
face the challenge of the bank cm-
ployees in India and also of the work-
ing class in general.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : I have been
listening to the debate on this clause
and I really fail to understand how, if
this particular clause is deleted, it would
hamper the purpose for which this Bill
is brought forward, There may be
difference of opinion., We say that the
present Bill meant for social control is
not enough for the purpose. The
country was wanting something clse.
Since Government in their wisdom de-
cided to bring forward such a measure,
1 would like to know from them what
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is their intention. In their statement
about social control, even in the state-
ment of objects and reasons, nowhere
has it been stated that labour is also
creating a problem for which social
control is mecessary.,

Shri Dandcker has pointed out cer-
tain difficulties. To get over those, is
any special provision necessary ? Is the
present law not enough for the purpose ?
Even with these contemplated restric-
tions, do Government think that they
can prevent a movement like that, if
people are determined to have it ? There
are other provisions in our statute-book
which can as well deal with situations
like this, Why do Government want a
special provision of the kind ? I do not
think there has been any satisfactory
reply so far to this question. Govern-
ment have not been able to say why
specifically in a measure like this they
want to introduce extraneous matters.
The only consequence will be that they
will force people who do not want to
oppose such a measure to oppose it.

The wording of the clause is sweep-
ing. It is not only a question of the
employees. They may set depositors
against the employees. Suppose a per-
son wants to withdraw some money.
The guardian of the family holding the
account may not like that the money
should be withdrawn. The son may say
that it should be withdrawn, whils the
father opposes it. Both of them go to
the bank. Both quarrel there. Some-
thing happens. While dealing with the
depositor, there js some quarrel between
the employee and the depositor. Some
scuffle occurs. Then it is obstruction.
Immediately this clause will come into
force, Is that the purpose?

Then you cannot criticise even a bank
management. You cannot even suggest
measures for bettering the management
and functioning of 2 bank. If you say
something, it will be taken as under-
mining ¢he confidence enjoyed by the
bank. This is so sweeping. I do not
know by what stretch of imagination
this has been drafted. What is the
purpose behind it ?
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[Shri Surendranath Dwivedy]

Government must give- us a convinc-
ing casc that the sitvation in the bank-
ing industry is such that without a
special provision of this kind, it is not
possible to control it, that unless the
employees are controlled, social control
of banks cannot be effected. If there is
some such thing in the mind of Govern-
ment, let them say so. But I do not
think Shri Morarji Desai has a case
like that, If he wants that cven the
little control that he is proposing over
banks should succeed, he should have
the cooperation of the employees, and
they will cooperate in this matter. It
is not that they will put obstructions in
the way. They want something else for
which they will agitate. That is a diff-
erent matter altogether. Probably after
somc pressure they will themselves come
forward with a Bill to nationalise banks.
They cannot altogether avoid it for all
time to come. It has to come, but till
then for the little control that you want
lo cxercise to succeed, it is necessary
that you should have the cooperation
of the employees, Therefore, even at
this stage, T would appeal that the pur-
pose of the Bill is not going to be de-
feated in any way. If this clause is
omitted, If hc does that probably we
can pass this Bill unanimously, For a
very good Bill brought for a very good
purpose let not opposition and contro-
versy be invited deliberately.

Y oo WA 3TTemeT WERT,
FA gw qu AT & 1 oy q& I faee
gfro

st frw & &1 (FgEAY) @ T W
% wfqur o smaTa fear a1 @r &)

oY Ho qo @i (FTEET) : ITEA
Wy, faad wgeq SUT ¥ A7, quT
¥ o S & sEeat w1 Atar ffwe)

st Wt Ot 3wy W R
gt i
MR. DEPUTY-SPEAKER : [ said I
would give opportunity on this particular
Clause because I know feelings are run-
ning very high, but on every amend-
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ment | cannot allow a debate. . We
almost guillotined six or seven clauses.

st W wRAE : IYTeqer wERA,
feam & @ Awge AT v
vt g amar 7 &1 g 9T WAL
qE | o 7 Fren Aferg

MR. DEPUTY-SPEAKER : Your
party spokesman Mr, Joshi has spoken.
Mr, Dange spoke and I did not permit
any other spokesman from that party.

SHRI N. SREEKANTAN NAIR:
You promised to give me a chance.

MR. DEPUTY-SPEAKER : I know
yours is a separate case. None has
spoken from Independents.

ot o AR 9 g A
TW WA A T § 1 ar qF faw @
faaz fifaw

MR, DEPUTY-SPEAKER: Mr.
Sreekantan Nair and Mr. Sequeira will
speak, T will not allow anybody else.
Otherwise, I will have to guillotine here
amd now.

sl A wwAw o 3q feafa 7 39
F waray ¥% amaT s1€ wear @ ¢
# AT F ARW &7 JeAgA FF | HW
TR T T AT AT § | Tg AT
|1 AT ATRITA T gF @i F47 AT
Y &1 gW ST HrEEE & a8 Afum
oY Md A & | qefagraarsad
& o & @A ARATE | A T ¥ anaw
FT JeAuA FAT TR TG Far g, AfET
AT AT W T A &1 T {A
fae; g1 faae Sifg )

SHRI S. M, BANERJEE :
that the time be extended.

MR, DEPUTY-SPEAKER : This is
unfaijr, The Speaker said two hours and
everybody agreed. Every time you can-
not change the decision,

it oot et E AT W ST

& gwx § 1 R aga awarw & fr o

I move
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q& TT & R FT IeAA FTAT 9T |
AT A/ JOF FAE 92 faw & fame
& )

MR. DEPUTY-SPEAKER : Please
kesume your seat, If I permit the hon.
Members to speak on their amendment
for just one minute each, then there are
30 many Members who have moved
amendments, and it will take 50 minutes
in all. Shri Lobo Prabhu is standing
and so many others want to speak. It
will not be less than 50 minutes then.
Do you want me to continue the debate
in this way ?

off ok FRATE ;W AT qATGT
FTRIAA 1 wfreg €3 S & g A
2ATAEAE ?

SHRI N. SREEKANTAN NAIR:
Mr. Deputy-Speaker, Sir, we do not
expect the leopard to change its spots
overnight and the old  imperialist
bureaucrat only wanted the penal provi-
sion made cognizable; and did not ask
that the workers should be shot, That
is our only consolation ! But the Deputy
Prime Minister claims to be a Gandhian;
it was in 1918 that Gandhiji conducted
the struggle by the Ahmedabad workers
and converted the strike into a satya-
graha, Even today the Government of
India’s policy follows the Gandhian
method, and all rules and laws govern-
ing the Indian trade union relations and
collective bargaining are derived from
Gandhiji's ideas. 1 do not know how
and why a man like Shri Morarji Desai
who was associated with Gandhiji and
who knows the Ahmedabad textile
workers’ union and its antecedents and
who understands the right of the
wprkers can bring such a measure as
this. Tomorrow, the entire staff of
banking employees are going to strike
and the day after tomorrow, when this
is passed, does he expect the law to be
respected ? Does he want this Govern-
ment to be put to slight ? We are going
to challenge it and we are going to put
it to slight. We are going to make
trouble, and there will be trouble, trouble
and trouble,

MR. DEPUTY-SPEAKER: Shri
Sequeira.
L34LSS/68—12
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SHRI GEORGE FERNANDES:
rose—

SHRI LOBO PRABHU : He is also
standing,

MR. DEPUTY-SSPEAKER: I am
not permitting anyone now. Shri
Sequeira has been called; and Shri N.
Sreekantan Nair has spoken; they be-
long to the Independent Group. If I
permit Shri Fernandes, then I will call
Shri Lobo Prabhu. (Interruption). If
I give even one minute to others, how
can [ stop there? The others again will
It is not possible, I appeal to the
party leaders to control their Members.

o wmek A o A qeETe

T g A1 3 &, O 4R A€ s
gl FT Fwar

|t Jo o wt: gy Wy, AW
* T O Ao & fagr §, at s fied
RS REAFAFSEE A Y A
A feara fafree aga w o 5@
& fag g

st ®o AYo WAl : ATATT wEEY K}
AT ATOY A QrAr fgQ

ot Wo wo wt: ¥A &MY X @k AW
FTRI7 0% Fx faqr g, AT AW F q™EAw
Gar wt §1 (wwwm) d @ o
Fadra g

SHRI ERASMO DE SEQUEIRA:
Mr. Deputy-Speaker, Sir, it .is highly
significant that in the same clause of
the Bill, this Government seeks to stop
the employees at the front door of the
bank, and to get rid of the shareholders
by nationalising the bank through
back door. If as the hon, Deputy
Minister has said, the intention is
not to interfere with the
rights of the employees, then |
suggest that he should
amendment in which I have
vided this sub-section shall not apply to
peaceful picketing consisting em-
ployees of the said banking company
to a peaceful demonstration by
employees.”

EEEE
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[Sum1 ErasMo DE SEQUEIRA]
Sub-clause (¢) which reads, “..act
in a manner calculated to undermine
fhe confidence of the depositors of a
banking company,” is so wide, that it
can be used to harass anybody by taking
him to court. This is a dangerous thing
bécause it is not only the banking com-
pany or the Reserve Bank, but anybody
that can make a complaint to the court,
any depositor for instance, of whom

there are millions in this country,

Clause 36 AE provides for nationaii-
sation by executive fiat. 1 wish to
question whether this is within the spirit
and the letter of the fundamental rights
guaranteed by the Constitution, These
fundamental rights also require that we
should provide in the law the manner of
pryment of compensation. What s
done in this Bill is to give that power
again to the Government, to the execu-
tive {lat,

My second amendment is, it should
be provided that compensation should
be paid within 6 months of the appointed
dste, and in monetary payment.

The other two amendments are with
reterence to the constitution of the
Tribunal. The first one is the deletion
of the words “or has been”. This is in
accordance with the principle accepted
by Dr. K. L. Rao the other day on the
Inter-State Water Disputes (Amend-
ment) Bill that only sitting judges should
sérve on Tribunals. The other amend-
ment is, the words “a person, who, in
the opinion of the Central Government,
has had experience of commercial bank-
ing” should be changed into “the Chair-
man of ény of the Scheduled Banks",
l.e. a professional whole-time banker.

The other amendments are with re-
gatd to the power or absence of power
-of the Tribunal to ask for any books or
decuments which the Governments says
ate of a confidential pature, I suggest
that that be changed to the effect that
the Tribunal can ask for any documents,
but in order to make them part of the
proceedings or to make them available

to any other party, if Government says’.

that ény book or document is confiden-
tial, Government should be able to
. satisfy the Tribunal that is really of
s confidential nature.
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I oppose this clause on the ground
that it will stop legitimate trade umion
activily, if adopted in the present form.
Secondly, nationalisation is a subject for
specific law and not a general power to
the exccutive,

st W % R W yugw wgny,
qEeT T aT ArwAr
MR. DEPUTY-SPEAKER : 1 will
permit you in the third reading, At this

stage if I make an exception, I have to
call so many others also.

SHRI SRINIBAS MISRA: What
about other vital amendments ?

MR, DEPUTY-SPEAKER : About
amendments to clause 15, I have already
said 1 am not allowing any speeches,

SHRI S. M. BANERIJEE : You can
give two minutes to Mr. Fernandes.

MR. DEPUTY-SPEAKER : I will
give him ample opportunity in the
third reading.

st N s g, gy
wERG, WA TAT 9 AT § | G A9
¥ Fogr, 79 w7 oY o9 F a7 F7 JeeAqA
adl frar, 7 fog & fage imar &0

st Qo QWo WM : § UF [AIT
AATATATE | S UG AWTH AL ST
AgEd TEAT & a1 AMT G §1 A0 ¢
dr ag ot 414, gz o I, arar g2y
TAARTAZ A |

MR, DEPUTY-SPEAKER : It is not
possible. We have got to finish this
today. .

st ST WA ;. JUTeRE WEIEd,

TR g ag 36 (T) (F0)

(#e) SR

“act in any manner calculated to
undermine the confidence of the
depositors in any banking com-
pany.”

JUTERST WEYET, ATHAT xaAT ey & 6

oI WA & T I F@IC AR
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T A 9T T9 G F I9-NUTT J7dY
oz afasre 4% & Arfawi & gral & A7
argy ¢ oy fF qoge a=mT
4% FHATET & AT F FH FA
Frar firet oy ST FY 1D qee
e fauefra % ga & smamd
#F gaar €1 Jars, w1 A AT FEE
1 FITHA AT TAET & A7 Arfers
% A9 78 forwrga &3 aar 2 fedy
WY dF FHIA F AL T 5 3@ e
& 7Y 7 oo & ad ) i fored
W % & I FATQ faeAry e IT
TaT F AT ¥ uF forwraw & FAC 36
(To) (o) (Fre) ¥ sy o< 99
FAITA FT 6 AL T FT AT OF A
TYAT ARTAT FI TAT 37 T qA0IT A
Aot G & oW | O§ )
& awwar § 5 o7 v Ay & anfos
& I AAZT AR FT GEAT FA F
form Y gfgare mfswi & ol & 2 @
gHAT w AR AT AT H A &Y
AT FgA Argan § i srer et r-wima
HER &, ag ) oY s e 7 AEY
AT 3R gt W wagT afa & ar
% wHafEl #v gfags § gew) a3
THET AFTAAT FIF TIHT GAT FH FT
T FCN | TRFAAGI GRS |

SOME HON., MEMBERS rose—

17 Hms,

THE DEPUTY-SPEAKER: ] am
sorry, I cannot accommodate them all
I will make an alternative suggcstion.
Suppose they agree to guillotine all other
amendments; except Government amend-
ments, then I can accommodate some

more members at this stage; not other-
wise,

SOME HON. MEMBER : No, no.

SHRI SRINIBAS MISRA : In 1968,
when we have seen labourcrs and work-
men have shaken the foundations of
more firmly established governments in
this world, when it is very difficult even
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for parents to control their children,
Shri Dandeker and Shri Desai want to
control the workmen by means of this
danda. Will they be successful in this ?
If they want to control them, if they
think that by danda they can make them
disciplined, they can make them obey
their orders, whatever their orders are,
by beating them and by preventing them
from staging any demonstration even
singly, they are very much mistaken,
they can never succeed in it. No
government can succeed if it makes such
an attempt. If this piece of legislation
takes a place in the statute book, there
will be more strikes and demonstrations
and, after that, Shri Desai will have to
come’ before us for more stringent legis-
lation. This is a signal to the govern-
ment that they are trying to Jo some
thing which is against the labour policy
of this country, the progressive trend in
the labour field in the whole world, So, I
warn the Deputy Prime Minister that if
you put this enactment on the statute
book the implications notwithstanding, if
you utilize this piece of legislation for
suppressing workmen and insulting
depositors, the people will take the matter
into their hands and then it will be too
late for them to retrieve the position.

Apart from the insertion of scction
36 AD, clause 15 seeks to make another
amendment. It is the usual policy of
the government not to allow the Reserve
Bank or any of the government depart-
ments to expose their documents before
the tribunal. When the matter is tried
before the tribunal for compensation,
even though the Reserve Bank is not
bound to produce books of accounts or
other documents before the tribunal, it
is only fair that all matters must be
placed before the tribunal so that the
tribunal could come to a just conclusion.
Why should they conceal documents
from the tribunal ? It should not be
done.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Shri

-Sreedharan,

it wy fowd : & g7 fadas 97 0F
HEAT WY T A% AE AATE
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MR. DEPUTY-SPEAKER: You
have come on the scene just now. Only
those who have moved ilicir amendments
are being given a few minutes,

SHRI A. SREEDHARAN : Mr.
Deputy-Speaker, Sir the fundamental
rights of labour, which they have gained
through hard struggle, through their
blood, sweat and tears ‘are being taken
away. .....

SHRI RANDHIR SINGH : Sir, why
are you giving opportunities only to
members on the other side. .. . (interrup-
tions)

MR. DEPUTY-SPEAKER : They
have taken the trouble of moving amend-
ments. ..... (Interruprions) 1 am sorry.
1 cannot acommodate all hon, members.

SHRI A. SREEDHARAN : This
clause reads like a page from Mein-
kempf of Nazi Germany. I would like
to ask this government whether they be-
lieve in social change at all. The funda.
mental basis of a social change is healthy
and unfettered trade union rights, This
Bill. which has been clamped down on
the bank employees, is the first weapon
in the armoury of this government
against labour, More measures are yet
to come. The arguments given are thal
the industry should be protected and
banking should be protected. 1 would
like 'to ask this government what steps
they have taken against the smugglers,
what laws they have enacted to bring in
more stringent punishment on smug-
glers and tax-evaders.

When this country is facing an eco-
nomic crisis, measures against them are
not taken. Against those who hoard
and amass black money no stringent
measures are taken by the Government.
But the hon, Finance Minister’s axe
falls on the bank employees. I would
like to tell him that the working class
of India will not take this lying down.
The working class will stand as one man
and through their immeasurable strength
they will throw this clause and the author
of it into the dustbin of history unwept:
unsung and unhonoured,

SHRI LOBO PRABHU : I want to
impress only one point in respect of this
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clause. It is not a question of Birlas and
Tatas; it is a question of the one million
depositors and people who have business
with banks. I am not referring to their
amendment; let it take its course. I am
referring to the provision that Govern-
ment may acquire a bank after consult-
ing the Reserve Bank. My contention
is—and I have expressed it this morning
—that the Government and the Reserve
Bank are the same and it amounts to
Government consulting itself. 1 would,
therefore, suggest that before a bank is
acquired, the proposal may be laid be-
forc the Parliament for approval be-
cause, as I said, we are not concerned
with Tatas and Birlas but we are con-
cerned with the one million depositors
and their interest must be considered by
Parliament. 1 hope, therefore, the Fin-

ance Minister will accept my amend-
ment.

ol A GRS : IS WErET,
¥ 109 % AT SqaEqT FT TIA I
E —

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

#F oY T ¥ ST war §
f& o o I wew wfma & s

MR. DEPUTY-SPEAKER : Please
resume your seat. I know the rule. It
is a frivolous move. [ cannot folerate
it,

SHRI MORARIJI DESAI: Mr.
Deputy-Speaker, Sir, I am quite cons-
cious of the fact that several hon, Mem-
bers are very much against this clause
36AD and are feeling keenly about it.

SHRI MADHU LIMAYE : It is irre-
levant. .

SHRI MORARJI DESAI: It is not
as if I have not tried to understand their
opposition or that I am trying to curtail
any trade union rights. . . . (inferruption).
if hon, Members do not want to hear me,
I am to sit down. I have no
desire to speak because I have already
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explained it before. But I am prepared
to explain it again now if hon. Members
are prepared to hear.

SHR1 VASUDEVAN NAIR (Peer-
made) : You cannot convince even your
own Members. Why preach to us?

SHRI MORARJI DESAI ;: My Mem-
bers are very much convinced; they are
more convinced than anybody can be.
But will hon. Members opposite care to
hear or not care to hear ? Who is more
rigid—you or 1?7 You do not even want
to hear anything. If this is the way hon.
Members think, I do not think much of
their capacity of toleration or of hearing
other people or of giving consideration to
other people’s views, 1 have been bear-
ing patiently what they are shouting,
what they are saying and what they are
abusing. I am hearing very quietly,
very patiently. I know what abuses arc
there. They may be civil abuses; they
may not be filthy abuses but still they
are abuses and my hon. friend, Shri
Dange, specialises in them. My contacts
with him are 30 years old. We are used
to each other. There is no question
about. We understand each other also
very perfectly, T have tried to under-
stand the Opposition and when they say
that this goes against the legitimate trade
union rights or this is directed against
labour, I beg to differ from what they
say for reasons which I want to give.

It is not as if this is a matter which
has been brought in without any reason
or without any justification. I am one
of those who believe in the rights of
people to strike work...... (Interrup-
tions) But I do not agree to the right
of shouting. Let me say that, Yet you
can shout; T have no objection to that.
But that does not mean I agree it is a
gentlemanly thing . at all. Let it be
undmlpod. We ought to understand
something. It is the right of every
person to abuse anybody he likes. But
then it is also his responsibility to be
prosecuted and punished. Therefore
these are not rights, Let there be rights
of Labour. If they are rights of labour,
I am not prepared do bring them in this
Bill at all. What I have dome in this
Bill can, by no stretch of ‘imagination,
be conpsidered trade union rights. I am
not preventing peaceful picketing. Let
it be made very clear,
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ot wvy qfda : gy wei frar g ?

SHRI MORARJI DESAI : It is mot
necessary. What has been written
shows that peaceful picketing will not
be prohibited and cannot be prohibited.

t md ST @A F AR

SHRI MORARJI DESAI: 1 will
come to that. If you have some
patience, I will, certainly, explaint it.
Any strike does not mean want of confi-
dence of the depositors. It is not direc-
ted at that. Any legitimate trade union
movement, even a sit-down strike, peace-
fully, inside the bank premises will not
attract the mischief of this clause pro-
vided they do not prevent the officers or
other persons physically not to do their
work. That means violence. That does
not mean their right. There is no right
anywhere, in the Constitution. of anybody,
to preveni somebody else from working
if he wants to work, ’

SHRI S. M. BANERJEE : Peacefil
persuasion.

SHRI MORARIJI DESAI : Peaceful
persuasion will not be liable to prosecu-
tion at all. But what is peaceful persua-
sion or what is not will not be adjudg-
ed by either the bank authorities or by
the police or by any outsider, It will
‘be adjudged only by a magistrate, by a
judicial court, and it will be a regular
court against whose decision there will
be appeals to the High Court and to the
Supreme Court also and not to Govern-
ment. Government will be condemmed
if it tries to do anything wrong and,
therefore, there is no question......

SHRI SRINIBAS MISRA : If you
are agreeing that it will not mpply to
legitimate trade union activities, what
harm is there if that assurance is men-
tioned here and now.

SHRI MORARIJT DESAI : If my hon.
friends are patient enough to hear me,
I will just explain why that is s0o. My
hon. friend, Shri Dandekar does mnot
want to get caught into this. Therefore,
he is trying to tell you, don't elucidate
these points, I know his tricks all the
while. “That is why be thinks I should
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[Shri Morarji Desai]

not be anywhere. That is what he al-
-ways thinks. But I exist in spite of him
because he has not yet got the law with
him. That is why he cannot do any-
thing. But I know, the moment he be-
comes in-charge, what will happen to
me. 1 know he is completely safe as
long as I am there. It is a proof that
he is sitting here and that he has been
completely safe. Let there be no fear
about that matter. What is said, in this
clause, is :

“(a) obstruct any person from law-
fully entering or leaving any office
or place of business......

He can tell him not to go; he can stand
there and he can shout a slogan if he
likes. But when he does not allow him
to enter physically, it attracts the mis-
chief of this clause. I only want to
draw their attention against doing illegal
things which are not at all trade union

rights.

SHRI INDRAJIT GUPTA : Why not
put the word “physically obstruct” ?

SHRI MORARIJI DESAI : You may
pot physically do that. What is the
meaning of the word “physical”? There
are various ways which I do not want
to teach you. I know you know them
already. Therefore, it is not necessary.

SHRI S. A, DANGE : When vyou
picket and you ask a man not to go in,
will that not be construed a verbal obs-
truction ?

SHRI MORARJI DESAI : That will
not be an offence. The rulings are very
clear, I have only taken what the High
Court has decided; I have not exercised
my own judgment. The High Court has
decided this matter and they have consi-
dered that these are not the rights of
labour and, therefore, they have issued
injunctions. It is only in order that
these tactics, when they take place, do
not stop the economic activities which
are dependent on the working of banks.
It is in this manner that I bave brought
this clause here; otherwise, 1 would not
have brought it here at all....
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SHRI SRINIBAS MISRA : Why not
clarify it by a proviso ?

SHRI MORARJI DESAI : There is
no question of any proviso; no proviso
is pecessary, because this is going to be
decided by magistracy and not by any
elxecutivc authority. It is, therefore, very
Clear ;

“hold, within the office or place of
business of any banking company,
any demonstration which is violeat
or which prevents, or is calculated
to prevent, the transaction of nor-
mal business by the banking com-
pany...."

This does not mean that they have to
work; that does not mean that at all;
they can sit in their places, if they want
to sit in their places, but they cannot
prevent another man from doing the
work if he wants to do so. That is the
only meaning of that,

Then coming to sub-clause (¢) which
says :
“act in any manner calculated to
undermine the confidence of the de-
positors in the banking company.”

SHRI SRINIBAS MISRA : Just one
point. You say, sit-in strike. When they
sit in, how is it that it comes under
clause (b), “any demonstration which
is violent or which prevents or is cal-
culated to preveat, the transaction of
normal business by the banking com-
pany” ? There is no work that is tran-
sacted

SHRI MORARIJI DESAI : There are
other people who work. These are not
the only workmen in the bank. There
are officers who will be doing the work
and you cannot prevent that. Work has
been transacted like this and it is only
because the work gets transacted that
my hon, friends have taught the people
to do this kind of things. It is this
which cannot be allowed to continue. I
have been threatened, the Government
have been threatened, by my hon. friends. .
I do not want to threaten anybody. 1
will only say this that law will take its
course, and the Government which is
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pot able to enforce the law does mot
deserve to remain there. 1 have no
doubt asbout it in my mind. Why
should I threaten anybody ? I will only
say that the law will be properly imple-
mented. There will be no wrong
thing....

SHRI J. B. KRIPALANI (Guna) :
This holds good of all commercial and
industrial activities; it does not hold
good only in the case of banking. Why
not make a gemeral law prohibiting
such activities as are sought to be pro-
hibited in this ?

SHRI MORARIJI DESAI : It is a sug-
gestion for conmsideration and I shall
certainly consider it. If my hon. friend's
advice is taken by my friends on the
Opposite. 1 shall certainly consider that.

sty fag@t @ - 79 AW

g Zat fawr <o
At AreTvSt F@AE 0 g Ay S
Y YT A1 AT CEnTieRaT g1 A |

Now coming to (c) which says :
“act in any manner calculated to
undermine the confidence of the de-
positors in the banking company”

my hon. friend, who is a professor of
English and who thinks that he has the
monopoly of knowing the correot Eng-
lish—I have no quarrel about that; let
him have it—thought that this did not
mean anything. What is the meaning of
confidence of depositors in the banking
company ? Not one depositor or two
depositors; it is generally of most of the
depositors; if they do not come and
deposit and if there is a run on the bank
as a result of that, that will mean this
kind of thing; and not merely because
somebody says that it is damaging the
confidence of the depositors that the mis-
chief of this clause will be attracted. 1
have no doubt about this in my mind.
Therefore, it is a perfectly valid thing
dong here. T hope my hon. friends
are also interested in seeing that deposi-
tors do deposit money in banks, that they
do kmow that banks are necessary. Of
course, I do agree that they do not want
this kind of banks, they want nation-
alisation of banks. Even that is not
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satisfactory for my hon., friend, Mr.
Dange, because the Government is not
satisfactory for himi and nobody can
convince him that this Government can
be satisfactory for him. That I can
understand, because it is a different
philosophy in which he believes, But
because he believes in a different philo-
sophy, he thinks I have no philosophy.
Perhaps he does not believe in God, and
therefore, God has not given him sense
enough to understand my philosophy.
That is not my fault. If that is so, I
only sympathise with him. That is all
I can say.

Therefore, the objections are not valid
as I have tried to explain and 1 oppose
the amendments.

17.21 Hrs,
[MR. SPEAKER in the Chair]

MR. SPEAKER : There are a number
of amendments. May I put them all
together ?

SHRI SRINIBAS MISRA : 51
53 may be put separately.

SHRI S. M. BANERJEE : No. 37
seeking to delete lines 26 to 38 and 1
to 8 may be put separately.

SHRI ATAL BIHARI VAJPAYEE:
There are a number of amendments
seeking to delete the entire clause. They
may all be put together, We want to
divide on that.

MR. SPEAKER : You cannot have
division on every other amendment, Let
us take one and divide. The rest may

be put together.
SHRI S. §. KOTHARI : No. 67 may
be put separately.

and

MR. SPEAKER : The question is:
Page 12—

omit lines 29 to 38. (51).
Page 19,—

omit lines 3 to 12 (53)
The Lok Sabha divided :
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Divigion No. 9]

Abraham, Shri K M.
Adichan, Shri P. C.
Badrudduja, Shri
Banerjee, Shri S. M.
Bansh Narain Singh, Shri
Basu, Dr. Maitreyee
Chakrapani, Shri C, K.
Dange, Shri S, A.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Dhandapani, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gosh, Shri Ganesh
Gowda, Shri M. H,
Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Joshi, Shri S. M,

Kalita, Shri Dhireswar
Kandappan, Shri S.
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Kothari, Shri S. S.
Kripalani, Shri J. B,

Achal Singh, Shri

Aga, Shri Ahmad

Ahmed, Shri F. A.
Agpkineedu, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.

Bhagat, Shri B. R.

Bhakt Darshan, Shri

Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal

Brahm Prakash. Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shrj D, R,

Chavan, Shri Y. B.
Dandeker, Shri N.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Desai, Shri C. C.

Desai, Shri Morarji
Deshmukh, Shri K, G.
Deshmukh. Shri Shivajirao S.
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AYES [17.28 Hms.

Limaye, Shri Madhu
Madhok, Shri Bal Raj
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Mohammad Ismail, Shri
Molahu Prasad, Shri
Nair, Shri N, Sreekantin
Nair, Shri Vasudevan
Nayanar, Shri E, K.
Nihal Singh, Shri
Pandey, Shri Sarjoo
Patel, Shri J. H.

Patil, Shri N, R.
Ramabadran, Shri T. D.
Samanta, Shri S. C.
Sambhali, Shri Ishag
Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen
Sequeira, Shri Erasmode
Shastri, Shri Sheopujan
Singh, Shri J. B.
Sreedharan, Shri A.
Vajpayee, Shri Atal Bihari
Viswambharan, Shri P,

NOES

Dhillon, Shri G. S.
Dixit, Shri G. C,
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganpat Sahai, Shri
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Himatsingka, Shri
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Kamble, Shri

Karan Singh, Dr.
Kasture, Shri A 8.
Kedaria, Shri C. M.
Khan, Shri M. A.
Kinder Lal, Shri
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushwah, Shri Y. S,
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mabhishi, Dr. Sarojini
Mandal, -Shri Yamuna Prasad
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Master, Shri Bhola Nath Shiv Chandika Prasad, Shri

Masuriya Din, Shri Shukla, Shri S, N.

Menon, Shri Govinda Shukla, Shri Vidya Charan

Mirza, Shri Bakar Ali Siddheshwar Prasad, Shri

Mishra, Shri Bibhuti Sinha, Shrimati Tarkeshwari

Mishra, Shri G. S. Sonar, Dr. A. G.

Mohinder Kaur, Shrimati Sonavane, Shri

Mondal, Shri Jugal Sunder Lal, Shri

Mukerjee, Shri H. N. Tapuriah, Shri S. K.

Mukerjee, Shrimati Sharda Tiwary, Shri D, N,

Murthy, Shri B, S. Tiwary, Shri K, N.

Naghnoor, Shri M, N, Tula Ram, Shri

Oraon, Shri Kartik Verma, Shri Balgovind

Pahadia, Shri Jagannath Vyas, Shri Ramesh Chandra

Palchoudhuri, Shnimati Ila Yadab, Shri N. P.

Pandey, Shri Vishwa Nath Yadav, Shri Chandra Jeet

Pant, Shri K. C.

Parthasarathy, Shri MR. SPEAKER : The result* of the

Patel, Shri Manubhai division is: Ayes: 53; Noes: 119,

g::;t g:: s, B.ao The motion was negatived.

i Rt SHRI S. A. DANGE : This is the

Ra'mzkh:rT:Iasﬁﬁ n most undemocratic vote against the

Rain Shet T rights of the working classes. The

Ram P House will excuse us for withdrawing.
am Sewak, Shri (Shri §. A. Dange and some other hon.

Ram Subhag Singh, Dr.

Ram Swarup, Shri Members left the House).

gﬂﬂzi]?hgi M. B. MR. SPEAKER : I shall now put all
andhir Singh, Shri the other amendments to the vote of the

Rao, Shri Jaganath House

Rao, Shri Thirumala '

Rao, Dr. V: K R V. All the amendments Nos. 19 (o 25,

Reddy. Shri P. Antony 38 to 40, 44, 69 10 72, 111, 113 to 120

Reddy, Shri R. D, and 140 were also put and negatived,

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath MR. SPEAKER : The question is:

Saigal, Shri A. S.

Sambasivam, Shri “That Clause 15 stand part of the

Sanghi, Shri N, K. Bill.»
Sunij " :
Sap{-le'R;ﬂ:;nf:“Tam The motion was adopted.
Sarma, Shri A. T, Clause 15 was added io the Bill.
Sen, Shri A, K.
Sen, Shri Dwaipayan MR. SPEAKER : The question is :
Sethi, Shri P. C.

“Clause 16 to 23 stand part of the

Shah, Shrimati Jayaben

Shambhu Nath, Shri Bill.”

Shankaranand, Shri B, : e

- Sharma, Shri Nawal Kishore The muion was adopted.
Shashi Ranjan, Shri Clauses 16 to 23 were added to the Bill.
Shastri, Shri Ramanand Clause 24— (Amendment of section 17)
Sheo Narain, Shri Amendment made :

Sher Singh, Shri 30,

Shinkre, Shri

*The following Members also recorded their votes : AYES : Shri K. Lakkappa.
NOES : Shri Asoka Mehta.
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[Mr. Speaker]

affter line 8, insert—

‘(1A) for clause (11A), substi-
tute—

“(11A) the acting as agent
for the Central Government,—

(a) in guaranteeing the due per-
formance by any small-scale
industrial concern, approved
by the Central Government,
of its obligations to any bank
or other financial institution
in respect of loans and advan-
ces made. or other credit faci-
lities provided, to it by such
bank or other financial insti-
tution and the making as such
agent of payments in connec-
tion with such guarantee, and

in administering any scheme
for subsidising the rate of in-
terest or other charges in re-
lation to any loans or advan-
ces made or other credit faci-
lities provided, by banks or
other financial institutions for
the purpose of financing or
facilitating any export from
India and the making as such
agent of payments on behalf
of the Central Government:”.".
(29).

(Shri Morarji Desai)
MR. SPEAKER : The question is :

“That Clause 24, as
stand part of the Bill.”

(b

—

amended,

The motion was adopted.

Clause 24, as amended, was added to
the Bill.

MR. SPEAKER : The question is :
“That Clause 25 to 30 stand part
of the Bill.”
The motion was adopted.
Clauses 25 to 30 were added to the Bill.

MR. SPEAKER : The question is :

“That Clause 1, the Enacting For-
mula and the Title stand part of the
B,

The motion was adopted.
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Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI MORARIJI DESAI: I beg to
move ;

“That the Bill, as
pamd’n

MR. SPEAKER : The question is :

“That the Bill, as
passed.”

amended, be

amended, be
The motion was adopted.

17.30 Hgs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISID OCCUPANTS)
BILL—Contd.

MR. SPEAKER : The House will
now take up further consideration of the
following motion moved by  Shri
Jagannath Rao on the 2nd  August,
1968, namely :—

“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised  Occupants)  Act,
1958, as passed by Rajya Sabha,
be taken into consideration,”

Shri Randhir Singh to continue his
speech.

st it fag  (Teaw): snemet
wErRg, At 39 OF ofes sifads
(nfer w sTERTEE AR )
yHEAT famr & 99 @ 4 F 10
fo T 7g At A= ¥ Afefreamm § ag
TF 98T @O SrfawT & oAr 47 39 o
qIe gU FET AT | FA A @ AR 9
qg &rT 91 fF 7T Ao, fee
fara for o weta & v wET F Foar
¢ 9 ¥ A9 T F I SATEAr g

T ¥ AT fow st § faenw
oF THT dgwe o faam SnEe ag
Tz F1E 7 T3 AT T | TG -
Azw Tgew F Wt faarw ava g e awdr
F7< & form srreet #Y TTEATE TFO AT
am qg FE A AT F AT
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SHRI D. N. TEWARY rose—

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Sir, it mainly concerns
Delhj and there are thousands of people
who are adversely affected by this Bill.
So you should give a chance to Mem-
bers from Delhi,

MR. SPEAKER : I cannot confing it
only to Delhi people, Other parties also
should be given a chance.

P gto mo frwrd (Maemon):
¥ FuwT 97 fif ag faw aga & AngEr
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SHRI M. H. GOWDA (Chikmaga-
lur) ; This Bill has been brought by
the Government mainly to evict the
people who are living in hutments and
jhuggies in public premises. These
people have been living there for a long
time and the government or their officers
have not taken care to ask them not to
built their houses in those places. They
have no place of their own to live and
to hide their heads. A popular govern-
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ment has to see that the needs of the
poor people are attended to, and they
should not evict them from the places
where these poor people are living with-
out giving them any help.

There are many people who have
bought lands, mainly the southerners,
and they have not yet been given pos-
session of the land and their land has
not been measured. They have already
paid for it. This Bill should not bar
them with their interests. The Govern-
ment should see that the lands bought
by these people are measured and pos-
session given to them at an early date,

Before evicting the people, the lands
round about Delhi should be acquired
and they must be given only to the
people who have been evicted and who
are very poor. The eviction should be
made by a civil judge and not by an
officer arbitrarily appointed by the
government because in that case disputes
may arise and there would be a wastage
of time and money for both the parties.
So, this eviction order, as was said by
my hon, friends, should be given by
court alone; if it is arbitrarily done, the
people will be put to great difficulties.

With these words, I oppose the Bill.

MR. SPEAKER : The House stands
adjourned to meet again tomorrow at
11.00 AM.

18.00 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdcy,
August 7, 1968/Sravana 16, 1890
(Saka).



